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RAJYA SABHA
Thursday, the 21st November, 2019/30 Kartika, 1941 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE
AN HON. MEMBER: Jai Hind.

MR. CHAIRMAN: “Jai Hind’ means our friend has come. ...(Interruptions)...
Please. ...(Interruptions)... Dress! ...(Interruptions)... No, no. As | have said, nothing
reflects like Army. That is a simple thing. That should be done, and the process is on.
Papers to be laid on the Table.

Report and Accounts (2017-18) of NALSA, New Delhi and related papers

THE MINISTER OF LAW AND JUSTICE; THE MINISTER OF
COMMUNICATIONS; AND THE MINISTER OF ELECTRONICS AND INFORMATION
TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): Sir, | lay on the Table—

(1) A copy each (in English and Hindi) of the following papers, under sub-
section (5) of Section 18 of the Legal Services Authorities Act, 1987:—

(@ Annual Report and Accounts of the National Legal Services Authority
(NALSA), New Delhi, for the year 2017-18, together with the Auditor's
Report on the Accounts.

(b) Statement by Government accepting the above Report.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.
[Placed in Library. See No. L.T. 1463/17/19]

. Notifications of the Ministry of Personnel, Public Grievances and Pensions
Il.  Report (2018-19) of CIC, New Delhi

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF NORTH
EASTERN REGION; THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE;
THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIVANCES
AND PENSIONS; THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC
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ENERGY; AND THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR.
JITENDRA SINGH): Sir, I lay on the Table:—

I (i) A copy (in English and Hindi) of the Ministry of Personnel, Public Grievances
and Pensions (Department of Personnel and Training), Notification No.
G.S.R. 672 (E), dated the 19th September, 2019, publishing the Union Public
Service Commission (Exemption from Consultation), Third Amendment,
Regulations, 2019, under clause (5) of article 320 of the Constitution of India.

[Placed in Library. See No. L.T. 753/17/19]

(i) A copy (in English and Hindi) of the Ministry of Personnel, Public Grievances
and Pensions (Department of Personnel and Training) Notification No. G.S.R
810 (E), dated the 24th October, 2019, publishing the Right to Information
(Term of Office, Salaries, Allowances and Other Terms and Conditions of
Service of Chief Information Commissioner, Information Commissioners in
the Central Information Commission, State Chief Information Commissioner,
and State Information Commissioner in the State Information Commission)
Rules, 2019, under sub-section (1) of Section 29 of the Right to Information
Act, 2005. [Placed in Library. See No. L.T. 754/17/19]

1. Acopy (in English and Hindi) of the Annual Report of the Central Information
Commission (CIC), New Delhi, for the year 2018-19, under sub-section (4) of
Section 25 of the Right to Information Act, 2005.

[Placed in Library. See No. L.T. 1463A/17/19]

L Report and Accounts (2017-18) of IISER, Mohali and related papers.

Il.  Reports and Accounts (2014-15, 2015-16, 2016-17 and 2017-18) of RMSA of
various States.

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT; THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND THE MINISTER OF STATE IN THE MINISTRY OF
ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI DHOTRE SANJAY
SHAMRAO): Sir, | lay on the Table:—

(1) A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 22 of the National Institutes of Technology, Science
Education and Research Act, 2007:—

(@ Annual Report of the Indian Institute of Science Education and
Research (USER), Mohali, for the year 2017-18.
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Annual Accounts of the Indian Institute of Science Education and
Research (USER), Mohali, for the year 2017-18, and the Audit Report
thereon.

Review by Government on the working of the above Institute.

Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) above.

[Placed in Library. See No. L.T. 788/17/19]

A copy each (in English and Hindi) of the following papers:—

@)

(b)

©

@

(b)

©

@

(b)

©

@)

(b)

Annual Report and Accounts of the Rashtriya Madhyamik Shiksha
Abhiyan (RMSA), Telangana, for the year 2014-15, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Abhiyan.

Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) above. [Placed in Library. See No. L.T. 792/17/19]

Annual Report and Accounts of the Rashtriya Madhyamik Shiksha
Abhiyan (RMSA), Telangana, for the year 2015-16, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Abhiyan.

Statement giving reasons for the delay in laying the papers mentioned
at (ii) (a) above. [Placed in Library. See No. L.T. 792/17/19]

Annual Report and Accounts of the Rashtriya Madhyamik Shiksha
Abhiyan (RMSA), Telangana, for the year 2016-17, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Abhiyan.

Statement giving reasons for the delay in laying the papers mentioned
at (iii) (a) above. [Placed in Library. See No. L.T. 792/17/19]

Annual Report and Accounts of the Rashtriya Madhyamik Shiksha
Abhiyan (RMSA), Maharashtra, for the year 2016-17, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Abhiyan.
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(c) Statement giving reasons for the delay in laying the papers mentioned
at (iv) (a) above. [Placed in Library. See No. L.T. 791/17/19]

(v) (@ Annual Report and Accounts of the Rashtriya Madhyamik Shiksha
Abhiyan (RMSA), Maharashtra, for the year 2017-18, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Abhiyan.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (v) (a) above. [Placed in Library. See No. L.T. 791/17/19]

(vi) (@ Annual Report of the Rashtriya Madhyamik Shiksha Abhiyan (RMSA),
Bihar, for the year 2017-18.

(b) Review by Government on the working of the above Abhiyan.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (vi) (a) above. [Placed in Library. See No. L.T. 935/17/19]

STATEMENT BY MINISTER

Status of implementation of recommendations/observations contained in the Fiftieth
Report of the Department-related Parliamentary Standing Committee on
Information Technology

AT AT BT Jer § Yo #3lt; AR HlTerd | Yo Hall; seldei=ia! 3R
AT W) #areg § oy @3 (st 9 WO erRmE): A 99 qeied,
AR [G9MT & AT "Ra-e & BRI d W & ddg H aurT e e
IR et dee Iaary IRl Al & gardd ufided # sidfase RyeTRer/agfaar
& PRI B RAfT & Fdg F TP [qaRT F9Ued W G g

MESSAGE FROM LOK SABHA
The Chit Funds (Amendment) Bill, 2019

SECRETARY-GENERAL.: Sir, | have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-

"In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, 1 am directed to enclose the Chit Funds
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(Amendment) Bill, 2019, as passed by Lok Sabha at its sitting held on the 20th
November, 2019."

Sir, | lay a copy of the Bill on the Table.

MR. CHAIRMAN: Hon. Members, | .have received notices from Shri Mohd. Ali
Khan and Shri B.K. Hariprasad on the 'Reservation expressed by RBI on ECI Bonds';
from Shri K.K. Ragesh on the 'Situation arising out of recent Supreme Court decision
regarding Eviction of Forest Dwellers'; and from Shri Elamaram Kareem on 'Concern

over the Disinvestment.'

I have gone through this, and | have decided not to admit them because they do
not warrant suspension of the other Business and taking up this on priority.
...(Interruptions)... Zero Hour. Shrimati Viplove Thakur. ...(Interruptions)... Shrimati
Viplove Thakur. ...(Interruptions)... Shrimati Viplove Thakur.....(Interruptions)... Please
sit down. ...(Interruptions)... It is the prerogative of the Chair. ...(Interruptions)... | have
decided, and they do not warrant suspension of the other Business and take it up on
priority. ...(Interruptions)... No argument. ...(Interruptions)... No argument.
...(Interruptions)... That is the best method. Then, if you want to ...(Interruptions)...
What is this? ...(Interruptions)... What is this happening? ...(Interruptions)... You want
to do injustice to others by cancelling Zero Hour. ...(Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): Sir, ...(Interruptions)...

MR. CHAIRMAN: No, no. No, no; you can come and meet me. You can come in
my Chamber and meet me. Whenever there is something important like yesterday which
was an important point, | had allowed the Member. The Parliament is on. There are other
forms of discussion. ...(Interruptions)...

SHRI ANAND SHARMA: * ...(Interruptions)...

MR. CHAIRMAN: No, no. Please. Nothing shall go on record. ...(Interruptions)...
Nothing shall go on record. ...(Interruptions)...

SHRI B.K. HARIPRASAD (Karnataka): * ...(Interruptions)...

MR. CHAIRMAN: Nothing shall go on record. ...(Interruptions)... The House is
adjourned to meet at 12.00 noon today.

*Not recorded.
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The House then adjourned at four minutes past eleven of the clock.

The House reassembled at twelve of the clock,

MR. CHAIRMAN in the Chair.
ORAL ANSWERS TO QUESTIONS
fRrerm & forg 100 AT @Y HRF FreET
*46. St UMI S R AEE WA et J3 ag 990 @ ur A

(®) w1 HE, 2019 H ¢ WHR & 767 & a6 A ARl 100 &A1 &t g
B FIoFET AR B R oY, fad a8 Ren Afy aftd & favy wfye 9

@) IfT B, 9 dIEE ART RO

(M R ST BRI AT B iR Famafs # eifowm o 9 fparfad wx faan
TR SR

@ afg B, 9@ I @@RT |18

AT FarE et 30 (ot e vl feie): (@) & @) [JaRo 9eq & a9
Tod R ¥E fear w2

faazor
(@) | (@) WERd, 100 &7 & HEHA § g= WAl & 9H FEfaiad € -
1. TRreret &1 ufdreror -

() T - 21 SR, 2019 DI 42 RI Thel (erel, Thet Tt iR Aeaford
ABINAT & oy IgedTdt gablhd URIET BRIpH Far & YResita
P IS | TS AT, TS A THEg Il & 41972 &Rt Bl
819 URer bl # uierea far |

@) 3T - 33t yeR S Rien & &5 # 10 I eEdt & ulenr 7g
i 'ARPIT' 3ifHesT UIcel Bl offd fhar AT | 9% d8d o9 db
1.46 g Rt URET 8 USieRul _dl gdb ¢ |

2. T = faeerEt BT IIRY - 20 T bl (el b1 YHRY fHar |
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3. heatg duldre wRene (Rrere dfev & e ffas, 2019- 99 &
SR S, SgRgrea SIS, Uost avf e sieid wu A $HSIR i
& ANt & AdE BRI & WRewr & v 174t A AT & ueH 9H
7 & F Qalte @ (Riere ey § smRewn), iffad 2019 W¥e
TART UIRT fam 11§96 d8d d=ig S Riefor dwermelt § qaR &
g 9WIE d& 12426 Rfddat &1 fasnfua fear |

4. P Rreafderer &) sifdfae 2019 - 174 e W & v wF #
g Fig fawafdened ey A H, 2019 ®1 W¥9e gaRT UiRd fdan
T HeRawy YUY H UH a9 dwi fAwafqenes iR @ g
ST faeafaernery @l IReed @l 18 § | deblel wu ¥ §4 aF! faeafdereat
P SRS URER W Fanfera fear o & 2

5. yfafted =Mt @) =N 20 fara Jerfvre dxemEl o ufdfted dveme
(Institution of Eminence - IOE) & U # HIf¥d far mm | s | 10 Hvemd
NICSIREZCE Rl

6. WETTH TATaR R0 RIS (g4) - 10 JaaR, 2019 Bl SHD! YA 8
TJAT $HD UAH TROT Pl 23 IAAREX Dbl AHeAdl Ydd A= fhar |

7. s Rrem Aify - STef 9@ 8 R ik B U ©, sHe! Yo aq ARBR
P I b Ul Bl gl ATl AR & ETell ulel b gUR Bl @dawen
TR P 7 B B S9G U NG TR gd gREe e | =t &
fRren w31 wd fafi=1 st & |ivel, fequre!, faeivst gd rfivrast & e
fowret &1 gt 21 39 at ¥ ur germat @1 favervn e 98 e N ®
T @ eiftm wu fear o <ET 2

100 day action plan for education

1*46.SHR1 PRABHAT JHA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether a 100 day action plan comprising various topics along with the New
Education Policy was prepared by the Ministry after the formation of new Government
in May, 2019;

(b) if so, the details thereof;

(c) whether the above mentioned action plan has been finally implemented in
due course of time; and

tOriginal notice of the question was received in Hindi.
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(@)

if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) to (d) The major schemes of the 100 days programme are the following:—

@

@
®

@

®)

©)

Teachers training:

(@ NISHTHA - On 21st August, 2019 a nationwide integrated teachers
training programme for 42 lakh teachers, school-heads and educational
officers was launched. In addition to this, 41972 teachers associated
with schools under CBSE were trained at 819 training centres.

(b) ARPIT - In the area of higher education, to train 10 lakh faculty
members, an online portal called ARPIT was launched. Under this
about 1.46 lakh faculty members have got themselves registered.

Inauguration of central schools - 20 Central schools were inaugurated.

Central Educational Institutions (Reservation in Teachers' cadre) Act 2019-
To protect the constitutional right of persons belonging to scheduled caste,
scheduled tribe, backward classes, socially and economically weaker sections
of society, in the very first session of 17th Lok Sabha, Central Educational
Institutions (Reservation in Teachers' Cadre) Act 2019 was passed by the
Parliament. Under this, in Central Higher Educational Institutions, till the first
week of November 2019, 12426 vacancies have been advertised.

Central Universities (Amendment) Act 2019 - In the very first session of
17th Lok Sabha, Central University (Amendment) Act 2019 was passed by
Parliament. As a result of this, a Central University in Andhra Pradesh and
a Central Tribal University in Andhra Pradesh have started. As of now, these
Universities are being operated from their temporary campuses.

Declaration of Institution of Eminence - 20 well known educational
institutions have been declared as Institution of Eminence (IoE). Out of
these, 10 institutions are public institutions.

Pradhan Mantri Innovative Learning Programme ""DHRUV" - It has been
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started on 10th October, 2019 and the first phase successfully completed on
23rd October, 2019.

(7) New Education Policy - So far as New Education Policy is concerned, the
work on this started before the present Government took over. It sets the
tone for the next generation of reforms in the education system of India. A
detailed consultation has been done on the draft prepared. Discussions
have also been held with the State Education Minister, MPs of different
States, stakeholders, experts and parents. After analysis of the suggestions
received from these sources, draft for new education policy is being finalized.

MR. CHAIRMAN: Question No. 46. ...(Interruptions)... Minister of Human
Resource Development. ...(Interruptions)...

it oI T 3Rl WU AEIRY . (aeT)...
it Uiy 3T T Wi 9% SISU ..(dET). .

St O 3T RT RGR & (TAET)... 719 S8 H37d | #721 (raer). ..
it e wier 9 98T . (aaE)...

SHRI B.K. HARIPRASAD: Sir, we have given notice under Rule 267 to discuss
e. ...(Interruptions)...

S g9 ST A S TRie S Pl geTs o Aredn § (b g e A b daed
..(T)...

it wumafey: oMy 99 WISV ..(ar@er)... This is not the way. | will not allow any
such thing. ...(Interruptions)... Nothing shall go on record. ...(Interruptions)... N
shouting shall go on record. There are other avenues and opportunities to discuss.
...(Interruptions)...

Y T 31 TR ST B L (ae)... iU (SR, HRY RAT B L (STaET)...
NfTH MIART T BT ... (IFEH)... a‘s*wgm%‘ (). § MUd W A TE
U gl wedl g b qadd # 9w @ (@), [eA-feT daftre dwermsi Bl
Institute of Eminence &7 T<11 &1 TRIT 872 ...(AQEI)... RIT 97 77 U< & IeIfordh
TR | e €7 . (auH).. IfT T8 €, a1 R AT uey & Jefrd R @i
Institute of Eminence &I &oif &9 WX g fHar < 81 €7 ..(ae ).

sﬂ@wm@maﬁww [IMRT S, BAR S ufafted e g EEIEIETH) q
[T ST, TSI & & SR L (@EE)... Institute of Eminence. ...(Interruptions)...
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MR. CHAIRMAN: | have already told you, give notice under the relevant rule.
I would examine it. ...(Interruptions)... Please. You have been in power for years. You
know the procedure. | need not tell you. I urge you, please save the prestige of the
House. ...(Interruptions)... Allow other Members the right to express. The other day,
you all came to me and | said that Question Hour should be allowed to continue. Now
you are disturbing Question Hour. ...(Interruptions)...

Y T UrERATe e : Jgengcl Aol |..(aEUM)... JATSIEe] AN .. (EH)...
SIS WY ...(aeM)... et IFaRic fawafdeney . (araem)... 2exmEe fwafdermea
(). Y, ARV . (FEEH)... JU (@), 3 faRalgered, O

MR. CHAIRMAN: Nothing is going on record. Why are you wasting your
energy? ...(Interruptions)...

Y Trer vrERarer "eie . (ae)... s, 3 9deie 89§ |9 9 g,
...(TE)... SEfd (STt & % Manipal Academy of Higher Education. ...(Interruptions)...

MR. CHAIRMAN; You cannot dictate according to your likings. | have already
replied to that. ...(Interruptions)...

sit <¥er urERare feie™: #81ed, Manipal Academy of Higher Education
...(Interruptions)... Birla Institute of Technology and Science, Pilani, IoReE # ¥,
Kalinga Institute of Industrial Technology, Bhubaneswar, 3iif$sn & ¥ ..(caaem)...
Vellore Institute of Technology, Tamil Nadu % €1 ...(&@em)... Jamia Hamdard University
5 facell # & ...(x@aem)... Amrita Vishwa Vidyapeetham, Gferrg & & ...(c@em)...
AR AR ..(FFEH)... & | ...(FEH)... G ST, 3idl. e gFRaraes ...
gRATOT H ¥ . (9EH)...

MR. CHAIRMAN: Do other Members want Question Hour or not? Please tell me.
I have no problem. ...(Interruptions)... F%a= 3iaR BT € AT &l M1 82 ...(TIETH)...

sft <Her vrERAaTe e : 3 ufafteq Sxem fafesa fog v & L (@aem).. o
ﬁwaﬁ%waﬁaﬁ%m (). IR T ...(Fe)... S\, 39 SRl

MR. CHAIRMAN: Mr. Siva, please sit down. You are on the panel of Vice-
Chairmen. ...(Interruptions)... The other day, everybody came to me and requested me
that Question Hour should be allowed. Don't adjourn it up to 2 o'clock. The Leader of
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the Opposition himself said that. If there is an issue, they should come to me, meet me
and discuss with me separately. They could give notice under a separate provision and
we can think about admitting it. But | would not accept this sort of a dictation in the
House that 'you should do it now itself’. Please understand. You have been in power
for many years. You know it better than me. That way, | am junior when compared to
many of you. ...(Interruptions)... I am not joking. I am seriously saying that when
compared with some of you, | am junior; there are senior people. So, rules, regulations
and procedure have to be followed. ...(Interruptions)... Please. Majority of the Members
want the Question Hour to continue.

it T rERETe "HEie: JvIfa S, ST R #9 9aRT §, AR 9ey | S
Trel o1 {6 A fbas WA € iR Fel-del 87 4 S aar aedl g (b 3 g
S 89 & o G IR ol &5 & o GAMI BT Uy Seoid fhar
2| AN AR | YBHl A8l § b 9 39 Hed USE Bl Wl BIs WA 87 [T
Sit, # ST g & Wdy H A€ g Arsdl § b 3 $HH HEA YU bl GRAT el
2, Fife S SEA 3 FAST BN €, Sdh B ANG Bl 2 AR Sl AFDI & AER
TR, S S HEHT BT U BRI, =l DI I ARAE, ST 3MM3Ms IR 8, S9h! fafed
o Sirar 2

it U ST ¥R, 17 TdeR, 2019 BI SIE<T § UHIRIG g3 o fa 11T, Delhi, 11T,
Mumbai iR Indian Institute of Science, Bengaluru &I gaiw funding =& fiem &
BRI Institute of Eminence & 3=id ATSTIRIT &1 SUYA dxid ¥ fohar=aas &l &l

ul XE1 ® 1 H S aredl § 6 q aw A 82

o e w3 off, fooeft oft ergeR # < RS ang, F1 SAd ar # AT reply
o ST 22 fR o oy SRae 5 S99 a1 a1d & | SRIAR # 98d o ofdl IEdl
gl

it THeT wrERaTe fid: S, 11T, Delhi &1 0 s Qa1 11 &1 37 Al
B Ml TP TIed 214 PRIe DUV AT ST g 2| ol d& 4 dHl SIHl 7 B
B T el fear 21 ofda afe amu argd, @ F gamn ag & 2018-19 7 g @
TR BT 43-43 BRIS BUT QT T A | 2019-20 # T, Delhi dT 50 HRIe BUT 3R
faw T &, S/@fes 11T, Mumbai &1 Ffe 43 RIS U7 RT 0 & ok 9o % w4
21 foran, gafey SH@! it d@ &k we Tt faam T 21 BN g & Sl WA
g, ST 35 RIS BUY IR AU 17 21 3799 S-S A W @9 dRd 89, &
THT U Id B | TR U B Bl HHI AST B
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SHRI VAIKO: Mr. Chairman, Sir, education was in the State List. When we were
languishing in the dark dungeon cells, including yourself, that was usurped and
swallowed into the Concurrent List. Now this new Education Policy is nothing but a
new bulldozer policy. ...(Interruptions)...

MR. CHAIRMAN: You have to ask the question. This is not a speech.
...(Interruptions)...

SHRI VAIKO: Did they have serious deliberation and discussion with every State
Government on this? How many State Governments opposed this and how many State
Governments supported this?

it rer vrERarer feie: siwe, a8 o 98 R AT on & 8, g9@ S AheT
dIR B T €, S oIl ® 5 g9 g o1 Aedy g1 WiTel g 2| 39 SRS
W WP} BE, BE W WG SHUCNR, WeR, REm #, FRIWRTH Y oAb
faRwe wft wfafera 21 s, & s € & S 8 Rien AT on <81 2, 98 angfra
FH-fas, denfiret @ g B0, wad fAe & et | gad 8RN, e g8 e,
(). TNY 3R AJAI F o BRN, et ufieror dvemEl § TareR |
..(TEE)...

SHRI VAIKO: | am awaiting for the reply. ...(Interruptions)...

MR. CHAIRMAN: Sitting and commenting, as | said yesterday, is like drunken

driving.

it Ter urERaTer fRreid: fefiar vd Sefiar ..(aem)... aoHEe a9RIT SITe |
Happiness 3R Haiior fgewra &I GAREd fear SIgem | sime, aiRGiad d=eror g,
I8 WRA Hivwd 8O 399, I8 @ATqdH ®Y H M B! ©

MR. CHAIRMAN: Vaikoji, you have been in this House for long. You have been
in public life. You know when to speak and how to speak. You have to ask him a
question and 1 allowed you. You have some reservation about the Policy.
...(Interruptions)... But, please don't go beyond a point and then try to say 'it is
bulldozing and all', whatever you don't like. I am the last man to allow bulldozing. You
know this.

SHRI TIRUCHI SIVA: Sir, the new Education Policy drafted under the Chairmanship
of Dr. Kasturirangan has invoked several concerns from various States and stakeholders.
There are many things which | cannot elaborate during the Question Hour. Has the
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Government addressed those concerns and issues because the new Education Policy
is intended to give new level of education to the upcoming generation in competition
with the world, at global level. But actually it is like retreating. So, have they taken into
consideration the concerns and reservations raised by various stakeholders and finalised
the Report after that? When will it be published?
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SHRI VAIKO: How many States have opposed it? ...(Interruptions)... You have

to protect the Members.
MR. CHAIRMAN: Vaikoji, please. ...(Interruptions)...

SHRI G.V.L. NARASIMHA RAQO: Sir, first of all, I would like to ask the hon.
Minister as to what is suggested in the draft National Policy on Education about
teaching of children in local languages, in mother tongue, at primary and elementary
stages because the Government of Andhra Pradesh has introduced compulsory primary

education...
MR. CHAIRMAN: No, no. You should ask a question.
SHRI GV.L. NARASIMHA RAO: What is the policy?
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Unsuccessful Chandrayaan Mission

*47. SHRI MANAS RANJAN BHUNIA: Will the PRIME MINISTER be pleased
to state:

(@ whether Government had taken a step to launch Chandrayaan for a special
Mission to Moon, if so, the details of the plan;

(b) what was the position; and
(c) what problems made the plan and mission incomplete and unsuccessful?

THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA
SINGH): (a) to (c) A Statement is laid on the Table of the House.

Statement
(a) to (c) Yes, Sir. The objectives of the Chandrayaan-2 Mission were
1. Scientific studies through payloads on-board the orbiter
2. Technology demonstration of soft landing and roving on the lunar surface

The indigenously developed Chandrayaan-2 spacecraft comprising of Orbiter,
Lander and Rover was successfully launched on-board indigenous GSLV MK [11-M1
Mission on 22nd July, 2019. After accomplishing four earth bound maneuvers and
Trans Lunar Injection, the spacecraft was successfully inserted into the Lunar orbit on
20th August, 2019. A series of moon bound maneuvers were then carried out to achieve
a Lunar orbit of 119x127 km. The Lander 'Vikram' was separated, as planned, from the
Orbiter on 2nd September, 2019. After two successful de-orbiting maneuvers, powered
descent of the Lander was initiated on 7th September, 2019 to achieve soft landing on
the moon surface.

The first phase of descent was performed nominally from an altitude of 30 km to
7.4 km above the moon surface. The velocity was reduced from 1683 m/s to 146 m/s.
During the second phase of descent, the reduction in velocity was more than the
designed value. Due to this deviation, the initial conditions at the start of the fine
braking phase were beyond the designed parameters. As a result, Vikram hard landed
within 500 m of the designated landing site.

Most of the components of Technology demonstration, including the launch,
orbital critical maneuvers, lander separation, de-boost and rough breaking phase were
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successfully accomplished. With regards to the scientific objectives, all the 8 state of
the art scientific instruments of the Orbiter are performing as per the design and
providing valuable scientific data. Due to the precise launch and orbital maneuvers, the
mission life of the Orbiter is increased to 7 years. The data received from the Orbiter
is being provided continuously to the scientific community. The same was recently

reviewed in an all India user meet organized at New Delhi.

SHRI MANAS RANJAN BHUNIA: Sir, first of all, through you, | would, on behalf
of all of us, congratulate the space scientists of ISRO for this Chandrayaan-2 abhiyaan.
I have thoroughly studied the answer of the hon. Prime Minister. My only question
through you — | am not going to ask any harsh question because it is a scientific issue
— is why this Mission has failed.

DR. JITENDRA SINGH: Mr. Chairman, Sir, at the outset, | wish to acknowledge
and appreciate the hon. Member's compliment for the scientific fraternity, particularly,
the space scientists, who have proved to be among the best in the world. Having said
that, just to add to what he initially started off with, Chandrayaan was a mission which
was very keenly watched by all of us and, in fact, every Indian. Therefore, there might
have been some amount of disappointment, as has been expressed by the hon. Member.
But | would like to submit that it would be unfair to describe it as a failure because
in the scientific pursuits like this, as the hon. Member himself started off saying, this
is sometimes a matter of procedural and process incidence which happened. And, | am
not saying this without evidence. When | qualify it by adding that for the entire world,
there has not been a single country which has been able to successfully accomplish
soft landing in less than two attempts. And, so to say, even the United States of
America, which started its space journey much, much before us, many years before us,
when we were still singing nursery rhymes "Chanda Mama Door Ke", could manage
soft landing only in the eighth attempt. But, we, having learnt from the experience of
the other nations, | am sure, we would succeed soon. Moreover, Sir, if you give me one

minute...

MR. CHAIRMAN: No, please. There is scope for supplementary questions which
other Members want to ask. You have given a proper answer. Now, second supplementary.

SHRI MANAS RANJAN BHUNIA: Sir, we watched in the television that the hon.
Prime Minister, Narendra Modiji, was also present during that great occasion to celebrate
the great launching. Vikram hard landed and there were some difficulties in scientific
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[Shri Manas Ranjan Bhunia]
processes, which we witnessed. But, what about the orbiter? is it functioning properly
sending all the scientific messages, information, photographs, which will give us the

benefit in future planning and future landing?

DR. JITENDRA SINGH: Mr. Chairman, Sir, the question is well taken. As has been
mentioned by the hon. Member, the hon. Prime Minister himself was physically present
there and had a very constructive interaction. Just to quote two of his sentences, what
the hon. Prime Minister said: "Despite setbacks in landing, we must remember that
Chandrayaan had quite a successful journey uptill now." So, | think, that sums up the
entire thing. Now, to qualify and elaborate on that, |1 will just take two minutes.
Scientifically, there were two components of this Mission, which include the orbiter part
also. One was the scientific objective and the other was technological. Now, scientific
objectives have been fully accomplished, which include moon surface mapping,
topographical studies, radar-based studies, etc. Technologically, the launch was
successful. Entry into the earth's orbit was successful. Then, entry into the lunar orbit
was successful. Orbiter is very much there, as the hon. Member has said. That means,
in other words, just to add to what the hon. Member has said — | am glad that he has
made us all aware of that — in the subsequent attempt, this will cut down the cost as
well because the lander is also there. So, orbiter has functioned normally. It was only
in the last, say, about 30 kilometres that this incident or episode took place, which |
would not describe as a failure. As | said, this has made us wiser, and, as the hon. Prime
Minister, in another sentence, mentions, "The setback in the landing has only made

India's resolve stronger."

SHRIMATI VIJILA SATHYANANTH: Mr. Chairman, Sir, | would like to thank you
for giving me this opportunity to ask a supplementary question about the unsuccessful
Chandrayaan Mission. Actually, on 2nd September, 2019, the Vikram lander was separated,
as planned. On 7th September, it had to land smoothly. Our hon. Prime Minister was
present on that day with all the scientists and he was encouraging them. The entire
world and all of us were watching the landing. As we all know, it was also the 100th
day of our Government. So, successful launching had to be done. Actually, | wanted
to know whether it was pushed on the scientists or there was some pressure on them
to do it on that day. If some more time had been given to them, would it have been

successful?
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DR. JITENDRA SINGH: Mr. Chairman, Sir, | am sure all of us, this side and that
side, would appreciate that the chronology and the sequence of events is determined
through astronomical dates, and it is not possible to design it in the manner in which
the hon. Member has tried to put it.

SHRI RIPUN BORA: Sir, of course, the entire country compliments the Government
of India and our scientists. This is, of course, not a failure. We also agree to it. But
I want to know from the hon. Minister that recently, our Government has set up another
space organisation. This is called the New Space India Limited. It has been recently
set up and it is the commercial arm of the Indian Space Research Organisation. Another
space research organisation, that is, the Asian Space Agency, has also been set up.
I would like to know from the hon. Member whether our Government has further plans,
in collaboration with these two new space organisations, to restart this mission.

DR. JITENDRA SINGH: Mr. Chairman, Sir, the hon. Member's information is quite
appropriate. It was in 2019, in fact, very recently that the New Space India Limited, a
PSU, has come into being. The participation of these agencies, along with the industry,
is actually guided by strict regulations. It is not exactly transferring it to the private
sector; maybe, in the manufacturing of certain instruments, nuts and bolts, they come
to our cooperation and help. But we must realise that in the last five-six years, there
has been a very cautious effort to expand the space programme across the country.
Earlier, in the initial decades, it was limited primarily to the southern part of India. This
gives me an opportunity to also share with the House that in 2018 itself, we moved
towards North and North-East. In Jammu, we have set up a Space Research-cum-
Academic Centre in the premises of the Central University, and in the North-East, in
Agartala, in the premises of NIT. Thereafter, in this year itself, we have set up two more
centres - one in Jaipur and the other one in Delhi, IIT. So, in order to achieve this
expansion programme, we need certain supporting organs also. Therefore, the
observation of the hon. Member is well taken. But, this is well regulated by the
regulatory authorities.

SHRI JAIRAM RAMESH: Sir, the entire country is one in congratulating ISRO,
whose foundations go back to the mid 1960s. My question is that the nation is very
excited by the Mangalyaan, Chandrayaan and many other yaans to come. The basic
objective of space technology is to deepen development with regard to water, forest,
environment, geology, etc. So, | want to know as to what the Government is doing to
deepen that aspect of the space programme. The Brazilians, for example, use the space
programme very well to monitor the state of their forests on a day-to-day basis. So,
will the Minister please consider looking back at the development aspect of space?
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MR. CHAIRMAN: You have the ability to put it in a very sharp manner. You did
it and are again trying to add.

DR. JITENDRA SINGH: Sir, the hon. Member is knowledgeable about the subject
and | am glad he would be happy to know that in the year 2017, on the directions of
the Prime Minister, there was a two-day extensive brain storming exercise which took
place, wherein the scientists from the Department of Space interacted separately with
each of the Ministries and Departments of Government of India, in order to work out
wherein the space technology could come in to provide ease of living. So, in other
words, | can say that they are the extra space applications of space technology. Today,
space technology is extensively being used in our housing projects, including the
smart city projects, in laying of the railway tracks, manning of the railway crossings.
The GEO-MGNREGA has been a very successful experiment to which, of course, as the
hon. Member said that we could also add the forest part. Sir, another example is the
soil health card. In North East, we have even started obtaining and procuring utilization
certificates through the medium of satellite which is real time and more authentic. So,
as we are going on applying space technology in various sectoral areas, we are learning
about more and more applications. Therefore, it is an ongoing process. As the founding
father, Dr. Vikram Sarabhai of ISRO, and Dr. Dhawan said that ultimately this has to be
done for the ease of living. Likewise, for atomic energy, Dr. Bhabha said that it has to
be used for peaceful purposes. So, that objective is sacrosanct to us.

MR. CHAIRMAN: Now, Question No. 48. The questioner is not present. Are there
any supplementaries?

*48. [The Questioner was absent.]
Rejection of H-1B visa requests by the US

*48. SHRI D. KUPENDRA REDDY: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ whether it is a fact that nearly a fourth of all fresh H-1B visa requests have
been rejected by the US which has hit hard the IT companies of our country;

(b) if so, the details thereof and the reasons therefor; and
(c) the remedial steps taken/being taken by Government in this regard?

THE MINISTER OF EXTERNAL AFFAIRS (DR. SUBRAHMANYAM
JAISHANKAR): (a) to (c) A Statement is laid on the Table of the House.
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Statement

(d) to (c) The H-1B visa application process has become more complex for
employers worldwide, including for Indian IT companies, due to certain recent
administrative changes in the H-1B programme which have increased documentation
requirements on the petitioners. These changes have impacted the processing of H-1B
petitions in general, entailing a higher level of scrutiny. According to statistics of the
United States Citizenship and Immigration Services (USCIS), a total 116,031 initial or
new H-1B petitions were processed and completed in Fiscal Year 2019, out of which
27,707 petitions — accounting for about 23.9 per cent — were denied.

The USCIS statistics do not reflect data on H-1B visa granted. U.S. Department
of State releases data on the number of H-1B visa issued. These show a marginal
increase in the total number and share of H-1B visas issued to Indian nationals between
Fiscal Years 2015 and 2018, as given below:

H-1B Visas FY 2015 FY 2016 FY 2017 FY 2018
Total H-1B Visas 172,748 180,057 179,049 179,660
Issued to Indian Nationals 119,952 126,692 129,097 125,528
% Share 69.4% 70.4% 72.1% 69.9%

Source: U.S. Department of State

Indian nationals account for nearly 70 per cent of all H-1B visa issued, even
though the share of Indian IT companies in the H-1B visa is relatively small. Indian
nationals also accounted for about 93 per cent of all Employment Authorization Document
issued to H-4 visa holding spouses of H-1B beneficiaries as per statistics available till
December 2017.

Government of India has closely consulted all stakeholders and engaged with the
U.S. Administration and Congress on issues related to the movement of Indian
professionals, including those pertaining to the H-IB programme. These issues were
raised by External Affairs Minister with his U.S. counterpart in New Delhi in June, 2019
and with U.S. interlocutors in Washington D.C. in September/October, 2019. In our
engagements, we have emphasized that this has been a mutually-beneficial partnership
which should be nurtured.

SHRI SYED NASIR HUSSAIN: Sir, is it a fact that the USA Government has
disqualified seven Indian IT companies from applying for H-1B visas? If so, what are
the reasons for it, and what are the steps taken by the Government to address the
concerns of Indian companies?
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DR. SUBRAHMANYAM JAISHANKAR: Sir, with regard to the seven major
Indian employers, there is no disqualification on any of them. The number of visas for
which they have applied to has come down in the last few years. Denial rates have also
gone up. But, denial rates have not gone up only for the Indian companies; denial rates
have gone up for all companies. So, as far as these seven companies are concerned,
even last year, they got 3,828 new visas, and 15,230 renewal of H-1B visas.

SHRI SWAPAN DASGUPTA: Sir, | understand the concerns over H-1B visas
because they affect the competitiveness of our Indian companies. But, Sir, | want
certain clarification or elaboration from the Minister on the issue which touches on a
very delicate question of our interests and the question of the national sovereignty of
another country. What is the position which we normally take with regard to work visas

and emigration of Indians to overseas for work purposes?

DR. SUBRAHMANYAM JAISHANKAR: Sir, through you, 1 would like to say that
the hon. Member recognizes that issuing visas is the sovereign prerogative of another
State. But, at the same time, there are very important economic and business, and, even
social interests at stake. So, we are constantly in touch with the American system, the
American Government and Members of the Congress to persuade them and to convince
them that tapping into the Indian talent pool is to our mutual benefit. In that, I think,
we have been successful in large measure. Actually, if you look at the numbers, the
number of H-1B visas has been going up in the last few years and the total rejection

rate has been coming down.

SHRI K. J. ALPHONS: Sir, I think, there has been a move by the United States
Government to prevent spouses of H-1B visa holders from working in the United States,
which affects something like half-a-million spouses. Has any such order been issued
by the United States and if so, what has the Government of India done?

DR. SUBRAHMANYAM JAISHANKAR: Sir, the ability of spouses to work was
introduced in 2015 and this category of visa is called H4 visa. Indians today account
for 93 per cent of the total number of visas issued in this category. There was some
controversy whether this programme would be continued but right now, the programme
is continued. There is a court order to the effect that it should be continued but the
Trump Administration has indicated that it may review it at some point of time.

MR. CHAIRMAN: Ninety-three per cent!
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DR. SUBRAHMANYAM JAISHANKAR: Yes, Sir.

MR. CHAIRMAN: Question No. 49. The questioner is absent. Are there any
supplementaries?

*49. [The Questioner was absent.]
Internet and Wi-Fi facilities to villages

*49. SHRI VIJAY PAL SINGH TOMAR: Will the Minister of COMMUNICATIONS
be pleased to state:

(@ whether Government has provided internet and Wi-Fi facilities to all the
villages of the country for the benefit of the farmers to increase their knowledge about
the agriculture sector and keep them informed about the new developments in the
agriculture sector;

(b) if so, the measures/action being taken by Government under this issue; and

(c) if not, by when this target would be completed to provide internet and Wifi
facilities to all the villages across the country?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS (SHRI
DHOTRE SANJAY SHAMRAO): (a) to (c) A Statement is laid on the Table of the
House.

Statement

(a) to (c) BharatNet project is being implemented in a phased manner to provide
broadband/internet connectivity to all the Gram Panchayats (GPs) (approx. 2,50,000) in
the country. A total of 1,28,376 GPs have been made Service Ready as on 07.11.2019.
A total of 2 lakh GPs are targeted to be completed by March, 2020.

As part of BharatNet project,the Last Mile connectivity, through Wi-Fi or any
other suitable broadband technology, to access broadband/internet services, is to be
provided at all GPs in the country. Accordingly, work of provisioning of 2 Wi-Fi Access
Points (APs) for about 1.25 lakh GPs under Phase-l is under implementation. As of
now,Wi-Fi hotspots have been installed in 45,769 GPs and services are being provided
in 16,151 GPs.

Internet is being currently accessed mainly through mobile wireless 2G,3G and 4G
technologies which at present cover more than 95 per cent of population of the country.
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As per data collected from the Telecom Service Providers (TSPs) in 2019, it is estimated
that out of total 5,97,618 inhabited villages (as per the Census 2011) in the country,
5,69,897 are covered by mobile services. Mobile coverage in remaining villages is being
provided by the Government and Telecom Service Providers in a phased manner.

In addition, the following initiatives/actions have been taken by the Government
towards provisioning and improving broadband/internet and Wi-Fi services in the rural
areas of the country:

(i)  Under Universal Service Obligation Fund (USOF) scheme, 25,000 public Wi-
Fi hotspots are being set up using the infrastructure of telephone exchanges
of Bharat Sanchar Nigam Limited (BSNL) in rural areas of the country.

(i) A Comprehensive Telecom Development Plan (CTDP) for mobile connectivity
in the North Eastern Region to provide mobile coverage in uncovered
villages and along with National Highways is under implementation.

(iii) Under Left Wing Extremist (LWE) Phase-I1 project, installation of 2217 mobile
towers is planned for providing mobile connectivity covering the States of
Andhra Pradesh, Bihar, Chhattisgarh, Jharkhand, Madhya Pradesh,
Maharashtra, Odisha, Telangana, Uttar Pradesh and West Bengal.

(iv) Mobile connectivity in 354 villages of uncovered border areas including
Ladakh and Kargil Region, Himachal Pradesh, Uttarakhand and other priority
areas.

(v)  Mobile connectivity to cover uncovered villages and along National Highway
(NH 223) in Andaman and Nicobar Islands.
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MS. DOLA SEN: Sir, we appreciate the Central Government's target to provide
internet and wi-fi facilities to all the villages of the country though in cities also, we
fail to get it. Obviously, this will be done through PSUs like BSNL and MTNL. How
long the workers of BSNL will do their jobs for the country without salary and wages
for the last eleven months continuously?

MR. CHAIRMAN: That is relevant but not relevant to this question.
MS. DOLA SEN: Sir, it is relevant.

MR. CHAIRMAN: | also said the same thing. You did not hear me.
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MR. CHAIRMAN: Shri Rajeev Chandrasekhar.
MS. DOLA SEN: *
MR. CHAIRMAN; No, please. It is not going on record. It is unnecessary.

SHRI RAJEEV CHANDRASEKHAR: Sir, as the Minister is aware, the Ministry of
Agriculture and Farmers Welfare is identifying and building a database of all the
farmers around the country based on the coverage of the farmers under insurance
scheme, etc. My question to the Minister is this. Is his Ministry coordinating with the
Ministry of Agriculture and Farmers Welfare to ensure that every farmer that is coming

under the insurance scheme coverage also has access to Wi-Fi and internet?

*Not recorded.
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Appointment of experts directly through advertisement

1*50. SHRI VISHAMBHAR PRASAD NISHAD: Will the PRIME MINISTER be
pleased to state:

(@ whether it is a fact that Government is directly appointing experts in different
Ministries/Departments through advertisement;

(b) if so, the details thereof and the number of such appointments, department-
wise and post-wise;

(c) whether reservation policy is being implemented in these appointments;

(d) whether it is also a fact that reservation policy has been ignored by giving
priority to certain castes in such appointments; and

(e) the number of candidates appointed from General Category, Scheduled Castes,
Scheduled Tribes and Other Backward Classes in such appointments?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) to (e) A Statement is laid
on the Table of the House.

Statement

(a) to (e) Government has, from time to time, appointed some prominent persons
for specific assignments in Government, keeping in view their specialized knowledge
and expertise in the domain area. Based on the recommendations of Sectoral Group of
Secretaries on Governance in its report submitted in February, 2017 and report of NITI
Aayog regarding three year Action Agenda for 2017-18 to 2019-20, Government decided
to undertake lateral recruitment of 10 Joint Secretaries in 10 Ministries/Departments.

tOriginal notice of the question was received in Hindi.
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The selection process was undertaken by Union Public Service Commission (UPSC).
Based on the recommendations of the UPSC and on acceptance of the terms and
conditions of appointment, 8 candidates have been appointed as Joint Secretaries on
deputation (including short term contract)/contract basis. Department-wise and post-
wise details of eight Joint Secretaries are at Annexure (See below). Reservations is not
applicable for appointment to single post cadres. Category- wise data of all candidates
appointed on lateral entry basis have not been maintained.

Annexure

Details of candidates appointed as joint secretary under lateral recruitment

Sl Name of the Mode of Ministry/Department

No. candidate appointment

1. Shri Amber Dubey Contract Civil Aviation

2. Shri Arun Goel Contract Commerce

3. Shri Rajeev Saksena Contract Economic Affairs

4. Shri Sujit Kumar Bajpayee Deputation Environment, Forest and

Climate Change

5. Shri Saurabh Mishra Contract Financial Services
6.  Shri Dinesh Dayanand Jagdale  Contract New and Renewable Energy
7. Shri Suman Prasad Singh Deputation Road Transport and
Highways
8  Shri Bhushan Kumar Deputation Shipping
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MR. CHAIRMAN: Question, please.
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MR. CHAIRMAN: Second supplementary question.
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MY 40 99 ¥ Iff¥F T, IHHI 15 99 &1 39d B, in whichever sector he or she
has been working. This had been laid down by the earlier Government and this
Government has institutionalized it. SRR 81 A7 @ AR 81 I S HH A HH
10 ST BT =AH WA T 3R SHB! 3MMY 35 a9 A AP 81| SHH Bl I8 8
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MR. CHAIRMAN: The same question and same reply was taken up in the last
Session. If somebody wants to verify, he can do so. | don't know how our people
overlooked it. But, no problem; now, Dr. Amee Yajnik.

DR. AMEE YAINIK: Sir, recently, it has been reported that nine private sector
specialists have been recommended for the posts of Joint Secretaries by UPSC. | just
want to know what was the basis for selecting them, out of the total 6,077 applications
which were received by the Government?. | may ask another question along with that.
Is there any reservation for women for these posts? Has the reservation been done
away with in this procedure?
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DR. JITENDRA SINGH: Mr. Chairman, Sir, | think this question has been partly
answered in a different way in the earlier part of the discussion. Lateral entry, as | said,
has been existing in the Government mechanism for several years. The most distinguished
lateral entry was that of hon. former Prime Minister, Dr. Manmohan Singh, in the year
1972, first as the Chief Economic Adviser and then as Secretary, Ministry of Finance.
The list is long. If | can go on, there are examples of Dr. Montek Singh, Mr. Vijay Kelkar,
Mr. Bimal Jalan, Mr. Shankar Acharya, Mr. Rakesh Mohan, Mr. Arvind Virmani, Mr. Ram
Vinay Shahi and many more. This happened before 2014. But, as | submitted in
response to the earlier part of the question, maybe, we learn by experience and the
inputs received from different quarters. There was need to institutionalize it so that the
question that you have put would not raise any misgivings about the selection having
happened. That does not mean that we are challenging the selections made earlier. But,
in order to make it more objective and less subjective, it has now been routed through
UPSC and the same parameters have been laid down as are followed by UPSC for other
selections. Therefore, the Government has very least intervention in this.

SHRI MANISH GUPTA: Sir, | would like to seek a clarification. How will these new
appointees integrate into the cadrised secretarial framework and hierarchy? Is there a
plan to set up a separate, constituted service of such experts?

DR. JITENDRA SINGH: Mr. Chairman, Sir, if a separate service is set up, then it
will become another parallel service. The very idea of lateral entry is to have a process
which is in addition to the Services we already have. It is to go in for the best of the
best, particularly as we evolve as a nation, the specialized services are becoming more
and more imperative. We have specialized sectors and specialized schemes like Ayushman
Bharat, those in the banking sector, etc. So, certainly, compared to what it was, maybe,
a quarter century ago, now, we need more and more specialized experts in different
areas. Therefore, for that also, the parameters have been laid down. It is not that a
novice would be picked up. Even after having fulfilled that criteria of the eligibility,
whoever applied — because this is an advertisement made; when we made this
advertisement for the joint secretaries, we received as many as 6,000 to 7,000
applications— these were thoroughly screened and the UPSC went through them. Even
those ten posts which had to be filled, we could only fill up nine because the UPSC
did not find one person eligible for the tenth post. Among the nine also, one did not
join. So, what | am trying to say is that it is not that you just get flooded with
underqualified or undereiigibile persons. We are just trying to enlarge the pool to go
in for the best of the best to supplement the existing services and not to replace or
threaten the existing services.
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tha is not a regular phenomenon happening, and it is not also an annual phenomenon

happening as in the case of Civil Services.
Jobs created in textile sector under SITP

*51. PROF. M. V. RAJEEV GOWDA: Will the Minister of TEXTILES be pleased
to state:

(@ the number of jobs created under the Scheme for Integrated Textile Parks
(SITP) during the last three years, State-wise;

(b) the revenue generated from exports under the special package for textile and
apparel sector since its inception;

(c) the number of fixed term jobs created since the inception of the package;
and

(d) the amount of incentives disbursed under the Amended Technology
Upgradation Fund Scheme (ATUFS) during the last three years, State-wise and sector-
wise?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) to (d) A
Statement is laid on the Table of the House.
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Statement

(@ Government of India is implementing the Scheme for Integrated Textile Park
(SITP) which provides support for creation of world-class infrastructure facilities for
setting up of textile units. Government grant upto Rs. 40.00 crores per park is released
in instalments, subject to the progress achieved in creation of infrastructure and
common facilities. No specific norms have been prescribed for generation of employment
under the guidelines. Generation of employment is monitored under the scheme to
assess outcomes. The State-wise, details of 22 completed textile parks under the
scheme and the employment generated during last three years are as under:

SI. No. State Name Employment generated during
last 3 years (in number
of persons)

1 Andhra Pradesh 19137
2. Maharashtra 22,910
3. Gujarat 26,282
4, Rajasthan 570
5. Telangana 218
6. Tamil Nadu 9995
7. Punjab 1000
8. Karnataka 2000

(b) and (c) The export of apparel under special package (October, 2016 to August
2019) is Rs 3,27,895 crore which has increased by Rs 16,914 crore as compared with the
previous corresponding period. Similarly, exports of made-ups under special package
(April, 2017 to August, 2019) is Rs 84,104 crore which has increased by Rs. 9,029 crore
(12 per cent) as compared with the previous corresponding period. No data on fixed
term/ direct jobs is available.

(d) The details of funds disbursed under the Amended Technology Upgradation
Fund Scheme (ATUFS) during the last three years, State-wise and segment-wise are as

per Annexure-I and Annexure-Il respectively.



Annexure-|
State wise Subsidy Released Detail Report As on 19/11/2019

(Rs. in crore)

Years

SI. No. State Name 2017-18 2018-19 2019-20

No. of  Committed Subsidy No. of  Committed  Subsidy No. of Committed ~ Subsidy
Cases Subsidy  Released Cases Subsidy Released Cases Subsidy  Released

43

SIaMsuy [edO

[VHEVS VACYY]

by MOT by MOT by MOT

1. Andhra Pradesh 0 0.00 0.00 1 190 183 0 0.00 0.00
2 Dadra and Nagar Haveli 0 0.00 0.00 2 042 023 0 0.00 0.00
3 Gujarat 0 0.00 0.00 53 6.31 5.76 56 8.36 17.20
4, Karnataka 0 0.00 0.00 1 0.70 0.66 1 0.02 0.02
5. Kerala 0 0.00 0.00 1 0.26 0.10 0 0.00 0.00
6. Madhya Pradesh 0 0.00 0.00 3 0.82 0.60 0 0.00 0.00
7. Maharashtra 1 023 023 5 1.30 1.09 n 10.89 8.69
8. Punjab 1 0.12 0.12 2 011 0.11 0 0.00 0.00
9. Tamil Nadu 2 0.38 0.38 66 11.89 10.65 24 229 219

GRAND ToTAL 4 0.73 0.73 14 2372 21.03 R 2156 18.09

suonsand 01



Annexure - |1

Segment-wise Details of Subsidy Released under TUFS as on date 19/11/2019

(Rs. in crore)

Sl Segment 2016-17 2017 -18 2018-19 2019 - 20
No.
MTUFS List 1 RRTUFS RTUFS ATUFS MTUFS RRTUFS RTUFS ATUFS MTUFS RRTUFS RTUFS ATUFS
List | List |
No. Sub No. Sub  No. Sub No. Sub No. Sub No. Sub No. Sub No. Sub No. Sub No. Sub No. Sub No. Sub
of Released of Released of Released of Released of Released of Released of Relea- of Relea- of Relea- of Relea- of Relea- of Relea-
Unit Amount Unit Amount Unit  Amount Unit Amount Unit Amount Unit Amount Unit sed Unit sed Unit sed Unit sed Unit sed Unit sed
Amo- Amo- Amo- Amo- Amo- Amo-
unt unt unt unt unt unt
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21 22 23 24 25 26
1. Garment/ 97 28.09 897 132.96 173 10.96 - - 44 20.2 798 68.8 88 6.55 3 0.45 6 0.81 474 15.07 44 124 - -
Made-up
manufac-
turing
2. Processing 158  41.87 606 187.81 264 56.47 2 0.38 56 105 586 1111 181 38.67 25 3.73 13 238 424 30.68 117 856 15 152
of fibres,
yarn
fabrics,
garments
and made-
ups
3. Technical 76 12.59 395 152.18 169 46.2 - - 21 1.75 377 100.5 124 18.62 4 1.38 7 3.16 255 283 60 4.03 1 0.03
Textiles
and non-

wovens
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[6T0Z “1equwanoN 1]

suonsan® 01

€€



2 3 4 5 6 7 8 10 11 12 13 14 15 16 17 18 19 20 21 22 23 24 25 26
Stand 552 2119 490 109.06 203 97.76 - 286 66.9 467 9431 179 78.71 - - 25 7.38 394 3889 134 274 - -
alone
Spinning
Weaving / 128 29.77 364 1416 188 54.83 035 43 838 357 8119 156 45.03 86 10.84 5 0.17 251 16.49 124 13.96 68 5.21
Knitting
Multi - - 453 618.12 97 176.5 - - - 456 559.1 85 120.1 16 4.64 - - 370 1834 72 278 8 11.33
Activity
Other 487 296.35 263 50.26 62 63.36 - 177 441 230 52.88 46 75.64 - - 20 63 162 11.13 25 1749 - -
GRAND 1498 620.57 3468 1391.99 1156 506.08 0.73 627 152 3271 1068 859 383.3 134 21.04 76 20.2 2330 324 576 100.48 92 18.09

ToTAL
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PROF. M. V. RAJEEV GOWDA: Sir, the Government's National Textile Policy aimed
to add 35 million jobs in the textile sector and increase exports to 300 billion dollars
by 2024-25, but thanks to the economic slump, that we are going through, 30 million
jobs have been lost. Cotton yarn exports are down by 35 per cent. More than 600
spinning mills have been shut down.

MR. CHAIRMAN: Rajeevji, what is your question?

PROF. M. V. RAJEEV GOWDA: Beyond the special packages, what measures is
the Government taking to ensure that jobs are not lost and export growth is sustained
in the textile sector?

SHRIMATI SMRITI ZUBIN IRANI: Sir, at the onset, let me clarify to the hon.
Member, through you, that the National Textile Policy is currently under consideration
due to our consultations with the States. Hence, the benchmark figures that you quote
are not the benchmark figures which we have seen in our conversations or in our
deliberations with States and industry bodies. In so far as the question that was put
to my Ministry today, it is with regard to SITP which was formulated during the Tenth
Plan. In so far as the Rs.6,000 crore package goes, for the first time in the history of
the textile industry, we have subsidies to be given to the industry on the basis of
outcomes, and the outcome, that we have requested the industry to reflect, is the
employment that can be generated through subsidies given by the Government. | am
happy to share that under this package we have over two lakh citizens now in the
formal segment of the textile industry, with our efforts, through the Government agencies
like EPFO, to ensure that the Government under the Pradhan Mantri Rozgar Protsahan
Yojana gives employers additional benefits for bringing people into formal sector.
Additionally, Sir, 1 would also like to compliment my senior colleagues in the Labour
Ministry and the hon. Prime Minister who have ensured that fixed term employees get
the same status and facilities as regular employees because that was one of the biggest
challenges this textile sector faced.

MR. CHAIRMAN: Second supplementary.
PROF. M. V. RAJEEV GOWDA: Sir, my first supplementary was not answered.
MR. CHAIRMAN: No, no. The second supplementary.

PROF. M. V. RAJEEV GOWDA: Now, the second supplementary, Sir. There is an
ongoing crisis between the U.S. and China. That has created an opening, a set of
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opportunities for exports from India in the textile sector. But, this opportunity is being
seized by Bangladesh and by Vietnam. The same thing as is happening in the context
of the European Union. What measures is the Government taking to help the Indian
textile, apparel or these sorts of sectors to take advantage of these openings that have
arisen because of geo-politics?

SHRIMATI SMRITI ZUBIN IRANI: Sir, the hon. Member highlighted his angst
that his answer was not given. In fact, the written answer reflects the growth in the
sector in terms of exports from the year 2014 as to the year 2019 and | hoped that the
numbers in writing itself reflect the growth thanks to the impetus and thanks to the
support given by the Government. Insofar as opportunities in the export segment, again
between the Ministry of Commerce, Ministry of External Affairs and the Finance
Ministry, we identify opportunities not only in existing markets but we have also
identified 12 new markets which we can help our industry export to. We are also in the
process of ensuring that the small exporters become mid-size companies through

interventions by various Government Ministries.

SHRI NARESH GUJRAL.: Sir, the textile industry is the largest employment generator
in the country after agriculture. Yet, the fact is that our exports have been stagnant.
The hon. Minister has taken many pro-active steps and | compliment her for that. | have
been involved with this industry for 40 years. These figures that there is a growth of
Rs. 17,000 crores do not reflect the true picture because the rupee has depreciated
against the dollar. The main reason why we are not growing is that we are exporting
our taxes. This has been the complaint on the industry for a long time that you cannot
export your taxes.

MR. CHAIRMAN: What is your question?

SHRI NARESH GUJRAL: There are embedded taxes which are not being refunded
to the exporter. So, my question is, will the hon. Minister take some steps, set-up an
Expert Committee, have people from the industry also so that the embedded taxes can
be properly identified and then refunded? Thank you, Sir.

SHRIMATI SMRITI ZUBIN IRANI: Sir, in all humility, I would like to highlight to
my senior learned colleague that the numbers that | present to the august House are
numbers which have been brought forth by the industry itself. In fact, the number that
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is quoted, written in the Answer, apart from that to supplement it, Sir, under the ATUF
Scheme that is being promoted by the Government; we have 1,868 applications from
various industry partners who have said that they have received reported investment
of Rs. 13,612 crores post the Rs. 6,000 crore package has been announced. Insofar as
taxation, Sir, | am sure that my learned senior colleague knows that taxation is not the
ambit, the Constitutional right or discretion of my Ministry, but let him be assured that
the Government is seized of the challenges. It is the first time in the history of the textile
industry in our country that embedded State and Central taxes were refunded to our
industry and the industry in its conversations with not only my Ministry but the
Ministry of Finance, Commerce and the Ministry of External Affairs, explores every
possibility to strengthen possibilities of our industry.

MR. CHAIRMAN: Now, Shri Madhusudan Mistry.

SHRI MADHUSUDAN MISTRY: No, Sir, | have supplementary on the next
question.

MR. CHAIRMAN: Okay, now, Dr. Ashok Bajpai.

SHRI MADHUSUDAN MISTRY: Sir, one minute. I just wanted to know from the
Minister, as such, that the Government has decided not to sign the RCEP. | would like
to know from the Minister that by signing RCEP, what will be going to be its effects
on the entire textile sector of this country.

MR. CHAIRMAN: What he is saying is, RCEP, if you sign, what will be its effects
on the textile sector?

SHRIMATI SMRITI ZUBIN IRANI: Sir, since the Prime Minister has taken such
a strong stand in favour of Indian manufacturing industry, the question, I think, is
futile. Since the Prime Minister is seated in the House, | would like to compliment him
on behalf of the entire textile industry for taking such a strong stand for protecting
Indian manufacturing interests.

In fact, Sir, we have been diligently trying to follow up FTA possibilities with
nations which, for years, were never signed. And, also my grateful thanks to the hon.
Minister of External Affairs for partnering with us to explore such opportunities.

ST. 313N ISR : TRIRAT ), # 3Md #1eg9 A1 93 981edT W Ig Sl
TG o5 2014 W USSl B ARPRI b PRIBIA H SR U B 9gd AR textile mills
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Foreign training of officials

*52. DR. VINAY P. SAHASRABUDDHE: Will the Minister of ELECTRONICS
AND INFORMATION TECHNOLOGY be pleased to state:

(@ the number of officials from the Joint Secretary and above rank who were

sent for capacity building/ training courses abroad during the last three years;

(b) the details of officials who were sent abroad for training and the institutions

where they were sent; and

(c) whether any written reports were sought from these trainee officials in the
form of a feedback, if so, what was the overall feedback and if not, the reasons therefor?

THE MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) to (c) A Statement is laid on the Table of the

House.
Statement

(a) to (c) A total of 50 officers of the rank of Joint Secretary and above were
deputed for capacity building/training courses abroad in the last three years. Out of
these 50 officers, 34 belong to MeitY and its organisations and 16 officers belong to
other organisations of Centre and State Governments. The details of Officials and

institutions are given at Annexure-l (See below).
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These trainings includes the training programmes conducted by

(i) Department of Personnel and Training under its Domestic Funding of Foreign
Training Scheme (DFFT),

(i) National E-Governance Division, MeitY which organises E-Governance
Leadership Programme under CIO Training Programme at e-Governance
Academy, Tallinn, Estonia,

(i) National Institute of Financial Management - an autonomous body under
Department of Expenditure which organises trainings in partnership with
DCID, Duke University, USA to cater to the training requirement of Financial
Advisers.

The intended purpose of the training/capacity building programme under DFFT
courses was accomplished. The programme reports also include feedback from the
participants which under the DFFT scheme reports are submitted by the individual
officers to DoPT in the prescribed format.

Written reports/feedback received from officers attending the CIO programmes
have shown that these have been well received and have enormously benefited the
participants as they comprehensively cover different aspects of implementing
e-Governance projects. The countries visited under the international best practices
exposure visit component are South Korea, Singapore, Australia, Slovenia, Austria,
Estonia, Sweden and Denmark.

The officers trained under CIO training programme are involved in e-Governance
projects and initiatives at Centre and State Government departments.

The training conducted by NIFM equipped the participants with the required
knowledge, skills and international best practices to work efficiently and effectively in
discharging their crucial responsibility in the areas of Planning, Budgeting, Budget

execution and internal control.



Annexure

The details of Joint Secretary and Above Level officers of MeitY sent abroad for training and the institutions where

Foreign Trainings - 2016

they were sent during the last three years

SI. No. Officers

Country and date

Institution

1 Sh. Sanjiv Kumar Mittal, Joint
Secretary, MeitY, Delhi

2. Dr. Tanuja Pande, (IRAS: 1987)
Deputy Director General, UIDAI
(HQ), Delhi

3. Shri H.C. Agrawal, (IPOS: 1988)
Ex-Deputy Director General,
UJDAI (HQ), Delhi

USAOctober 31-November 11, 2016.

(i) At JFA School, Harvard University,
USA

18/9/2016 to 23/9/2016

(i) At National Institute of Financial
Management (NIFM), Faridabad and
Duke University, USA

27-29/08/18 (NIFM) 10-18/09/18

(Duke University)

At Cambridge University, U.K.
18/9/2016 to 23/9/2016

Ethics and Governance at University of
California, Berkeley, USA

Short term training programme entitled
"Leadership for 21st Century Chaos, Conflict
and Courage"

Under Domestic Foreign Funding Training
(DFFT) Scheme of Department of Personnel
and Training (DoPT)

(if) Advanced management Development
Programme (AMDP) for financial advisors
(Both Domestic + Abroad)

Short term training programme entitled
"Leadership and Strategic Thinking"

Under Domestic Foreign Funding Training
(DFFT) Scheme of Department of Personnel
and Training (DoPT)
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Shri Sanjay Ambadas Chahande,
(IAS: MH: 1988), Deputy Director
General, UTDAI RO-Mumbai

Shri Deepak Chandra Misra
Scientist-'G', NIC, Delhi

Shri Rajesh Gera Scientist-'G', NIC,
Delhi

Foreign Trainings - 2017

7.

Ms. Anuradha Mitra, AS & FA
MeitY, Delhi

Shri Rajiv Bansal, Joint Secretary,
MeitY, Delhi

At Australia New Zealand School of
Governemnt (ANZSOGQG) at Sydney,
Australia

28/8/2016 to 2/9/2016

Sweden, Stockholm and Denmark,
Copenhagen Oct 22-29, 2016

Sweden, Stockholm and Denmark,
Copenhagen Oct 22-29, 2019

(i) USA May 1-12, 2017

ii) India and USA
August 13-21, 2018

USA April 30 - May 5, 2017

Short term training programme entitled
"Advance Leadership Programme"

Under Domestic Foreign Funding Training
(DFFT) Scheme of Department of Personnel
and Training (DoPT)

e-Governance Leadership Programme under
CIO Training Programme at e-Governance
Academy

e-Governance Leadership Programme under
CIO Training Programme at e-Governance
Academy

(i) Ethics and Governance at University of
California, Berkeley, USA

(ii) Advance Management Development
Programme (MDP) for Financial Advisers at
National Institute of Financial Management
(NLFM), India and Duke University, USA

Leading Successful Social Programme using
Evidence to assess Effectiveness at JFK School,
Harvard University, USA

SIaMsSUY [elO

[6T0Z “1equwanoN 1]

suonsan® 01

194



SI. No. Officers

Country and date

Institution

9. Shri V.G. Reddy, (IRSEE: 1985)
Deputy Director General, UIDAI
(HQ), Delhi

10. Shri Narendra Bhooshan,
(IAS:UP:1992) Ex-Deputy
Director General, UIDAI
(HQ), Delhi

11.  Shri Ram Subhag Singh,
(IAS: HP: 1987) Ex-Deputy
Director General, UIDAI Regional
Office-Chandigarh

Foreign Trainings - 2018

12.  Shri Pankaj Kumar, Additional
Secretary MeitY, Delhi

At JFK School, Harvard University,
USA 30/7/2017 to 18/8/2017

At University of California, Barkelay,
USA 17/7/2017 to 28/7/2017

At JFK School, Harvard University,
USA 21-27/10/2017

Tallinn, Estonia
August 27-31, 2018

Short term training programme entitled "Senior
Managers in Government"

Under Domestic Foreign Funding Training
(DFFT) Scheme of Department of Personnel
and Training (DoPT)

Short term training programme entitled
"Negotiations for Public Leaders"

Under Domestic Foreign Funding Training
(DFFT) Scheme of Department of Personnel and
Training (DoPT)

Short term training programme entitled
"Creative Collaborative Solutions Innovations
in Governance"

Under Domestic Foreign Funding Training
(DFFT) Scheme of Department of Personnel
and Training (DoPT)

e-Governance Leadership Programme
under CIO Training Programme at e-
Governance Academy, Tallinn, Estonia

4%

SIaMsuy [edO

[VHEVS VALY Y]

suonsand 0}



13.

14.

15.

16.

17.

18.

Shri Sanjay Goel, Joint Secretary,
MeitY, Delhi

Shri Ajay Prakash Sawhney,
Secretary, MeitY, Delhi

Shri Prem Narayan, (IRSS:1990)
Deputy Director General, UIDAI
(HQ), Delhi

Mr. Anand Rao Vishnu Patil
Secretary, Dept. of Electronics
and Information Technology,
Chennai, Tamil Nadu

Mr. Ashok Kumar Kaluaram
Meena Principal Secretary,
Dept. of Administrative Reforms
and Public Grievances, Odisha

Mr. Baldeo Purshartha Secretary,
Dept. of Governance Reforms,
Chandigard, Punjab

USA June 4-15, 2018

United Kindgom
July 2-6, 2018

Conducted by National Productivity
Council (NPC) under their Asian
Productivity Organisation(APO)
Project at Seoul, Republic of Korea.
12/11/18 to 16/11/2018

Tallinn, Estonia
August 27-31, 2018

Tallinn, Estonia
August 27-31, 2018

Tallinn, Estonia
August 27-31, 2018

Customized training programme in "Ehics and
Governance" at University of Calfornia,
Berkeley, USA

"Leadership and Strategic Thinking™ at
Cambridge University, United Kingdom

"Training of trainers on customers satisfaction
index development for the service sector"

e-Governance Leadership Programme under
CIO Training Programme at e-Governance
Academy, Tallinn, Estonia

e-Governance Leadership Programme under
CIO Training Programme at e-Governance
Academy, Tallinn, Estonia

e-Governance Leadership Programme under
CIO Training Programme at e-Governance
Academy, Tallinn, Estonia
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SI. No.

Officers

Country & date

Institution

19.

20.

21.

22.

23

24,

Mr. Jagdish Chander Sharma
Principal Secretary, Dept. of
Information Technology,
Himachal Pradesh

Mr. Paulunthang Vaiphei Principal
Secretary, Dept. of textiles,
Commerce and Industry, Imphal,
Manipur

Mr. Pramod Agrawal Principal
Secretary, Dept. of Science and
Technology, Bhopal, Madhya
Pradesh

Ms. Sandhya Bhullar Commissioner,
IT and eGov, MD, GIL, Gandhi Nagar,

Gujarat

Mr. Upender Singh Rawat Joint
Secretary, Ministry of External
Affairs, Delhi

Mr. Satya Prakash Katana Joint

Tallinn, Estonia
August 27-31, 2018

Tallinn, Estonia
August 27-31, 2018

Tallinn, Estonia
August 27-31, 2018

Tallinn, Estonia
August 27-31, 2018

Tallinn, Estonia
August 27-31, 2018

Tallinn, Estonia

e-Governance Leadership Programme under
CIO Training Programme at e-Governance
Academy, Tallinn, Estonia

e-Governance Leadership Programme under
CIO Training Programme at e-Governance
Academy, Tallinn, Estonia

e-Governance Leadership Programme under
CIO Training Programme at e-Governance
Academy, Tallinn, Estonia

e-Governance Leadership Programme under
CIO Training Programme at e-Governance
Academy, Tallinn, Estonia

e-Governance Leadership Programme under
CIO Training Programme at e-Governance
Academy, Tallinn, Estonia

e-Governance Leadership Programme under
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25.

26.

27.

28.

29.

30.

Secretary, Ministry of Parliamentary
Affairs, Delhi

Mr. Anurag Agarwal Joint Secretary,
Ministry of Corporate Affairs, Delhi

Mr. Satya Narayan Pradhan Joint
Secretary, Ministry of DONER, Delhi

Ms. Shivani Singh Additional
Director General, Directorate of
Income Tax Systems, Delhi

Mr. Hukum Singh Meena Joint
Secretary, Dept. of Land Records,
Delhi

Mr. Rakesh Goyal Joint Secretary,
Dept. of Revenue, Delhi

Mr. Keshav Chandra Joint
Secretary, Dept. of Commerce
and Logistics, Delhi

August 27-31, 2018

Tallinn, Estonia
August 27-31, 2018

Tallinn, Estonia
August 27-31, 2018

Tallinn, Estonia
August 27-31, 2018

Tallinn, Estonia
August 27-31, 2018

Tallinn, Estonia
August 27-31, 2018

Tallinn, Estonia
August 27-31, 2018

CIO Training Programme at e-Governance
Academy, Tallinn, Estonia

e-Governance Leadership Programme under
CIO Training Programme at e-Governance
Academy, Tallinn, Estonia

e-Governance Leadership Programme under
CIO Training Programme at e-Governance
Academy, Tallinn, Estonia

e-Governance Leadership Programme under
CIO Training Programme at e-Governance
Academy, Tallinn, Estonia

e-Governance Leadership Programme under
CIO Training Programme at e-Governance
Academy, Tallinn, Estonia

e-Governance Leadership Programme under
CIO Training Programme at e-Governance
Academy, Tallinn, Estonia

e-Governance Leadership Programme under
CIO Training Programme at e-Governance
Academy, Tallinn, Estonia
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SI. No.

Officers

Country & date

Institution

3L

32.

33

35.

Mr. Jagmohan Sundriyal Joint
Secretary, Rajya Sabha Secretariat,
Delhi

Mr. Gouravelly Tirumala
Venkateshwar Rao Commissioner,
ESD, Dept. of Information
Technology, Telangana.

Mr. Anoop Singh Special Secretary
to GoAP, Information Technology
and Communications Department,
Andhra Pradesh

Mr. Ashish Kushwaha Director,
Ministry of Corporate Affairs Addl.
Commissioner I, East Delhi
Municipal Corporation

Mr. Ashok Kumar Joint Secretary,
Department of Financial Services,
Ministry of Finance, Govt. Of India,
Delhi

Tallinn, Estonia
August 27-31, 2018

Tallinn, Estonia
August 27-31, 2018

Tallinn, Estonia
September 18-30, 2018

Tallinn, Estonia
September 18-30, 2018

Tallinn, Estonia
September 18-30, 2018

e-Governance Leadership Programme under
CIO Training Programme at e-Governance
Academy, Tallinn, Estonia

e-Governance Leadership Programme under
CIO Training Programme at e-Governance
Academy, Tallinn, Estonia

e-Governance Leadership Programme under
CIO Training Programme at e-Governance
Academy, Tallinn, Estonia

e-Governance Leadership Programme under
CIO Training Programme at e-Governance
Academy, Tallinn, Estonia

e-Governance Leadership Programme under
CIO Training Programme at e-Governance
Academy, Tallinn, Estonia

1%

SIaMsuy [edO

[VHEVS VALY Y]

suonsand 0}



36.

3r.

38.

39.

41,

Mr. Ashok Kumar Singh Joint
Secretary to the Government,
Ministry of Health and Family
Welfare, Government of India, Delhi

Mr. Lav Agarwal Joint Secretary to
the Government, Ministry of Health
and Family Welfare, Government of
India, Delhi

Mr. Mamnoon Hasan Khan
Additional Chief Secretary,

RD & PR & RD and Ministry

of Fisheries, Government of Manipur

Mr. Mohana Dhas Thomas
Scientist-G & DDG, NIC, Ministry
of Electronics and Information
Technology, Delhi

Mr. Neeraj Kumar Director, National
eGovernance Division, Delhi

Mr. Pushpendra Rajput Chief

Tallinn, Estonia
September 18-30, 2018

Tallinn, Estonia
September 18-30, 2018

Tallinn, Estonia
September 18-30, 2018

Tallinn, Estonia
September 18-30, 2018

Tallinn, Estonia
September 18 -30, 2018

Tallinn, Estonia

e-Governance Leadership Programme under
CIO Training Programme at e-Governance
Academy, Tallinn, Estonia

e-Governance Leadership Programme under
CIO Training Programme at e-Governance
Academy, Tallinn, Estonia

e-Governance Leadership Programme under
CIO Training Programme at e-Governance
Academy, Tallinn, Estonia

e-Governance Leadership Programme under
CIO Training Programme at e-Governance
Academy, Tallinn, Estonia

e-Governance Leadership Programme under
CIO Training Programme at e-Governance
Academy, Tallinn, Estonia

e-Governance Leadership Programme under
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SI. No. Officers Country & date Institution
Electoral Officer, Election September 18-30, 2018 CIO Training Programme at e-Governance
Commission of India, Himachal Academy, Tallinn, Estonia
Pradesh

42. Mrs. Rashmi Chowdhary Joint Tallinn, Estonia e-Governance Leadership Programme under
Secretary to the Government, September 18-30, 2018 CIO Training Programme at e-Governance
Ministry of Social Justice and Academy, Tallinn, Estonia
Empowerment, Delhi

43. Mr. Sheo Shekhar Shukla Principal Tallinn, Estonia e-Governance Leadership Programme under
Secretary, WRD and Commissioner September 18-30, 2018 CIO Training Programme at e-Governance
Medical Education, Govt. of Academy, Tallinn, Estonia
Madhya Pradesh

44, Mr. Timothy Dkhar Scientist "G" and  Tallinn, Estonia e-Governance Leadership Programme under
DDG, National Informatics Centre, September 18-30, 2018 CIO Training Programme at e-Governance
Ministry of Electronics and Academy, Tallinn, Estonia
Information Technology, Meghalaya

45. Mr. Nagesh Shastri DDG, National Tallinn, Estonia e-Governance Leadership Programme under
Informatics Centre, Delhi August 27-31, 2018 CIO Training Programme at e-Governance

Academy, Tallinn, Estonia
46. Mr. Shyam Bihari Singh DDG, Tallinn, Estonia e-Governance Leadership Programme under

1%
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47.

40.

50.

National Informatics Centre, Delhi

Ms. Shalini Mathrani DDG, National
Informatics Centre, Delhi

Ms. Ratnaboli Ghorai DDG, National
Informatics Centre Delhi

Shri Srinivas Rao Mallampalli,
President and CEO, NeGD, Delhi

Shri K. Rajasekhar Scientist-'G',
National Informatics Centre,
Hyderabad

August 27-31, 2018

Tallinn, Estonia
August 27-31, 2018

Tallinn, Estonia
August 27-31, 2018

Tallinn, Estonia
August 27-31, 2018

Seoul, South Korea

CIO Training Programme at e-Governance
Academy, Tallinn, Estonia

e-Governance Leadership Programme under
CIO Training Programme at e-Governance
Academy, Tallinn, Estonia

e-Governance Leadership Programme under
CI10 Training Programme at e-Governance
Academy, Tallinn, Estonia

e-Governance Leadership Programme under
CIO Training Programme at e-Governance
Academy, Tallinn, Estonia

Korea Development Institute Seoul, South
Korea
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50  Oral Answers [RAJYA SABHA] to Questions

ST, fara @, SEegs: A 9T qeled, § e weds | A HA Sl 3
&M # M BTl §, Gh fae § ShR e | St sgwd el 41 a8
g 8, forfas Il ERtgo= oft 188 B €, S9fdv RT WA I8 © b 98 W™
SIS TR BT €, T SAGT UE Wwy # BT SAYHCYH AT & U U
BT 8, i 98 ¥ W o @il ol gier Sg A R fhar S

£ I viHv TS W), ST AT WER | qdn, #  d redn g (b < fawm
$ TART IE HRIHH Foal 2| Ig S g 99 B &, fSfiaed Taia o, werad &
& # 3R I r=iem™ & & #, faoer A=l | 8RN USTHeIRAT BT S T80
ff BI1 B, IVME FE TR TG e W Bl AN fHAT| $Hh AT & Wi g
# 3R 1 Bl Vel B, ' A TEd BT R fHerdr gl

HEIGY, B9 39 91 @ g o wxd € 6 faqw orgve & aig 9 S ArEn
N, RUE a0 ok a1 #9 g ot 1T fgurr # umn € 9 fader geuoR & 91g,
SIPT S Toie §, S9P 3eY Udh d3 AN I T AU 39 IR SN 9@ Bl
AMITIHAT B |

3. e i, wewge: wEIey, # Ue SR fag Sor arear € 5 o &t & e
2, SOH I oI 34 i, TR 8, Jfe A1 B T SR ®, 981 S-TaeNT oftex 3T
UM & fIT 7T 9| I8 991 o<l 91 § b s+ §$ A0 § gR SMfeRT a8t
M| IR AT I € 6 A a8 R S 38T -G dRdl €, ol T SHBT
PS b IRT ¥ Wed P IR F f@R & =@ 22

2 MY vidx TS AR, H MUS AEH A A G Bl Gd A (& e
3R @refdar agd & B A <% 1 yue WAl o & Fw w§ @ o g
T AT 3R TERTed a9 & &= d S8/ 98d & <ol $H f6a1 &1 S Riiea
SMSAT B IuAEAT BT 98T WRIET & | S=iH G391 WA I < BT U Tefaea Mo
W 991 21 S| g S ¢f Ries e R €, SEe! g g oreel gei @
e g1 S=M A R W Pl fefierss fFar g1 o9 I8 faar &1 ve fawg gl
i fFaR o facw #3 9 mE do 6 59 vy # 9 o+ wiews @ @ yWEl
HM BRIV | BAR TSIHRT d8f S &, Fefd ==f kil €, died € ok I fSfored
AT BT 98d B ACST oM BAR UQTHIGIRGT BT el 21

MR. CHAIRMAN: Two months back, | have been to Estonis. It is wonderful that
such a small country is becoming totally digital. There, I told them what our Ministry

is doing with regard to reaching out to the rural areas also. It was a good experiment.
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Y et RieeT. Wl #eled, # Sud Jerd | A HA S | quHl e
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faeafaenerl o @Yad ©U 9 Sed? @iell ST Fdhdl & I AR 89 fa et
Pl GEY Bl WOl REA?
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TS AT § 1 R A G Y <gd WX S, d AN @ fba U Suae €,
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eI, U HA Sft A et S F Ao B g R & R A amn o, 98
N v fSRTea Suafyr off | safy &% A7 denfe SRl wie®™ &1 U &d
3O AEWPR, AP 3R IR BI 1 dgM § &R Fad 2| A1 9a T & I8
a7 FE ¥ fr R # U AR SR @lem @l mavgdar 71 fefies o & &
#F BART S X1 RiveH 8, IS9P dog TSRM @I SR UaEli # #oqd ) I8l 21 9
39 919 BT FHI ¥ o 7 SR 9Tt H9 31d gAR fAem™ & foIe 9ga sravad
gl

Training under key-flagship textiles programmes

*53. SHRI HARNATH SINGH YADAV: Will the Minister of TEXTILES be pleased

to state:

(@ whether it is a fact that Government has trained people under the key-

flagship textiles programmes;
(b) if so, the details thereof; and

(c) whether all the persons who were trained by Government under the said

programme have been provided job?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) to (c) A

Statement is laid on the Table of the House.
Statement

(a) to (c) With a view to create a robust human resources for the textiles sector,
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particularly the need for trained and skilled workforce in all segment of the textiles
sector, Ministry of Textiles has been implementing various skill development schemes

and programmes since the financial year 2010-11.

Under the Comprehensive Integrated Skill Development Scheme (ISDS), a total of
11.14 lakh persons have been trained during FY 2010-11 to 2017-18, in various diverse
segments of textiles covering textiles and apparel, jute, spinning, weaving, technical
textiles, sericulture, handloom and handicrafts. The training in 1SDS also covered 33
States and Union Territories of the country, widely covering all sections of the society
such as women (71.27%), Scheduled Caste (20.82%), Schedule Tribes (6.9%) and Divyang
Jan(0.28%). Out of the 11.14 lakh persons trained so far, 8.43 lakh persons have been
employed.

In further continuation, Ministry of Textiles has expanded the skill development
programme, called Samarth, for the entire value chain of the textiles sector (except
spinning and weaving in organized sector which are being trained under Pradhan
Mantri Kaushal Vikas Yojana) with a target of 10 lakh persons at a total outlay of
Rs.1300 crore. The training programme and course curriculum have been rationalized
keeping in view the technological and market demand status of the domestic and
international economies. Ministry of Textiles has already partnered with 21 Government
Agencies from 18 States and Sectoral Organizations covering nearly 4 lakh persons, for
entry level training and job creation in both traditional and organized segments of

textiles value chain, the details of which is given in Annexure (See below).

Further, the textiles industry and Association are being partnered with. Special
emphasis is also being laid an upskilling in apparel and garmenting segment for

increasing the competitiveness of the industry in global market.
Annexure
Details of training target allocated under Samarth

The Ministry has allocated a training target of 4,09,690 persons under "Samarth"
to 21 State Govt, agencies of 18 States (Arunachal Pradesh, Assam, Andhra Pradesh,
Jammu and Kashmir, Kerala, Mizoram, Tamil Nadu, Telangana, Uttar Pradesh, Uttarakhand,
Jharkhand, Madhya Pradesh, Tripura, Karnataka, Odisha, Manipur, Meghalaya, Haryana)

and 4 sectoral organisations (Central Silk Board, Development Commissioner Handicraft,
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Development Commissioner Handloom and National Jute Board) for commencement of

training programme. The details of training target allocated under Samarth are as given

below:-

Training Targets to State Government Agencies:

Sl Name of Applicant State Target

No. Agency Approved

1 2 3 4

1 Arunachal Pradesh Handloom and Arunachal Pradesh 1,050
Handicrafts Society Lt.

2. Jammu and Kashmir Entrepreneurship Jammu and Kashmir 600
Development Institute

3. Indian Institute of Handloom Kerala 1975
Technology, Kannur

4. Handloom and Handicrafts Wing, Mizoram 6940
Directorate of Commerce and Industries

5. Handloom and Textiles Tamil Nadu 1,400

6.  Telangana State Textile Complex Telangana 1,440
Cooperative Society

7. UP Industrial Cooperative Association Uttar Pradesh 20,160
Ltd.

8 Khadi Village Industries Board (UPKVIB)  Uttar Pradesh 48,000

9. Institute of Entrepreneurship Development, Uttar Pradesh 30,840
Kanpur

10. Uttarakhand Skill Development Society, Uttarakhand 25,000
Dehradun

11.  Director of Handlooms and Textiles- Andhra Pradesh 12,000
Andhra Pradesh

12, Assam Skill Development Mission Assam 17,065
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1 2 3 4

13.  Handloom Textiles & Sericulture Assam 50,000
Department

14.  Madhya Pradesh LaghuUdyog Nigam Madhya Pradesh 13050

15. Directorate of Skill Development Tripura 3,540

16. Karnataka State Textile Infrastructure Karnataka 52,580

Development Corporation Limited

17. Institute of Entrepreneurship Odisha 3,150
Development Odisha

18. Department of Textiles, Commerce and Manipur 25000
Industry, Directorate of Handlooms &
Textiles, Government of Manipur

19. Directorate of Industries and Commerce Haryana 42,480
20. Directorate of Sericulture and Weaving Meghalaya 7,200
21. Directorate of Handloom, Sericulture and  Jharkhand 3,200
handicraft
ToTAL 3,66,670

Training Targets to Sectoral Organisations of Ministry of Textiles:

SI. No. Institution of Ministry of Textiles Target allocated

1 Central Silk Board 1,360

2. Development Commissioner Handicraft 14,660

3 Development Commissioner Handloom 17,000

4, National Jute Board 10,000
ToTAL 43,020

2} &I RiE e AT |qEmafa Sf, # wE H A S e g oo
T I # Y Welfa! # URIT SRISHR ASdl $1 WRISEIR W1 &
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H AAT BT BT SR ST DI YAT B BI ARAD Y BT & |

MR. CHAIRMAN: Question No. 54, the questioner is not present. Are there any

supplementaries?
it SirdE sl @M WX B
et e D A e gl %‘-’\;
s wmaRy feet 3 don T€ @ ¥ w® e
sft ST 3rell @I WX, Wwies! gl
o 6 el ¢ A e wgla clia

tTransliteration in Urdu script.
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A WAk AN €, g1 SO el €, el @ 9 g2 adved 53 8 T g,
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*54. [The Questioner was absent.]
Status of India-US Civil Nuclear Agreement
*54. SHRI SASMIT PATRA: Will the PRIME MINISTER be pleased to state:

(@ the progress made in the India-US Civil Nuclear Agreement since it was
signed in 2008;

(b) the challenges and obstacles still being faced in operationalisation of this

Agreement;

(c) the budgetary allocation and actual expenditure incurred towards
operationalising this Agreement over the past three years in a year-wise manner;

and

(d) what impact has it had on country's relations with other member countries

barring United States?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) and (b) Techno-commercial discussion to arrive at a project proposal for
setting up of nuclear power reactors in collaboration with M/s. Westinghouse Electric
Company (WEC), United States of America (USA) are progressing. In May, 2017, the
Cabinet gave the "in principle" approval for establishing AP 1000 x 6 reactors with the
Westinghouse and 1594 MWe x 6 reactors with General Electric (G.E). Since the
Westinghouse took more interest, the discussion progressed well with them than G.E.
However, the Westinghouse filed bankruptcy protection in the U.S. in March 2017 after
suffering huge cost overruns in its U.S. projects, in December, 2017 it became clear that
Brookfield Business Partners LP, was slated to buy Westinghouse for USD 4.6 billion.
On 1st August 2018, all formalities related to purchase of the Westinghouse were

completed and the company came out of the bankruptcy.
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Land acquisition for the project at Kowada, Andhra Pradesh is at an advanced
stage. The process of obtaining Environmental clearance from Ministry of Environment
Forest and Climate Change, site investigations and Techno-commercial discussions are
in progress at the site so as to arrive at a project proposal for setting up six AP 1000
reactors of 1208 MWe each. On emergence of a viable project proposal and accord of
administrative approval and financial sanction by the Central Government, the commercial
agreement will be signed with M/s. Westinghouse and work on the project commenced.
The discussions to arrive at project proposals to set up nuclear power projects with
foreign cooperation involve complex technical, commercial, legal, regulatory and other

issues, which take time for conclusion.

(c) The allocation and expenditure on projects during the last three years is as

follows:

(Amount in crores)

2016-17 2017-18 2018-19

Allocation Expenditure Allocation Expenditure Allocation Expenditure

(RE) (RE) (RE)
New 633 23114 71 3327 429 16.11
LWR
Projects

(d) Subsequent to the signing of the Indo-US Civil Nuclear Agreement, India
has signed Inter Governmental Agreements on peaceful uses of Nuclear Energy with
many countries viz., Argentina, Australia, Bangladesh, Canada, Czech Republic, European
Union, France, Japan, Kazakhstan, Mongolia, Namibia, Republic of Korea, Russia,
Sri Lanka, United Kingdom and Vietnam. This has also enabled-India to import
nuclear fuel from abroad and to successfully take our nuclear programme way

ahead.
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SHRI ANAND SHARMA: Sir, | want to know from the hon. Minister that under
the Agreement, there was to be a segregation of our strategic nuclear facilities and the
civilian nuclear facilities. Has that process been completed and accepted by all strategic

partner countries?
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WRITTEN ANSWERS TO STARRED QUESTIONS

Pradhan Mantri Innovative Learning Programme - DHRUV

*55. SHRI DHARMAPURI SRINIVAS: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government has initiated the Pradhan Mantri Innovative Learning
Programme-DHRUV recently, if so, the details thereof;

(b) the major aims and objectives of the scheme and whether any guidelines
have been issued in this regard, if so, the details thereof;

(c) whether the State Governments have been consulted in this regard; and
(d) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL'NISHANK?"): (a) to (d) The Government has recently launched the Pradhan
Mantri Innovative Learning Programme— DHRUYV to mentor and nurture talented children
to enrich their skills and knowledge so that they can realise their full potential and
contribute to society. The programme was launched on 10th October, 2019 at ISRO,
Bengaluru with active participation of State Governments.

Selection of 30 students of Science group and 30 students of Performing Arts
group has been made by an Advisory Committee headed by the Principal Scientific
Advisor in consultation with the Department of Science and Technology, Atal Innovation
Mission, NITI Aayog and National Council for Education Research and Training
(NCERT), Centre for Cultural Resources and Training (CCRT) and Sangeet Natak Akademi,
Ministry of Culture.

All the 60 students were selected from among the students selected under various
competitions/examinations i.e. National Talent Search Examination (NTSE), Innovation
in Science Pursuit for Inspired Research (INSPIRE)- Manak, Kishore Vaigyanik Protsahan
Yojana (KVPY), Science Olympiad, Mathematics Olympiad, Kala Utsav and Cultural
Talent Search Scholarship Scheme etc.

The programme was conducted for 14 days. During the programme structured
activities were carried out for students of Performing Arts group at National Bal
Bhavan, New Delhi and for students of Science group at I1T-Delhi and during evenings,
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combined activities for both groups were organised. The students were mentored and
nurtured by renowned mentors from I1T- Delhi, Atal Innovation Mission, NCERT, CCRT
etc.

Global Hunger Index of 119 countries

1*56. CH. SUKHRAM SINGH YADAV: Will the Minister of PLANNING be pleased
to state:

(@ India’'s ranking in the Global Hunger Index of 117 countries in the latest
Global Hunger Report and along with India's ranking in the Hunger Index in the study
of 119 countries in the year 2018;

(b) the decrease in hunger and malnutrition in India during the last decade and
the percentage of population that is still not getting enough food; and

(c) the details of malnourished children during the last three years in the
country and the number of children who died due to malnutrition during the same
period?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO INDERJIT
SINGH): (a) The Ranking of India in the Global Hunger Index released by concern
Worldwide and Welthungerhilfe in years 2018 and 2019 is as shown below:

Year Number of Countries Ranked India's Rank
2018 119 103
2019 117 102

(b)  As per the National Sample Survey Organisation (NSSO), 2013 report, 98.9%
of rural India and 99.6% of Urban India received two square meals a day throughout
year (Perceived Adequacy of Food Consumption in Indian Households- NSSO-Feb,
2013).

(c) The following data is available pertaining to malnutrition in India as per the
National Family Heatlh Survey:

Indicators NFHS-3 (2005-06) NFHS-4 (2015-16)
Stunting 48.0% 38.4%
Wasting 19.8% 21.0%
Underweight 42.5% 35.8%

tOriginal notice of the question was received in Hindi.
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The fifth round of survey (NFHS-5) is underway and its data would be available
next year.

Further, there is no official data available on the number of children who died due
to malnutrition.

Uniform Civil Code

*57. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of LAW AND
JUSTICE be pleased to state the steps Government has taken so far to bring a Uniform
Civil Code which is one of the Directive Principles of the State Policy?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
Article 44 of the Constitution provides that the State shall endeavour to secure for the
citizens a uniform civil code. In view of the importance of the subject matter and
sensitivity involved, a proposal to undertake examination of various issues relating to
uniform civil code and make recommendations thereon was forwarded to the Law
Commission of India. Accordingly, Law Commission had uploaded a consultation paper
titled 'Reform of Family Law' in its website http://www.lawcommissionofindia.nic.in/.

Status of Sexual Harassment of Women at Workplace Act

*58. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@ the status of implementation of the Sexual Harassment of Women at
Workplace (Prevention, Prohibition and Redressal) Act, 2013; and

(b) the details of States where this Act has not been fully implemented yet?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) and (b) Safety and security of women in the country is of utmost
priority for the Government. Keeping this in view, the Government of India has enacted
"The Sexual Harassment of Women at Workplace (Prevention, Prohibition and Redressal)
Act, 2013" (SH Act) which aims to provide protection to women against sexual harassment
at workplace and for the prevention and redressal of complaints related to it. The Act

covers all women, irrespective of their age, employment status or nature of work.

The Act casts various obligations upon employers of all workplaces, public or

private, to provide a safe and secure working environment free from sexual harassment,
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whereby every employer is mandated to constitute an Internal Committee (IC) for
receiving complaints of workplace sexual harassment and is also mandated to display
at any conspicuous place in the workplace penal consequences of sexual harassments
and the order constituting IC.

Similarly, the District Officers notified under this Act by State Governments are
mandated to constitute Local Committees (LCs) in concerned districts to receive
complaints of sexual harassment from establishments where Internal Committees have
not been constituted due to having less than ten workers or if the complaint is against
the employer himself. For this, the Act contains provision for notification by State
Governments of a District Magistrate or Additional District Magistrate or Collector or
Deputy Collector as a District Officer for every district who has the authority to
constitute LC as well as to exercise powers and discharge functions under this Act.

As per the information received by this Ministry, as of now, 583 districts across
33 States/ UTs have notified District Officers and 392 districts across 25 States/UTs
have constituted LCs. The details of the same are at Statement (See below). The
Ministry has been writing to States and UTs, and following up with the concerned for
effective implementation of the Act.

Statement

State/UT-wise details of District Officers and Local Committees notified by the
Ministry for effective implementation of the Act

SI. No. State Total No. of District LC Details of
Officers Districts
1 2 3 4
1 Assam 6 19
2. Andhra Pradesh 13 Not Available
3 Arunachal Pradesh 2 10
4, Andaman and Nicobar 3 Not Available
5. Chhattisgarh 27 27
6. Chandigarh 1 1

7. Delhi n 9
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1 2 3 4

8. Daman and Diu 2 1

9. Dadra and Nagar Haveli 1 1

10. Goa 2 2

11. Haryana 21 2

12, Himachal Pradesh 2 2

13.  Jammu and Kashmir 20 Not Available

14. Karnataka 0 0

15. Kerala 14 14

16. Ladakh 2 Not Available

17. Lakshadweep Islands 1 1

18. Madhya Pradesh 52 51

19. Mizoram 8 8

20. Maharashtra 36 K3

21, Manipur 16 2

22, Meghalaya n n

23. Odisha 0 Not Available

24, Puducherry 2 2

25. Punjab 20 15

26. Rajasthan K¢ 3

27. Sikkim 4 Not Available

28. Telangana 3 28

29. Tripura 8 8

30.  Tamil Nadu X Not Available

3L Uttar Pradesh I6) 37

32 Uttarakhand 13 13

K¢ West Bengal 23 Not Available
GRAND ToTAL 583 392
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Survey to evaluate quality of education

*59. DR. VIKAS MAHATME: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether any survey/study has been carried out recently to evaluate the
quality of primary, secondary and higher education in the country;

(b) if so, the details and the outcome thereof;

(c) the steps taken by Government to improve the critical thinking of students
in primary and secondary education in the prevailing global scenario; and

(d) the details of specific programmes in this regard being implemented,

State-wise?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL'NISHANK"): (a) and (b) The National Council for Educational Research
and Training (NCERT) conducts periodic national surveys to assess learning
achievement of children in Classes - 111, V, VIII, and X. The National Achievement
Survey (NAS) 2017 was held on 13th November 2017 for assessing the competencies
developed by the children at the grade levels I11, V and VI1II from across 701 districts
covering all the 36 States and UTs and covered 22 lakh students from 1.10 lakh schools.
NAS (2017) was administered with districts as the unit of reporting in different subject
areas such as languages, mathematics, EVS/Science and Social Sciences in the
Government and Government aided schools. The competency based test was based on
the Learning Outcomes which were recently incorporated in the Central Rules for the
Right of Children to Free and Compulsory Education Act by the Government of India.
Similarly, National Achievement Survey for Class X was also conducted throughout the
country on February 05, 2018 in Government, Government aided and private schools.
The learning levels of 1.5 million students in 44,304 schools across 610 districts in 34
States and UTs were assessed, in 5 subject areas of English, Mathematics, Science,
Social Science and Modern Indian Language (MIL).

The NAS district report cards have been shared with the States and UTs to help
in identifying gaps at the district level and devise strategies for further improvement.
Subsequently, a framework of intervention has been developed and shared with States
to improve the quality of learning in the schools.
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(c) and (d) The Central Government has taken the following initiatives for improving

quality of education and develop critical thinking of students:

0]

(i)

(i)
(iv)

V)

(vi)

(vii)

Under Samagra Shiksha to ensure inclusive and equal education at all levels
support is provided to the States and Union Territories under which the
Rashtriya Aavishkar Abhiyan (RAA) to motivate and engage children in
Science, Mathematics and Technology and 'Padhe Bharat Badhe Bharat'
(PBBB) schemes for teaching reading, writing and mathematics in elementary
classes are being implemented.

To ensure competencies, the Central rules to the Right of Children to Free
and Compulsory Education (RTE) Act, 2009 have been amended and class-
wise, subject-wise Learning Outcomes have been shared with all States and
Union Territories.

Untrained in-service elementary teachers have been trained.

In order to provide e-learning material, different facilities like e-PATHSHALA,
DIKSHA portal, SWAYAM (Study Webs to Active Learning for Young
Aspiring Minds), SWAYAM PRABHA DTH Channels have been made
available by the Ministry.

An integrated Teacher Training Programme titled NISHTHA (National Initiative
for School Heads and Teachers' Holistic Advancement) has been launched.

The Government of India has decided to participate in the Programme for
International Students Assessment (PISA) to be conducted by the
Organization for Economic Cooperation and Development (OECD) in 2021.

The Central Board of Secondary Education (CBSE) has undertaken various
examination reforms to promote competencies and quality of learning:

(@ Change in design of question papers with nearly 33% increase in
internal choice in all major subjects for classes X and XII and
introduction of objective type questions. It has been decided to include
10% competency based Questions in the annual examination of class
10 in the current year.

(b) Experiential learning has been introduced from 2019-20 to promote self
thinking, creativity and effective study skills among students.
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Recovery of dues from telecom companies

*60. SHRI SANJAY RAUT: Will the Minister of COMMUNICATIONS be pleased
to state:

(@ whether Government has recovered all dues from telecom companies as
licence fee and penalty alongwith interest based on the revenue sharing model for the
gross revenue of 14,98,181 crore earned by them during 2004-2015;

(b) if so, the details thereof;

(c) whether any telecom companies have given any proposal to Government for
the dues/recovery thereon; and

(d) if so, the details thereof and Government's response thereto?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD): (a)
to (d) The Hon'ble Supreme Court in CIVIL APPEAL NOS. 6328 - 6399 OF 2015 [UNION
OF INDIAVs. ASSOCIATION OF UNIFIED TELECOM SERVICE PROVIDERS OF INDIA
ETC.] pronounced its judgment dated 24.10.2019 wherein the appeals filed by the
Department of Telecom were upheld and the appeals filed by the Telecom Service
Providers were dismissed. The Supreme Court has upheld the definition of the Gross
Revenue and Adjusted Gross Revenue as enumerated in the License Agreement and
has also upheld the imposition of Interest, Penalty and Interest on Penalty as per the
terms and conditions of the License Agreement. The Hon'ble Supreme Court has
granted 3 months' time for compliance of order.

The provisional dues of the Telecom Service Providers on account of License Fee
and Spectrum Usage Charges are based on the assessments carried out/ demands
raised and are subject to revision in light of the Hon'ble Supreme Court order dated
24.10.2019. Details are at Statement-1 and Statement-11 (See below) for License Fee and
Spectrum Usage Charges respectively.

The Cellular Operators Association of India vide their letter dated 29.10.2019 has
sought urgent intervention of the Government to avert such an unprecedented impact
on the financial health of their member companies. However, one of the members of the
Cellular Operators Association of India i.e. Reliance Jio Infocom Ltd. has submitted a
divergent opinion on the said matter.
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Statement-1

TSPs-wise Provisional License Fee outstanding as per demand up to July, 2019

Sl Name of the Company Total Outstanding
No. (RCr)
1 Idea Cellular Ltd. 8485
2. Vodafone Group of Companies 19824
3. Bharti Airtel Group of Companies 21682
4, Telenor India Private Ltd. 1950
5. Tata Group of Companies 9987
6. Reliance Jio Infocom Ltd. 13
7. Bharat Sanchar Nigam Ltd. 2099
8. Mahanagar Telephone Nigam Ltd. 2537
9. Aircel Group of Companies 7853
10.  Etisalat DB Telecom Private Ltd. 2
11.  Quadrant Televentures Ltd. 116
12. S.Tel Pvt Ltd. 2
13.  Videocon Telecommunications Ltd. 1033
14.  Sistema Shyam Teleservices Ltd. 302

15. Reliance Communication Ltd/Reliance Telecommunication Ltd. 16457

16.  Loop Telecom Pvt. Ltd. 233

ToTAL 92642

Statement-11

The provisional Spectrum Usages Charges (SUC) dues TSP-wise

S.No  Name of the Company Total Outstanding

L Aircel 2376.77

2. Allianz 0.00
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S.No  Name of the Company

Total Outstanding

3 Bharti 13904.01
4, Bharat Sanchar Nigam Ltd. 2890.46
5. Dishnet 642.54
6. Etisalat DB Telecom Private Ltd. 281
7. Idea 6745.37
8. Loop 0.56
9. Mahanagar Telephone Nigam Ltd. 585.88
10.  Quadrant 5393
11.  Reliance Communication Ltd. 3887.46
12, Reliance Jio Infocom Ltd. 4752
13.  Reliance Telecommunication Ltd. 796.32
14.  Sistema Shyam Teleservices Ltd. 101.44
15. STel 1367
16.  Spice 0.00
17.  Tata Teleservices Ltd. 3836.29
18.  Telewing 349
19.  Telenor 204.35
20.  Unitech-Wireless 712.33
21.  Videocon Telecommunications Ltd. 265.09
22.  \odafone 17984.23

TotaL 55054.51

WRITTEN ANSWERS TO UNSTARRED QUESTIONS

Malware attack at Kudankulam Nuclear Power Station

481. SHRI M. P. VEERENDRA KUMAR: Will the PRIME MINISTER be pleased

to state:

(@ whether a malware was detected recently in the highly sensitive Kudankulam

Nuclear Power Station (KKNPS);
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(b) if so, the details thereof and whether it has affected the critical system
adversely;

(c) whether the officials have ascertained reasons for a serious breach by a
malware which occurred at a high security nuclear power station computer; and

(d) whether it was a cyber attack aimed at sabotage in Kudankulam by vested
interests?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY (DR.
JITENDRA SINGH): (a) Yes, Sir. A malware infection was identified in NPCIL KKNPP
Internet connected system.

(b) There was an identification of a malware infection on KKNPP administrative
network used for day to day administrative activities. The affected system contains
data related to administrative function. Plant control and instrumentation system is not
connected to any external network such as Intranet, Internet and administrative system.
The plant systems, which are isolated and not accessible from this administrative
network, were not affected. There was no impact on the critical plant systems.

(c) and (d) Sir, the malware infection was only on the computers connected to the
internet which are used for administrative purposes.

Nuclear power plants for electricity generation
1482. MS. SAROJ PANDEY: Will the PRIME MINISTER be pleased to state:

(@ the number of nuclear power plants functioning in the country at present
and the percentage of electricity being generated through these plants to meet the total
energy requirements of the country;

(b) the estimated increase in.percentage of energy requirements of the country
till the year 2022; and

(c) whether new nuclear power plants are being set up to meet these
requirements, if so, the places where these are being set up and their efficiency in
megawatt thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY (DR.
JITENDRA SINGH): (a) The present installed nuclear power capacity in the country

tOriginal notice of the question was received in Hindi.
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comprises of 22 reactors with a total capacity of 6780 MW. Of these one reactor, RAPS-
1 (100 MW) is under extended shutdown for techno-economic assessment. The nuclear
power plants contribute about 3% of the total electricity generated in the country.

(b) The electrical energy requirement of the country for year 2018-19 is 1274595
MUs whereas projected energy requirement for year 2021-22 is 1566023 MUs. The
percentage increase in energy requirement for the country till 2021-2022 w.r.t. energy
requirement of 2018-19 is 22.86%.

(c) Nuclear power plants are being established along with electricity generating
plants of other technologies to meet the electricity requirements of the country. The
details of location and capacity in MW of the nuclear power plants being set up are
as follows:

(i)  Nuclear power plants under Construction:

State Location Project Capacity (MW)
Gujarat Kakrapar KAPP-3&4 2 X700
Rajasthan Rawatbhata RAPP-7&8 2 X700
Haryana Gorakhpur GHAVP-1 &2 2 X700
Tamil Nadu Kudankulam KKNPP-3&4 2 X 1000
Tamil Nadu Kalpakkam PFBR 500

(i)  Nuclear power plants accorded administrative approval and financial sanction
on which pre-project activities are in progress:

State Location Project Capacity(MW)
Madhya Pradesh  Chutka Chutka -1&2 2 X700
Karnataka Kaiga Kaiga - 5&6 2 X700
Rajasthan MahiBanswara Mahi Banswara - 1&2 2X700
Mahi Banswara-3&4 2X700
Haryana Gorakhpur GHAVP-3&4 2 X700

Tamil Nadu Kudankulam KKNPP - 5&6 2 X 1000
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Malware attack at nuclear power station at Kudankulam

483. SHRI A. VIJAYAKUMAR: Will the PRIME MINISTER be pleased to

state:

(@ whether Government is aware of any malware attack at Nuclear Power

Station at Kudankulam in Tamil Nadu;
(b) if so, the details thereof;

(c) the action taken to control damage of computer software/hardware at the

plant;

(d) whether there is a widespread fear among the public on safety of Nuclear

Power Station at Kudankulam; and
(e) if so, the action taken to remove fear among public?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY (DR.
JITENDRA SINGH): (a) Yes, Sir. A malware infection was identified in NPCIL KKNPP

Internet connected system.

(b) There was an identification of a malware infection on KKNPP administrative
network used for day to day administrative activities. The affected system contains
data related to administrative function. Plant control and instrumentation system is
not connected to any external network such as Intranet, Internet and administrative

system.

() Inrespect of further strengthening of Information Security in administrative
networks, various measures have been taken viz. hardening of internet and administrative
intranet connectivity, restriction on removable media, blocking of websites and IPs

which have been identified with malicious activity etc.

The Computer and Information Security Advisory Group (CISAG)-DAE has
recommended certain measures for immediate and short term implementation. These are

being complied with.

(d) and (e) No, Sir. However, a structured ongoing public outreach programme

based on a multipronged approach is being implemented by NPCIL to address the
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apprehensions of the people and allay their fears in a simple, understandable and
credible manner.
Fuel required for nuclear plants
1484. SHRI P. L. PUNIA: Will the PRIME MINISTER be pleased to state:
(@ the amount of nuclear fuel required for nuclear plants in the country;

(b) the amount of Uranium available in the country to meet the requirements of

nuclear fuel; and
(c) the quantum of Uranium being imported for operation of nuclear plants?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) The approximate requirements of atomic fuel/Uranium for
Pressurised Heavy Water Reactors (PHWRs) are as follows:

Unit Capacity (MW) Annual requirement at 85% Capacity
Factor (tons uo2)

220 45
540 100
700 125

The approximate requirements of atomic fuel/Uranium for Light Water Reactors
(LWRs) currently in operation are as given below:

Unit Capacity(MW) Annual Fuel Requirement (tons,

low enriched uranium)

160 6 (at 85% CF)

1000 25 (at 90% CF)

(b) The Atomic Minerals Directorate for Exploration and Research (AMD), a
constituent unit of Department of Atomic Energy (DAE) has the mandate to identify,
evaluate and augment mineral resources of Uranium in the country. AMD has carried
out exploration and prospecting for Uranium deposits in a number of prospective

tOriginal notice of the question was received in Hindi.
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geological domains. As on October, 2019, a total of 3,20,445 tonne (t) in situ U308
(2,71,737 t U) has been established in forty four (44) Uranium deposits in Andhra
Pradesh, Telangana, Jharkhand, Meghalaya, Rajasthan, Karnataka, Chhattisgarh, Uttar
Pradesh, Uttarakhand, Himachal Pradesh and Maharashtra. The State-wise details of

Uranium deposits are given in Statement (See below).

(c) Consequent upon the Civil Nuclear Cooperation Agreement, the Department
of Atomic Energy (DAE) has been importing Uranium to meet the Fuel requirements of
Safeguarded Nuclear Reactors. As a part of this activity, several contractual agreements

were entered into with various overseas suppliers.

Details of country-wise Uranium imports received at Nuclear Fuel Complex (NFC)
are furnished below:

Sl. No. Name of The Country Quantity of Uranium imported MT
(U (31.03.2009 to 12.11.2019)

1 France 2999
(Natural Uranium Ore
Concentrate-UOC)

2. Kazakhstan 7577.2 (UOC)
3. Canada 3460.5 (UOC)
4, Russia 20059

(Natural UO, Pellets)

5. Russia 128.7
(Enriched UO, Pellets)




Statement

State-wise details of the Uranium resources

State District Name of the deposit Resource (tonne) Status
U308 U
1 2 3 4 5 6
Andhra Pradesh Kadapa Tummaiapalle Group 1,80,025 152,661 Existing mine
(Under investigation)
Guntur Koppunuru 2,761 2,341 Under investigation
Sub-total 1,82,786 1,55,003
Telangana Nalgonda Lambapur 1,450 1,230 Planned mining centre
Peddagattu 7,585 6,432 Planned mining centre
Chitrial 9,515 8,069 Under investigation
Sub-total 18,550 15,730
Jharkhand East Singhbhum Jaduguda 8,038 6,816 Existing mine-
Jaduguda North 1,277 1,083 Under investigation
Bhatin 1,700 1,442 Existing mine
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Narwapahar (NWP) + 11,780 9,989 Existing mine
NWP Extn.
Narwapahar (Deeper + 4,168 3,534 Extension of
Khundungri) existing mine
Turamdih Group 11,510 9,760 Existing mine
Banduhurang 6,489 5,503 Existing mine
Bagjata 1,860 1577 Existing mine
Mohuldih 3,330 2,824 Existing mine
Garadih 1,270 1,077 Small deposit
Kanyaluka 1970 1671 Small deposit
Nimdih 815 691 Small deposit
Rajgaon 1,200 1,018 Small deposit
Singridungri-Banadungri 12575 10,664 Under investigation
Rajdah 1,019 864 Under investigation
Saraikela-Kharswan Bangurdih 1,710 1,450 Under investigation
Sub-total 70,711 59,963

suonsand) pateisun
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1 2 3 4 5 6
Meghalaya South West Khasi Hills ~ KPM (Domiasiat) 9,500 8,056 Planned mining centre
Wahkyn - Wahkut 9,764 8,280 Exploratory mining
planned (Under
investigation)
Gomaghat-Phlangdiloin 1,000 848 Small deposit
Tyrnai 600 509 Small deposit
Lostoin 869 737 Small deposit
Umthongkut 1535 1,302 Small deposit
Sub-total 23,268 19,731
Rajasthan Sikar Rohil 8,261 7,005 Exploratory mining
centre (Under
investigation)
Rohil West 955 810 Under investigation
Jahaz 2,058 1745 Under investigation
Udaipur Umra 1,160 984 Small deposit

9/,
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Karnataka

Chhattisgarh

Uttar Pradesh

Uttarakhand

Yadgir

South Canara

Rajnandgaon

Surguja

Sonbhadra

Rudraprayag

Sub-total

Gogi

Kanchankayi
Walkunji-Yellakki
Sub-total

Bodal
Bhandaritola
Jajawal

Dumath - Dhabi
Sub-total

Naktu

Sub-total
Pokhri-Tunji

Sub-total

12434

4,267

2,004
415
6,686
1530
518

1438

3,986
785
785
100

100

10,544

3618

1699
352
5670
1297
439
1,219
424
3380

666

&R

Exploratory mining
centre

Under investigation

Small deposit

Small deposit

Small deposit

Small deposit

Small deposit

Under investigation

Small deposit
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1 2 3 4 5 6
Himachal Pradesh Una Rajpura 364 309 Under investigation
Shimla Kasha-Kaladi 200 170 Small deposit
Mandi Tileli 220 187 Small deposit
Sub-total 784 665
Maharashtra Gondia Mogarra 355 301 Small deposit
Sub-total 355 301
GRAND TOTAL 3,20,445 2,71,737
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Objectives of BharatNet project

485. SHRIMATI SAROJINI HEMBRAM: Will the Minister of COMMUNICATIONS
be pleased to state:

(@ the objectives of BharatNet project;
(b) whether the objectives framed for this project have been achieved so far;
(c) if so, the details thereof; and

(d) if not, what actions have been taken/ are being taken by Government for this
purpose?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD): (a)
to (d) BharatNet project is being implemented in a phased manner to provide broadband
connectivity to all the Gram Panchayats (approx. 2,50,000) in the country. The project
is under implementation and the infrastructure being created is a national asset,
accessible on a non-discriminatory manner for provision of Services. The project
envisaged providing affordable broadband services in rural and remote areas towards
realisation of the vision of 'Digital India'.

The target of completing 1,00,000 GPs under Phase-1 of BharatNet was achieved
in December,2017. The work of connecting the remaining GPs of BharatNet is under
progress. As on 07.11.2019, by laying 3,80,988 km. Optical Fibre Cable (OFC), a total
of 1,40,668 GPs have been connected, out of which 1,27,393 GPs have been made
Service Ready. In addition, 983 GPs have been made Service Ready on satellite media.

Broadband connections to Gram Panchayats of Rajasthan

1486. DR. KIRODI LAL MEENA: Will the Minister of COMMUNICATIONS be
pleased to state:

(@ whether it is a fact that all Gram Panchayats of Rajasthan are yet to be
provided broadband connections;

(b) if so, the details thereof;

(c) the number of Gram Panchayats provided with broadband connections and
those which are yet to receive such facility, district-wise; and

tOriginal notice of the question was received in Hindi.
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(d) the number of Wi-Fi hotspots provided in Gram Panchayats of the State?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD): (a)
to (c) BharatNet project is being implemented in a phased manner to provide broadband
connectivity to all the Gram Panchayats (approx. 2,50,000) in the country, including
Rajasthan. As of now, a total of 8746 GPs (including BHQs) have been made Service
Ready in Rajasthan. The District-wise details of Gram Panchayats, which have been
provided with broadband connectivity and those which are yet to receive such facility
under BharatNet project in Rajasthan, are given in Statement (See below).

(d) As part of BharatNet project, the Last Mile connectivity, through Wi-Fi or
any other suitable broadband technology to access broadband /internet services, is to
be provided at all the 2.5 lakh GPs in the country including Rajasthan. In Rajasthan,
as of now, Wi-Fi hotspots have been installed in 8813 GPs, out of which, Service are
being provided in 3964 GPs.

Statement

District-wise details of BharatNet connectivity in Rajasthan

SI. No.  District Total No. of Total No. of No. of GPs
GPs* Service Ready yet to be made
GPs* Service Ready*
1 2 3 4 5
1 Ajmer 290 290 0
2. Alwar 525 493 32
3. Banswara 356 116 240
4. Baran 228 192 36
5. Banner 501 200 301
6. Bharatpur 3% 380 4
7. Bhilwara 395 395 0
8. Bikaner 2% 287 9
9. Bundi 187 187 0

10.  Chittorgarh 300 276 24
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1 2 3 4 5
11. Churu 259 258 1
12.  Dausa 246 230 16
13.  Dholpur 175 % e
14.  Dungarpur 300 123 177
15.  Hanumangarh 257 257 0
16.  Jaipur 546 533 13
17.  Jaisalmer 143 101 42
18.  Jalore 282 281 1
19.  Jhalawar 258 258 0
20.  Jhunjhunu 309 309 0
21, Jodhpur 476 339 137
22. Karauli 223 213 10
23.  Kota 161 161 0
24.  Nagaur 477 474 3
25.  Pali 331 329 2
26.  Pratapgarh 170 112 58
27.  Rajsamand 214 213 1
28.  Sikar 351 351 0
29.  Sirohi 167 157 10
30.  Sriganganagar 345 249 %
31.  Sawaimadhopur 205 202 3
32.  Tonk 236 235 1
33, Udaipur 558 449 109
TotaL 10151 8746 1405

*Including BHQs.
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Increase in Base Transceiver Stations in Gujarat

1487. SHRI NARANBHAI J. RATHWA: Will the Minister of COMMUNICATIONS

be pleased to state:

(@ whether Government proposes to increase Base Transceiver Stations (BTS)

in Gujarat to increase mobile connectivity there;
(b) if so, the details thereof, place-wise;

(c) the details of BTS towers currently active in Gujarat, district-wise, along with

locations thereof; and

(d) whether the above mentioned BTS are sufficient as per the current requirement

and Government's reaction thereto?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD): (a)
and (b) Yes, Sir. The Government has proposed to increase Base Transceiver Station
in Gujarat to increase mobile connectivity through Universal Service Obligation Fund
(USOF). There is a proposal to install mobile towers in 70 uncovered villages in State

of Gujarat. The details are given in Statement-1 (See below).

(c) The licenses for providing mobile services in the country are granted by
Department of Telecommunications (DoT) at License Service Area (LSA) level. The
State of Gujarat is part of Gujarat LSA which includes Union Territories of Daman and

Diu and Dadra and Nagar Haveli as well.

The total number of BTS installed in State of Gujarat as on 13th November, 2019
is 34,558. The details of the BTS along with the location can be accessed through
public web-portal, Tarang Sanchar at https://tarangsanchar.gov.in. District-wise count

of BTS in the State of Gujarat is given in Statement-11 (See below).

(d) The Telecom Service Providers (TSPs) install mobile towers to improve
coverage and/ or capacity of their networks based on their techno-commercial

requirements on a regular basis.

tOriginal notice of the question was received in Hindi.
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Statement-1

Details of 70 uncovered villages in State of Gujarat where mobile towers
are to be installed

83

Sl. No. District Block Village
1 Banaskantha Wav Radha Nesda
2. Dohad Dhanpur Alindra

3. Dohad Dhanpur Bhuvera
4. Dohad Dhanpur Pipargota
5. Dohad Limkheda Jamri

6. Dohad Limkheda Kelkuva
7. Dohad Limkheda Vadapipla
8. Kachchh Nakhatrana Paneli

9. Kachchh Nakhatrana Valka Nana
10.  Narmada Dediapada Bebar

11, Narmada Dediapada Chopdi
12, Narmada Dediapada Chuli

13, Narmada Dediapada Dabka

14.  Narmada Dediapada Duthar
15, Narmada Dediapada Gadh

16.  Narmada Dediapada Gichad
17. Narmada Dediapada Kanjal

18.  Narmada Dediapada Kanji

19.  Narmada Dediapada Khapar
20.  Narmada Dediapada Kokati

21.  Narmada Dediapada Mal

22.  Narmada Dediapada Mathasar
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Sl. No. District Block Village
23.  Narmada Dediapada Mathavali
24.  Narmada Dediapada Mohbi

25.  Narmada Dediapada Mohbudi

26.  Narmada Dediapada Pankhala (Mathasar)
27.  Narmada Dediapada Pankhala (Shisha)
28.  Narmada Dediapada Sada

29.  Narmada Dediapada Sagai

30.  Narmada Dediapada Samot

3L.  Narmada Dediapada Shisha

32.  Narmada Dediapada Vaghumar
33.  Narmada Dediapada Vandri

34.  Narmada Nandod Amli

35, Narmada Nandod Boridra

36.  Narmada Nandod Chapat

37. Narmada Nandod Dadhvada
38, Narmada Nandod Datanambali
39.  Narmada Nandod Dhirkhadi
40.  Narmada Nandod Dhochki

41, Narmada Nandod Gadher

42.  Narmada Nandod Gadit

43.  Narmada Nandod Gagar

44.  Narmada Nandod Gulvani

45.  Narmada Nandod Handi

46.  Narmada Nandod Haripura

47. Narmada Nandod Junaraj




Written Answers to [21 November, 2019] Unstarred Questions 85

Sl. No. District Block Village

48.  Narmada Nandod Kamodiya

49.  Narmada Nandod Khamar

50.  Narmada Nandod Mandan (Gaditvalun)

51. Narmada Nandod Mandan (Gorvalun)

52. Narmada Nandod Mankad Khada
Narmada Nandod Mota Haidva
Narmada Nandod Moti Chikhli

55.  Narmada Nandod Movi

56.  Narmada Nandod Namalgadh

57. Narmada Nandod Nana Haidva

58.  Narmada Nandod Nani Chikhli

59.  Narmada Nandod Nani Daberi

60.  Narmada Nandod Panchla

61.  Narmada Nandod Ringni

62.  Narmada Nandod Surpan

63.  Narmada Nandod Zarvani

64.  Narmada Sagbara Kherpada

65.  Narmada Sagbara Kunvar Khadi

66.  Vadodara Nasvadi chhotiumar

67.  Vadodara Nasvadi kunda

68.  Vadodara Nasvadi kuppa

69.  Vadodara Nasvadi talav

70. Vadodara Nasvadi vadia
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Statement-11

District-wise count of mobile tower locations in State of Gujarat where BTS are
installed by Telecom Service Providers (TSPs)

Sl.  Districts in Gujarat Count of locations in the
No. State District where BTS are
installed by TSPs

1 2 3

1 Ahmedabad 5691
2. Amreli 816
3 Anand 1003
4. Avravalli 185
5. Banaskantha 1176
6. Bharuch 1030
7. Bhavnagar 1175
8. Botad 214
9. Chhota Udaipur 155
10. Dahod 439
11. Dang 35
12, Devbhoomi Dwarka 242
13. Gandhinagar 1015
14. Gir Somnath 166
15. Jamnagar 1312
16. Junagadh 1133
17. Kutch 1675
18. Kheda 767
19. Mahisagar 148

20. Mehsana 1167
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1 2 3
21 Morbi 471
22. Narmada 144
23 Navsari 590
24, Panchmahal 569
25. Patan 641
26. Porbandar 278
27.  Rajkot 2381
28. Sabarkantha 892
29. Surat 4690
30. Surendranagar 881
3L Tapi 167
32 Vadodara 2454
33 Valsad 856
ToTAL 34558

VRS to BSNL employees

488. SHRI S. MUTHUKARUPPAN: Will the Minister of COMMUNICATIONS be
pleased to state:

(@ whether it is a fact that Government is considering to relieve around 54,000
employees of BSNL through a Voluntary Retirement Scheme;

(b) if so, the details thereof;

(c) whether it is also a fact that the management has directed reduction of
contract labour by 30 per cent in terms of numbers as well as expenditure; and

(d) if so, the details thereof?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD): (a)
and (b) The Cabinet in its meeting held on 23.10.2019 has approved the revival plan
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for Bharat Sanchar Nigam Limited (BSNL) which inter-alia, includes measures to
reduce the staff cost by offering Voluntary Retirement Scheme (VRS) to the employees
of age 50 years and above. Accordingly, BSNL has launched 'BSNL Voluntary Retirement
Scheme-2019' on 04.11.2019 which is open till 03.12.2019. Since the scheme is voluntary,
the exact number of employees opting for voluntary retirement cannot be ascertained
till closure of the scheme.

(c) and (d) In view of its poor financial position, BSNL has decided to implement
various austerity measures which include reducing expenditure for different outsourcing
works.

Bailout plan for BSNL and MTNL

489. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of
COMMUNICATIONS be pleased to state:

(@ whether Government is contemplating a bailout plan for BSNL/ MTNL,;
(b) if so, the details thereof; and
(c) whether the package includes VRS for employees?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD): (a)
to (c) The Cabinet in its meeting held on 23.10.2019 has approved the revival plan for
Bharat Sanchar Nigam Limited (BSNL) and Mahanagar Telephone Nigam Limited (MTNL)
which inter alia, includes measures to reduce staff cost through a Voluntary Retirement
Scheme (VRS) for employees of age 50 years and above, administrative allotment of
spectrum for 4G services, debt restructuring by raising of sovereign guarantee bonds,
monetisation of assets and in-principle approval for merger of BSNL and MTNL.

Shift of consumers from BSNL to private companies

1490. SHRI RAM NATH THAKUR: Will the Minister of COMMUNICATIONS be
pleased to state:

(@ whether it is a fact that consumers are moving towards private companies
for services after getting fed up on account of poor services rendered by Bharat
Sanchar Nigam Limited (BSNL);

(b) if so, whether Government is trying to address these shortcomings so that
trust of consumers could be restored; and

tOriginal notice of the question was received in Hindi.
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(c) the details of proposed Action Plan of BSNL to provide internet services at
village level in the country and the State-wise progress made, in this regard, so far?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD): (a)
and (b) Bharat Sanchar Nigam Limited (BSNL) has informed that number of customers
ported-in to BSNL is higher than the ported-out customer of BSNL. BSNL is MNP
(Mobile Number Portability) positive during 2019-20 (till October, 2019).

Status of MNP in BSNL

Port out Port in
Up to 31.3.2014 43,83,988 30,73,524
During 2014-15 16,13,843 914,412
During 2015-16 17,81,002 2,031,668
During 2016-17 20,61,542 217,77,935
During 2017-18 34,96,128 41,32,600
During 2018-19 28,27,440 53,64,649
Cumulative up to October, 2019 1,80,98,000 2,04,90,841

Year-wise number of mobile connections of BSNL for the last
three years and till 31.08.2019 is as below:

As on Mobile Connections of BSNL (in Crores)
31.03.2017 10.14
31.03.2018 1119
31.03.2019 1157
31.08.2019 1164

Telecom Regulatory Authority of India (TRAI) monitors the performance of telecom
service providers including BSNL against the benchmark for various Quality of Service
(QoS) parameters laid down by TRAI by way of QoS regulations issued from time to
time, through Quarterly Performance Monitoring Reports (PMRS).

As per PMR issued by TRAI for the quarter ending March 2019, BSNL is meeting
all the benchmarks for Basic (Wireline) and Broadband Services. For Cellular Mobile



90  Written Answers to [RAJYA SABHA] Unstarred Questions

Telephone Service, BSNL is meeting the benchmark for all the parameters in all of its
Licensed Service Areas (LSASs) except for the parameter "Network QoS DCR Spatial
distribution measure or DCR Network_gsp (90, 90) (benchmark 2%)" and "Network QoS
DCR temporal distribution measure or DCR Network_qtp (97, 90) (benchmark < 3%)"
in West Bengal service area only.

(c) BSNL has informed that it has planned and set up large number of Wi-Fi
Hotspots/Access points on pan-India basis including rural areas for providing internet/
broadband services. BSNL has also started its 4G services (having capability of high-
speed internet) in some circles. As on 31.05.2019, total 5921 4G Base Transceiver
Stations (BTSs) of BSNL are working. State-wise details of 4G BTSs and public Wi-Fi
Hotspots of BSNL is Statement.

Statement

Details of Public W-Fi Hotspots and 4G BTSs of BSNL

SI. No. State/Circle Number of Public Number of 4G
Wi-Fi Hotspots BTSs
1 2 3 4
1 Andhra Pradesh 1492 259
2. Assam 433 20
3. Bihar 746 166
4, Chhattisgarh 309 226
5. Gujarat 1535 844
6. Haryana 773 170
7. Himachal Pradesh 665 74
8. Jharkhand 174 0
9. Jammu and Kashmir 197 105
10.  Karnataka 2027 261
11. Kerala 1062 705

12, Madhya Pradesh 1664 9
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1 2 3 4
13.  Mabharashtra (including Goa) 3472 1092
14.  North East 194 192
15.  Odisha 748 160
16. Punjab 1187 362
17.  Rajasthan 1257 0
18.  Tamil Nadu 1278 337
19.  Telangana 901 282
20.  Uttar Pradesh 1890 519
21.  Uttarakhand 280 5
22, West Bengal 844 0

TotaL 23128 5921

Advance notice to subscribers before shutting down services

491. SHRI A. K. SELVARAJ: Will the Minister of COMMUNICATIONS be pleased
to state:

(@ whether it is a fact that Government has decided to make it mandatory for
telecom service providers to give at least 30 days advance notice to subscribers before
shutting down their services;

(b) if so, the details thereof;

(c) whether it is also a fact that the development has come against the background
of abrupt closure of services by some telecom operators recently which left their
subscribers in lurch; and

(d) if so, the details thereof?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD): (a)
and (b) Yes, Sir. It is mandatory for Telecom Service Providers (TSPs) to give at least
30 days advance notice to subscribers before shutting down their services as per the
terms and conditions of license granted by the Department of Telecommunications
(DoT).
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(c) and (d) It was observed that if a TSP migrated its services from one technology
to another, for the subscribers, it could amount to closure of services, as it may require
change in mobile device. However, the terms and conditions of license did not mandate
provision of prior notice to the DoT/ Telecom Regulatory Authority of India (TRAI)/
subscribers in such a case. Thus, subscribers had to face lot of inconveniences.

In order to ensure that subscribers are not put to undue hardships due to closure
of services in a particular technology, DoT has issued amendments to the terms and
conditions of Licenses on 24th January, 2019. License amendment has mandated that
in case of closure of any service through any technology in the entire service area or
a part of it, the TSP should give a 60 days' notice to the Licensor (DoT) and TRAI and
30 days' notice to its effected subscribers, clearly stating the options available to the
subscribers, including that of Mobile Number Portability (MNP) facility.

Making BSNL and MTNL profitable

492. SHRI A. K. SELVARAJ: Will the Minister of COMMUNICATIONS be pleased
to state:

(@ whether it is a fact that Government is considering to merge BSNL and
MTNL and make it as one company;

(b) if so, the details thereof; and

() whether it is also a fact that the merger could make the company profitable
and can capture a good percentage of market share in terms of both landline and mobile
services?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD): (a)
to (c) The Cabinet in its meeting held on 23.10.2019 has approved the revival plan for
Bharat Sanchar Nigam Limited (BSNL) and Mahanagar Telephone Nigam Limited (MTNL)
which inter-alia, includes in-principle approval for merger of BSNL and MTNL. Since
MTNL is operating in metros of Delhi and Mumbai and BSNL operates in rest of India,
the benefits of merger, inter-alia will be in the form of Pan-India footprint and synergy
in operations.

Villages of Andhra Pradesh without mobile services

493. SHRI V. VIJAYASAI REDDY: Will the Minister of COMMUNICATIONS be
pleased to state:

(@ whether it is a fact that as many as 2,800 villages in the Eastern Ghats in
Andhra Pradesh covering 9 districts do not have the mobile services;
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(b) if so, the reasons therefor and efforts being made to provide mobile services
to these villages;

(c) whether it is also a fact that even BSNL has not provided mobile services
in these villages; and

(d) if so, the reasons therefor?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD): (a)
and (b) As per the data collected from the Telecom Service Providers (TSPs) and
Department of Telecommunications (DoT) field units in 2019, it is estimated that there
are 2,068 villages in Eastern Ghats in Andhra Pradesh covering 9 districts, which are
not covered by mobile services. The reasons for not having mobile services in these
villages include, inter-alia, remote and tough terrain, areas diversely located with
scattered population and commercially non-viable operations. Mobile coverage in such
villages is being provided by the Government and TSPs in a phased manner. Under Left
Wing Extremism (LWE) Phase-Il project, the Government has approved installation of
346 mobile towers for providing mobile connectivity in Eastern Ghats of Andhra Pradesh
covering 9 districts.

(c) and (d) At present, out of 8,963 villages of Eastern Ghats in Andhra Pradesh
covering 9 districts, Bharat Sanchar Nigam Limited (BSNL) is providing mobile services
in 5,967 villages. BSNL has informed that mobile coverage in the remaining villages is
being provided on the basis of techno-commercial viability and availability of funds.

Computerisation of post offices

494. SHRI SYED NASIR HUSSAIN: Will the Minister of COMMUNICATIONS be
pleased to state:

(@ whether Government has achieved its target of computerising all its post
offices which had to be done by the year 2017;

(b) if so, whether Government has published any report/data with regard to the
number of post offices which have been computerised until now, both in the rural as
well as urban areas; and

(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD): (a)
All 25,564 Departmental Post Offices (12,178 Rural and 13,386 Urban as per Annual
Report 2016-17 of Department of Posts) in the country have been computerised.
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Under the IT Modernization project, Department of Posts has implemented Digital
Advancement of Rural Post Office for A New India (DARPAN) Project in June 2016,
whereby Branch Post Offices were provided with SIM Based Handheld devices in the
rural areas of the country for carrying out online postal and financial transactions.

Out of 1,29,975 Branch Post Offices a total of 1,29,688 Branch Post Offices have
been rolled out under DARPAN as on date.

(b) Yes, Sir. Data / report in respect of Departmental Post Offices is published
in the Annual Report 2016-17 of Department of Posts. In subsequent Annual Reports
for the years 2017-18 and 2018-19, similar information is also published.

Updated Information on DARPAN has been published in the Annual Report
2016-17, 2017-18 and 2018-19.

The Annual Reports are available on the official website of Department of Posts
with following link: https://www.indiapost.gov.in/VAS/Pages/AboutUs/AboutUs.aspx.

(c) Postal Circle-wise number of computerised Rural / Urban Departmental Post
Offices is given in the Statement-1 (See below).

The details of DARPAN Rolled out Branch Post Offices is given in the
Statement-I1 (See below). 287 Branch Post Offices have been declared as Technically
Not Feasible (TNF) locations due to non-feasibility of Network in these Branch Post
Offices.

Statement-1

Computerisation of Rural /Urban Departmental Post Offices as per
Annual Report 2016-17

Name of Postal Head Post Office Sub Post Office Total
Circle

Rural Urban Total Rural Urban Total Rural Urban Total

1 2 3 4 5 6 7 8 9 10

Andhra Pradesh 4 55 5 94 581 1525 948 636 1584
Assam 0 19 9 38 21 606 38 240 625
Bihar 0 32 32 637 386 1023 637 418 1055
Chhattisgarh 0 10 10 NV 239 338 N 249 A48
Delhi 0 12 12 6 389 395 6 401 407
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1 2 3 4 5 6 7 8 9 10
Gujarat 0 A 3 64 663 1307 644 697 1341
Haryana 0 16 6 177 309 48 177 35 502
Himachal Pradesh 3 18 353 97 450 3B6 112 468
Jammu and Kashmir 0 9 ¥ 163 257 U 172 266
Jharkhand 0 13 229 218 447 229 231 460
Karnataka 0 58 839 85 1654 839 873 1712
Kerala 6 51 977 480 1457 983 525 1508
Madhya Pradesh 0 7 658 985 327 701 1028

R 8 o 8 & & 8 8 o &
&

Maharashtra 1 61 1031 1124 2155 1032 1184 2216
North East 0 9 186 142 328 186 151 337
Odisha 0 H 666 500 1166 666 535 1201
Punjab 0 2 38 416 744 328 438 766
Rajasthan 1 47 48 72 510 1292 723 617 1340
Tamil Nadu 0 A 94 1330 1406 2736 1330 1500 2830
Telangana 1 b ¥ 433 32 85 434 427 861
Uttar Pradesh 0 2 2 877 1602 2479 877 1674 2551
Uttarakhand 0 13 13 197 182 379 197 195 3%
West Bengal 0 a7 47 681 1038 1719 681 1085 1766
TotaL 16 795 811 12162 12591 24753 12178 13386 25564
Statement-11

Postal Circle-wise number of Branch Post Offices using SIM based
handheld devices

Sl. No. Postal circle name Total number of DARPAN branch
post offices

1 2 3

1 Andhra Pradesh 8868

2. Assam 3391
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1 2 3
3. Bihar 8009
4, Chhattisgarh 3050
5. Delhi 47
6. Gujarat 7642
7. Haryana 2186
8. Himachal Pradesh 2322
9. Jammu and Kashmir 1431
10.  Jharkhand 2730
11.  Karnataka 7951
12, Kerala 3556
13.  Madhya Pradesh 7262
14.  Maharashtra 10642
15.  North East 2529
16.  Odisha 7006
17.  Punjab 3098
18.  Rajasthan 8976
19, Tamil Nadu 9270
20.  Telangana 4970
21.  Uttar Pradesh 15123
22.  Uttarakhand 2322
23.  West Bengal 7307
TotaL 129688
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Telecom and mobile facilities in Konkan region

1495. SHRI NARAYAN RANE: Will the Minister of COMMUNICATIONS be
pleased to state:

(@ whether even after 72 years of independence, people of the villages in the
districts of Konkan region of Maharashtra have not got the facility of telecom and

mobile services;

(b) the reasons for not making arrangements for telecom/mobile facilities till now

in above mentioned villages; and
(c) Government's reaction in this regard?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD): (a)
to (c) As per data collected from the Telecom Service Providers (TSPs) and Department
of Telecommunications (DoT) field units in 2019, it is estimated that there are 575
inhabited villages (as per the Census 2011) in the districts of Raigarh, Ratnagiri,
Sindhudurg and Thane of Konkan region of Maharashtra which are not covered by
mobile services. The reasons for not having mobile services in these villages include,
inter-alia, remote and tough terrain, areas diversely located with scattered population
and commercially non-viable operations. Mobile coverage in the uncovered villages in
the country is being provided by the Government and the Telecom Service Providers
(TSPs) in a phased manner.

Improving condition of BSNL and MTNL

496. SHRI P. BHATTACHARYA: Will the Minister of COMMUNICATIONS be
pleased to state:

(@ whether Government has made any plan to merge the MTNL and BSNL;

(b) if so, the details thereof, including the action taken by Government to solve
the other issues of the employees working for MTNL and BSNL; and

() what are the remedial measures taken by Government to improve the condition
of BSNL and MTNL in the country?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD): (a)
to (c) The Cabinet in its meeting held on 23.10.2019 has approved the revival plan for

tOriginal notice of the question was received in Hindi.
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Bharat Sanchar Nigam Limited (BSNL) and Mahanagar Telephone Nigam Limited (MTNL)
which inter alia, includes in-principle approval for merger of BSNL and MTNL. The
Cabinet approval also includes measures to reduce staff cost through a Voluntary
Retirement Scheme (VRS) for employees of age 50 years and above, administrative
allotment of spectrum to BSNL and MTNL for 4G services, debt restructuring by raising
of sovereign guarantee bonds and monetisation of assets of BSNL and MTNL.

Functioning of BSNL

497. SHRI BINOY VISWAM: Will the Minister of COMMUNICATIONS be pleased
to state:

(@) the details of the financial situation of BSNL for the fiscal years 2017-18 and
2018-19 (till present);

(b) whether there has been any allocation of 4G spectrum to BSNL, if not, the
reasons therefor; and

(c) the details of steps that Government has taken to aid the State run BSNL?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD): (a)
Financial performance of Bharat Sanchar Nigam Limited (BSNL) for the fiscal years
2017-18, 2018-19 and 2019-20 (as on 30.09.2019) is as under:—

(in T crore)
SI. No. Financial Year Total Revenue Profit/(Loss)
1 2017-18 25,071 (-7,993)
2. 2018-19 19,321 (-14,904)
3 2019-20* (upto 30.09.2019) 9,034 (-7,506)

*Unaudited.

(b) and (c) The Cabinet in its meeting held on 23.10.2019 has approved the revival
plan for Bharat Sanchar Nigam Limited (BSNL) and Mahanagar Telephone Nigam
Limited (MTNL) which inter alia, includes measures to reduce staff cost through a
Voluntary Retirement Scheme (VRS) for employees of age 50 years and above,
administrative allotment of spectrum for 4G services, debt restructuring by raising of
sovereign guarantee bonds, monetisation of assets and in-principle approval for merger
of BSNL and MTNL.
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The Government has approved budgetary support for ex-gratia on VRS and
preponed pensionary liabilities due to VRS. Full cost of spectrum (excluding GST) for
BSNL will be funded by Government through equity infusion. GST component on the
cost of spectrum will also be funded through budgetary allocation from Government.

Internet shutdowns in the country

498. SHRIMATI VANDANA CHAVAN: Will the Minister of COMMUNICATIONS

be pleased to state:
(@ the number of internet shutdowns in the country in the last three years;
(b) the details thereof, State-wise and duration-wise;

(c) whether the Ministry has taken any steps to ensure that people have access
to emergency communication services during internet shutdowns and if so, the details
thereof; and

(d) whether the Ministry has undertaken any evaluation or study to assess the

economic impact of internet shutdowns?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD): (a)
and (b) Central Government has not issued any order of internet shutdown under the
provisions of Temporary Suspension of Telecom Services (Public Emergency or Public
Safety) Rules, 2017.

Police and public order are State subjects as per the Constitution and States are
responsible for prevention, detection and investigation of crimes through their law
enforcement machinery. Concerned State Governments are empowered to issue orders
for temporary suspension of internet services to maintain law and order in the State
or part thereof under the provisions contained in the Temporary Suspension of Telecom
Services (Public Emergency or Public Safety) Rules, 2017. Records related to internet
shutdowns ordered by State Governments are not maintained by Department of
Telecommunications (DoT).

() Intemporary shutdown of internet services in a region, internet/data services
are suspended temporarily only and other communication means/services like voice
calling and Short Message Service (SMS), remain available during the suspension
period of internet services, through which people in the region can communicate.
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(d) No, Sir. DoT has not undertaken any evaluation or study to assess the
economic impacts of internet shutdowns. However, DoT had received a joint
representation dated 08.08.2018 from telecom service providers, wherein, it was intimated
that frequent suspension of internet services were being ordered by various State
Governments. Accordingly, on 28.09.2018, all State Governments have been advised to
sensitize the concerned officials/agencies against precipitate actions leading to shut
down of Internet services, and to ensure that the provisions of "Temporary Suspension

of Telecom Services (Public Emergency or Public Safety) Rules, 2017" are adhered to.
Consideration of entry of Huawei for 5G

499. SHRI K. J. ALPHONS: Will the Minister of COMMUNICATIONS be pleased

to state:
(@ by when 5G technology is going to be rolled out in the country;

(b) whether the country has the physical and technical infrastructure to roll out

SG;

(c) whether the country is considering entry of Huawei with its 5G technology;
and

(d) whether Government has analysed the strategic implications about the above
entry?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD): (a)
to (d) The standards for IMT 2020 (International Mobile Telecommunications 2020),
also known as 5G technologies in industry, are being finalised. An inter-ministerial High
Level Forum for 5G India 2020 was constituted in September, 2017 to articulate the
Vision for 5G in India and to recommend policy initiatives and action plans to realize
this vision. The High Level Forum submitted its report titled as "Making India 5G
Ready" in August, 2018. Based on the report, the Government is creating an enabling

framework for deployment of affordable and secure 5G services in India.

A Sub-committee on 5G and technology trials having representatives from relevant
Departments/Ministries has been thereafter constituted under the Chairmanship of
Principal Scientific Advisor to give recommendations on various issues, including

security, relating to 5G and technology trials in India.
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Time-bound payment of contract casual workers of BSNL and MTNL

500. SHRI K. K. RAGESH: Will the Minister of COMMUNICATIONS be pleased
to state:

(@ whether Government is considering any plan for time-bound payment of
salaries/wages of contract casual workers of BSNL and MTNL;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD): (a)
to (c) Contract casual workers are engaged by Contractors for specific works outsourced
by Bharat Sanchar Nigam Limited (BSNL) and Mahanagar Telephone Nigam Limited
(MTNL). The responsibility of payment to the contract casual workers essentially lies
with the Contractor. However, due to severe financial constraints, delay in payment to
Contractors by BSNL/MTNL has occurred in recent months. All efforts are being made
by BSNL and MTNL to overcome the situation to meet the immediate necessary
expenditure including payment of bills of Contractors for making payment of wages/
arrears to contract casual workers.

Monetisation of assets of MTNL and BSNL

501. SHRI K. K. RAGESH: Will the Minister of COMMUNICATIONS be pleased
to state:

(@ whether Government is monetising the assets of MTNL and BSNL;

(b)  whether any guideline or policy for monetisation of assets of the MTNL and
BSNL has been issued; and

(c) if so, the details thereof?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD): (a)
to (c) The Cabinet in its meeting held on 23.10.2019 approved the revival plan for Bharat
Sanchar Nigam Limited (BSNL) and Mahanagar Telephone Nigam Limited (MTNL)
which inter alia, includes monetisation of assets of BSNL and MTNL. The process of
monetisation of assets of BSNL and MTNL will be as per the guidelines issued by
Department of Investment and Public Asset Management (DIPAM) for asset monetisation
vide its OM No. 3/3/2018/DIPAM-I1 dated 08.03.2019.
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Wi-Fi in Gram Panchayats

502. SHRI PRASANNA ACHARYA: Will the Minister of COMMUNICATIONS be
pleased to state:

(@ the data of the number of Gram Panchayats (GPs) with installed Wi-Fi as on
date, State-wise;

(b) the data of the number of GPs with operational Wi-Fi as on date, State-wise;
and

(c) the data of the number of Wi-Fi users as on date and average data consumed
per Wi-Fi user per month, State-wise?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD): (a)
to (c) Wi-Fi access points (Hotspots) have been installed in 45,769 GPs under the
BharatNet project. Out of these, broadband/internet services are provided in 16,151
GPs. More than 11 lakh users are consuming more than 69 Terabyte of data per month.

State-wise details of Wi-Fi installed, operational, Wi-Fi users and average monthly
data consumed are given in the Statement.

Statement

State-wise details of Wi-Fi installed, Wi-Fi users and Data Consumption

SI. No. State No. of No. of No. of Data Average
GPs where GPs where  active Consumption  Data

Wi-Fi Wi-Fi Wi-Fi (GB) Consumed

installed operational  users per Wi-Fi

user per
month
(MB)

Reply of Reply of Reply of Replyof Reply of
Sl. No. Sl. No. SI. No. SI. No. SI. No.
@) (b.) () () ()

1 2 3 4 5 6 7

1. Assam 4 0 0 0 0

2. Bihar 295 213 19206 2940 153.07
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1 2 3 4 5 6 7
3. Chhattisgarh 517 435 33866 0 0
4. Haryana 1063 712 64576 421 6.51
5 Jammu and Kashmir 570 503 0 0 0
6. Karnataka 2569 1854 89492 5230 54.44
7.  Kerala 731 728 51852 32703 630.72
8  Leh(UT) 169 149 - - 0
9. Madhya Pradesh 1350 828 101945 3565 34.96
10. Maharashtra 776 330 41349 271 6.55
11.  Punjab 0 0 0 0 0
12.  Rajasthan 8813 3964 0 0 0
13.  Uttar Pradesh-E

14 Uttar Pradesh-W 27223 5239 675816 15219 2251
15.  Uttarakhand 353 311 65994 8662 131.25
16. West Bengal n 2 0 0 0
17.  Sikkim 0 0 0 0 0
18. Andaman and Nicobar 0 0 0 0 0
19. Chandigarh 2 2 43 0 0
20. Lakshadweep 0 0 0 0 0
21, Arunachal Pradesh 142 142 0 0 0
22.  Nagaland 0 0 0 0 0
23. Manipur 161 6 20 0 0
24.  Mizoram 0 0 0 0 0
25.  Tripura a0 0 0 0 0
26. Meghalaya 70 70 0 0 0
27.  Gujarat 26 5 0 0 0
28. Daman and Diu 0 0 0 0 0
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1 2 3 4 5 6 7
29. Dadra and Nagar Haveli 0 0 0 0 0
30. Puducherry 8l 81 7004 127 18.13
31.  Andhra Pradesh 0 0 0 0 0
32.  Telangana 0 0 0 0 0
33.  Odisha 111 107 8116 125 154
34.  Jharkhand 312 24 32464 145 446
35.  Himachal Pradesh 330 206 298 1 335
TotaL 45769 16151 1192041 69409 5822

Expeditious payment of AGR by TELCOS

503. SHRIMATI WANSUK SYIEM: Will the Minister of COMMUNICATIONS be
pleased to state:

(@ whether Supreme Court has decreed payment of more than ¥92,000 crores
by telcos in a verdict over the Adjusted Gross Revenue (AGR) dispute;

(b) whether Government would consider setting apart funds, from this windfall
inflow, for the restructuring of the PSU telecom companies (BSNL and MTNL) especially
for the allotment of 5G spectrum; and

(c) whether Government would seek directives of the Apex Court for the
expeditious payment of these dues (AGR) which are being deliberately delayed by the
telcom operators?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD): (a)
The Hon'ble Supreme Court of India in its judgment dated 24.10.2019 in Civil Appeal
6328-6399 of 2015 upheld the definition of 'Gross Revenue' and 'Adjusted Gross Revenue'
as enumerated in the License Agreement. The Hon'ble Court has directed to make the
payments of due amounts within three months and report the compliance.

(b) These two issues are independent of each other.

(€) The Government has directed the Licensees to make the payments in
accordance with the order of the Hon'ble Supreme Court dated 24.10.2019 and submit
requisite documents within the stipulated timeframe.
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Bail-out package for BSNL and MTNL

504. SHRIMATI WANSUK SYIEM:
SHRI R. VAITHILINGAM:

Will the Minister of COMMUNICATIONS be pleased to state:

(@ whether Government has approved a ¥70,000 crore bail-out package for the
State-owned BSNL and MTNL to cover costs of voluntary retirement benefits to
employees, in a long overdue intervention;

(b) whether Government would also attempt to monetise the assets of both the
two firms expected to fetch around ¥38,000 crores;

(c) whether Government considers both the firms as strategic assets of the
nation with their all-out involvement during natural calamities and managing the entire
army and banking network of communications; and

(d) whether Government expects both MTNL and BSNL to turn EBITDA positive
in two years?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD): (a)
and (b) The Cabinet has approved the revival plan for Bharat Sanchar Nigam Limited
(BSNL) and Mahanagar Telephone Nigam Limited (MTNL) on 23-10-2019 which inter-
alia, includes the measures to reduce the staff cost through a Voluntary Retirement
Scheme (VRS) for employees of age 50 years and above, administrative allotment of
spectrum for providing 4G services, monetisation of Land/Building and Tower/Fibre
assets, debt restructuring by raising of Sovereign Guarantee Bonds and in-principle
approval for merger of BSNL and MTNL.

The Government has approved I 29,937 crore (317,169 crore on account of
Ex-Gratia on VRS and ¥ 12,768 crore due to preponement of pensionary benefits
spread over a period of ten years) through budgetary allocation for VRS. Full cost of
spectrum (excluding GST) of ¥ 14,115 crore for BSNL and of ¥ 6,295 crore for MTNL
will be funded by Government through equity infusion and subscription to non-
cumulative preference shares respectively. GST component of ¥ 3,674 crore on the cost
of spectrum will also be funded through budgetary allocation from Government.
Government has also approved sovereign guarantee bonds of ¥ 15,000 crore to be
raised and serviced by BSNL and MTNL.

() BSNL and MTNL strive to fulfil the communication needs of most of the
Government Departments including the Armed Forces. BSNL has time and again proved
to be a major instrument for restoration of telecom services during natural calamities.
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(d) It is expected that with the implementation of these measures, both BSNL
and MTNL will turn around in future.

Gram panchayats with internet services in Himachal Pradesh

505. SHRIMATI VIPLOVE THAKUR: Will the Minister of COMMUNICATIONS
be pleased to state:

(@ the details of optical fibre laid under the BharatNet project in the country
so far and the time-frame to achieve the remaining targets;

(b) the number of Gram Panchayats connected with broadband/internet and
Wi-Fi hotspots services in Himachal Pradesh so far under the said project;

(c) the number of Gram Panchayats of Himachal Pradesh yet to be connected
under the said project, the block-wise details thereof; and

(d) the total amount of funds that have been allocated, released and spent in
Himachal Pradesh under the said project during the last three years, year-wise?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD): (a)
As on 07.11.2019, by laying 3,80,988 km. Optical Fibre Cable (OFC), a total of 1,40,668
Gram Panchayats (GPs) have been connected under the BharatNet Project. The BharatNet
Project is under implemention and a total of 2 lakh GPs are targeted to be completed
by March, 2020.

(b) Total 3,269 GPs (including BHQs) are planned to be provided with broadband/
internet connectivity in Himachal Pradesh (HP). Out of these 3,115 GPs are planned on
fiber and remaining GPs are to be connected through Satellite media. Total 241 GPs
(including BHQs) have been provided with broadband/internet connectivity in the
State.

(c) 3028 GPs are yet to be connected in the State. The Block-wise details are
given in the Statement (See below).

(d) Amount of funds allocated/released.

Phase of project  Funds released Funds released Funds released
(In crore %) (In crore %) (In crore %)
2017-18 2018-19 2019-20
Phase-I 0 435 126

Phase-11 1.30 - -




Block-wise status of GP connectivity in Himachal Pradesh

Statement

Sl. No.  District Block count  Block Name Total GPs GPs connected Balance GPs
(incl. BHQ) in Phase-I (Incl.  to beconnected
BHQ) (Incl. BHQ)
1 2 3 4 5 6 7
1 Bilaspur 1 Bilaspur Sadar 4 0 4
2 Ghumarwin 51 0 51
3 Jhanduta 3 0 3
4 Shri Naina Devi Ji 24 0 24
Sub-Total 4 - 154 0 154
2 Chamba 1 Bharmour K1) 0 K1)
2 Bhatiyat 70 0 70
3 Chamba 2 0 20
4 Mehla 58 0 58
5 Pangi 17 0 17

0] SI9MSUY USNIIIM

[6T0Z “1eqwanoN 1]

suonsand) pateisun

L0T



1 2 4 5 6 7
Salooni 42 0 42
Tissa 52 0 52
Sub-Total - 289 0 289
3 Hamirpur Bamson 47 42 5
Bijhri 49 K3 u
Bhoranj A 0 K]
Hamirpur 26 2 24
Nadaun 53 53 0
Sujanpur Tihra 21 21 0
Sub-Total - 235 161 4
4, Kangra Baij Nath 40 0 40
Bhawarna 63 0 63
Dehra 61 0 61
Dharamshala 4 0 4
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suonsand paJeisun



5.

Sub-Total

Kinnaur

Sub-Total

10

Fatehpur
Indora

Kangra

Lamba Gaon
Nagrota Bagwan
Nagrota Surian
Nurpur
Panchrukhi
Pragpur

Rait

Sulah

Kalpa

Nichar

Pooh

8 49 8 & 8

8

756

24

8 49 8 & 8

8

756

24

0] SI9MSUY USNIIIM

[6T0Z “1eqwanoN 1]

suonsand) pateisun

60T



2 3 4 5 6 7
Kullu 1 Ani 3 0 3
2 Banjar 4 0 4
3 Kullu Sadar 75 0 75
4 Naggar 32 0 32
5 Nirmand 23 0 23
Sub-Total 5 - 204 0 204
Lahaul Spiti 1 Lahaul 2 0 2
2 Spiti 14 0 14
Sub-Total 2 - 43 0 43
Mandi 1 Balh 3 0 3
2 Chauntra % 0 36
3 Dharampur 0 0 0
4 Drang 53 0 3
5 Gohar 3l 0 3l
6 Gopalpur 53 0 53
7 Karsog 71 0 71
8 Mandi Sadar A 0 &4
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2 3 4 5 6 7
5 Sangrah 4 0 4
6 Shillai 52 0 52
Sub-Total 6 - 231 0 231
Solan 1 Dharampur 40 0 40
2 Kandaghat 23 0 23
3 Kunihar 56 0 56
4 Nalagarh 56 5 1
5 Solan 2 0 2
Sub-Total 5 - 203 55 148
Una 1 Amb 50 0 50
2 Bangana 3 0 3
3 Gagret 3 0 3
4 Haroli 43 0 43
5 Una 61 0 61
Sub-Total 5 - 240 0 240
TotaL 12 78 3269 241 3028

0] SI9MSUY USNLIM 21T
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Villages of Himachal Pradesh without internet

506. SHRIMATI VIPLOVE THAKUR: Will the Minister of COMMUNICATIONS
be pleased to state:

(@ the details of villages in the country that are without internet connectivity,
State-wise and district-wise;

(b) whether internet facility is not available in remote villages of Himachal
Pradesh and if so, the details thereof and the reasons therefor;

(c) whether internet/broadband speed available in the towns and villages in
Himachal Pradesh is very low;

(d) if so, the reasons therefor; and

(e) the efforts made by Government to resolve the aforementioned issues and
the outcome thereof?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD): (a)
and (b) Internet can be accessed by the customers using wireline as well as wireless
technologies. Wireless technologies inter-alia include 2G,3G and 4G technology and
provide network coverage for more than 95% of population of the Country. Further,
State-wise list of total number of inhabited villages and number of uncovered villages
by mobile telephone service is available and the same is given in the Statement (See
below). More than 99% of the inhabited villages are already covered with mobile
services in Himachal Pradesh.

As per "The Indian Telecom Services Performance Indicators" report released by
Telecom Regulatory Authority of India (TRAI) on 1st October 2019, there are 51.86 rural
internet subscribers per 100 population in Himachal Pradesh.

The reasons for not having mobile services in the remaining villages of Himachal
Pradesh include, inter-alia, remote and tough terrain, areas diversely located with
scattered population and commercially non-viable operations. Mobile coverage in such
villages is being provided by the Government and Telecom Service Providers in a

phased manner.

(c) and (d) Internet speed depends on various parameters such as technology
deployed, network coverage, number of simultaneous users accessing the internet,
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connectivity to the website being accessed, etc. The speed of mobile internet is further
dependent on a number of factors such as distance from Base Transceiver Station
(BTS) serving the customer, the number of simultaneous users being served by the
BTS, the traffic handled by the BTS, etc. As such, the mobile users may experience
different speeds at different locations and time of usage.

(e) The following initiatives/actions have been taken by the Government towards
provisioning and improving broadband/internet services in Himachal Pradesh:

. BharatNet is being implemented to provide broadband connectivity to all the
Gram Panchayats (GPs) (approx. 2,50,000) in the country, including approx.
3,043 GPs in Himachal Pradesh. As part of BharatNet project, the last mile
connectivity through Wi-Fi or any other suitable broadband technology to
access broadband/internet services is being provided at all the GPs in the
country including Himachal Pradesh.

. Universal Service Obligation Fund (USOF) scheme is being implemented for
setting up of 25,000 public Wi-Fi hotspots, including 647 in Himachal Pradesh
using the infrastructure of telephone exchanges of Bharat Sanchar Nigam
Limited (BSNL) in rural areas.

. USOF scheme for mobile connectivity in 354 villages of uncovered border
areas, including 59 in Himachal Pradesh.

Statement

The list of villages without mobile services as on 31st October, 2019

Sl State/UT Name No. of inhabited villages  No. of inhabited
No. as per census 2011 villages without
mobile services

1 2 3 4

1 Andaman and Nicobar 3% 157
2. Andhra Pradesh 16158 2095
3 Arunachal Pradesh 5258 1804
4. Assam 25372 1210

5. Bihar 39073 266




Written Answers to

[21 November, 2019]

Unstarred Questions

1 2 3 4

6. Chandigarh 5 0
7. Chhattisgarh 19567 2250
8. Dadra and Nagar Haveli 65 0
9. Daman and Diu 19 0
10.  Delhi 103 0
11. Goa 320 23
12, Guijarat 17843 691
13. Haryana 6642 1
14, Himachal Pradesh 17882 166
15, Jammu and Kashmir 6101 138
16.  Jharkhand 29492 1253
17.  Karnataka 27397 563
18.  Kerala 1017 0
19.  Ladakh 236 62
20.  Lakshadweep 6 1
21.  Madhya Pradesh 51929 2970
22.  Maharashtra 40959 2989
23.  Manipur 2515 788
24.  Meghalaya 6459 1598
25, Mizoram 704 270
26.  Nagaland 1400 269
27.  Odisha 47677 6549
28.  Punjab 12168 0
29.  Puducherry D0 0
30.  Rajasthan 43264 770
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1 2 3 4
3L Sikkim 425 n
32, Tamil Nadu 15049 28
33.  Telangana 10128 110
34.  Tripura 863 8
35, Uttarakhand 15745 205
36.  Uttar Pradesh 97813 419
37.  West Bengal 37478 57
TotaL 597618 27721

In-principle approval for merger of BSNL and MTNL

507. SHRI DHARMAPURI SRINIVAS: Will the Minister of COMMUNICATIONS

be pleased to state:

(@ whether it is a fact that Government has taken a decision to merge the BSNL
and MTNL;

(b) if so, the details thereof and the reasons therefor;

(c) whether it is also a fact that an in-principle approval has been taken by the
Cabinet to rescue the ailing BSNL with MTNL; and

(d) whether Government has any plan of going for any disinvestment of the

above telcos in the near future, if so, the details thereof?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD): (a)
and (b) The Cabinet in its meeting held on 23.10.2019 approved the revival plan for
Bharat Sanchar Nigam Limited (BSNL) and Mahanagar Telephone Nigam Limited (MTNL)
which inter alia, includes in-principle approval for merger of BSNL and MTNL. Since
MTNL is operating in metros of Delhi and Mumbai and BSNL operates in rest of India,

merger will help in Pan-India footprint and synergy in operations.

(c) The revival plan approved by Cabinet also includes inter-alia, measures to

reduce staff cost through a Voluntary Retirement Scheme (VRS) for employees of age
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50 years and above, administrative allotment of spectrum for 4G services, debt
restructuring by raising of sovereign guarantee bonds and monetisation of their assets.
(d) At present, there is no proposal for disinvestment of BSNL and MTNL.

Debt of telecom industry

508. SHRIMATI VIJILA SATHYANANTH: Will the Minister of
COMMUNICATIONS be pleased to state:

(@ whether it is a fact that the telecom industry is reeling under a debt of almost
I8 lakh crore;

(b) if so, the details thereof;

(c) whether it is also a fact that if the conditions continued further, the mobile
networks in the country would be in danger; and

(d) if so, the steps taken by Government to save the mobile services in the

country?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD): (a)
and (b) As per the Inter-Ministerial Group report of 31.08.2017, the total debt of the
telecom industry was ¥ 7.88 lakh crores.

(X in crore)
Particulars Telecom Service Tower Total
Providers Companies
Indian Debt 159675 18049 177724
Foreign Debt 83918 - 83918
Total Bank/F| Debt 243593 18049 261642
Bank Guarantees 50000 - 50000
Deferred Spectrum Liabilities of DoT 295864 - 295864
Other Third Party Liabilities 175464 4763 180227
Total Outside Liabilities 764922 22812 787734

(€) The Cellular Operators Association of India vide their letter dated 29.10.2019
has submitted that in the absence of an immediate grant of relief by the Government,
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two of the three private mobile operators viz. Airtel and Vodafone-Idea, will face an
unprecedented crisis. COAI has sought urgent intervention of the Government to avert
such an unprecedented impact on the financial health of their member companies.
However, one of the members of the COAI i.e. Reliance Jio Infocom Ltd. has submitted
a divergent opinion on the said matter.

(d) The Committee of Secretaries under the chairmanship of Cabinet Secretary
held meetings to discuss the issues relating to the stress in the sector.

Roadmap to recover the spectrum fee from telecom industries

509. SHRI NARESH GUJRAL: Will the Minister of COMMUNICATIONS be
pleased to state:

(@ by when the Department of Telecommunications intends to receive the
unpaid spectrum and licence fee dues of ¥92,000 crore from the telecom industries;

(b) what is the roadmap to recover the aforesaid amount; and

(c) whether Government is planning to give any relief for the already stressed
telecom industries in repaying the dues, if so, the details thereof?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD): (a)
and (b) The Hon'ble Supreme Court of India in its judgment dated 24.10.2019 in Civil
Appeal 6328-6399 of 2015 upheld the definition of 'Gross Revenue' and 'Adjusted Gross
Revenue' as enumerated in the License Agreement.

The Hon'ble Court has directed to make the payments of due amounts within three
months and report the compliance. Government has directed the Licensees to make the
payments in accordance with the order of the Hon'ble Supreme Court dated 24.10.2019
and submit requisite documents within the stipulated timeframe

(c) A Committee of Secretaries chaired by Cabinet Secretary has held meetings
regarding the issues related to Telecom Sector.

Ordinance to register tourists in Meghalaya

1510. SHRI RAKESH SINHA: Will the Minister of DEVELOPMENT OF NORTH
EASTERN REGION be pleased to state:

(@ whether the ordinance of the State Government of Meghalaya with regard

tOriginal notice of the question was received in Hindi.
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to registration of individuals visiting Meghalaya is a violation of principles of right to

freedom of movement which is provided in the constitution; and

(b) whether it is not a hindrance in efforts to promote tourism in the North-
Eastern States?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF NORTH
EASTERN REGION (DR. JITENDRA SINGH): (a) No ordinance with regard to registration
of individuals visiting Meghalaya has been issued till date.

(b) Not applicable in view of (a) above.
Budgetary spending by Ministries in North East

511. SHRI RIPUN BORA: Will the Minister of DEVELOPMENT OF NORTH
EASTERN REGION be pleased to state:

(@ whether all the Ministries have been able to spend 10 per cent of their
budgetary allocation for the development of North-East India during the last three
years;

(b) if so, the details of expenditure thereof, Ministry-wise;

(c) if not, the amount of budgetary allocation and the amount spent, Ministry-
wise and State-wise, including Assam therein; and

(d) steps taken by Government to ensure that all the Ministries spend the
mandatory 10 per cent budgetary spending in North-East?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF NORTH
EASTERN REGION (DR. JITENDRA SINGH): (a) to (c) The Ministry-wise details of
budget allocation (Budget Estimates and Revised Estimates, as per Statement 11) and
expenditure reported by non exempted Ministries during the last three years (2016-17,
2017-18 and 2018-19) are given in Statement (See below). The allocation is not made
State-wise.

(d) Secretary, Ministry of Development of North Eastern Region (M/o DoNER)
reviews the utilization of the 10% GBS earmarked for the North Eastern Region by
Ministries through periodic meetings with Ministries/Departments. Ministries/
Departments also undertake internal reviews for ensuring full utilization of 10% GBS.



Statement

Ministry-wise details of Budget Allocation and expenditure of non-exempted Ministries during last three years

(Figures in ¥ crore)

SI. No. Ministry/Department of

2016-17

2017-18

2018-19

Budget Revised Expenditure Budget Revised Expenditure Budget Revised Expenditure
Estimates Estimates Estimates Estimates Estimates Estimates
1 2 3 4 5 6 7 8 9 10 1
1 Agriculture Research and 3700 3170 295.2 3230 3230 3230 4235 460.0 460.0
Education
2. Agriculture, Cooperation and 765.1 1195.6 1773 4116.6 2838.3 1237.0 4610.9 6726.3 2203.7
Farmers Welfare
3. Animal Husbandry, Dairying 1393 1544 152.8 159.6 160.6 1498 286.3 264.7 261.8
and Fisheries
4. Ayurveda, Yoga & Naturo, 105.0 103.0 102.9 1430 155.0 154.8 830 1079 1034
Unani, Siddha & Homeo
5. Biotechnology 180.0 189.7 181.2 1454 1472 1475 159.9 159.9 160.0
6. Chemicals and Petrochemicals 16.0 16.0 20 29.8 274 178 19.9 59 206.8
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10.

11.

12,

13.

14.

15.

16.

17.

18.

19.

Civil Aviation
Coal

Commerce
Consumer Affairs
Culture

Defence (Misc.)

Development of North
Eastern Region

Drinking Water and Sanitation

Electronics and Information
Technology

Empowerment of Persons with
Disabilities

Environment, Forests and
Climate Change

Fertilizers

Food and Public Distribution

150

130.0

1052

1755

450

1007.0

1375.0

3200

700

1725

10

774

150

1325

3541

1721

250

966.7

1625.0

3149

730

167.6

774

0.0

1317

101.1

126.3

14273

950.6

1625.0

186.8

69.1

140.0

67.5

0.0

186

100.0

364.5

1755

450

1116.7

1969.8

2810

76.0

1318

60.0

0.0

18.6

100.0

3624

1316

2758

870.1

23700

2210

795

1318

57.2

799

18

1037

50

104.0

2758

7153

2369.8

2210

68.5

1296

52.8

197.3

710

100.0

169.6

1755

286.5

1274.0

22343

308.0

86.7

163.6

740

00 160.3
725 23
102.9 1025
169.0 215
168.7 1225
1435 1435
1091.4 628.5
19978 17500
3370 3370
86.7 447
163.6 158.6
#
102.0 99.9
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1 2 3 4 5 6 7 8 9 10 n
20. Food Processing Industries 60.0 68.9 66.3 725 634 53.0 1313 87.0 3838
21.  Health and Family Welfare 31300 31300 30805 3625.4 4086.1 39453 4178.0 43454 40018
22.  Health Research 75.0 75.0 838 75.0 75.0 716 100.0 925 874
23.  Heavy Industry 300 50.0 56.0 95.0 00 400 90.0 00 00
24.  Higher Education 16230 16885 1561.1 2078.0 27835 2649.2 24596 23410 22633
25.  Home Affairs 300 300 $ 330 330 330 330 330 2326
26. Housing, Urban Poverty 1025 102.0 102.0 639.7 639.3 640.2 1158.6 1203.6 697.5
Alleviation
27. Information and Broadcasting 80.0 86.0 89.2 84.2 60.6 494 743 1222 65.2
28. Labour and Employment 155.0 61.0 61.0 687.8 631.1 631.0 7412 9475 9475
29. Land Resources 165.0 164.0 164.0 2200 180.0 180.0 250.1 198.6 184.1
30. Law and Justice 90.0 924 488 106.2 101.6 330 112.7 975  71.48*
31.  Micro, Small and Medium 3000 4764 3264 644.9 4631 590.7 670.1 679.7 667.5
Enterprises
32.  Mines 303 278 293 303 303 708 61.1 61.1 720
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35.
36.
37.
38.
39.

Minority Affairs

New and Renewable Energy
Panchayati Raj
Pharmaceuticals

Police

Posts

Power

Promotion of Industry and
Internal Trade

Public Enterprises

Road Transport and Highways
Rural Development

School Education and Literacy
Shipping

Skill development and
Entrepreneurship

Social Justice and Empowerment

2437
496.0
75.0
195
677.1
60.0
12200
267.0

10
5000.0
4164.5
1894.3

100.0

2452

2440
4130
65.5
26.3
657.1
470
10414

267.5

0.7
4520.0
43812
3935.6

933

2433

1384
204.9
65.5
26.3

345
861.7
2400

0.7
4464.7
42812
3696.5

80.6

198.0

2703
525.0
770
315
897.8
55.0
1616.6
909.3

08
5765.0
5461.7
42293

126.0

2715

2531

2874
394.0
700
389
897.8
726
1220.7
1542.6

08
5265.0
4563.9
41103

126.0
152.3

2531

645.8
168.0
544
520
981.3
217
1284.9

1541.7

0.7
5237.8
52755
42159

1259

1554

160.1

4324
504.5
805
335
696.9
86.0
1697.5
1088.8

09
6210.0
5481.3
44577

1400
326.9

3045

4324
504.5
69.3
335
6779
772
28910
1088.8

09
6210.0
32710
3952.1

1250

2441

3180

2784
1224
1117
335
1430.2
226
2082.5*
1088.0

09
59445
97425
41253

105.0
2228

2704
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1 2 3 4 5 6 7 8 9 10 u
48.  Statistics and Programme 300 300 213 24.8 188 124 249 249 26.7
Implementation
49.  Telecommunications 586.5 11137 460.2 1510.6 1103.7 5316 1571.0 7909 3075
50. Textiles 335.0 335.0 3390 356.0 360.0 3444 255.4 255.4 2319
51.  Tourism 150.0 150.0 221.3 1750 1750 1759 2034 1984 2144
52.  Tribal Affairs 4490 4490 540.0 526.0 526.0 667.5 600.0 600.0 855.6
53.  Urban Development 100.0 200.0 200.0 - - - # # -
54.  Water Resources, River 2614 2419 3018 150.6 1565 910.1 3409 3188 7464
Development and Ganga
Rejuvination
55.  Women and Child Development 1630.0 1660.1 1550.3 2160.6 2045.0 19025 24454 2451.3 1665.0
56. Youth Affairs and Sports 180.0 1138 1109 197.1 1749 1438 2285 1835 130.7
ToTAL 201248 321801 293679 432446 409717 397534 479949 470880  46054.8

Source: Ministries/Departments
Note: Figures are provisional and subject to vetting of Ministry of Finance.

# No allocation made in Statement 11.

$ Figures not available.
* Figures taken from PFMS.
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Agency dealing with cyber security threats

512. SHRI B. LINGAIAH YADAV: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@ whether the Indian Computer Emergency Response Team (CERT-In) has
signed cooperation pacts with its counterparts in Malaysia, Singapore and Japan for
cyber security, if so, the details thereof; and

(b) whether the CERT-In is the nodal agency responsible for dealing with cyber
security threats and the MoU will promote closer cooperation for exchange of knowledge
and experience in detection, resolution and prevention of security related incidents
between India and the three countries, if so, the details thereof and the work done so

far?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI DHOTRE SANJAY SHAMRAO): (a) The Indian
Computer Emergency Response Team (CERT-In) has signed Memorandum of
Understanding (MoU) with Malaysia, Singapore and Japan on cooperation in the area
of cyber security as follows:

(i) MoU between CERT-In and Cyber Security Malaysia was signed on 23rd
November 2015 with a validity period of 2 years.

(i) MoU between CERT-In and Singapore Computer Emergency Response Team
(SingCERT) was signed on 24th November 2015 with a validity period of 2
years and was extended for a period of 5 years on 1st June 2018 with effect
from 24th November 2017.

(iii) MoU between CERT-In and Japan Computer Emergency Response Team
Coordination Center (JPCERT/CC) was signed on 7th December, 2015 with
a validity period of 5 years.

(b) The Indian Computer Emergency Response Team (CERT-In) is the nodal
agency for responding to cyber security incidents as per provisions of Section 70B of
the Information Technology Act, 2000. As per the MoUs signed between CERT-In and
counterpart agencies in Malaysia, Singapore and Japan, point of contacts are identified,
face-to-face meetings and video/ tele-conferences are held periodically. Discussions are
conducted on the operational activities and cyber security incident trends. Information
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on latest cyber threats and best practices to enhance cyber security are exchanged.
CERT-In is also participating in the projects conducted by respective counterpart
agencies. The cooperation is enabling timely detection and resolution of cyber security
incidents affecting respective constituency and responding to emerging cyber
threats.

Illegal surveillance by Israeli spyware Pegasus

513. SHRI SANJAY RAUT:
SHRI RITABRATA BANERJEE:

Will the Minister of ELECTRONICS AND INFORMATION TECHNOLOGY be
pleased to state:

(@ whether it is a fact that many Indian journalists and activists were targets
of illegal surveillance by lIsraeli spyware Pegasus through WhatsApp for a two week
period until May, 2019;

(b) if so, Government's reaction thereto on breach of privacy of citizens of India
on the messaging platform WhatsApp; and

(c) the details of steps taken/proposed to be taken against WhatsApp and
other spyware companies to safeguard the privacy of millions of Indian citizen?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI DHOTRE SANJAY SHAMRAO): (a) and (b)
Government had been informed by WhatsApp of a vulnerability affecting some
WhatsApp mobile user's devices through a spyware namely Pegasus. According to
WhatsApp, this spyware was developed by an Israel based company NSO Group and
that it had developed and used Pegasus spyware to attempt to reach mobile phones
of a possible number of 1400 users globally that includes 121 users from India.

Some statements have appeared based on reports in media, regarding breach of
privacy of Indian citizens on WhatsApp. These attempts to malign the Government of
India for the reported breach are completely misleading. The Government is committed
to protect the fundamental rights of citizens, including the right to privacy. The
Government operates strictly as per provisions of law and laid down protocols. There
are adequate safeguards to ensure that no innocent citizen is harassed or his privacy
breached.
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(€) The Indian Computer Emergency Response Team (CERT-In) published a
vulnerability note on May 17, 2019 advising countermeasures to users regarding the
abovesaid vulnerability in WhatsApp. Subsequently, on May 20, 2019, WhatsApp
reported an incident to CERT-In stating that WhatsApp had identified and promptly
fixed a vulnerability that could enable an attacker to insert and execute code on mobile
devices and that the vulnerability can no longer be exploited to carry out attacks.

On September 5, 2019 WhatsApp wrote to CERT-In mentioning an update to the
security incident reported in May 2019, that while the full extent of this attack may
never be known, WhatsApp continued to review the available information. It also
mentioned that WhatsApp believes it is likely that devices of approximately one
hundred and twenty one users in India may have been attempted to be reached. Based
on media reports on 31st October, 2019 about such targeting of mobile devices of
Indian citizens through WhatsApp by spyware Pegasus, CERT-In has issued a formal
notice to WhatsApp seeking submission of relevant details and information.

Age group of internet users

514. SHRI JOSE K. MANI: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@ whether data provided by the Internet and Mobile Association of India
confirms that 66 million internet users in India are in the age group of 5-11 years;

(b) whether free access of internet to children while providing them access to
digital tools and help in improving learning, will also increasingly expose them to
dangers that lurk in the online world; and

(c) what precautions need to be taken to prevent children from stumbling upon
inappropriate content or even worse, come in contact with cyber bullies or child
predators which can scar them for life?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI DHOTRE SANJAY SHAMRAO): (a) Yes, Sir.

(b) The technological advancement in Information and Communications
Technology has brought in a lot of benefits in all walks of life including for improvement
in learning for children. However, like any other technology, the same can also be used
by miscreants to lure children.
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©

Government has taken a number of steps to protect children from accessing

inappropriate content online. These, inter alia include:

0]

(ii)

(i)

(iv)

V)

(vi)

(vii)

Government blocks the websites containing extreme Child Sexual Abuse
Material (CSAM) based on INTERPOL's "Worst-of-list" shared periodically
by Central Bureau of Investigation (CBI) which is the National Nodal Agency
for Interpol. The list is shared with Department of Telecommunications
(DoT), who then directs major ISPs to block such websites.

Government asked major ISPs in India to adopt and disable/remove the
online CSAM dynamically based on Internet Watch Foundation (IWF), UK
list.

Department of Telecom, has communicated to all ISPs requesting them to
make suitable arrangement to spread awareness among their subscribers,
through emails, invoices, SMSs, websites, etc., about the use of Parental
Control filters in the end-user machines/devices.

Ministry of Home Affairs has launched a portal namely www.cybercrime.gov.in
to report CSAM or Rape/Gang-Rape (RGR) or obscene contents on internet.
ISPs are asked to remove any valid CSAM/RGR/obscene contents reported
on this portal.

The Information Technology (IT) Act, 2000 has adequate provisions to deal
with prevailing cyber crimes including publication or transmission of obscene
and sexually explicit content. Section 67B of the Act specifically provides
for stringent punishment for publishing or transmitting of material depicting
children in sexually explicit act, etc. Further, sections 354A and 354D of
Indian Penal Code provide punishment for cyber bullying and cyber stalking
against women.

Ministry of Home Affairs (MHA) has issued an Advisory on 4.1.2012 on
"Preventing and combating Cyber Crime against Women and Children™,
wherein it was advised to States/Union Territories to specifically combat the
crimes in forms of cyber stalking, cyber bullying, child pornography and
exposure to sexually explicit material etc.

Ministry of Electronics and Information Technology (MeitY) is implementing
a major programme on Information Security Education and Awareness (ISEA).
A dedicated website for information security awareness (https://

www.infosecawareness.in) has also been set up.
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(viii) Central Board of Secondary Education (CBSE) issued a circular on 18.08.2017
to all schools on safe and effective use of Internet and Digital Technologies
in Schools and School buses.

(iX) MHA released a booklet: "A Handbook for Adolescents/Students on Cyber
Security" to create awareness among citizens especially students/children
about various cyber threats that can impact the children and ways to
safeguard themselves against cyber crimes. The copy of the booklet is
available in the following link: https://mha.gov.in/sites/default/files/
CyberSafety English_Web_03122018.pdf.

Availability of Aadhaar data with private companies in Telangana

515. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of ELECTRONICS
AND INFORMATION TECHNOLOGY be pleased to state:

(@ whether it is a fact that Aadhaar data is shared to private companies doing
Government e-projects in certain States;

(b) if so, the details thereof with particular reference to cases registered in
Telangana State over Aadhaar data theft; and

(c) whether Government has examined the issue and how Aadhaar data was
captured by private agencies and stores in foreign servers?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI DHOTRE SANJAY SHAMRAO): (a) No, Sir.

(o) Does not arise in view of (a) above.

(c) Based on the Report of Inspector General of Police, West Zone, Hyderabad
and I/c SIT, a complaint was lodged by the Unique lIdentification Authority of India
(UIDATI) which has been registered vide FIR No0.278/2019 on 12.04.2019 at Madhapur
Gutalla PS, Cyberabad against Management of M/s IT Grids India Pvt. Ltd and others.

Privacy breach of Indians by WhatsApp

516. SHRI RAVI PRAKASH VERMA: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@ whether privacy breach of Indians by WhatsApp have been reported recently;
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(b) if so, the details thereof;

(c) whether WhatsApp had alerted Government about privacy breach of Indians
in May and September, 2019;

(d) if so, the details thereof; and
(e) the details of action Government had taken on the alerts by WhatsApp?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI DHOTRE SANJAY SHAMRADO): (a) to (e)
Government had been informed by WhatsApp of a vulnerability affecting some
WhatsApp mobile user's devices through a spyware namely Pegasus. According to
WhatsApp, this spyware was developed by an Israel based company NSO Group and
that it had developed and used Pegasus spyware to attempt to reach mobile phones
of a possible number of 1400 users globally that includes 121 users from India.

The Indian Computer Emergency Response Team (CERT-In) published a
vulnerability note on May 17, 2019 advising countermeasures to users regarding the
above said vulnerability in WhatsApp. Subsequently, on May 20, 2019 WhatsApp
reported an incident to the CERT-In stating that WhatsApp had identified and promptly
fixed a vulnerability that could enable an attacker to insert and execute code on mobile
devices and that the vulnerability can no longer be exploited to carry out attacks.

On September 5, 2019 WhatsApp wrote to CERT-In mentioning an update to the
security incident reported in May 2019, that while the full extent of this attack may
never be known, WhatsApp continued to review the available information. It also
mentioned that WhatsApp believes it is likely that devices of approximately one
hundred and twenty one users in India may have been attempted to be reached. Based
on media reports on 31st October, 2019, about such targeting of mobile devices of
Indian citizens through WhatsApp by spyware Pegasus, CERT-In has issued a formal
notice to WhatsApp seeking submission of relevant details and information.

Impact of MTNL-BSNL merger on MTNL

517. SHRIMATI SAROJINI HEMBRAM: Will the Minister of COMMUNICATIONS
be pleased to state:

(@ whether Government has taken a decision to merge BSNL with MTNL and
to make it a single entity;
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(b) if so, the details thereof and the reasons for the merger of BSNL and MTNL;
and

(c) whether the performance of MTNL will be enhanced by this merger?

THE MINISTER OF COMMUNICATIONS (SHRI RAVI SHANKAR PRASAD): (a)
to (c) The Cabinet in its meeting held on 23.10.2019 approved the revival plan for Bharat
Sanchar Nigam Limited (BSNL) and Mahanagar Telephone Nigam Limited (MTNL)
which inter alia, includes in principle approval for merger of BSNL and MTNL. Since
MTNL is operating in metros of Delhi and Mumbai and BSNL operates in rest of India,
the benefits of merger, inter-alia will be in the form of Pan-India footprint and synergy
in operations.

Digitalized villages in Karnataka

518. DR. L. HANUMANTHAIAH: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@ the details of the villages made digital in the State of Karnataka at present,
district-wise;

(b) the funds allocated so far to that State for making the villages digital; and

(c) the details of facilities being provided in those digital villages during the last
two years?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI DHOTRE SANJAY SHAMRAO): (a) Ministry of
Electronics and Information Technology (MeitY) has initiated the Digital Village Pilot
Project on 31st October 2018. 700 Gram Panchayats (Village) one each from each district
of the State/UT are being covered under the pilot implementation of the project. Gram
Panchayats (Village) one each of each of the 30 districts in Karnataka are being covered
in the pilot phase. District wise list of the Gram Panchayats/villages is given in the
Statement (See below).

(o) The Digital Village Project of MeitY is being implemented across India
through CSC E-Governance Service India Limited under the Digital India Central Sector
Scheme of Ministry of Electronics and Information Technology. The tentative funds
requirement from MeitY for the State of Karnataka to cover 30 Gram Panchayat/villages
is approximately ¥ 297 lakhs.
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(c) As of now, the project is provisioning services of - Health (Tele-Health and
Tele-Veterinary consultation), Education (BCC/CCC courses of NIELIT, Tally), Financial
Inclusion Awareness Program (Insurance, Digital Payment, Bharat Interface for Money
(BHIM) QR Code), Solar panel powered street lights (8 lights per village) and more than
300 Government to Citizens Services (G2C) & B2C Services.

Statement

District-wise list of Gram Panchayats/Villages

SI. No. State District Block Village

1. Karanataka Vijayapur Muddebihal Nelatwad

2. Karanataka Haveri Shiggaon Hulgur

3. Karanataka Gulburga Aland Sarasamba

4. Karanataka Raichur Shindhanur Ubdal U

5 Karanataka Mysore Nanjangud Doddakowlande
6. Karanataka Hassan Arkalgud Konanur

7. Karanataka Kodagu Somvarpet Alur

8. Karanataka Mandya Mandya Basaralu

9. Karanataka Chamarajanagar Chamarajanagar Kuderu

10. Karanataka Bagalkot Jamakhandi Hunnur

11. Karanataka Dharwad Dharwad Kotur

12. Karanataka Belgaum Athani Hulagabali

13. Karanataka Shimogha Shimogha Holaloor

14. Karanataka Chikamagalur Sakarayapatana Hulikere

15. Karanataka Dakashinakannada  Belthangadi Venur

16. Karanataka Chikkaballapur Gowribidnur Muddalodu
17. Karanataka Gadag Gadag Beladhadi

18. Karanataka Davanagere Davanagere Angodu

19. Karanataka Bangalore Rural Devanahalli Daragajogihalli
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Sl. No. State District Block Village
20. Karanataka Chitradurga Hosadurga Jankal

21. Karanataka Kolar Kolar Narasapur
22.  Karanataka Koppal Gangavati Herur

23. Karanataka Ramnagar Magadi Thaggikuppe
24. Karanataka Tumkur Kunigal Amruturu

25.  Karanataka Bellary Bellary Kallukamba
26. Karanataka Bangalore Urban Anekal Hennagara
27. Karanataka Udupi Kundapur Anagalli

28. Karanataka Bidar Aurad Muraki

29. Karanataka Yadgir Yadgir Kalebelagundi
30. Karanataka Uttara Kannada Kumta Hegde

Spyware attack by Israeli software

519. SHRI M. P. VEERENDRA KUMAR: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@ whether Government is aware of the serious breach of privacy of the citizens
by an lIsraeli developed spyware named Pegasus;

(b) if so, the details thereof including the modus operandi of Pegasus; and

() whether Government has taken the help of any cyber companies to fight
terrorism in the country and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI DHOTRE SANJAY SHAMRAO): (a) and (b)
Government had been informed by WhatsApp of a vulnerability affecting some
WhatsApp mobile user's devices through a spyware namely Pegasus. According to
WhatsApp, this spyware was developed by an Israel based company NSO Group and
that it had developed and used Pegasus spyware to attempt to reach mobile phones
of a possible number of 1400 users globally that includes 121 users from India.
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As per WhatsApp, during April 2019 and May 2019, NSO group found and
exploited a vulnerability in WhatsApp Video calling system, to send malware to the
mobile devices of a WhatsApp users. The nature of the attack did not require targeted
users to answer the calls they received. It has been alleged by WhatsApp that
"spyware" was designed to intercept and extract information and communications from
mobile phones and devices. The spyware could be installed in mobile working on
Android, iOS, and BlackBerry operating systems.

The Indian Computer Emergency Response Team (CERT-In) published a
vulnerability note on May 17, 2019 advising countermeasures to users regarding the
above said vulnerability in WhatsApp. Subsequently, on May 20, 2019 WhatsApp
reported an incident to the CERT-In stating that WhatsApp had identified and promptly
fixed a vulnerability that could enable an attacker to insert and execute code on mobile
devices and that the vulnerability can no longer be exploited to carry out attacks.

On September 5, 2019 WhatsApp wrote to CERT-In mentioning an update to the
security incident reported in May 2019, that while the full extent of this attack may
never be known, WhatsApp continued to review the available information. It also
mentioned that WhatsApp believes it is likely that devices of approximately one
hundred and twenty one users in India may have been attempted to be reached. Based
on media reports on 31st October 2019, about such targeting of mobile devices of
Indian citizens through WhatsApp by spyware Pegasus, CERT-In has issued a formal
notice to WhatsApp seeking submission of relevant details and information.

() Ministry of Electronics and Information Technology (MeitY) regularly
interacts with technology companies and their industry associations. MeitY has
specifically not sought help of any cyber company to fight terrorism.

Directions to BSNL, MTNL quickly proceed VRS

520. SHRI RITABRATA BANERJEE: Will the Minister of COMMUNICATIONS
be pleased to state:

(@ whether it is a fact that Government has directed BSNL, MTNL to proceed
quickly on VRS, asset monetisation plans; and

(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS (SHRI
DHOTRE SANJAY SHAMRAO): (a) and (b) The Cabinet in its meeting held on 23.10.2019
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approved the revival plan for Bharat Sanchar Nigam Limited (BSNL) and Mahanagar
Telephone Nigam Limited (MTNL) which inter alia, includes measures to reduce the
staff cost through a Voluntary Retirement Scheme (VRS) and monetisation of assets of
BSNL and MTNL. Government, BSNL and MTNL have initiated the implementation of
these measures. It is expected that with the implementation of these measures, BSNL/
MTNL will turn around soon.

High rejection rate of H-1B visa applicants

521. SHRIJOSE K. MANI: Will the Minister of EXTERNAL AFFAIRS be pleased

to state:

(@ whether India is alarmed at the high rejection rate with which the US
authorities have processed H-1B Visa applications from India with the rejection rate
jumping three times in 2019 compared to 2015; and

(b) whether major Indian IT firms like Cognizant, Cape Gemini, Infosys, Wipro
and Accenture are affected by this significant rate of rejection of H1B Visa application?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI
V. MURALEEDHARAN): (a) According to H-1B petition statistics of the United States
Citizenship and Immigration Services, 84.8% of the total H-1B petitions processed and
completed in Fiscal Year 2019 (October 2018-September 2019) were approved, as against
95.7 % of the total in Fiscal Year 2015 (October 2014-September 2015). According to visa
statistics of the U.S. Department of State, the total number of H-1B visas issued and
the number issued to Indian nationals, however, remained at almost the same level

between Fiscal Years 2015 and 2018, as seen in the following table:

H-1B Visas FY 2015 FY 2016 FY 2017 FY 2018
Total H-1B Visas 172,748 180,057 179,049 179,660
Issued to Indian Nationals 119,952 126,692 129,097 125528
% Share of Visas issued to 69.4% 70.4% 72.1% 69.9%

Indian Nationals

Source: U.S. Department of State

(b) According to inputs received by the Government, there is concern across
the global IT industry operating in the U.S., inter alia, over approval rates for H-1B
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petitions, higher rate of rejection among IT service-focused companies and cost
implications of higher scrutiny and additional Requests for Evidence.

International/domestic engagements of PM

522. SHRI MD. NADIMUL HAQUE: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@) the details of total expenditure incurred on international engagements of the
Prime Minister over the last three years; and

(b) the total expenditure incurred on domestic engagements during the last
three years?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI
V. MURALEEDHARAN): (a) Expenditure incurred on international engagements of
Prime Minister over the last three years

Year Chartered flights Hotline
2016-17 76,27,68,000 2,24,75451
2017-18 99,32,31,000 58,06,630
2018-19 79,91,84,298 Nil

2019-20 Bill not received Nil

(b) As per Government of India policy on use of IAF aircraft/helicopters by
VVIPs/VIPs, Hon'ble Prime Minister is entitled for free airlift in |AF aircrafts/helicopters
on official tours.

Know India Programme

523. SHRI SANJAY SETH: Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(@ the number of youths who took part in 54th Know India Programme (KIP);

(b) the objective of organizing such programme alongwith criteria fixed by

Government for selection of nomination;

(c) the funds allocated and spend for this programme;
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(d) the number of such events organized by Government since 2004 and
achievement made so far;

(e) whether the number of participants under the above programme has come
down over the last few years;

(f) if so, the details and the reasons therefore during the last three years; and

(@) the manner in which the Ministry is planning to improve the programme for
Indians abroad?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI
V. MURALEEDHARAN): (a) 40 Participants.

(b) The Know India Programme (KIP) is an important initiative of the Government
of India which aims to engage and make the students and young professionals of
Indian diaspora in the age group of 18-30 years feel a sense of connect with their
motherland and to be motivated and inspired by the transformations taking place in
India. The programme also aims to give them an exposure to India's diverse forms of
art, heritage, and culture as well as to India's progress in various fields such as
Industry, Education, Science and Technology, Information and Communication
Technology etc.

The selection of the participants is based on the following eligibility criteria:-
(i) Age: 18-30 years.

(i) Previous Participation: The applicant should not have earlier visited India
through any of the Government funded Schemes.

(iii) Educational Qualification: Minimum graduation from a recognized University/
Institute or enrolled for graduation.

(iv) Language: The applicants should be able to speak in English.

(¢) Anamount of ¥ 6.00 crore was allocated under Know India Programme for
the current FY 2019-20 and an amount of ¥ 1.10 crore has been expended so far.

(d) Since 2004, the Gol has conducted 56 editions of KIP with the participation
of 1941 participants and participants of 57th edition are presently in India. 58th and 59th
editions of KIP will be conducted in the months of December, 2019 and January, 2020
within this FY.
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(&) No.
M NA

(@) The Ministry of External Affairs had sought comments/views from various
Ministries/Departments of the Gol in order to improve the Know India Programme.
Important suggestions received from these Ministries/Departments have been
incorporated with the view to improve the KIP. In addition, the Ministry has also taken
several steps to attract Indian youth diaspora such as organizing visits to scientific
institutions like BARC, ISRO, Nuclear Power Plant etc., organizing of KIP LOGO Contest
and Incredible India Photo contest, providing KIP T-shirts to participants, increased
Social Media Presence etc.

Business and trade in India through diaspora abroad

524. SHRI MANISH GUPTA: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ whether Indian diaspora is a major source of remittances from abroad, if so,
the details thereof, during the last three years country-wise;

(b) whether the Indian diaspora has facilitated the entry of venture capital funds
to India in the last three years, if so, the details thereof; and

(c) whether the diaspora abroad has supplied effectively their businesses and
trade to India, if so, in which sectors of the economy and to what extent?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI
V. MURALEEDHARAN): (a) Yes, Indian diaspora is a major source of remittances from
abroad.

Details of the remittances/private transfers made by Indians working abroad
during the past three years as recorded in India's balance of payments statistics are
given below. Since balance of payments is not compiled on bilateral basis, therefore
country-wise remittances are not available.

(US$ million)
Year Gross
2016-17 61,296

2017-18 69,129
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Year Gross
2018-19 76,396
2019-20 (Apr-Jun.) 19,928

Source: Balance of payments statistics, RBI.

(b) and (c) Data in this regard is not available.
Support from international community for UNSC membership

525. DR. SASIKALA PUSHPA RAMASWAMY: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(@ whether Government has taken any steps particularly at official level as well
as by dignitaries holding Constitutional Posts to garner support from international
community/ countries in its effort to obtain permanent membership in United Nations
Security Council (UNSC);

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI
V. MURALEEDHARAN): (a) to (c) Yes, the Government has accorded the highest
priority to getting permanent membership for India in an expanded United Nations
Security Council. Towards this end, the Government has undertaken various initiatives
aimed at building international support for India. The matter is consistently taken up
during bilateral and multilateral meetings, and in discussions with other countries at all
levels, including at the highest levels. At the UN, India is working alongside other
reform-oriented countries through its membership in G-4 (India, Japan, Brazil and Germany)
and the L.69 Group (a cross regional group of countries from Asia, Africa and Latin
America) for building support among the UN Member States for expansion of the UN
Security Council. India is also actively engaged in the ongoing Inter-Governmental
Negotiations in the UN on reform of the Security Council.

Bilateral relations with Jordan

526. SHRIMATI SHANTA CHHETRI: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@ whether India and Jordan have exchanged views on issues of mutual interest

related to cooperation in counter-terrorism;
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(b) whether the two nations have signed MoUs and agreements to strengthen
bilateral relations; and

(c) if so, the details thereof, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI
V. MURALEEDHARAN): (a) Yes. India and Jordan have exchanged their views on

issues of mutual interest including counter terrorism.

(b) Yes. Both the countries have signed 30 MoUs/Agreements to strengthen
bilateral relations in various fields such as maritime transport, defence, culture, information
and communication technology, cooperation between universities, manpower

cooperation etc.

(c) The list of MoUs signed between India and Jordan is given in the Statement.
Statement

List of MOUs signed between India and Jordan

Sl. No. MoU/Agreement Signed Signed Date and
occasion
1 2 3

1. Cooperation Agreement between Press Trust of India [PTI] Signed on 11
and Jordan News Agency [PETRA] on exchange of News  October 2015,
during Hon'ble
2. Cultural Exchange Programme between the Hashemite Rashtrapatiji's
Kingdom of Jordan and the Government of the Republic visit to Jordan
of India for the years 2015-2017

3. Agreement on Maritime Transport

4. MoU between BIS and Jordan Standards and Metrology
Organization for cooperation in the fields of Standardization
and Conformity Assessment

5. MoU between FSI and Jordan Institute of Diplomacy,
Ministry of Foreign Affairs and Expatriates

6.  MoU between MOCIT and Ministry of Information and
Communication Technology of Jordan on Cooperation in
the field of Information Technology and Electronics
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1 2 3
7. MoU between University of Delhi & University of Jordan
8. MoU on Academic Cooperation between University of
Jordan and Jamia Millia Islamia
9. MoU on Academic Cooperation between University of
Jordan and Indian Institute of Technology, Kharagpur
10. MoU between University of Jordan and Jawaharlal Nehru
University
11.  MoU on Academic Cooperation between Isra University
and Jamia Milia Islamia
12. MoU on Academic Cooperation between Isra University
and University of Delhi
13.  MoU for Institutional Collaboration between Princess
Sumaya University for Technology, Jordan and Indian
Institute of Technology, Kharagpur, India
14.  MoU between Al-Balga Applied University, Jordan and
Jamia Millia Islamia
15.  MoU between Al al Bayt University, Jordan and Jamia
Millia Islamia
16. MoU on Academic Cooperation between Yarmouk
University, Jordan and Jamila Millia Islamia
17.  MoU on Defence Cooperation Signed 1
March 2018,
18.  Visa waiver for diplomatic and official passport holders during His
Majesty King
19. Manpower Cooperation Agreement Abdullah Ils visit
to India
20.  Cultural Exchange Programme (CEP)
21.  MoU for cooperation in the field of Health and Medicine
between India and Jordan
22.  MoU for setting up of the next generation Centre of

Excellence (COE) in Jordan
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23. Mol for long term supply of Rock Phosphate and
Fertilizer/NPK

24. Customs Mutual Assistance Agreement
25.  Twining Agreement between Agra and Petra (Jordan)

26. Cooperation between Indian Institute of Mass
Communication (IIMC) and Jordan Media
Institute (JMI)

27. MoU between Prasar Bharati and Jordan TV

28.  MoU between University of Jordan (UJ) and ICCR regarding
setting up of a Hindi Chair at the University

29. A 5-year MoU on Academic Cooperation was signed
between 1IT-D and Al Hussein Technical University of
Jordan

30. Announcement of In-Kind Assistance to Jordan

India-Thailand bilateral meet

527. DR.T.SUBBARAMI REDDY: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ whether India and Thailand in a recent meeting reviewed bilateral relations;
(b) if so, the details thereof;

(c) whether areas of connectivity including physical and digital were discussed
and if so, the details thereof;

(d) whether any agreements/pacts were signed for cooperation in the field of
agriculture, science and technology, space, capacity building, information technology
etc. and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI'V. MURALEEDHARAN): (a) and (b) Yes. Prime Minister had a bilateral meeting
with Prime Minister of Thailand on 3 November 2019 on the sidelines of 35th ASEAN
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Summit and other related Summits in Bangkok. The meeting was preceded by the 7th
Joint Commission Meeting(JCM) on 10 October, 2019 in New Delhi co-chaired by
External Affairs Minister of India and Minister of Foreign Affairs of Thailand, which
reviewed the bilateral relations.

(c) During the meetings, issues relating to enhancing connectivity were
discussed. At the Joint Commission Meeting(JCM) both countries reiterated their
commitment to the early completion of India-Myanmar-Thailand Trilateral (IMT) Highway
and of the IMT Motor Vehicles Agreement (MVA); expressed satisfaction at the launch
of direct flights between Bangkok and Guwahati, and stressed the need for establishing
direct shipping links between ports of India and Thailand.

(d) and (e) Yes. A MoU between Foreign Service Institute of India and Institute
of Foreign Affairs of Thailand was signed on 10 October 2019 in New Delhi.

India's ranking in terms of strength of passport

528. SHRI NARAIN DASS GUPTA: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@ whether the Ministry is aware that according to the Henley Passport Index
2019, India slipped nine places on the list, from 77 in 2010 to 86 in 2019 in terms of
strength of passport;

(b) whether the Ministry has conducted an evaluation to identify reasons for
the same; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI
V. MURALEEDHARAN): (a) As per information available on the website
www.henleypassportindex.com, the Henley Passport Index ranks all the passports of
the world according to the number of countries their holders can travel to visa free.
The ranking is based on exclusive data from the International Air Transport Association
and lists the countries that can be accessed visa-free, with an electronic visa (e-TA)
or with a visa on arrival.

According to the Henley Passport Index available on this website, India is ranked
at 82 as on 15.11.2019.

(b) and (c) Extension of Visa on Arrival and Visa free entry is a unilateral decision
of the receiving country. The Government has been continuously liberalizing the visa
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policy with the objective of promoting investments and tourism into India from other
countries. The e-Visa scheme has been further liberalized to allow business visits and
medical treatment in India. The number of entries and validity of e-Visas have been
increased and the scheme has been expanded to include 169 countries and territories
till date. These initiatives are expected to encourage other countries to reciprocate and
facilitate travel of Indian passport holders to their countries. As more countries permit
Indian passport holders to visit Visa Free or grant them Visa on Arrival facility, the rank
of the Indian passport on the Henley Passport Index is expected to improve.

Bilateral trade relations with the US

529. SHRI SYED NASIR HUSSAIN: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@ whether Government has proposed measures to fix their bilateral trade issues
with the US;

(b) if so, the details thereof; and

(c) by when Government considers it shall achieve its aim of establishing a
fairly good bilateral trade relationship with the US?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI
V. MURALEEDHARAN): (a) to (c) Government of India has engaged with the U.S. to
promote mutually beneficial trade relations and to address issues of each other's
interest to mutual satisfaction. In this context, Commerce and Industry Minister met his
U.S. counterpart in New York City in September 2019 and in Washington DC in
November 2019. They discussed outstanding trade issues in their effort to arrive at a
shared understanding on a mutually beneficial basis.

India and the U.S. have committed to further expanding and balancing the trade
and economic partnership, including by facilitating trade, improving market access and
addressing of issues of interest to both sides.

Visa free entry into Brazil

530. SHRI T. G. VENKATESH: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ whether it is a fact that India and Brazil are entering into a bilateral agreement
to provide visa free entry to the travellers between the two countries;
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(b)  if so, the details thereof; and

(c) whether any discussions have been taken place with Brazilian Government
in this regard; if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI
V. MURALEEDHARAN): (a) to (c) President of Brazil, Mr. Jair Bolsonaro, has recently
announced his intention to exempt Indians from visa requirement for travelling to Brazil.
This announcement was first made during his speech in the UNGA in September 2019
and later in October 2019. While addressing the BRICS Business Forum in Brasilia on
14 November 2019, Prime Minister Narendra Modi welcomed this people friendly
announcement. We are in touch with Brazil to ascertain as to when the announcement
by Brazilian President would be implemented. It may also be mentioned that Brazil was
amongst the first list of 43 countries that were included in India's e-Visa regime in 2014.

Concern over OBOR/BRI

531. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(@ whether Government has conveyed its concern to China on 'One Belt One
Road' (OBOR)/ Belt and Road Initiative (BRI);

(b) if so, the details thereof;

(c) whether the Central Government has received any response from China after

conveying of concern;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI
V. MURALEEDHARAN): (a) to (e) Government's position on China's 'One Belt One
Road' (OBOR) or 'Belt and Road Initiative' (BRI) has been clear and consistent.

Government's concerns arise from the fact that the inclusion of the so-called
'China-Pakistan Economic Corridor' (CPEC), which passes through parts of the Union
Territories of Jammu and Kashmir and Ladakh which are under illegal occupation of
Pakistan, as a flagship project of 'OBOR/BRI', directly impinges on the issue of
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sovereignty and territorial integrity of India. Whenever this issue has been raised by
the Chinese side, Government has conveyed its concerns on the matter.

Government has also conveyed to the Chinese side its concerns about their
activities in areas illegally occupied by Pakistan in the Union Territories of Jammu and
Kashmir and Ladakh and has asked them to cease these activities.

Government is of the firm belief that connectivity initiatives must be based on
universally recognized international norms. They must follow principles of openness,
transparency and financial responsibility and must be pursued in a manner that respects
sovereignty, equality and territorial integrity of other nations.

Indian asylum seekers in the US

532. SHRIMATI VANDANA CHAVAN: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@ whether the Ministry has information pertaining to the number of Indian
asylum seekers currently detained in Immigration and Customs Enforcement (ICE)
detention centres in the United States;

(b) if so, the details thereof;

(c) the steps taken by the Ministry to provide assistance to said detained
asylum seekers;

(d) whether Government has inquired into the reasons why Indian citizens are
seeking asylum in the US; and

(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI
V. MURALEEDHARAN): (a) to (e) The U.S. Government does not share information
with Government of India about Indian nationals seeking asylum in the U.S. or the
grounds on which asylum is being sought or granted, due to privacy laws.

Our Mission and Consulates usually do not get access to asylum-seekers of
Indian nationality due to the latter's reluctance to meet representatives of the Government
of India while their asylum request is under consideration.

Government of India believes that asylum-seekers, while applying for asylum to
a foreign government, denigrate the systems in India to obtain personal gains, despite



Written Answers to [21 November, 2019] Unstarred Questions 147

the fact that India, being a democratic country, provides avenues for everyone to
redress their grievances lawfully.

However, U.S. Immigration and Customs Enforcement detainees returning to India
voluntarily or after exhausting legal options in the U.S. are provided all possible
consular assistance, including issue of travel document, upon verification of their
identity and nationality.

Shortage of diplomats

533. DR. SANTANU SEN: Will the Minister of EXTERAL AFFAIRS be pleased
to state:

(@ whether there is a shortage of diplomats in India, if so, the details thereof
and the reasons therefor; and

(b) whether Government has taken any steps to address the issue, if so, the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI
V. MURALEEDHARAN): (a) and (b) The Ministry accords highest priority to optimize
the deployment of its human resources to fulfill its growing responsibilities through
recruitment and cadre management of the Indian Foreign Service and other cadres of
the Ministry and deputation of officers from other Ministries and departments.

Fraudulent recruitment ageicnes in the country

534. SHRI ELAMARAM KAREEM: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@ the number of cases registered so far against fraudulent recruitment agencies
and number of those arrested;

(b) agencies in India having overseas recruitment licence, name and details of
each agency with year of establishment, total recruitment, etc.;

(c) government owned agencies functioning in this field, which is the first
agency among these;

(d) the reasons Government is not contemplating to do overseas recruitment
from India only from Government agencies, so that all the fraudulent activities could
be stopped; and
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(e) the manner in which Government is providing awareness to overseas job

aspirants on genuine and fake agencies?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI
V. MURALEEDHARAN): (a) As per data available with Pravasiya Bhartiya Sahayata
Kendra (PBSK), total number of complaints registered against fraudulent recruitment
agencies in the last five years is 750, as per details appended below:

SI. No. Year No. of Complaints registered
L 2015 43
2. 2016 43
3. 2017 4
4. 2018 278
5. 2019 (till 31st October) A2
ToTAL 750

After the required examination of the cases, the State and Union Territory(UT)
Governments had requested for 132 Prosecution Sanctions from the Ministry of External
Affairs. The Ministry has given Prosecution Sanctions in all such cases since 2015,
thus enabling the State/UT to pursue prosecution of the accused illegal agents in a
competent court of law. As per reports submitted by the State/UT, the number of
persons arrested is 61 in such cases so far.

(b) The list of Recruiting Agents (RAS) is dynamic and as on 18th November
2019, there are 1418 active RAs. The list can be viewed by anyone from the public by
going to the website www.emigrate.gov.in, alongwith the names of various registered
agents (RAs), other information of RA, such as, Registration Certificate number, name
of partners/directors, address, contact number, email-id can be seen.

(c) There are nine Government owned agencies functioning in Overseas

Recruitment of Indian emigrants. These agencies are:

(i)  Overseas Development and Employment Promotion Consultants (ODEPC),
Kerala.

(i) NORKA-Roots, Kerala.
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(i)
(iv)
(V)

(vi)
(vii)
(viii)

®)

(d)

Overseas Manpower Corporation Ltd. (OMCL), Chennai.
Telangana Overseas Manpower Company Limited (TOMCOM), Telangana.

Overseas Manpower Company Andhra Pradesh Limited (OMCAP), Andhra
Pradesh.

Uttar Pradesh Financial Corporation (UPFC), Uttar Pradesh.
Rajasthan Skill and Livelihoods Development Corporation (RSLDC), Jaipur.

Karnataka State Unorganised Workers Social Security Board (KUWSSB),
Bangalore.

Karnataka Vocational Training and Skill Development Corporation (KVTSDC),
Bangalore.

The first agency among them is Overseas Manpower Corporation Ltd.
(OMCL), Chennai.

Overseas Recruitment requires a well developed, robust and comprehensive

infrastructure. The number of emigrants going for overseas employment is high from
India. Hence, the role of private agencies in catering to such large requirement becomes

essential. Such agencies are licensed according to emigration Act,1983. In addition,
they play a role in creating employment opportunities abroad by having and creating

links with foreign employers.

©)

The following are the measures undertaken by the Government for spreading

awareness among overseas job aspirants on genuine and fake agencies:

0]

(i)

(i)

Audio visual and print Media campaigns are undertaken from time to time
for encouraging emigrants to utilize services of the registered Recruitment
Agents only so that, they do not get trapped into the hands of illegal/fake
agents/agencies.

Messages relating to Safe and Legal emigration are uploaded and
disseminated through social media profile of External Affairs' Minister, Ministry
of External Affairs and other means for greater outreach.

High-level Conferences with State Governments/Union Territories have been
convened at the level of External Affairs' Minister in the last five years.
Spreading and deepening of awareness measures towards safe and legal
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migration have been discussed in such meetings. As a result, the States are
now giving more importance to the subject.

(iv) In the various outreach activities undertaken by the Ministry with the
States, the authorities of the States are encouraged to keep up and deepen

the awareness spreading activities in their respective jurisdictions.
Strategic alliance with the US

535. SHRI RITABRATA BANERJEE: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@ whether it is a fact that Government is planning to be a strategic ally of the
United States;

(b) if so, the details thereof and the reasons therefor;

(c) whether it would have an effect on the India's relation with other countries;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI
V. MURALEEDHARAN): (a) to (d) India pursues an independent Foreign Policy
determined by our national interests and geared towards peace, prosperity and friendship
with all countries. India and the United States of America have established a Strategic
Partnership based on our shared values and common interests. India's relations with
the United States are independent of our relationships with other countries.

Visit of Chinese President to India

536. SHRI G.C. CHANDRASHEKHAR: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@ the major agreements signed during the visit of China President Xi Jinping's
India visit during October 2019;

(b) whether China has invited India to become a partner in China's Belt and
Road Initiative during the visit;

(c) if so, the details thereof including Government's reaction thereto;
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(d) whether there was a high-level economic and trade dialogue mechanism
developed between Finance Ministers to boost import and export volumes, bridge the
huge trade deficit and to increase the mutual investment;

(e) if so, the details thereof; and
() the major achievements of the Chinese President Xi Jinping's India trip?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI
V. MURALEEDHARAN): (a) Prime Minister Shri Narendra Modi and President of
People's Republic of China Mr. Xi Jinping held their second Informal Summit in Chennai
on October 11-12, 2019. No agreements were signed during this meeting.

(b) and (c) No Sir.

(d) and (e) During the 2nd Informal Summit between Prime Minister and President
of People's Republic of China Mr. Xi Jinping, the two leaders have decided to establish
a High-Level Economic and Trade Dialogue mechanism with the objective of achieving
enhanced trade and commercial relations, as well as to better balance the trade between
the two countries and to encourage mutual investments through the development of
a Manufacturing Partnership. This new mechanism will be led by Hon'ble Finance
Minister from the Indian side and Vice Premier Hu Chunhua from the Chinese side.

()  The 2nd Informal Summit between Prime Minister and President of People's
Republic of China Mr. Xi Jinping enabled the two leaders to hold direct, free and candid
exchange of views on issues of over-arching, long-term and strategic significance,

without the constraints of protocol and pre-set agenda.

Although no formal agreements were signed during the 2nd Informal Summit, the
discussions between the two leaders resulted in the following outcomes:

()  The two leaders have decided to establish a High-Level Economic and Trade
Dialogue mechanism with the objective of achieving enhanced trade and
commercial relations, as well as to better balance the trade between the two
countries and to encourage mutual investments through the development of
a manufacturing partnership.

(i) The two leaders have decided to designate 2020 as Year of India-China
Cultural and People to People Exchanges.
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(iii) The two leaders have decided that 70 activities will be organized to celebrate
the 70th anniversary of the establishment of India-China relations in 2020.

(iv) The two leaders have agreed to establish sister-State relations between
Tamil Nadu and Fujian Province of China and also to conduct research on
age-old maritime links between China and India.

In addition, the two leaders reaffirmed the consensus reached during their first
Informal Summit in Wuhan, China in April 2018, that India and China are factors for
stability in the current international landscape and that both side will prudently manage
their differences and not allow differences on any issue to become disputes.

The two leaders also positively appraised the work of the Special Representatives
and urged them to continue their efforts to arrive at a mutually-agreed framework for
a fair, reasonable and mutually acceptable settlement based on Political Parameters and
Guiding Principles that were agreed by the two sides in 2005. The two leaders reiterated
their understanding that efforts will continue to be made to ensure peace and tranquility
in the border areas.

Arrangements for pilgrims visiting Kartarpur

537. SHRI RAJKUMAR DHOOT: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(@ whether it is a fact that Government has recently signed an agreement with
Government of Pakistan on Kartarpur corridor;

(b) if so, the details thereof; and

(c) what arrangements Government has made/propose to make to enable the
poor Sikh pilgrims to visit the holy Kartarpur Gurudwara?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) to (c) An Agreement between the Government of
the Republic of India and the Government of the Islamic Republic of Pakistan for the
facilitation of Pilgrims to visit Gurdwara Darbar Sahib Kartarpur, Narowal, Pakistan, was
signed on 24 October 2019 in order to fulfil the long-standing demand of the pilgrims
to have easy and smooth access to the holy Gurudwara and to operationalise the
corridor in time for the 550th Birth Anniversary of Guru Nanak Dev Ji.
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The Agreement, inter alia, provides for visa-free travel of Indian pilgrims as well
as Overseas Citizen of India (OCI) cardholders, from India to the holy Gurudwara
Darbar Sahib Kartarpur in Pakistan on a daily basis, throughout the year.

The Government of India has consistently urged the Government of Pakistan that
in deference to the wishes of the pilgrims, it should not levy any fee or charge on the
pilgrims who visit Gurudwara Darbar Sahib Kartarpur through the Kartarpur Sahib
Corridor. India remains ready to amend the Agreement, accordingly. Pakistan, however,
continues to levy US $ 20 on every pilgrim for each visit.

To facilitate the visit of pilgrims, a state-of-the-art infrastructure, including a
highway from the town of Dera Baba Nanak to Zero Point and an Integrated Check Post
(ICP) have been built on the Indian side.

The Kartarpur Sahib Corridor was inaugurated on 9 November 2019.
Foreign training of officials

538. DR. VINAY P. SAHASRABUDDHE: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(@ the number of officials from the Joint Secretary and above rank who were
sent for some capacity building/training courses abroad during the last three years;

(b) the details of officials who were sent abroad for training and the institutions
where they were sent; and

(c) whether any written reports were sought from these trainee officials in the
form of a feedback, if so, what was the overall feedback and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI
V. MURALEEDHARAN): (a) to (c) No Indian Foreign Service Officers of Joint Secretary
and above rank were sent for capacity building/training courses abroad during the last
three years.

Visa-free facility for Indian passport holders

539. SHRI ABDUL WAHAB: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ the number of countries where Indian passport holders can visit without
pre-departure visa; and
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(b) the procedure laid down for Indian passport holders in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI
V. MURALEEDHARAN): (a) Indian passport holders can visit foreign countries without
pre-departure visa as per following details:

(i) Visa-free stay/travel facility is offered by 16 countries. Details are given in

Statement-1 (See below).

(i) Visa-on-arrival facility is offered by 38 countries. Details are given in the

Statement-11 (See below).

(b) Grant of visa as well as procedure for grant of visa is a sovereign right of

the country concerned. Generally, countries designate specific entry/exit points for

foreigners visiting their territories without prior visas. The duration of visa-on-arrival

or visa-free stay given to a foreign national varies in the case of each country. The

attached Annexure contains details in respect of the countries mentioned in para (a)

above.

Statement-1

Foreign countries which provides Visa-free facility to Indian passport holders

Sl. Name of the Remarks

No. Country

1 2 3

1 Barbados Visa-free stay from 30 to 90 days

2. Bhutan Visa Free regime exists between Bhutan and India. Indian
ordinary passport holders are granted a minimum of
7-days entry permit to visit Bhutan by road / air.

3 Dominica Visa-free stay up to six months for tourism and business

4. Grenada Visa-free stay up to three months

5. Haiti Visa-free facility available

6. Hong Kong

Visa-free stay up to 14 days in Hong Kong strictly subject
to successfully completing Hong Kong Government
mandatory Pre arrival Registration (PAR) online. However
an Indian National is required to apply an appropriate visa
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3

7.

8.

10.

11.

12,

13.

14.

15.

16.

Maldives

Mauritius

Montserrat

Nepal
Niue Island

Saint Vincent &
the Grenadines

Samoa
Senegal
Serbia

Trinidad & Tobago

from Hong Kong Immigration Department if he/she is
unsuccessful in completing the Hong Kong Government
Mandatory PAR or intends to visit Hong Kong for a
purpose other than visit, such as employment, study or
taking up residence.

Visa-free stay for a maximum of 90 days

There is no visa requirement for Indian ordinary passport
holders visiting Mauritius for any purpose. Passport and
Immigration Office (P10), Govt, of Mauritius, stamps visa
of different types on arrival to segregate Indian visitors
under various categories and maintain record. Tourist visa
on arrival: A 60 days extendable visit visa is initially
granted at immigration counter on arrival. Visit visa may
be granted for a maximum period of 6 months in a calendar
year on case to case basis subject to Immigration
requirements. Business visa for a maximum of 120 days in
a calendar year provided the maximum stay does not exceed
90 days during each trip. Medical visa for a maximum
period of 6 months, extendable to complete the treatment
provided request is made to PIO prior to expiry of the
current visa.

Visa-free stay for tourism and business purposes for a
period of three months

Visa-free stay for Indian Nationals
Visa-free stay up to 30 days

Visa-free stay up to 30 days

Visa-free stay up to 90 days
Visa-free stay up to 90 days
Visa-free stay up to 30 days within a period of one year

Visa-free stay up to three months for tourism and business
purposes
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Statement-11

Foreign Countries which provides Visa-on-Arrival facilities to Indian

passport holders

Sl. Name of the Remarks

No. Country

1 2 3

L Angola Visa-on-arrival is granted for one month with prior
submission of papers

2. Armenia Visa-on-arrival is granted for 21 days or 120 days, single
entry

3 Bolivia Visa-on-arrival is granted for a maximum 60 days period

4. Cabo Verde Visa-on-arrival facility available

5. Cambodia Visa-on-arrival is granted for 30 days

6. Cameroon Union Cameroon allows pre-approved visa-on-arrival

Republic

7. Cook Islands Visa-on-arrival is granted for 1 month

8. Ethiopia Visa-on-arrival is granted for 1 month

9. Fiji Visa-on-arrival is granted for 4 months

10.  Guinea Bissau Visa-on-arrival is granted

11. Indonesia Visa-on-arrival is granted for 30 days on gratis-basis and
for 60 days on a fee of US$35/-

12. Iran Visa-on-Avrrival facility available. However Indian applicants
have to apply online and obtain 'Submission Notice' before
departure and Visa fee is paid at Iranian airport.

13.  Jamaica Visa-on-arrival facility is granted for 90 days

14.  Jordan Visa-on-arrival is granted for 30 days

15.  Kenya Visa-on-arrival is granted for 3 months which can further
be extended by another 3 months

16. Kiribati Visa-on-arrival is granted for 2 months
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17.

18.

19.

20.

21.

22,

23.

24,

25.

26.

27.

Laos

Madagascar

Mauritania

Myanmar

Nigeria

Qatar

Republic of
Marshall Islands

Reunion Island

Rwanda
Saint Lucia

Seychelles

Visa-on-arrival is granted for 30 days

Visa-on-arrival is granted for a period of 3 months
(maximum) for tourism. If visa is granted for one-month on
arrival it can be extended for another 2 months and if visa
is granted for 2 months on arrival it can be extended for
another one month by the Ministry of Interior, Republic
of Madagascar.

Visa-on-arrival is granted for 90 days only at Nouakchott
International Airport.

Visa-on-arrival is granted. Tourist Visa for 30 days at a fee
of USD 50, Business Visa for 70 days at a fee of USD 50,
Workshop/Seminar/Meeting/Research Visa for 28 days at
a fee of USD 40, Transit Visa for 24 hours at a fee of USD
20, Crew Visa for 28 days at a fee of USD 40

Nigeria allows pre-approved visa-on-arrival

Visa-on-arrival is granted for 30 for tourism subject to
certain conditions, which are as follows: i) the traveler
must have passport validity of six months, ii) a return
ticket, iii) hotel reservation confirmation, and iv) a valid
debit/credit card in his/her name.

Visa-on-arrival is granted for 90 days

Visa-on-arrival facility is granted for a maximum duration
of 14 days for the purpose of tourism. The hotel bookings
have to be made through travel agents notified by the
French authorities. The travel agents issue a voucher
which has to be produced to the immigration authorities
on arrival at Reunion Island.

Visa-on-arrival is granted for 1 month
Visa-on-arrival is granted for 6 weeks

Visa-on-arrival is granted for 90 days with single entry.
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1 2 3

28.  Somalia Visa-on-arrival is granted for 1 month

29.  SrilLanka Visa-on-arrival is granted for 30 days which can be extended
up to 180 days in case of Tourist Visa.

30.  Suriname Visa-on-arrival is granted for 90 days on Tourist card

31 Tajikistan Visa-on-arrival facility available. Visa to be applied online
and approved well in advance prior to the actual date of
travel, with support letter either from the EOI, Dushanbe
or the organization/agency sponsoring the Indian traveller.
Usually such visa is given for a period of 30 Days with
Single Entry. Multiple-entry visa of 90 Days validity is
also given, only after recommendation from EOI, Dushanbe.

32.  Tanzania Visa-on-arrival is granted for maximum 3 months/single
entry

33, Thailand Visa-on-arrival is granted for 15 days

34.  Tunisia Visa-on-arrival is granted for a maximum of 3 months single
entry

35 Tuvalu Visa-on-arrival is granted for 1 month

36.  Vanuatu Visa-on-arrival is granted for 1 month

37.  Vietnam Visa-on-arrival is granted for a maximum period of 3 months.
To avail VOA facility, one has to submit an online visa
application; pay online processing fee; receive an approval
letter from Immigration Authorities in Vietnam and present
the approval letter to Immigration Authorities on arrival in
Vietnam.

38 Zimbabwe Visa-on-arrival is granted for 30 days/single entry at

International entry points in Zimbabwe

Admission of tribals in 11 Ts/I1Ms

540. SHRI K.J. ALPHONS: Will the Minister of HUMAN RESOURCE

DEVELOPMENT be pleased to state:

@)

and

the number of tribals who got into 1ITs and IIMs during the past 5 years;
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(b) the details of steps taken by Government to ensure that more tribals get into
these institutions?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?"): (a) The number of tribals who got admission in I1Ts and
IIMs during the past 5 years is as under:

Year ITs 1IMs
2015 1663 251
2016 1871 274
2017 1893 296
2018 1810 349
2019 2254 378

(b) The Government has taken various steps for admission of Scheduled Tribes
in 11Ts which include (i) Reservation of seats for STs @ 7.5%, as per the Government
of India norms; (ii) Relaxation of upper age limit upto 5 years; (iii) In case the seats
reserved for SC/ST/PwD candidates are not filled completely in undergraduate courses
in 11Ts, a limited number of candidates are admitted to a one-year Preparatory Course
on the basis of further relaxation of admission criteria. On successful completion of this
course, the students are offered direct admission to the undergraduate course already
allotted to them; (iv) All SC/ ST students are exempted from payment of tuition fee for
admission in undergraduate course of IITs, etc.

Quality of education in Government schools of Chhattisgarh

1541. SHRI RAM VICHAR NETAM: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government is aware that many Government schools are not capable
to impart quality education due to shortage of teachers in the State of Chhattisgarh;

(b) if so, the details thereof and the positive steps being taken by Government
in this regard; and

tOriginal notice of the question was received in Hindi.
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(c) whether Government is aware that there has been a huge downfall in the
quality of education in Government schools at primary and secondary level in
Chhattisgarh, if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?"): (a) to (c) Education is in the Concurrent List of the
Constitution. Hence, the recruitment, service conditions and redeployment of teachers
and other staff are primarily in the domain of respective State Governments and UT
Administrations. As per information received from the State of Chhattisgarh, the State
Government has issued advertisement for recruitment of 14,500 teachers in government
schools.

The Central Government has launched an Integrated Scheme for School Education-
Samagra Shiksha, from 2018-19 which subsumes the erstwhile centrally sponsored
schemes of Sarva Shiksha Abhiyan, Rashtriya Madhyamik Shiksha Abhiyan (RMSA)
and Teacher Education Scheme (TE) which is under implementation in all the States and
UTs, including Chhattisgarh. It is an overarching programme for the school education
sector extending from pre-school to class XII and aims to ensure inclusive and equitable
quality education at all levels of school education.

Further, State Government has focussed on implementation of the different quality
improvement programmes and taken following initiatives:

(1) Continuous professional development of teachers through different strategies
like Professional Learning Community, online capacity building program,
create use of social media for learning from each other.

(2 Provision of Work books for children for improving their writing skills.

(3) Initiated the process of State Level Achievement Survey - SLA for tracking
every individual child and ensuring student-specific personalized actions for
improvement.

(4)  Strengthening of empowering one level educational offices like Joint director's
office for close and regular monitoring for school improvement.

(5) Cluster level academic meetings and sharing monthly discussion papers for
encouraging academic discourse.

(6) QR Code in all textbooks for comprehension of different concepts in textbooks.
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(7)  Opening English medium Schools at block headquarters as per demand from
the community.

(8) Introducing SARAL and NIKHAR program for remedial teaching.
(9) Providing different grants to schools for improving their status.

(20) Proposal for the functioning of School Complex for decentralized academic

administration.
Merger of UGC and AICTE

542. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@ whether it is a fact that the Ministry is contemplating to merge UGC and
AICTE to create a single regulator for higher education;

(b) if so, the details thereof and the reasons therefor;

(c) whether it is also a fact that the Ministry also proposes a Higher Education

Commission to merge all regulators; and
(d) if so, the reasons for merging only UGC and AICTE?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?: (a) to (d) Till now no final decision has been taken on this

issue.
Vocational colleges in backward regions

1543. SHRIMAT KANTA KARDAM: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether there is a requirement/possibility of opening further more vocational
colleges in backward regions;

(b) if so, whether Government has issued any guidelines in this regard to the
State Governments;

(c) if so, the response of State Governments in the last five years; and

tOriginal notice of the question was received in Hindi.
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(d) the steps proposed to be taken by the Central Government to promote

vocational education in backward regions?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?": (a) to (c) Government has recognized the requirement for
spreading vocational education throughout the country including backward regions.
Presently, there are 188 Community Colleges, 289 Institutes and 68 DDU Kaushal
Kendras functioning under University Grants Commission (UGC) and operating
vocational education in various sectors. State Governments can offer vocational

education through their institutional network as per UGC guidelines.

(d) There are various steps already been taken by Government to promote
vocational education throughout country, including backward regions. They are as

follows:

(i) Developing internship/apprenticeship based degree courses in sectors like
Retail, Logistics, Media and Entertainment, etc.

(i) Increasing number of institutions offering B.\VoC courses in the country.

(iii)  Aligning the content of existing skill courses with National Skill Qualification
Framework (NSQF).

Education of children with disability

544. DR. KANWAR DEEP SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government has conducted any review/assessment regarding
education of children with disability;

(b) if so, the percentage of such children who are studying at present, State-

wise; and

(c) the steps being taken by Government to provide maximum opportunity of
education to the children with disability?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANKY): (a) The Department of School Education and Literacy, MHRD
conducted the National Achievement Survey (NAS) of Classes I, V & VIII in 2017 and
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Class X in 2018 respectively. Through this survey students in Government and
Government-aided schools across 700 districts in all 36 States and UTs were assessed,
based on the Learning Outcomes developed by NCERT. Over 22 lakh students including
children with disability participated in the survey. The survey process incorporated
provisions such as additional time, scribes and suitable adaptations as per the needs
of children with disability in order to facilitate an equitable assessment of all children.

(b) As per UDISE 2017-18, the Children with Special Needs (CWSN) enrolment
is 0.90% of total enrolment of children. The State and UT-wise enrolment of CWSN is

given in the Statement (See below).

() In the year 2018-19, the Department of School Education and Literacy,
MHRD has launched Samagra Shiksha - an integrated scheme for School Education
covering children with special needs from classes | to XII. The Scheme is governed and
regulated by the provisions of the RTE Act, 2009. The Right of Children to Free and
Compulsory Education (RTE) Act, 2009 enshrines the entitlement to free and compulsory
elementary education, access to school and barrier free access for all children including
children with disability. Section 3(2) of the RTE Act lays emphasis on the elementary
education of all children with disabilities. As per the Amendment of 2012, the RTE Act
also mandates that, a child with multiple and/or severe disabilities has the right to opt
for home based education.

Under Samagra Shiksha, there is a dedicated component for Inclusive Education
for Children with Special Needs (CWSN) through which various provisions are made
available for the educational needs of differently abled children such as, identification
and assessment camps, provision of aids, appliances, assistive devices, teaching learning
materials (TLMSs), ICT resources like JAWS & SAFA, as well as transportation, escort
and scribe allowances and stipend for all girls with special needs (from Class | to XII).
Further, individualized support is provided through therapeutic interventions at the
block level. Further, CWSN with severe impairment requiring individualised attention
are provided home based education through special educators.

A separate provision for financial support of Special Educators has been made
under Samagra Shiksha in order to appropriately address the educational requirements
of children with special needs from elementary to higher secondary levels. Samagra
Shiksha also has provisions for ramps, handrails and disabled friendly toilets for barrier
free access to schools for all children.
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The focus of Samagra Shiksha is on providing inclusive education to children
with disability wherein, children regardless of their abilities/disabilities participate and
learn together in the same class, thus creating an enabling educational environment for

all students.
Statement
Number of CWSN Enrolled in Schools

State/UT CWSN Enrolment  Total Enrolment Percentage
Andaman and Nicobar Islands 531 71601 0.74
Andhra Pradesh 104944 7691042 1.36
Arunachal Pradesh 3690 354610 104
Assam 65278 6744768 097
Bihar 141856 25182414 0.56
Chandigarh 4761 246963 193
Chhattisgarh 67533 5781276 117
Dadra and Nagar Haveli 951 80180 119
Daman and Diu 150 38829 0.39
Delhi 28544 4149901 0.69
Goa 3752 284290 132
Gujarat 128856 11666437 110
Haryana 32071 5505203 0.58
Himachal Pradesh 11404 1390877 0.82
Jammu and Kashmir 36625 2314252 158
Jharkhand 72442 7736165 094
Karnataka 101351 11129010 091
Kerala 146486 5818531 252
Lakshadweep 215 11692 184

Madhya Pradesh 117685 16047306 0.73
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State/UT CWSN Enrolment  Total Enrolment Percentage
Maharashtra 366918 22560578 163
Manipur 5050 626634 0.81
Meghalaya 4815 954247 050
Mizoram 4866 261449 1.86
Nagaland 1653 392839 042
Odisha 118708 7800553 152
Puducherry 2038 239673 0.85
Punjab 76053 5351185 142
Rajasthan 111437 16423992 0.68
Sikkim 1192 135927 0.88
Tamil Nadu 158493 12331525 129
Telangana 55181 6529072 0.85
Tripura 3891 729877 0.53
Uttar Pradesh 205612 45349582 0.45
Uttarakhand 7544 2358114 0.32
West Bengal 62487 16679750 0.37
InDIA 2255063 250970344 0.90

Source: UDISE 2017-18 (Provisional).
Deeksharambh and Paramarsh schemes

1545. SHR1 PRABHAT JHA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether the Central Government has started two new schemes namely
'Deeksharambh’ and 'Paramarsh’ with the objective to improve the quality of higher
education;

(b) if so, the details thereof;

tOriginal notice of the question was received in Hindi.



166  Written Answers to [RAJYA SABHA] Unstarred Questions

(c) whether the main objective of said schemes is to increase the gross registration
rate in higher education sector and to improve the quality of higher educational
institutes; and

(d) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?"): (a) to (d) The University Grants Commission (UGC) has
launched two new initiatives namely 'Deeksharambh’ and 'Paramarsh’ with the objective
to improve the quality and standard of higher education. The purpose of 'Deeksharambh'’
- Student Induction Programme, is to help new students adjust in the new environment,
inculcate in them the ethos and culture of the institution, help them build bonds with
other students and faculty members, and expose them to a sense of larger purpose and
self-exploration. A Guide to Student Induction Programme is available at https://

www.ugc.ac.in/pdfnews/3830821 DeeksharambhEnglish.pdf.

Further, accreditation of all the higher educational institutions will help in ensuring
adherence to academic standards. The scheme of 'Paramarsh’ is a new initiative for
achieving this goal. This scheme provides for mentoring of non-accredited institutions
by well performing accredited institutions so that all institutions get accredited.
Guidelines of the 'Paramarsh’ scheme are available at https://www.ugc.ac.in/pdfnews/
8400459 ParamarshEnglish.pdf.

The above schemes have no direct relation to the Gross Enroliment Ratio. However,
the House is hereby informed that the Gross Enrollment Ratio was 19.4% in the year
2010-11 which has increased to 26.3% in the year 2018-19.

Efforts to support sports in school

546. SHRI MAJEED MEMON: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether at global sports competition and in the medal table, India is being
named at the lowest level; and

(b) if so, details of the efforts made by Government at the school level, on
making physical science a school in schools or to form a pledge on the physical level,

so that the name of the State and nation can be highlighted in sports?
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANKY: (a) No, Sir. The performance of India in International Sports
Events has continuously improved which places it in Medal Table at satisfactory
level.

(b) As per the National Curriculum Framework, 2005, Health and Physical
Education is a Compulsory subject from Class | to X. In this regard, National Council
of Educational Research and Training (NCERT) has brought out material for Class VI,
VIl and VIII as Teachers Guide and for Class IX Textbooks on Health and Physical
Education (HPE). In addition, Central Board of Secondary Examination (CBSE) has
introduced a streamlined and well designed Health and Physical Education (HPE)
Program to mainstream health and physical education in schools for students of class
I - XI1I. The schools have been directed to reserve one period per day for HPE/ sports.
This program is compulsory for all affiliated schools of CBSE.

The Department of School Education and Literacy in co-ordination with Department
of Sports, had circulated advisory to States and UTs, Kendriya Vidyalaya Sangathan
(KVS), Navodaya Vidyalayas Samiti (NVS), Central Board of Secondary Education
(CBSE) to propagate the "Fit India Movement" and for making necessary arrangement
for the Students to view/hear the Fitness Pledge programme and take the Fitness
Pledge on 291h August, 2019. Nearly, thirteen lakh schools and eleven crore students
all over the country attended/viewed the programme and took the fitness pledge.
Further, guidelines on Fit India Plogging Run prepared by Department of Sports were
issued by Department of School Education and Literacy to States, UTs, KVS, and CBSE
to organise Fit India Plogging Run on 2nd October, 2019.

Information on irregularities and corruption in technical/

educational institutions

547. DR. ANIL AGRAWAL.: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government has received any complaints regarding corruption in
technical/educational institutions vis-a-vis All India Council for Technical
Education(AICTE) during the last three years and current year;

(b) if so, the details thereof, State-wise and year-wise along with the response
of Government thereto;
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(c) whether Government has decided to amend the AICTE Act and if so, the
details thereof and the reasons therefor; and

(d) the steps taken by Government to insulate technical educational institutions
from irregularities?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?"): (a) and (b) Ministry of Human Resource Development has
received complaints regarding corruption in AICTE approved technical institutions
which have been addressed by All India Council for Technical Education (AICTE) as
AICTE is fully empowered to inspect and take action against cases of complaints/
irregularities in Technical /Educational institutions under AICTE Act, 1987. State-wise
and year-wise details of complaints received during the last three years and the current
year along with the response is given in the Statement (See below).

(c) There is no proposal to amend AICTE Act as of now.

(d) To insulate technical educational institutions from irregularities, AICTE has
introduced an on line approval process to avoid minimum human interaction and
provide complete transparency in decision making. All the grievances of stakeholders
are received on AICTE's grievance mail and are addressed through online mechanism
and duly constituted high power committee. AICTE Act also provides for Standing
Complaint Scrutiny Committee (SCSC) headed by Chief Justice (Retd.) of a High Court
to which all cases of irregularities and corruption in technical/educational institutions
are referred for examination. On the basis of the recommendations of this Committee,
action is taken as per provisions in Chapter-VII of the Approval Process Handbook
(2019-20) of AICTE.

Statement

State-wise and year-wise details of complaints received during
last three years and current year

Sl Year  Total number of complaints

No. received
State Nos of Response
complaints
received
1 2 3 4
1 2016  Delhi 7 All the 25 complaints have been addressed

Tamil Nadu 2
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1 2 3 4
Andhra Pradesh 1
Rajasthan 1
Madhya Pradesh 2
Uttarakhand 1
Maharashtra 3
Uttar Pradesh 1
West Bengal 3
Jharkhand 1
Punjab 1
Gujarat 1
Kerala 1
ToTaL 5

2. 2017  Jammu and 01 Out of 16 complaints, 14 Complaints have
Kashmir been addressed. 2 remaining cases are under

investigation either by CBI / CVC / Judge

Punjab 02 Committee of AICTE.
Rajasthan 01
Madhya Pradesh 03
Karnataka 01
Maharashtra 02
Uttar Pradesh
Delhi 02
Haryana 01
Tamil Nadu 01
ToTaL 16
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1 2 3
3. 2018 Jammu and 01 Out of 22 complaints, 21 Complaints have
Kashmir been addressed. Remaining 1 is under
Odisha 01 investigation either by CBI / CVC / Judge
Uttar Pradesh 07 Committee of AICTE.
Karnataka 03
Andhra Pradesh 01
Madhya Pradesh (02
Gujarat 01
Maharashtra 02
Delhi 01
Tamil Nadu 02
Bihar 01
TotaL 2
4. 2019 Rajasthan 02 Out of 32 complaints, 14 Complaints have
Haryana 01 been addressed. Remaining 18 cases are
Uttar Pradesh 06 under investigation either by CBI / CVC /
Karnataka 03 Judge Committee of AICTE.
Andhra Pradesh 02
Madhya Pradesh 04
Gujarat 01
Maharashtra 05
Delhi 03
Tamil Nadu 02
Jharkhand 02
Kerala 01
TotaL 32

Total number of complaints
received

% Total number of complaints addressed: 74
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Regular teachers for Political Science

548. SHRI MAJEED MEMON: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Political Science is being taught as an essential subject in Government
schools, but in some schools, the teachers who teach this subject are appointed only
on contract basis; and

(b) what are the reasons for regular teachers not being appointed to teach this
subject?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?"): (a) and (b) As per the perspective of National Curriculum
Framework - 2005 and National Council of Educational Research and Training (NCERT)
syllabus, Political Science is being taught as social political life - a part of Social Studies
in an integrated manner from Class VI to VIII. In Class IX-X, it is an integrated part
of Social Studies. However, from Class XI onwards, it is being offered as an elective
subject in schools. From Class VI to X, Social Studies Teachers are expected to teach
this subject.

Education is in the Concurrent List of the Constitution. Hence, the recruitment,
service conditions and deployment of teachers and other staff are primarily in the
domain of respective State Governments and UT Administrations.

Improvements initiated by HEFA

549. SHRI MAHESH PODDAR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether it is a fact that the Higher Education Financing Agency (HEFA) has
been operational for the past year; and

(b) if so, the improvements implemented by the HEFA in infrastructure and
research facilities in higher educational institutions so far and the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?"): (a) Yes, Sir. The Higher Education Financing Agency (HEFA)
has been operational from 2018.

(o) As on 16th November, 2019, projects worth T 37,001.21 crores have been
approved under HEFA; for which ¥ 25,564.52 crores have been sanctioned and
¥ 5,015.07 crores have actually been disbursed. The number of education institutions
that have availed funding through HEFA stands at 76. The details of institution-wise
infrastructure and research facilities being funded by HEFA so far are given in the
Statement.



Statement

Details of institute-wise infrastructure and research facilities

being funded by HEFA

Sl Institute Name Project cost Details of Project Amt Total
No. (in ¥ crores) Sanctioned Disbursed
(in ¥ crores) Amt
(in¥
crores)
1 2 3 4 5 6
1 IIT Kanpur 391.00 1. Engineering Core Lab 391.00 11784
2. Retrofitting Aerospace Building Works
3. Construction of Research Complex
4. Construction of Earth Science Department
5. Construction of Core Lab Extension
2 IIT Madras 1 295.81 Computer Science and Engineering Annexure Building 21.80 1.03
IIT Madras 2 493.30 1. Construction of Academic Complex 1l 493.30 59.39

2. Construction of New Boys Hostel (Mandakini)
3. Construction of New G1 Type quarters
4. Construction of Electrical Science Block
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3. IIT Delhi
IIT Delhi 1l
T Delhi Il
4, IIT Kharagpur
5. II'T Guwahati

203.60

482.27

500.00

197.85

5. Upgradation of Sewage system
6. Construction of New Girls Hostel (Sarayu)
7. Upgradation of water distribution system

1. Construction of Central Research Facility (CRF) 203.60
. Construction of Boys Hostel
. Construction of 414 capacity single seated girls hostel

w N

. Construction of Engineering Block 99B &99C 321.40
. Construction of Nalanda Hostel

. Construction of faculty housing

. Construction of Science and innovation park.

A W N e

Differential amount for the above listed projects. 63.08

1. Construction of Building/Facilities - Balance of 500.00
ongoing projects.

New projects

2. Setting up of laboratories/ High performance of

computing facilities.

3. Setting up of Centre of Excellence

4. Research Projects sactioned by MHRD and other

Gol Ministry

5. Campus common infrastructure.

1. Construction of F type residential tower 197.85

5250

11450

4443

2201
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IIT Bombay

IIT Roorkee

IIT Roorkee - 11

IIT Dhanbad

500.00

275.94

8743

27244

2. Extension of academic complex of Central Education
Technology and central Instruments Facility.

1. Construction of Hostel 17 410.00
2. Faculty Housing (Type b-25)

3. Construction of combined buildings for SINE/IRCC/IDC

4. Research Park

1. Construction of Academic building for Humanities 275.94
and Mathematics department.
2. Setting up of chilled water cooler system.

1. Construction of student hostels - 800 capacity 8743
2. Construction of faculty residence at Vikas Nagar

phase 1 and phase 2

3. Ultra high speed secured wired and wireless internet

connection

4. 33 kv underground cable from Ramnagar to IIT

1. Construction of Boys Hostel 26941
2. Construction of V type Staff Quarters
3. Argumentation of 3/11 Kv sub station

7240

148.61

2949

11450
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10.

11.

12.

IIT(BHU) Varanasi

IIT Ropar

IIT Ropar Il

IIT Hyderabad

1T Jodhpur

11747

44313

500.00

220.00

4. Construction of 3*400 KVA sub station
5. Supply, installation and commissioning of
2*2.5 MV Transformer

6. Campus wide network.

1. Student activity centre with indoor sport

facilitates (G+7)

2. Apartments (G+8) for faculty and officers

3. New Boys hostel (G+7) (phase I, Tower I)

1. Construction of Permanent Campus
2. Plant and Machinery

Differential amount for the above listed projects.

. Permanent Campus Development

. Operationalization of permanent campus
. Teaching and Research Equipment

. Laboratory Equipment

. Furnitures and Fittings

oD OB W

. Library

1. Civil Works
2. Equipments and Furniture
3. Consultancy Charges

11747

275.00

168.13

275.00

220.00

0.00

176.12

0.00

17791

80.00

0] SI9MSUY USNIIIM
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13.

14.

15.

16.

T Patna

IIT Bhubaneswar

IIT Gandhinagar

T Mandi

365.00

550.00

280.00

44731

1. Building-01 Works under phase-1 part 2 (Girls hostel
part, Boys hostel part, Gymkhana, C Type Quarters.

2. Building-02 Works under phase-2 (Guest house,
Auditorium, Library, Central Lecture Hall, workshops,
Academic Blocks.

1. Girls Hostel- 228 Rooms, Double Seated for faculty of
Social Sciences

2. Residential Flats- 200 Nos, 2 BHK for Teaching Faculties
3. Residential Flats- 320 Nos. for Teachers

4. Girls Hostel- 200 Rooms, Double Seated for Research
Scholars.

1. Student Hostels-2

2. Academic buildings with labs-2

3. Studio Apartments/Staff Quarters

4. Misc. infrastructure, STP, External Development
works, Ravines, Slope development.

1. Cost of remaining works in respect of ongoing Projects
2. Construction of Academic/Non-academic buildings

3. Construction of Bridge connecting North Campus from

Ghoda Farm on Kataula Khad and Cycle Track connecting

275.00

275.00

275.00

275.00

1917

0.00

0.00

56.77
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17.

18.

19.

IIT Indore

1T Bhilai

I1T Bhilai-2

IIT Dharwad

IIT Dharwad-2

437.12

983.95

1062.83

North and South

4. Landscaping Work at North Campus

5. Misc./additional work i.e. landscaping work, ground,
boundary wall, horticultural work etc.

6. Interior Work for Auditorium, Hospital, Guest House,
Gym.

7. Augmentation of existing 1x16/20 MVA, 132/33 KV
Power Transformer to 1x25/31.5 MVA at 132/66/33KV
Sub-station Bijni along with 33KV feeder bay to meet
with the load of IIT Mandi at Kamand

8. Providing supply of power (SOP) to IIT Mandi North
Campus at Kamand in Elect. Sub-Division, HPSEBL,
Kataula under Electrical Division HPSEBL Mandi.

Buildings and Civil Works 43712 11994
1. Civil Works 275.00 16.10
2. Equipments and Furniture

Differential amount for the above listed projects. 708.95 0.00

1. Civil Works 275.00 9.06

2. Equipments and Furniture

Differential amount for the above listed projects. 787.83 0.00
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1 2 3 4 5 6
20. 1T Jammu 1058.04 1. Civil Works 275.00 77.18
2. Equipments and Furniture
21. T Tirupati 976.89 1. Civil Works 275.00 146.92
2. Equipments and Furniture
IIT Tirupati-2 Differential amount for the above listed projects. 701.89 0.00
22.  IIT PALAKKAD 1217.40 1. Construction of Permanent Campus/Civil Works 275.00 114.80
2. Equipments and Furniture
1T Palakkad-2 Differential amount for the above listed projects. 942.40 0.00
ToTaL 12358.78 10343.60 1770.67
Sl. Institute Name Project cost Details of Project Amt Total
No. Sanctioned  Disbursed
Amt
1 2 3 4 5 6
1 AIIMS Kalyani- WB 1754.00 1. Civil works/Other infrastructures 525.00 25091
2. Equipment/Machinery
2. AIIMS Nagpur 1577.00 1. Civil works/Other infrastructures 525.00 327.22

2. Equipment/Machinery
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10.

11.

AIIMS Mangalagiri

AIIMS Gorakhpur

AlIMS Guwahati

AIIMS Bilaspur

AlIMS Bhatinda

NCI Jhajjar

AlIMS Raebareli

AIIMS Deoghar

VMCC

1618.00

1011.00

1123.00

1351.00

925.00

1927.00

823.00

1103.00

45103

. Civil works/Other infrastructures
. Equipment/Machinery

1. Civil works/Other infrastructures
. Equipment/Machinery

1. Civil works/Other infrastructures
. Equipment/Machinery

. Civil works/Other infrastructures
. Equipment/Machinery

1. Civil works/Other infrastructures
. Equipment/Machinery

1. Civil works/Other infrastructures
. Equipment/Machinery

1. Civil works/Other infrastructures
. Equipment/Machinery

1. Civil works/Other infrastructures
. Equipment/Machinery

. Expansion of Sports Injury centre
2. Equipments/machinery

525.00

525.00

525.00

525.00

525.00

525.00

525.00

963.00

351.03

246.68

32921

15750

281.04

22527

33200

101.00

9231

0.00
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1 2 3 4 5 6
12.  Lady Hardinge Medical 657.99 1. Comprehensive redevelopment project phase. 464.00 229.00
College and Hospital 2. Capital Civil works / Infrastructure
3. Equipments
ToTAL 14321.02 6503.03 2572.14
Sl Institute Name Project cost Details of Project Amt Total
No. Sanctioned  Disbursed
Amt
1 2 3 4 5 6
1 NIT Surathkal 80.00 Equipments/Machinery 80.00 424
NIT Surathkal 48.00 Construction of COE and CRF Building 48.00 4.80
2. NIT Jamshedpur 98.00 1. Construction of boundary wall with gate, along with 98.00 45.00
external driveway and storm water drain.
2. Construction of (G+3) lecture hall complex of 36 nos.
120 seated class rooms and 20 nos of faculty chambers
3. Civil renovation of Institute quarters (156 nos).
3. MNNIT Allahabad 85.00 1. Construction of Boys Hostel 85.00 19.97

2. Construction of Girls Hostel
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4,

5.

6.

7.

MANIT Bhopal

MNIT Jaipur

NIT Srinagar

NIT Durgapur

76.00

49.82

85.00

97.00

1. 600 Seated Girls Hostel 76.00
2. Completion of new Department blocks-Mechanical

and Electrical.

3. Centralized computer facility- equipment

4. Sewage Network and STP

5. Central Research Facility

6. Civil Construction.

1. Construction of 600 Seated Boys Hostel. 49.82
2. Erection of 33/11 kv sub-station
3. Construction of Earthquake Engineering Lab.

Construction of Boys Hostel Complex 85.00

1. Construction of G+10 Storied Central Research and 97.00
academic building (Utkarsha Bhavan)

2. Equipment for CRF

3. Equipment for CLF

4. Construction of Centre for Research on Environment

and Water

5. Construction of Centre for Biomedical Engineering and

Assistive Technology.

6. Construction of Centre for Advanced research on

Energy.

16.52

1711

0.00

5.00
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1 2 3 4 5 6
7. Construction of Center for Excellence on loT and
Intlligent System (I0TIS)
8. NIT Calicut 88.00 1. Residual construction of 1500 Seated Boys Hostel 11 88.00 3850
2. Advanced equipments.
9. NIT Andhra Pradesh 365.23 1. Civil Works
2. Equipments and furniture 275.00 189.20
NIT AP Differential amount for the above listed projects. 10.23 0.00
10.  NIT Goa 362.63 Construction of New Campus at Cuncolim 282.39 0.00
11.  NIT Raipur 18.60 1. Construction of 2 nos. of G+6 storey block with 24 nos 17.00 0.00
of residential flats in each block of Group B & Group C.
2. Construction of Water Supply & Sewer drainage system
along with sewage treatment plant.
3. Upgradation of external electrical distribution system
(ongoing project)
4. Design Supply installation testing commissioning and
maintenance of data centre, Physical Infrastructure.
12.  NIT Tiruchirapalli 59.97 1. Centres of Dynamic Excellence (CoDE) 51.60 550

2. Interdisciplinary Research centres and Labs
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3. Infrastructure Projects - Ongoing

(a) Laboratory annexe for Chemical Department.
(b) Construction of Girls hostel for 300 students.
4. 1T Infrastructure

5. Smart class.

13.  NIT PATNA 49921 Additional campus of the Institute at Bihta, Patna with 499.21 0.00
infrastructure consisting of Administrative Block,
Academic Blocks, Lecture Hall complex, two Boys Hostel,
one Girl's Hostel, one Transit cum Married Hostel, Director
Bungalow, Support Staff Quarters, Library cum Data Centre,
CEP Center Student Activity Centre and Mess Block.
ToTAL 2012.46 1842.25 345.84
Sl Institute Name Project cost Details of Project Amt Total
No. Sanctioned  Disbursed
Amt
1 2 3 4 5 6
1 IIM Vishakapatnam 445,00 1. Civil Works 445,00 124
2. Equipments and Furniture
2. IIM Nagpur 379.68 1. Civil Works 379.68 53.25

2. Equipments and Furniture
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1 2 3 4 5 6
3 IIM Sambalpur 401.94 Construction of Permanent Campus. 401.94 0.00
4, IIM Bodhgaya 411.72 . Boys Hostel and Mixed Hostel (Girls+ FPM) 411.72 1.00

. Kitchen Cum Dinning Hall Complex

. Student Activity Center

. Satellite Shopping Complex

. Student Canteen

. Director Residence

. Faculty Residence

. Cao + Finance Account Officer and Medical Officer
. Non - Teaching Staff Residence

10. Faculty Club

11. Community Center

12. Class Room Complex

13. Faculty Building

14. Computer Center and Communication Service
Telephone Exchange

15. Virtual Learning Center/ Audio Visual Center

16. Central Library

17. Auditorium/Conference Center

18. Administrative Complex + Engineering Workshop
19. Incubation Centre

20. Guest House and Health Center

© 0o N O oA W DN B
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21. Worship/Meditation Place

22. Electrical Substation23. Development Cost

24. Equipment And Furnishing

25. Ict Infrastructure and Other Civil Construction.

5. IIM Sirmaur 39251 Construction of Permanent Campus. 39251 0.00
6. M Jammu 424.93 Construction of Permanent Campus. 424.93 0.00
7. IIM Amritsar 348.31 1. Civil Works 348.31 3.68
2. Equipments and Furniture
ToTAL 2804.09 2804.09 59.17
Sl Institute Name Project cost Details of Project Amt Total
No. Sanctioned  Disbursed
Amt
1 2 3 4 5 6
1 I1SC Bangalore | 2915 1. Conversion Of 66 Kv Existing Overhead Line 2915 27.79

To Ug Cable

2. Water Supply System in Chalakere Lake

3. Ht Power Distribution and Street Lights in
Chalakere Lake.

4. Widening of Existing Water Bound Macadam (Wbm)
Roads, Rcc Service Trenches, Etc. in Chalakere Lake.

0] SI9MSUY USNIIIM

[6T0Z “1eqwanoN 1]

suonsand) pateisun

G8T



2 3 4 5 6

I1SC Bangalore 11 67.53 Differential amount for the above listed projects. 67.53 0.00

Sant Longowal IET 36.98 1. Civil Works 36.98 1051
2. Equipments and Furniture

Spa Delhi 370.84 1. Civil Works 370.84 0.00
2. Equipments and Furniture

NIFFT Ranchi 30.82 Construction of New Laboratory Building, Equipment for 30.82 0.00
Centralized Research Facility, Software for Central
Computing Facility.

Tezpur University 153.71 For construction of the following buildings at the existing 153.71 0.00

campus of Tezpur University.

a. Lecture Hall Complex for School of Humanities and Social
Sciences, School of Education and School of Sciences.

b. Academic buildings for the department of Physics,
Commerce and School of Law.

c. Two hostels for Boys and Girls with seating capacity

of 500 each.

d. Type C Residential Building,

e. Type D Residential Building,

f. Two storeyed Animal House.
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6.

7.

8.

Central University
of South Bihar

University Of Hyderabad

GG University, Bilaspur

182.84

127.33

82.76

1. 11 Ongoing Projects (Balance Amount required for
Completing the projects)

2. Central Library (including equipments)

3. Boys hostel - Capacity of 600 beds (including
equipments)

4. Health centre

5. Staff residences (teaching and non teaching-32
units) Plus equipments

6. Site Development work for residences, health centre,
library and hostel.

Construction of Academic Buildings, International
Students Hostel, Staff Quarters, International Faculty
House, E-Learning Centre, Extension of existing buildings
etc., in the existing campus of University of Hyderabad

Construction of:

1. Civil Engineering Department Building

2. Electronics and Communication Department Building
3. Mechanical Engineering Department Building

4. Boys Hostel(G+4) (100 Rooms with 200 capacity)

5. Yoga and Meditation Centre

6. Installation of Solar

Power Plant 2 MW

182.84

127.33

82.76

14.52

0.00

0.00
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1 2 3 4 5 6
9. Central University 256.72 For completing under construction buildings (which 256.72 0.00
Jharkhand includes academic/non-academic buildings) in their
New Campus located at Mauza, Cheri-Manatu, Ranchi
10.  Central University 123.00 1. Construction of Boys and Girls Hostel 123.00 0.00
of Jammu 2. Academic Block and Library
11.  Banaras Hindu University 356.03 1. Girls Hostel-228 Rooms, Double Seated for Faculty 356.03 0.00
of Social Sciences
2. Residential Flats- 200 Nos, 2 BHK for Teaching Faculties
3. Residential Flats-320 Nos. for Teachers
4. Girls Hostel-200 Rooms, Double Seated for Research
Scholars
12.  IISER Tirupati 1137.16 1. Civil Works 525.00 76.60
2. Equipments and Furniture
13.  IISER Behrampur 1229.32 1. Civil Works 525.00 82.56
2. Equipments and Furniture
14.  1ISER Bhopal 71.33 1. Student's Hostel (700 Capacity) 71.33 23.77
2. Academic Building I Extension
3. Faculty Residential Apartments.
15, KVS 550.35 For Construction/Establishing New KVS 525.00 3150

1. KV Tenali, AP

[VHEVS VACYY] 0] SJamsuy USBLIM 88T

suonsand paJeisun



O© 00 N O O b W DN

10

11.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24,
25.

. KV Hasaud (Jinjgir), Chhattisgarh
. KC Narayanpur, Chhattisgarh
. KV Saloh, HP

. KV Chikodi, Karnataka

. KV No.2 Sambalpur, Odisha

. KV Hanumangarh, Rajastan

. KV Srisilla. Telangana

. KV Miryaluda, Telangana

KV Gangarani, UP

KV Sharawasti, UP

KV Satenapalli, AP

KV Rajampalli, AP

KV Rajampalli, AP

KV Longling, Chhatisgarh
KV Kurud, Chhatisgarh
KV Sukma, Chhatisgarh
KV Naya Raipur, Chhatisgarh
KV Kawardha, Chhatisgarh
KV Saraipalli, Chhatisgarh
KV Patna, Gujrat

KV Samalkha, Haryana

KV Lohardaga, Jharkhand
KV Khunti, Jharkhand

KV Bumuka, Jharkhand
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26.
27.
28.
29.
30.
31.
32.
33.
34,
35.
36.
37.
38.
30.
40.
41.
42.
43.
44,
45.
46.
47.

KV Chatra, Jharkhand
KV Gridih

KV Chennapatna, Karnataka

KV Virupnagar, Karnataka

KV Gauribidanur, Karnataka

KV Nileswar, Kerala

KV Konni, Kerela

KV Chanderi, MP

KV Multai, MP

KV Ganj Basoda, MP

KV Neemuch, MP

KV Dabra, MP

KV Hattanagar, MP

KV Lakhnadaun, MP

KV Washim, Maharashtra
KV Chandel, Manipur
KV, Jagatsinghpur, Odhisa
KV Nagpur, Rajasthan
KV CISF Jaipur

KV Dholpur, Rajasthan
KV Pai, Rajasthan

KV Tibri, Rajasthan
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16.

17.

Visva Bharati Santiniketan

Central University Kerala

67.99

129.76

48. KV Bhongir, Telangana
49. KV Nizamabad, Telangana
50. KV Siddipet, Telangana
51. KV Baoli, Baghpat, UP
52. KV SSG, CISF Sarjpur Greater
Nodia

53. Railway Kharagpur, WB
54.KV Sambalpur (Odisha)

55. KV Bijapur (CH)

56. KV Giridh (JH)

57. KV Khunti (JH)

58. KV Dumka (JH)

59. KV Chatra (JH)

Construction of Classroom cum Seminar Hall Complex, 67.99 0.00
Academic Buildings of Palli Siksha Bhavana and Kala

Bhavana, Boys and Girls Hostel, Extension of Central

Library and Augmentation of Piped Water Supply Scheme.

Construction of: 129.76 0.00
1. Central Library Building

2. Common Dining Hall and Kitchen for Girls Hostel

3. Common Dining Hall and Kitchen for Boys Hostel

4. Administration Building
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1 2 3 4 5 6
5. Girls Hostel (200 Seater)
6. Boys Hostel (200 Seater)
7. Staff Quarters for Associate Professors
8. Staff Quarters for Assistant Professors
9. Health Centre
18.  Central University of Haryana 149.48 1. Construction of 24nos. type Il staff quarters 96.00 0.00
2. Construction of 24nos. type V staff quarters
3. Construction of Girl's hostel of 630 capacity
4. Construction of Boy's Hostel of 630 capacity
5. Construction of Health Centre
6. Installation of Centralized UPS in academic blocks I,
I11 & IV and providing electrical cable connection from
existing distribution panels to the UPS
7. Installation of IP based CCTV system in academic
blocks I, Il & IV
8. Providing, assembling and placing of movable furniture
for academic blocks I, 111 & IV
9. Fixed lab furniture for academic blocks I, Il & IV
10. Campus development/bulk services works
19.  Assam University, Silchar 3897 Construction of: 38.97 0.00

1. Boys & Girls hostel at Silchar Campus
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20.  1ITDM Kurnool

21.  Rashtriya Sanskrit
Vidyapeetha

ToTAaL

256.00

56.79

5504.86

[S2 - GO I \V]

~N O 0o B~ W N

. Boys & Girls hostel at Diphu Campus

. Computer Centre at Silchar Campus

. Laboratory Building at Diphu Campus

. Examination Building at Silchar Campus

. Interim Academic Building 218.00
. Vertical Extension to Academic Building

. Hostel 1 Building and Dining Block

. Hostel 2 Building

. Vertical Extension to Hostel 2 Building

. Development and Bulk Services

. Hostel 3 Building

8.

Lecture Halls & Laboratory Block

9. Admin Block

10. Mess Block Extension

11. Staff Housing, Director's Bunglow & Multi-
purpose Hall

12. Phase Il Development

Construction of 500 Seated Boys Hostel and Classroom 56.79
complex at the campus.

407155

0.00

0.00

267.25

GRAND TOTAL

37001.21

25564.52

5015.07
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Review of norms relating to PMRF

550. DR. PRABHAKAR KORE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether it is a fact that the number of students qualifying for fellowship
under the Prime Minister's Research Fellowship (PMRF) has remained low;

(b) whether Government proposes to review the norms relating to the Prime
Minister's Research Fellowship (PMRF) to allow more institutions to be a part of the

prestigious research programme; and

(c) if so, the details of the proposal and the main reasons for review of norms

of the scheme?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK): (a) to (c) As per criterion fixed for selection of research
fellows under the Scheme "Prime Minister's Research Fellows (PMRF)", 316 fellows
have been selected so far. To enhance the scope of PMRF and making it more inclusive,
the guidelines of PMRF were revised in September, 2018 by allowing students from all
recognized Higher Educational Institutions (HEIS) in the country to apply under the
Scheme. Moreover, the Central Universities, which are among the top 100 NIRF ranked
universities, have also been included as host institutions in addition to IITs, 1ISERs
and 11Sc, Bangalore for carrying out research in Science and technology domains under
the PMRF Scheme.

Tenure tracking system in 11Ts

551. PROF. M.V. RAJEEV GOWDA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government propose to introduce the tenure track system for hiring
and promotion of Assistant Professors in Indian Institutes of Technology (11Ts) across

the country;
(b) if so, the reasons therefor;

(c) the details of seed funding that would be provided to these Assistant

Professors for research purposes, institute-wise;
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(d) the details of the infrastructure of all the 11Ts, including electricity connection,
internet connectivity, number of functional computers and number of fully functioning
science labs with its capacity, institute-wise; and

(e) the rationale behind setting the upper age limit as 35 for an Assistant
Professor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK): (a) and (b) The tenure track system for hiring and promotion
of Assistant Professors in Indian Institutes of Technology (I1Ts) came up for discussion
in the 53rd IIT Council Meeting held on 27.09.2019 at IIT Delhi. No decision has been
taken by the Government in this regard.

() As per existing guidelines a Cumulative Professional Development Allowance
(CPDA) of % 3.00 lakh for every block period of 3 years are made available to every
member of the faculty on reimbursable basis to meet the expenses for participating in
both national and international conferences, paying the membership fee of various
professional bodies and contingency expenses. In addition, I11Ts are providing financial
assistance to the newly appointed faculty members to initiate research works. The
amount of seed grant depends on research proposal and requirement of funds.

(d) Out of the 23 11Ts functioning in the country, 17 are functioning from their
permanent campuses with necessary academic and administrative infrastructure in place
and the remaining six (6) 11Ts at Palakkad, Tirupati, Jammu, Dharwad, Bhilai, and Goa,
are functioning from temporary, transit campuses. However, necessary infrastructures
including electricity connection, scientific laboratories, internet connectivity and
functional computers are available as per requirement in all I11Ts.

(e) Government has not fixed any upper age limit for appointment of Assistant
Professors in 1ITs.

Reservation in 11Ms

552. PROF. M.V. RAJEEV GOWDA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether the Indian Institutes of Management (IIMs) in general and 1IM
Ahmedabad in particular, have been granted any exemption from reservations in faculty
positions;
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(b) if so, the details thereof;

(c) whether [IMs in general and 1M Ahmedabad in particular, have been granted
any exemption from reservations in admission to Fellowship Programme/ Doctoral

Programme;
(d) if so, the details thereof: and
(e) what is the basis and justification of such exemptions?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANKY): (a) No, Sir.

(b) Does not arise.
(¢) No, Sir.
(d) and (e) Do not arise.
Centrally Sponsored Sehemes for education in Punjab

553. SARDAR BALWINDER SINGH BHUNDER: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@ the details of Centrally Sponsored Schemes (CSS), including flagship
programmes being implemented at present by the Ministry; and

(b) the details of targets and allocations made, funds allocated, disbursed and
utilised in these schemes during the last three years, including the present year,
scheme-wise and State/UT-wise, particularly in the State of Punjab?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANKY": (a) and (b) The flagship Schemes run by the Ministry are
Samagra Shiksha and National Programme of Mid Day Meals in Schools under
Department of School Education and Literacy and Rashtriya Uchchatar Shiksha Abhiyan
(RUSA) under Department of Higher Education.

The total allocation and utilisation of funds by the Ministry (Department of
Higher Education and Department of School Education and Literacy) under Centrally
Sponsored Schemes (CSS) including flagship programmes from financial year 2016-17
to 2018-19 and the current year is as given below:



(% in crore)
Sl D/o School Education 2016-17 2017-18 2018-19 2019-20
No. & Literacy
BE REFG  Actuals BE REFG  Actuals BE REFG  Actuals BE Actuals
18.11.19
1 2 3 4 5 6 7 8 9 10 11 12 13

1. Sarva Shiksha Abhiyan ~ 22500.00 22500.00 21685.42 23500.00 23593.87 23483.60 26128.81 26130.13 25615.86 36322.00 20841.35
(SSA)

2. Rashtriya Madyamik 3700.00 3700.00 3697.50 3830.00  4036.54 4033.44 4213.00 4164.00 3399.26
Shiksha Abhiyan (RMSA)

3. Strengthening of Teacher 480.00 497.66 495.20 480.00 480.00 478.32 550.00 486.68  373.78

Training Institutions
4. Samagra Shiksha* 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00

5. National Programme of 9700.00 9632.08 9475.43 10000.00  9299.53 9092.30 10500.00 9947.74 9514.38 11000.00 5301.11
Mid Day Meals in Schools
(MDM)

6. Padhna Likhna Abhiyan 320.00 214.37 212.74 320.00 249.00 213.15 320.00 52.95 48.00 75.40 0.00

7. Appointment of Language 25.00 114.47 109.44 125.00 18.41 0.00 0.00 0.00 0.00 50.00 0.00
Teachers
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1 2 3 4 5 6 7 8 9 10 11 12 13
8. Scheme for providing 120.00 109.21 109.21 120.00 112.07 107.89 120.00 120.00 18.25 120.00 59.13
education to Madrassas/
Minorities
9. Access and Equity 0.00 0.00 0.00 0.00 0.36 0.21 0.00 0.15 0.15 0.00 0.00
10.  School Assessment 5.00 0.02 0.00 0.67 0.00 0.00 0.70 0.23 0.00 0.00 0.00
Programme
D/o Higher Education
11. Rashtriya Uchchatar 1300.00 1342.00 1317.00 1300.00 1300.00 1245.97 1400.00 1500.00 1393.21 2100.00 808.13

Shiksha Abhiyan (RUSA)

ToTAL 38150.00 38109.81 37101.94 -39675.67

39089.78 38654.88 43232.51 42401.88 40362.89 49667.40 27009.72

* The erstwhile Schemes of SSA, RMSA and Strengthening of Teacher Training Institutions have been merged into Samagra Shiksha from Financial Year

2018-19 and subsumed from Financial Year 2019-20.
BE - Budget Estimates
RE/FG- Revised Estimates/Final Grant

The funds allocated by the Ministry are done Scheme-wise and not State/UT-wise.
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Learning output of school education

554. SHRI DEREK O'BRIEN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government has ascertained student learning levels at different

standards in schools and the details thereof;

(b) whether Government takes cognisance of the Annual Status of Education
Report (ASER) 2018 which states that nationally, about half of all children can read and

less than a third can do basic arithmetic, the details thereof; and

(c) whether Government has taken initiatives in the last three years to improve

learning levels at schools, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?"): (a) The National Council for Educational Research and
Training (NCERT) conducts periodic national survey to assess learning achievement of
children in Classes - 111, V, VIII and X. The National Achievement Survey (NAS) 2017
was held on 13th November for assessing the competencies developed by the children
at the grade levels 111, VV and VIII from across 701 districts covering all the 36 States
and UTs and covered 22 lakh students from 1.10 lakh schools. NAS (2017) was
administered with districts as the unit of reporting in different subject areas such as
languages, mathematics, EVS/Science and Social Sciences in the Government and
Government aided schools. The competency based test was based on the Learning
Outcomes which were recently incorporated in the Central Rules for the Right of
Children to Free and Compulsory Education Act by the Government of India. Similarly,
National Achievement Survey for Class X was also conducted throughout the country
on February 05, 2018 in Government, Government aided and private schools. The
learning levels of 1.5 million students in 44,304 schools across 610 districts in 34 States
and UTs were assessed, in 5 subject areas of English, Mathematics, Science, Social
Science and Modern Indian Language (MIL).

The NAS district report cards have been shared with the States and UTs to help
in identifying gaps at the district level and devise strategies for further improvement.
Subsequently, a framework of intervention has been developed and shared with States

to improve the quality of learning in the schools.
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(b) Achievement surveys are released in the Annual Status of Education Report
(ASER) by a non-governmental organization. It is a household survey covering 546,527
children in rural areas of 596 districts in the country. The Department of School
Education and Literacy, Ministry of Human Resource Development (MHRD) is not
associated with this survey.

(c) Further, Central Government has taken the following initiatives during the
last three years for improving learning levels in schools:-

(i) In order to increase focus on quality of elementary education, the Central
rules to the RTE Act, 2009 have been amended on 20th February, 2017 to
include reference on class-wise, subject-wise Learning Outcomes. The
Learning Outcomes for each class in Languages (Hindi, English and Urdu),
Mathematics, Environmental Studies, Science and Social Science up to the
elementary stage have, accordingly, been finalized and shared with all States
and UTs. Learning outcomes have been translated in different languages
and serve as a benchmark for student's capabilities to be achieved in each
subject and class.

(i)  Section 23(2) of the RTE Act has been amended to extend the period for
training of untrained in-service teachers working in Government, Government
aided, and Private un-aided schools should acquire minimum qualification as
laid down by an academic authority, authorized by the Central Government,
by 31st March, 2019. The National Institute of Open Schooling (NIOS) was
entrusted to conduct this training through ODL (Open Distance Learning)
mode. The online D.EI.Ed. course was started from 3rd October, 2017, and
about 9.58 Lakh teachers have completed the same.

(iii) The Department of School Education and Literacy has launched an Integrated
Scheme for School Education-Samagra Shiksha, which subsumes three
erstwhile Centrally Sponsored Schemes of Sarva Shiksha Abhiyan (SSA),
Rashtriya Madhyamik Shiksha Abhiyan (RMSA) and Teacher Education
(TE), with effect from 1st April, 2018. The new integrated scheme envisages
school education as continuum from pre-school to senior secondary level
and aims to ensure inclusive and equitable quality education at all levels.
The main objectives of the scheme are providing quality education, enhancing
learning outcomes of students, bridging social and gender gaps in school



Written Answers to [21 November, 2019] Unstarred Questions 201

(iv)

V)

(vi)

(vii)

(viii)

education, ensuring requisite infrastructure in schools, support to states in
the implementation of RTE Act, 2009 and strengthening of teacher education

institutions.

MHRD has launched a Massive Open Online Courses (MOOCSs) platform
popularly known as SWAYAM (Study Webs of Active learning for Young
Aspiring Minds) on 9th July, 2017. The portal is offering various online
courses for school education and higher education.

A programme for utilization of satellite communication technologies for
transmission of educational e-contents through 32 National Channels i.e.
SWAYAM PRABHA DTH-TV has been launched. Central Institute of
Educational Technology (CIET)-NCERT is the national coordinator for one
DTH TV channel i.e., Kishore Manch (#31) and has started feeding a 24x7
educational TV channel w.e.f. 09 July, 2018. Besides, NIOS is running 5
channels for teachers of Secondary and Senor Secondary levels and for sign
language.

In order to provide supplementary learning material for students and for
upgrading the skills of teachers, MHRD has developed a dedicated Digital
Infrastructure for Knowledge Sharing (DIKSHA) platform launched in
December, 2017. High quality e-learning material both for students and
teachers is uploaded by Ministry and States/UTs on this portal.

Integrated Teacher Training Programme NISHTHA (National Initiative for
School Heads and Teachers' Holistic Advancement) was launched in August,
2019 for capacity building of all the teachers and school heads at the
elementary stage to provide training in core areas to about 42 Lakh teachers
across the country. The aim of this training is to motivate and equip teachers
to encourage and foster critical thinking in students, handle diverse situations
and act as first level counselors.

Government of India has decided to participate in the Programme for
International Students Assessment (PISA) to be conducted by the
Organization for Economic Cooperation and Development (OECD) in 2021.
PISA is a competency based assessment which unlike content-based
assessment, measures the extent to which students have acquired key
competencies that are essential for full participation in modern societies.
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Recruitment of teachers

1555. SHRI RAM NATH THAKUR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether it is a fact that Government has launched various programmes for
the recruitment of teachers at large scale to address the shortage of teachers in all
educational institutions in the country;

(b) if so, the details thereof;

(c) whether it is also a fact that teachers are being appointed on contractual
basis in Government educational institutions; and

(d) if so, by when Government would fill all these vacant posts through regular
appointments?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK"): (a) to (d) Yes, Sir. The present Government has undertaken
a major initiative for recruitment of teachers in central higher education institutions.
However, keeping in view of shortage of teachers in past years, also appointed teachers
on temporary basis from time to time.

Under this initiative of recruitment, the details of recruitment in various central
higher education institutes under Department of Higher Education, Jawahar Navodaya
Vidyalaya and Kendriya Vidyalaya under Department of School Education and Literacy
is given in the Statement.

Statement

Vacancy Status as on 15.11.2019 in Institutes under Department of Higher

Education
Category Total Vacant Current no. appointments cumulative
sanctioned position  of position made in the appointment
post as on advertised preceding  made since
(faculty)  15.11.2019 as on week June 2019
15.11.2019
1 2 3 4 5 6
NIT 7483 2820 2045 161
SPA 227 8 84

tOriginal notice of the question was received in Hindi.
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1 2 3 4 5 6
cu 17834 6738 6536 a1 546
HnT 8856 2813 2813 214
nT 3% 146 148 40
IISER 1255 159 159 1 %
1M 1148 275 275 2
Language 647 185 193 61
Other Tech. 608 178 173

Institutions 43
TotaL 38452 13399 12426 R 1165

Schools under Department of School Education and Literacy

Jawahar Navodaya 14938 3214 2877 625 713
Vidyalaya

Kendriya Vidyalaya 8124 posts of teachers have been filled through Direct recruitment
during 2019. 5949 teaching posts are lying vacant.

Foreign educational institutes in India

1556. SHRI AJAY PRATAP SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether approval is being granted to foreign educational institutes by
Government to promote higher education, if so, the details thereof;

(b) whether any draft policy has been prepared by Government in this regard,
if so, the details regarding criteria laid down in the prepared policy thereof; and

(c) whether different educational domains have been identified by Government
for the entry of these institutes, if so, State-wise/region-wise details thereof including
Madhya Pradesh?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?): (a) to (c) At present, there is no law which allows the entry

tOriginal notice of the question was received in Hindi.
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and operation of foreign educational providers to set up their campuses in India.
However, the University Grants Commission (UGC) has notified the UGC (Promotion
and Maintenance of Standards of Academic Collaboration between Indian and Foreign
Educational Institutions) Regulations 2016, which spell out the modalities regarding the
eligibility criteria and the conditions for the collaboration of a foreign educational
institution with an Indian educational institution. All India Council for Technical
Education (AICTE) has also set norms for academic collaborations and twinning
programmes between Indian and Foreign Universities/Institutions in the field of technical
education, research and training in India. UGC regulations in this respect are available
at http://www.egazette.nic.in/WriteReadData/2016/170684.pdf. AICTE norms in this
regard are available at https://www.aicte-india.org/sites/default/files/APH%202019-
20.pdf. The objective of the regulations/guidelines is to improve quality, offer students
additional choices and to improve curriculum and the delivery of knowledge and
educational content.

Strengthening basic education in rural areas

1557. SHRI AJAY PRATAP SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government is chalking out an action plan to strengthen the quality
of infrastructure and basic education in rural areas;

(b) if so, the details thereof; and

() whether Government is going to implement the principle of equality in the
basic education in rural areas, if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?": (a) and (b) The Department of School Education and Literacy
has launched an Integrated Scheme for School Education - Samagra Shiksha which
subsumes three erstwhile Centrally Sponsored Schemes of Sarva Shiksha Abhiyan
(SSA), Rashtriya Madhyamik Shiksha Abhiyan (RMSA) and Teacher Education (TE)
from 1st April, 2018.

Samagra Shiksha focuses inter alia on improvement in school infrastructure and
quality of education in all States and Union Territories including in rural areas, by
providing support for various interventions like upgradation of schools, strengthening

tOriginal notice of the question was received in Hindi.
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of infrastructure of existing schools, provision of composite school grant to every
school for providing a conducive learning environment, grants for library, sports and
physical activities, in-service training of teachers and school heads, conduct of
achievement surveys at State and National level, support for Rashtriya Avishkar Abhiyan,
ICT and digital initiatives, School Leadership development programme, remedial teaching
for academically weaker students, support for Padhe Bharat Badhe Bharat, etc.

Besides, the following are some of the steps taken to improve infrastructure and
the quality of primary education:

(i)  Under erstwhile Sarva Shiksha Abhiyan till 2017-18 and Samagra Shiksha
effective from 2018-19, construction of 3.12 lakh school buildings, 18.88 lakh
additional classrooms, provision of 2.45 lakh drinking water facility,
construction of 4.08 lakh Boys' toilets, 5.29 lakh separate girls' toilets and
1.49 lakh Children with Special Needs (CwSN) toilets, 2.79 lakh ramps with
hand rail and internal electrification of 2.28 lakh schools have been sanctioned
to States and UTs for elementary schools, out of which States and UTs have
reported construction of 2.97 lakh school buildings, 18.19 lakh additional
classrooms, provision of 2.34 lakh drinking water facility, construction of
3.83 lakh Boys' toilets, 5.14 lakh separate girls' toilets, 1.25 lakh CwSN toilets,
2.48 lakh ramps with hand rail and internal electrification of 1.96 lakh schools,
till 30.06.2019.

(i)  The Central Rules to the RTE Act, 2009 have been amended on 20th February,
2017 to include reference on class-wise and subject-wise learning outcomes,
which have accordingly been finalised for all subjects up to the elementary
stage and shared with the States and UTs.

(iii) National Achievement Survey for classes 3, 5 and 8 based on Learning
Outcomes was conducted on 13th November, 2017 to enable States and UTs
to identify gaps in learning outcomes at district level and design strategies
to address these gaps.

(iv) Section 23(2) of the RTE Act was amended to extend the period of training
of untrained in-service elementary teachers to 31st March, 2019. The National
Institute of Open Schooling (NIOS) has been entrusted to conduct this
training through Open and Distance Learning (ODL) mode. The online
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DEI.Ed. course has been started from 3rd October, 2017, and about 9.58 lakh
teachers have completed the course.

(v) Section 16 of the RTE Act, 2009 has been amended to make provision that
there shall be a regular examination in the fifth class and in the eighth class
at the end of every academic year. If a child fails in the examination, he shall
be given additional instruction and granted opportunity for re-examination
within a period of two months from the date of declaration of the result. The
appropriate Government may allow schools to hold back a child in the
fifth class or in the eighth class or in both classes, if he fails in the

re-examination.

(c) Bridging gender and social category gaps at all levels of school education
is one of the major objectives of the Samagra Shiksha scheme. The scheme reaches out
to girls and children belonging to Scheduled Caste (SC), Scheduled Tribe (ST), minority
communities and transgender. The scheme also gives attention to urban deprived
children, children affected by periodic migration and children living in remote and
scattered habitations. Under the scheme, provision has been made for giving preference
to Special Focus Districts (SFDs), Educationally Backward Blocks (EBBs), LWE affected
districts, and aspirational districts while planning interventions like setting up of primary
schools, upper primary schools, construction of additional classrooms, toilets, Kasturba
Gandhi Balika Vidyalayas (KGBVs), Residential Schools etc.

KGBVs have reached out to girls from marginalised social groups and emerged
as the key intervention for promoting girls' access and retention in elementary to
secondary and senior secondary education, particularly of those from marginalised
communities in the Educationally Backward Blocks. A total of 4881 KGBVs are operational
with enrolment of 617680 girls. Out of the 617680 girls enrolment, 171800 are SC
(27.81%), 157740 are ST (25.54%), 219862 are OBC (35.59%), 26422 are Muslims (4.28%)
and 41856 are in BPL category (6.78%).

Reading and math skills amongst students

558. SHRI DEREK O'BRIEN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government has ascertained reading and math skills in students up
to standard 8 in schools, the details thereof;
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(b) if so, whether Government takes cognisance of the Annual Status of
Education Report (ASER), 2018 which states that 1 out of 4 children are leaving
standard 8 without basic reading skills, the details thereof; and

(c) the initiatives taken by Government during the last three years to improve
learning levels at schools, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?"): (a) The National Council for Educational Research and
Training (NCERT) conducts periodic national surveys to assess learning achievement
of children in Classes - 111, V, VIII, and X. The National Achievement Survey (NAS) 2017
was held on 13th November for assessing the competencies developed by the children
at the grade levels 111, V and VIII from across 701 districts covering all the 36 States
and UTs and covered 22 lakh students from 1.10 lakh schools. NAS (2017) was
administered with districts as the unit of reporting in different subject areas such as
languages, mathematics, EVS/Science and Social Sciences in the Government and
Government aided schools. The competency based test was based on the Learning
Outcomes which were recently incorporated in the Central Rules for the Right of
Children to Free and Compulsory Education Act by the Government of India. Similarly,
National Achievement Survey for Class X was also conducted throughout the country
on February 05, 2018 in Government, Government aided and private schools. The
learning levels of 1.5 million students in 44,304 schools across 610 districts in 34 States
and UTs were assessed, in 5 subject areas of English, Mathematics, Science, Social
Science and Modern Indian Language (MIL).

The NAS district report cards have been shared with the States and UTs to help
in identifying gaps at the district level and devise strategies for further improvement.
Subsequently, a framework of intervention has been developed and shared with States
to improve the quality of learning in the schools.

(b) Achievement surveys are released in the Annual Status of Education Report
(ASER) by a non-governmental organization. It is a household survey covering 546,527
children in rural areas of 596 districts in the country. The Department of School
Education and Literacy, Ministry of Human Resource Development (MHRD) is not
associated with this survey.

(c) Further, Central Government has taken the following initiatives during the
last three years for improving learning level at schools:
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0]

(ii)

(i)

(iv)

In order to increase focus on quality of elementary education, the Central
rules to the RTE Act, 2009 have been amended on 20th February, 2017 to
include reference on class-wise, subject-wise Learning Outcomes. The
Learning Outcomes for each class in Languages (Hindi, English and Urdu),
Mathematics, Environmental Studies, Science and Social Science up to the
elementary stage have, accordingly, have been finalized and shared with all
States and UTs. Learning outcomes have been translated in different
languages and serve as a benchmark for student's capabilities to be achieved
in each subject and class.

Section 23(2) of the RTE Act has been amended to extend the period for
training of untrained in-service elementary teachers to 31st March, 2019. As
per above amendment, all untrained in-service teachers working in
Government, Government aided, and Private un-aided schools should acquire
minimum qualification as laid down by an academic authority, authorized by
the Central Government, by 31st March, 2019. The National Institute of
Open Schooling (NIOS) was entrusted to conduct this training through ODL
(Open Distance Learning) mode. The online D. El. Ed. course was started
from 3rd October, 2017, and about 9.58 Lakh teachers have completed the

Same.

The Department of School Education and Literacy has launched an Integrated
Scheme for School Education-Samagra Shiksha, subsuming three erstwhile
Centrally Sponsored Schemes of Sarva Shiksha Abhiyan (SSA), Rashtriya
Madhyamik Shiksha Abhiyan (RMSA) and Teacher Education (TE), with
effect from 1st April, 2018. The new integrated scheme envisages school
education as a continuum from pre-school to senior secondary level and
aims to ensure inclusive and equitable quality education at all levels. The
main objectives of the scheme are providing quality education, enhancing
learning outcomes of students, bridging social and gender gaps in school
education, ensuring requisite infrastructure in schools, support to states in
the implementation of RTE Act, 2009 and strengthening of teacher education

institutions.

MHRD has launched a Massive Open Online Courses (MOQOCs) platform
popularly known as SWAYAM (Study Webs of Active learning for Young
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V)

(vi)

(vii)

(viii)

Aspiring Minds) on 9th July, 2017. The portal is offering various online
courses for school education and higher education.

A programme for utilization of satellite communication technologies for
transmission of educational e-contents through 32 National Channels i.e.
SWAYAM PRABHA DTH-TV has been launched. Central Institute of
Educational Technology (CIET)-NCERT is the national coordinator for one
DTH TV channel i.e., Kishore Manch (#31) and has started feeding a 24x7
educational TV channel w.e.f. 09 July, 2018. Besides, NIOS is running 5
channels for teachers of Secondary and Senior Secondary levels and for
sign language.

In order to provide supplementary learning material for students and for
upgrading the skills of teachers, MHRD has developed a dedicated Digital
Infrastructure for Knowledge Sharing (DIKSHA) platform launched in
December, 2017. High quality e-learning material both for students and
teachers is being uploaded by Ministry and States/UTs on this portal.

Integrated Teacher Training Programme NISHTHA (National Initiative for
School Heads and Teachers' Holistic Advancement) was launched in August,
2019 for capacity building of all the teachers and school heads at the
elementary stage to provide training in core areas to about 42 Lakh teachers
across the country. The aim of this training is to motivate and equip teachers
to encourage and foster critical thinking in students, handle diverse situations
and act as first level counsellors.

Government of India has decided to participate in the Programme for
International Students Assessment (PISA) to be conducted by the
Organization for Economic Cooperation and Development (OECD) in 2021.
PISA is a competency based assessment which unlike content-based
assessment, measures the extent to which students have acquired key
competencies that are essential for full participation in modern societies.

New Education Policy and its implementation

1559. DR. SATYANARAYAN JATIYA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state areas in which the "New Education Policy" is
different from the old one and the salient features of it, management of it's estimated

expenditure and the action plan for it's implementation?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK"): The National Policy on Education (NPE) of 1986/92 provides
for a National System of Education which implies that, up to a given level, all students,
irrespective of caste, creed, location or sex, have access to education of a comparable
quality. It includes a common educational structure, a national curriculum framework
and minimum levels of learning for each stage of education. The extant National Policy
On Education (NPE) has largely addressed on access and equity in education, with
limited focus on quality of education.

At present, the Government is in the process of formulating a New Education
Policy(NEP) for meeting the changing dynamics of the population's requirement with
regard to quality education, innovation and research, aiming to make India a knowledge
superpower by equipping its students with the necessary skills and knowledge.

For this purpose, the Government had constituted a Committee for the Draft
National Education Policy under the Chairmanship of Dr. K. Kasturirangan to examine
inputs/suggestions received to prepare a draft National Education Policy and it has
submitted its report to the Ministry on 31st May 2019. The process of finalizing the
National Education Policy is currently ongoing.

Establishment of Kendriya Vidyalayas and Navodaya Vidyalayas

1560. DR. SATYANARAYAN JATIYA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the policy and action plan of the objective of implementation and expansion
of the establishment of Kendriya Vidyalayas and Navodaya Vidyalayas; and

(b) the policy and status of the admission of students of reserved category in
these educational institutes?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?"): (a) The Kendriya Vidyalayas (KVs) are opened primarily to
cater to the educational needs of the wards of transferable Central Government Employees
including Defence personnel on receipt of the proposal in the prescribed proformae
from Ministries/Departments of Government of India / State Governments / Union
Territory Administration committing thereby availability of requisite resources for setting
up a new KV as well as on availability of necessary sanction of the Government. The
proposals received from various sponsoring authorities for opening of new KVs also

tOriginal notice of the question was received in Hindi.
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have to compete among other proposals under the "Challenge Method". Opening of
KVs is a continuous process.

The main objective of the Jawahar Navodaya Vidyalayas (JNVs) is to provide
good quality modern education - including a strong component of inculcation of
values, awareness of the environment, adventure activities and physical education - to
the talented children predominantly from the rural areas without regard to their family's

socio-economic condition.

The Navodaya Vidyalaya Scheme provides for opening of one JNV in each district
of the country. Opening of new JNVs is a continuous process which depends on the
willingness of the concerned State Government to make available requisite suitable land
free of cost for construction of school buildings and the required temporary
accommodation (free of rent) to start the Vidyalaya. However, actual sanction and
opening of the JINV depends on the availability of funds and approval by the Competent
Authority. One JNV each has been sanctioned in all the districts of the country as on
31st May 2014, excluding Tamil Nadu which has not yet accepted the Navodaya
Vidyalaya Scheme.

(b) As far as Kendriya Vidyalaya Sangathan (KVS) is concerned, 15% seats for
Scheduled Castes (SC) and 7.5% seats for Scheduled Tribes (ST) shall be reserved in
all fresh admission in the KVs.

3% seats of total available seats for fresh admission will be horizontally reserved
for reserved for Differently Abled children as per the provisions of Right to Education
Act, 2009 read in conjunction with Persons with Disabilities (Equal Opportunities,
Protection of Rights and Full Participation) Act, 1995.

10 seats (out of 40 seats) in Class | per section are to be filled as per the
provisions of Right to Education Act, 2009 (25% of seats) and these 10 seats will be
filled by draw of lots from all applications of SC/ST/EWS/BPL/OBC (Non-Creamy Layer)
who are the resident of Neighbourhood / Differently abled taken together.

The category-wise status of students in the KVs is as under:

Total no. of students SC ST OBC Differently Abled  Others

1315157 267609 79790 266076 4457 697225

% of students 20.35 6.07 20.23 0.34 5301




212 Written Answers to [RAJYA SABHA] Unstarred Questions

Navodaya Vidyalaya Samiti (NVS) has following reservation policy:-

. At least 75% of the seats in a district are filled by candidates selected from
rural areas and remaining seats are filled from urban areas of the district.

. Reservation of seats in favour of children belonging to Scheduled Castes
and Scheduled Tribes is provided in proportion to their proportion to their
population in the district concerned provided that in none of the district,
such reservation will be less than the national average (15% for SC and 7.5%
for ST) but subject to maximum of 50% for both the categories (SC & ST)
taken together. These reservations are interchangeable and over and above
the candidates selected under open merit.

. Minimum One third of the total seats are filled by girls.

. There is a provision for reservation for Divyang children (i.e. Orthopedically
Handicapped, Hearing Impaired and Visually Handicapped) as per Government
of India norms.

The status of reserved category students in the JNVs is as under:-

Total no. of students Boys Girls  Rural  Urban SC ST  Others

273759 163627 110132 220877 52882 69633 55564 148562

% of students 59.77 4023  80.70 1930 2540 2030 54.30

Highlights of New Education Policy

561. SHRIAKHILESH PRASAD SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether it is a fact that Government had constituted a Committee to draft
a National Education Policy to examine all inputs/suggestions and submit a draft

policy;
(b) if so, by when this will be implemented; and

(c) the details of highlights of this policy to provide quality education to school
going children, especially in Government schools?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?": (a) to (c) The Government had constituted a Committee for
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the Draft National Education Policy under the Chairmanship of Dr. K. Kasturirangan to
examine inputs/suggestions received to prepare a draft National Education Policy and
it has submitted its report to the Ministry on 31s1 May 2019. The process of finalizing
the New National Education Policy is currently ongoing.

Implementation of RTE Act and 25 per cent reservation for poor students

562. SHRI V. VIJAYASAI REDDY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether it is a fact that all private schools and colleges are bound to
implement 25 per cent reservation for poor;

(b) if so, whether it has come to the notice of this Ministry that many institutions
are not adhering to this mandated reservation for poor;

(c) if so, what action has the Ministry taken/ proposed to take on such
institutions;

(d) whether this rule is being followed in all Government and Government aided
schools; and

(e) if not, how the Ministry is going to ensure the same?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK): (a) to (e) Education is a subject in the Concurrent List and
majority of the schools are under the administrative control of the States and Union
Territories Administrations. The Right of Children to Free and Compulsory Education
(RTE) Act, 2009 came into effect from 1st April 2010. The Act makes elementary
education a fundamental right of all children in the age group of 6-14 years.

Section 12 of the RTE Act mandates all private aided, Special Category schools
and private unaided schools to admit in class | (or below) to the extent of at least 25%
of the strength of that class, children belonging to weaker sections and disadvantaged
groups and provide free and compulsory education till its completion. With regard to
colleges, University Grant Commission has been issuing instructions to Universities
and colleges to follow the Government of India's orders in regard to reservation policy
from time to time.

States and UTs are required to notify the disadvantaged groups and weaker
sections, notify per child cost and start admissions in private un-aided schools. However,
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Ministry of Human Resource Development (MHRD) vide letter no 12-5/2016-EE.Il dated
25.05.2016 requested States/UTs to carry out a ground assessment of private unaided
schools across the country to ensure compliance with the provisions of Section 12 of
RTE Act, 2009. Further, Ministry of Human Resource Development, in various meetings
like State Education Secretaries Conference, Joint Review Missions (JRM), Project
Approval Board Meetings, has been advising/ guiding State/ UT Governments to
emphasise on implementation of Section 12(1)(c) of the RTE Act, 2009. All States and
UTs are required to submit their Annual Work Plan and Budget(AWP&B) for each year.
This document contains information regarding progress and proposal about various
provisions for school education including implementation of Section 12(1)(c) of the RTE
Act, 2009.

Further, the Right of Children to Free and Compulsory Education (RTE) Act, 2009
provides for access to elementary schools for children of the age group of 6-14 years,
within the defined area or limits of neighbourhood. The States and UTs have notified
area or limits of their neighbourhood norms in their respective RTE Rules, factoring in
their State/UT specific condition, for opening of schools. As reported by States/UTs
in their Annual Work Plan, 2018-19,97.15% of habitations in the country are covered
by primary schools and 96.49% of habitations are covered by upper primary schools.
The habitations that remain uncovered are mostly small or sparsely populated in
difficult areas where opening of school is not feasible for which there is a provision
of giving transport and escort facility and opening of residential schools and hostels.

Improving higher education to attract foreign students

563. DR. ASHOK BAJPAI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government has any plan to improve the country's higher education
system and make it world class to attract foreign students to India;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?"): (a) and (b) Yes, Sir. Government of India is very keen to
improve the country's higher education system and make it world class to attract
foreign students to India. In this regard, one of the initiatives of Ministry of Human
Resource Development is 'Study in India' programme. The objectives of this programme
is to make India an education hub for foreign students; improve the soft power of India
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with focus on the neighbouring countries and use it as a tool in diplomacy; to rapidly
increase the inflow of inbound International Students in India through a systematic
brand-building, marketing, social media and digital marketing campaigns; to increase
India's market share of global education exports; improvement in overall quality of
higher education; to reduce the export-import imbalance in the number of international
students; growth in India's global market share of International students; and increase
in global ranking of India etc. The programme envisages participation of select reputed
Indian institutes/universities by way of offering seats for the International students at
affordable rates. This Programme offer Scholarships and fee waivers to meritorious
foreign students ranging from 100% to 25%.

In addition to above the Scheme for Promotion of Academic and Research
Collaboration (SPARC) has been launched with the aim to improve the research
ecosystem of India's Higher Educational Institutions by facilitating academic and research
collaborations between Indian Institutions and the best institutions in the world from
28 selected nations to jointly solve problems of national and / or international relevance.
The scheme proposes to enable productive academic cooperation in the areas including
Joint Research Projects, Exchange of faculty and students, Joint Degrees etc.

India has also joined the Asia-Europe Meeting (ASEM) DUO-India fellowship
programme as a contributing partner. DUO-India aims to fund every year, 100 student-
pairs and 50 faculty pairs for exchanges for one semester, starting from 2020 onwards
aiming to provide mobility between Indian and European institutes. Besides, twenty
Institutions have been recommended for status of 'Institutions of Eminence (IOE)'. IOE
scheme has been launched in order to implement the commitment of the Government
to empower the Higher Educational Institutions and to help them become world class
teaching and research institutions. It is expected that the above selected Institutions
will come up in top 500 of the world ranking in 10 years and in top 100 of the world
ranking eventually. To achieve the top world ranking, these Institutions shall be provided
with greater autonomy viz. to admit foreign students up to 30% of admitted students;
to recruit foreign faculty upto 25% of faculty strength; to offer online courses upto 20%
of its programmes; to enter into academic collaboration with top 500 in the world
ranking Institutions without permission of University Grants Commission; free to fix
and charge fees from foreign students without restriction; flexibility of course structure
in terms of number of credit hours and years to take a degree; complete flexibility in
fixing of curriculum and syllabus, etc. In case of the private institutions proposed as
IOE, there will be no financial support, but they will be entitled for more autonomy as
a special category Deemed University
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Other initiatives for improving higher education are creation of the Higher Education
Financing Agency (HEFA) to give a major push for creation of high quality infrastructure
in premier educational institutions, National Institution Ranking Framework (NIRF) - for
ranking of our higher education institutions covering engineering, management, pharmacy;,
architecture, universities and colleges to encourage foreign students to study in India.
Several measures for improving the quality of teaching and research in the higher
educational institutions in the Country are namely, Rashtriya Uchchatar Shiksha Abhiyan
(RUSA), Global Initiative for Academics Network (GIAN), Impacting Research, Innovation
and Technology (IMPRINT), Technical Education Quality Improvement Programme
(TEQIP), Pandit Madan Mohan Malviya National Mission on Teachers and Teaching
(PMMMNMTT), Study Webs of Active Learning for Young Aspiring Minds (SWAYAM),
National Digital Library, campus connect programme, Uchhatar Avishkar Abhiyan, Unnat
Bharat Abhiyan, etc. A number of initiatives are also undertaken by University Grants
Commission (UGC) and All India Council for Technical Education (AICTE) for quality
improvement in higher and technical education. These steps will improve the
country's higher education system and make it world class to attract foreign students
to India.

(c) Does not arise.

Plan for education and skill enhancement of youth in
Avrtificial Intelligence

564. DR. ASHOK BAJPAI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government has any plans to improve education and skill of youth
in the field of Artificial Intelligence, robotics and 3D printing techniques to make
country's youth compatible with new world;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?): (a) and (b) Yes, Sir. This Ministry along with IT and ITeS
Sector Skill Council (NASSCOM) under National Skill Development Corporation (NSDC)
are developing Certificate and diploma courses on Artificial Intelligence, 3D printing
and Information Science which are National Skill Qualification Framework (NSQF) aligned.
The Universities are empowered to take up these courses through their colleges, while
autonomous colleges are empowered to develop their courses as per University Grants
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Commission (UGC) guidelines. Also, there are 6 institutions implementing University
Grants Commission (UGC) approved skill based courses in the specialized disciplines
of Artificial Intelligence and Robotics. The details of the same are tabulated below:

SI. No. Name of Institute Approved courses
1 Avinashilingam Institute for Home Science and Artificial Intelligence
Higher Education for Women, Coimbatore-641 043
Tamil Nadu
2. Bharathiar University, Maruthamalai Main Road, Artificial Intelligence
Coimbatore, Tamil Nadu. and Data Analytics
3 Dayalbagh Educational Institute, Agra 282110, UP. Artificial Intelligence,
Robotics & 3D printing
4. G H Raisoni University Amravati Anjangaon Bari Robotics

Road, Bandera, Amravati

5. MES College Marampally Marampally P.O., Aluva, Artificial Intelligence
Kerala and Robotics

6. Shri Vishwakarma Skill University, Transit office- Robotics and
Plot No 147, Sector-44, Gurugram Automation

(c) Not applicable.
Admissions under sports quota in Jamia Milia Islamia

565. SHRI RAVI PRAKASH VERMA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the details of students admitted under sports quota in Jamia Milia Islamia
University during 2019, sports-wise and course-wise; and

(b) the details of experts for trial under sports quota, sports-wise along with
their sports qualification?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK"): (a) and (b) Jamia Millia Islamia has informed that 118 students
were admitted in different courses under sports quota in the University in the Year
2019-20. In all, 24 experts were engaged for the trials for the selection of students.
Details in regard to admission made, sports-wise and course-wise, as well as on the
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sports qualifications of the experts are available on University's website (https://
www.jmi.ac.in/upload/advertisement/admission_list_sports_quota.pdf).

Increase of examination fee in schools

1566. SHRI LAL SINH VADODIA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether it is a fact that Government is considering to increase the examination
fees of students in schools;

(b) if so, whether Government has taken any steps in this direction so far; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?"): (a) and (b) Education being a subject in the Concurrent List
of the Constitutions and a substantial majority of schools are under the jurisdiction of
the State Governments, it is for the respective State Government to take a decision with
regard to increase of examination fee for students in their schools. So far as the Central
Board of Secondary Education (CBSE) affiliated schools are concerned, the Board has
increased the examination fees of class X and XIl Board examination 2020 for all
students on no profit no loss principle.

(c) The details of increase in examination fee by CBSE are tabulated below:

Class Examination fee before increase Examination fee after increase
All India Delhi SCIST Schools Govt. and SCIST
Scheme Scheme.  Students of in India Aided students
(For All  (for Govt. & Govt, and  (For All schools of Govt.
CBSE Aided Aided CBSE of Delhi & Aided
affiliated Schools Schools  affiliated  excluding Schools
schools)  of Delhi) of Delhi.  schools) SC/ST of Delhi
students
10th 750/- 350/- (#) 350/- (#) 1500/- 1500/- 1200/- (*)
12th 750/- 600/- (#) 600/- (#) 1500/- 1500/- 1200/-(*)

tOriginal notice of the question was received in Hindi.

(#) Out of examination fee of ¥350/- for Class X and ¥600/- for Class XII till 2019, only %50/
- was paid by SC/ST candidates of Govt. Schools and Aided schools of Delhi Govt, and balance ¥300/
- and ¥550/- respectively was paid by Govt. of NCT of Delhi.

(*) For examination 2020, Govt. of NCT of Delhi has paid the full examination fee in respect

of all students of Delhi Govt. Schools, Grant-in-Aid schools and the Patrachar Vidyalaya.
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Review of National Curriculum Framework

567. SHRI VAIKO:
DR. T. SUBBARAMI REDDY:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(@ whether NCERT is planning to review National Curriculum Framework, if so,
whether any Committee has been set up, with details thereof;

(b) the areas that would be considered for change;

(c) whether quality of education and emphasis on equity, equality and communal
harmony will be given importance in the review;

(d) if so, the details thereof; and

(e) whether skill training and vocational training would also be considered, if
so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK"): (a) Yes, Sir. The National Council of Educational Research
and Training (NCERT) has been advised to take appropriate steps to review the
National Curriculum Framework (NCF) 2005. NCERT had accordingly held internal
discussion on curriculum issues for the next curriculum reform. Meanwhile, the draft
National Education Policy (NEP) 2019 has been received from the Committee constituted
for this purpose and the same has not been finalized till date. Since, the review of the
NCF would depend on the finalization and approval of the New Education Policy, no
Committee has so far been set up for this purpose.

(b) The areas, to be considered for more emphasis are:
a.  Value education
b.  Cultural heritage
c.  Experiential learning
d.  Health, physical education and sports
e.  National priorities and initiatives
f.  School Based Assessment and Examination Reform
g.  Educational Technology

h.  \ocational Education
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(c) and (d) Yes, Sir. Equity, equality and communal harmony are the cross cutting
areas which have already been given adequate space in the present syllabus and

textbooks. These are the common core, around which curriculum is woven.

(e) Yes, Sir. Skill training and pre-vocational education come under the area-

vocational education in the curriculum.
Education for children aged 14-18 years

568. SHRI BINOY VISWAM: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether the Ministry has conducted any research on the number of children
who drop out of school after the Right to Education Act (RTE) ceases (14 years of age/
class 8th) and what are the various factors for the same, if so, the details of the findings
of said research;

(b) what are the various steps taken by the Ministry to ensure that children
between 14-18 years receive a proper and quality education; and

(c) the reasons why the Ministry, in the latest National Education Policy has
decided not to extend the Right to Education for children aged 14-18 years?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?"): (a) No Sir.

(b) The Department of School Education and Literacy has launched an Integrated
Scheme for School Education - Samagra Shiksha with effect from 2018-19 which subsumes
the three erstwhile Centrally Sponsored Schemes of Sarva Shiksha Abhiyan, Rashtriya
Madhyamik Shiksha Abhiyan and Teacher Education. The scheme envisages school
education as a continuum from pre-school to senior secondary level and aims to ensure
inclusive and equitable quality education for all. Under the scheme, financial assistance
is provided to States and UTs for undertaking various activities to ensure universal
access to education including opening/strengthening of new schools upto senior
secondary level, construction of school buildings and additional classrooms, setting
up, up-gradation and running of Kasturba Gandhi Balika Vidyalayas, setting up of
residential schools/hostels, transport allowance and undertaking enrolment and retention
drives. Further, under the student oriented component for the children with special
needs, financial assistance is provided for identification and assessment of children
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with special needs, aids and appliances, Braille kits and books, appropriate teaching
learning material and stipend to girl students with disability etc.

(c) The Committee for the Draft National Education Policy has recommended
the extension of the RTE Act, however, a final view on the same is yet to be taken.

Educational reforms in the country

569. DR. L. HANUMANTHAIAH:
SHRI HARNATH SINGH YADAV:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:
(@ whether Government propose to bring in educational reforms in the country;
(b) whether these reforms would impose financial burden on Government;

(c) if so, the quantum of financial burden these reforms may impose on
Government; and

(d) the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK"): (a) to (d) The Government is in the process of formulating
a New Education Policy for meeting the changing dynamics of the population's
requirement with regard to quality education, innovation and research, aiming to make
India a knowledge superpower. In this regard, the Committee for the Draft National
Education Policy under the Chairmanship of Dr. K. Kasturirangan submitted its report
on 31st May 2019 and based on this report the National Education Policy (NEP) is
under finalisation. The Draft NEP states that there will be substantial increase in public
investment on education to 20%, over a 10 year period, by both the Central and State
Governments. Based on the implementation plan of the finalized NEP, the financial
estimates have to be worked out.

Upgradation of secondary schools to higher secondary level

570. DR. ANIL AGRAWAL.: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the total number of schools recognised upto class X in the rural and urban
areas in the country, State/UT-wise;
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(b) whether the students passing class X from secondary schools do not get
admission into class X1 in any stream, namely Arts/Science/Commerce in other schools
and if so, the details thereof; and

(c) whether Government proposes to upgrade secondary schools recognised
upto class X to class XII level?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK"): (a) As per the UDISE 2017-18 (Provisional), the total number
of Schools upto class X in the rural and urban areas are given in the Statement (See
below).

(b) and (c) Education is in the Concurrent List of the Constitution, and a majority
of the schools are under the jurisdiction of respective States and Union Territories
(UT). The Central Government has launched an Integrated Scheme for School Education-
Samagra Shiksha, from 2018-19 which subsumes the erstwhile centrally sponsored
schemes of Sarva Shiksha Abhiyan, Rashtriya Madhyamik Shiksha Abhiyan (RMSA)
and Teacher Education Scheme (TE). It is an overarching programme for the school
education sector extending from pre-school to class XII and aims to ensure inclusive
and equitable quality education at all levels of school education. The Scheme for
school education "Samagra Shiksha' envisages the 'school' as a continuum from primary,
upper primary, secondary to higher secondary levels. Since 2018-19, under Samagra
Shiksha, 77 secondary schools have been upgraded upto higher secondary level and
approval for additional stream of study has been given to 861 existing higher secondary
schools.

Statement

State/UT Wise and Area Wise Number of Recognized Secondary Section Schools

States/UTs Rural Schools Urban Schools
Andaman and Nicobar Islands 86 30
Andhra Pradesh 8464 4060
Arunachal Pradesh 324 133
Assam 6534 1361

Bihar 6390 999
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States/Uts Rural Schools Urban Schools
Chandigarh 13 150
Chhattisgarh 4909 177
Dadra and Nagar Haveli K7 n
Daman and Diu 5 17
Delhi 74 2036
Goa 304 116
Gujarat 7205 3948
Haryana 5679 2294
Himachal Pradesh 3719 385
Jammu and Kashmir 319 1079
Jharkhand 3245 731
Karnataka 9163 7102
Kerala 3423 1141
Lakshadweep V] 2
Madhya Pradesh 10198 6557
Maharashtra 15337 8826
Manipur 812 265
Meghalaya 1173 261
Mizoram 349 295
Nagaland 478 270
Odisha 8571 1096
Puducherry 175 193
Punjab 6048 3162
Rajasthan 21743 7824
Sikkim 218 3
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States/Uts Rural Schools Urban Schools
Tamil Nadu 8276 4998
Telangana 7183 5377
Tripura 918 187
Uttar Pradesh 22990 5402
Uttarakhand 3089 610
West Bengal 7240 27129
ALL 177596 75455

Source: UDISE2017-18 (Provisional)

Election duty exemption for lady teachers

571. SHRI C.M. RAMESH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether it has come to the knowledge of Government about the problems
faced by the lady school teachers who were put on election duty in the recently held
general elections in NCT Delhi and if so, what remedial action has Government proposed
to take with details thereof; and

(b) whether Government is considering to exempt lady school teachers in NCT
Delhi who are above 55 years of age, or those who are on the verge of retirement from
being put on election duties in future, if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?): (a) A few complaints have been received in the Election
Commission of India (ECI) regarding inconvenience faced by some polling personnel
including lady school teachers at the time of reception and deposition of machines after
the poll. In this regard, necessary directions have been issued by ECI to all the District
Election Officers/Returning Officers to ensure better facilitation in forthcoming elections.
Further, the commission has also issued various instructions such as pregnant women
or women who are in advanced stage of pregnancy and lactating women are exempted
from election duty, randomization of female polling personnel, maintaining of dignity of
polling staff regarding healthcare, transportation, food, civic amenities and payments



Written Answers to [21 November, 2019] Unstarred Questions 225

for polling personnel etc. as welfare measures for hardship faced by women polling

personnel from time to time.

(b) No, Sir. At present there is no such proposal under consideration. However,
in general, personnel who are retiring within 6 months are not engaged in election duty.

Vacancies of teachers in schools of NCT of Delhi

572. SHRI C.M. RAMESH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the number of vacancies of school teachers in Government schools in
different disciplines in the NCT of Delhi, the details thereof, subject-wise;

(b) out of these vacancies the number of disciplines in which process has been
set in motion to fill these vacancies with details of any time-line thereof; and

(c) whether Government proposes to avail the services of guest teachers in
different disciplines in Government schools till the permanent posts are filled up and
the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK"): (a) and (b) The statement showing subject-wise details of
vacancies of school teachers in Government schools under Directorate of Education,
NCT of Delhi in different disciplines is given in Statement-I (See below). Requisition
for 1289 posts of PGTs and EVGCs has already been sent to DSSSB. In addition, DPC
for promotion from the post of TGT to PGT in respect of 1967 vacant posts has been
conducted and promotion order is likely to be issued soon.

Requisition for 9981 posts of TGT/TGT (MIL) has been sent to DSSSB. Online
applications received against vacant posts of TGT/TGT (MIL) for promotion are under
process to be placed before DPC. Requisition for all the vacant posts of Assistant
Teachers and Miscellaneous category teachers has been sent to DSSSB.

(c) 17673 Guest Teachers have been engaged for deployment in different
Government schools by Directorate of Education, NCT of Delhi. The statement showing
subject-wise number of guest teachers employed in Government schools in different
disciplines in the NCT of Delhi is given in Statement-I1 (See below). Further, education
is in the concurrent list and the recruitment, service conditions and deployment of
teachers come under the purview the State/UT Government.
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Statement-1

Subject-wise of vacancies of school teachers in Government schools under
Directorate of Education, NCT of Delhi in different disciplines

SI. No. Name of the post Vacancy
1. PGT (English) 418
2. PGT (Math) 330
3. PGT (Hindi) 148
4, PGT (Commerce) 398
5. PGT (Economics) 259
6. PGT (Pol. Sci.) 152
7. PGT (Geography) 153
8. PGT (History) 274
9. PGT (Sanskrit) 213
10.  PGT (Chemistry) 149
11.  PGT (Physics) 165
12, PGT (Biology) 155
13.  PGT (Music) 19
14. PGT (Home Science) 572
15.  PGT (Engg. Drawing) 06
16.  PGT (Physical Edu.) 430
17. PGT (Punjabi) 16
18.  PGT (Agriculture) 06
19.  PGT (Urdu) 3
20.  PGT (Sociology) 167
21.  PGT Fine Art (Painting) 116

22.  PGT (Psychology) 06
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SI. No. Name of the post Vacancy
23.  PGT (Computer Science) 3
24, EVGC 357
25.  TGT (English) 2473
26.  TGT (Math) 2491
27.  TGT (Social Science) 1542
28.  TGT (Hindi) 1694
29.  TGT (Sanskrit) 1812
30. TGT (Urdu) 928
31 TGT (Punjabi) 880
32.  TGT (Bengali) 02
33.  TGT (Natural Science) 2253
34.  Assistant Teacher (Nursery) 356
35.  Assistant Teacher (Primary) 828
36.  Drawing Teacher 3%
37. Librarian 229
38. PET 934
39.  Domestic Science Teacher 352
40.  Computer Science 583
41. Music Teacher 115
Statement-11
Subject-wise number of Guest Teachers employed in Government schools in
different disciplines in the NCT of Delhi
SI. No. Name of the post No. of Guest Teachers
engaged
1 2 3
1 Assistant Teacher (Nursery) 310
2. Assistant Teacher (Primary) 830
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1 2 3

3. Domestic Science Teacher 217
4. Drawing Teacher 371
5. EVGC 130
6. Lecturer (Biology) 102
7. Lecturer (Chemistry) 114
8. Lecturer (Commerce) 265
9. Lecturer (Computer Science) 43
10.  Lecturer (Economics) 218
11.  Lecturer (Engg. Drawing) 01
12, Lecturer (English) 380
13. Lecturer Fine Art (Painting) A
14.  Lecturer (Geography) 147
15.  Lecturer (Hindi) 223
16.  Lecturer (History) 287
17.  Lecturer (Home Science) 340
18.  Lecturer (Math) 221
19.  Lecturer (Music) 06
20.  Lecturer (Physical Education) 303
21.  Lecturer (Physics) 114
22.  Lecturer (Pol. Sci.) 190
23.  Lecturer (Punjabi) 07
24.  Lecturer (Sanskrit) 158
25.  Lecturer (Sociology) 156
26.  Lecturer (Urdu) 24

27. Librarian 230
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1 2 3
28.  Music Teacher 8
29. PET 7
30.  Special Edu. Teacher 488
31  TGT (Bengali) 01
32.  TGT (Computer Science) 01
33.  TGT (English) 1989
34, TGT (Hindi) 1664
35 TGT (Math) 1819
36.  TGT (Natural Science) 1703
37.  TGT (Punjabi) 97
38.  TGT (Sanskrit) 1701
39.  TGT (Social Science) 1720
40.  TGT (Urdu) 267
TotaL 17673

CSR fund spent on education

573. SHRI MD. NADIMUL HAQUE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the details of CSR funds spent on educational purposes over the last three
years as a proportion of total expenditure by the Ministry, State-wise;

(b) the steps Ministry is taking to increase the amount of CSR funding for
educational purposes;

(c) the details of international financial assistance received in the field of
education over the last three years; and

(d) whether the Ministry has sanctioned any funds for research and development
of education technology for primary education and details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?): (a) to (d) On the basis of filings made by companies in the
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MCA registry, the details of corporate social responsibility funds spent by companies
on education for the financial year 2015-16 to 2017-18 are given below:

Development Sector FY 2015-16 FY 2016-17 FY 2017-18

Education (in X crores) 4057.45 4500.82 4594.64

All data is available on the website www.csr.gov.in.

Promoting education is one of the identified Corporate Social Responsibility
(CSR) activities. During the year 2015-16, 2016-17 and 2017-18, education sector has
received the highest amount of CSR spent. For CSR, board of the company is empowered
to decide the activities to be undertaken. For this, board decides according to the
recommendation of company's CSR committee. The Government has no role in this
regard.

For development of education technology in primary education, under Operation
Digital Board, it has been planned that schools may provide education through digital
board in their digital class rooms. Under Samagra Siksha Abhiyan, schools can install
digital board.

Shortage of teachers in schools

1574. SHRI VISHAMBHAR PRASAD NISHAD:
CH. SUKHRAM SINGH YADAV:
SHRIMATI CHHAYA VERMA:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(@) whether it is a fact that there is a huge shortage of teachers in the country
due to which education of students is being affected adversely;

(b) the details of the shortage of teachers in the country at present;

(c) whether Government is working on any draft to increase the number of
teachers so that shortage of teachers in education sector can be done away with; and

(d) whether any assessment has been done to find out the effect of shortage
of teachers on the education of students?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK'): (a) to (d) Education is in the concurrent list of the
Constitution. The recruitment, service conditions and deployment of teachers come
under the purview of the State/ Union Territory (UT) Government. The Right of Children
to Free and Compulsory Education (RTE) Act, 2009 in its Schedule lays down Pupil-

tOriginal notice of the question was received in Hindi.
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Teacher Ratio (PTR) for both primary and upper primary schools which is 30:1 and 35:1
respectively. As per the framework of erstwhile scheme Rashtriya Madhyamik Shiksha
Abhiyan (RMSA)- now subsumed under Samagra Shiksha, PTR at secondary level
should be 30:1. As per the Unified District Information System for Education (UDISE)
2017-18 (provisional), the PTR at national level for primary schools is 23:1, for upper
primary schools is 25:1 and for Secondary level is 26:1.

The recruitment of teachers in schools is a continuous process and the vacancies
keep arising due to retirement, resignation and additional requirements on account of
enhanced students' strength. However, Ministry of Human Resource Development has
been requesting all the States and UT Governments for filling-up the vacant posts of
teachers and their rational deployment, for which the Ministry issues advisories to all
States and UTs from time to time.

Further, the Central Government through the centrally sponsored Scheme of
Samagra Shiksha, provides assistance to the States and UTs for deployment of additional
teachers to maintain appropriate Pupil Teacher Ratio as per the prescribed norms for
various levels of schooling.

NBA accreditation issue of Kuwait Engineers

575. SHRI ELAMARAM KAREEM: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government is aware of the NBA accreditation issue of engineers
from India working in Kuwait;

(b) the steps taken by Government on this issue; and

(c) whether a list of colleges were given to Kuwait authorities which do not
require such accreditation, if so, the details of such list?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?": (a) to (c) Yes Sir, Ministry of Human Resource Development
has received representations from Indian Engineers who lost jobs on account of Kuwait
Government's insistence on Engineering Degree only from NBA accredited institutions
in India for employment. In order to resolve this issue, a High level Indian delegation
visited Kuwait. As per discussions with the Kuwait authorities during this visit, lists
of 'Non-NBA premier institute’ (top NIRF ranked technical institutes and NAAC approved
technical institutes under the purview of All India Council for Technical Education) and
'Institutes of National Importance' were sent to the Indian Embassy in Kuwait for
onward submission to Kuwait authorities. The list of these institutions is given in
Statement-1 and Statement-II.



Statement-1

List of Non-NBA Premier Institutes

Sl. List of Non-NBA Address State
No. Premier Institutes
1 2 3 4
1 Anna University Sardar Patel Road, Anna University, Chennai- 600025 Tamil Nadu
2. Jadavpur University 188, Raja S.C. Mallik Road, Kolkata-700032 West Bengal
3. Amity University Sector-125, Noida, Uttar Pradesh Uttar Pradesh
4, Punjab University Sector 14, Chandigarh, 160014 Chandigarh
5. Cochin University of Science University Road, South Kalamassery, Kalamassery, Kochi, Kerala
And Technology Kerala 682022
6. Atal Bihari Vajpayee Indian Link Rd, IIITM Campus, Gwalior, Madhya Pradesh 474015 Madhya Pradesh
Institute of Information
Technology And Management
Morena
7. The Rashtrasant Tukadoji Chatrapati Shivaji Maharaj Administrative Premises, Maharashtra

Maharaj Nagpur University

Ravindranath Tagore Marg Nagpur 440001, Nagpur,440001
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10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

Nirma University,

Maharaja Sayajirao University
of Baroda

Charotar University of Science
And Technology

Calcutta University
Savitribai Phule Pune University
Bharathiar University

Andhra University

University of Madras
Kerala University

Osmania University

Mahatma Gandhi University

Gauhati University

Sarkhej Gandhinagar Highway, Tragad Patia, PO Chandlodia,
Ahmedabad - 382 481

Pratapgunj, Vadodara, Gujarat 390002

CHARUSAT Campus, Changa, Ta. Petlad, District. Anand

87/1, College Street, Kolkata - 700 073, Kolkata, 700073
Ganeshkhind, Pune - 411 007
Marudhamalai Road,641 046, Coimbatore-641046, Tamil Nadu

Waltair Junction, AU North Campus, Visakhapatnam-530003,
Andhra Pradesh

Kamarajar Salai, Chepauk, Chennai - 600 005
University Building, Palayam, Thiruvananthapuram-695034, Kerala

Osmania University Main Rd, Amberpet, Hyderabad,
Telangana 500007

Priyadarsini Hills. P.O, Kottayam, Kottayam-686560, Kerala

Jalukbari, Guwahati, Assam 781014

Gujarat

Gujarat

Gujarat

West Bengal
Maharashtra
Tamil Nadu

Andhra Pradesh

Tamil Nadu
Kerala

Telangana

Kerala

Assam
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Punjabi University, Patiala 147002.

1 2 3 4
20.  Pondicherry University R.Venkataraman Nagar, Kalapet Puducherry 605 014, Pondicherry
Pondicherry, 605014
21, University of Kashmir Hazratbal Hazratbal, Srinagar, Jammu and Kashmir 190006 Jammu and Kashmir
22. Mysore University Vishwavidyanilaya Karya Soudha Crawford Hall, Post Karnataka
Box No. 406, Mysuru-570005, Karnataka
23.  Guru Nanak Dev University SCF 54, UT Market Grand Trunk Road, off, NH 1, Amritsar, Punjab
Punjab 143005
24.  Bharathidasan University PALKALAIPERUR, TIRUCHIRAPALLI 620024, Tamil Nadu Tamil Nadu
25.  Calicut University PO, Malappuram, Kozhikkode, 673635, Kerala Kerala
26.  Pandit Deendayal Petroleum Knowledge Corridor, Nr. Bhaijipura Cross Road, Raisan, Gujarat
University Gandhinagar - 382007
27.  Presidency University 86/1, College Street, Kolkata-700073 West Bengal
28.  Himachal Pradesh University Gyan-Path, Summer-Hill, Shimla, Himachal Pradesh 171005 Himachal Pradesh
29. Maharishi MarkandeshwarAmbala  Yamunanagar Highway, Mullana - Ambala, 133-207 (Haryana) Haryana
30.  Punjabi University Centralised Admission Cell, Landmark: Near Happiness Cafe, Punjab
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32

33.

35.

36.

37.

38.

39.

41.

42.

Sambalpur University

North Maharashtra University
Kakatiya University

Kalyani University

Annamalai University

Manonmaniam Sundaranar
University

Central University of Punjab
Dibrugarh University

Kurukshetra University

Maharshi Dayanand University

University of Jammu

Goa University
Shivaji University

Sri Venkateswara College of
Engineering and Technology

Jyoti Vihar, Burla, Sambalpur, Odisha 768019

Post office Box No. 80, Umavi Nagar, Jalgaon,425001
Kakatiya- 506009 Telangana

Kalyani, Nadia, West Bengal-741235

Annamalainagar, Chidambaram-608002

Abishekapatti, Tirunelveli - 627 012, Tamil Nadu

City Campus, Mansa Rd, Bathinda, Punjab 151001
Dibrugarh, Assam 786004

Kurukshetra Haryana, India Pin - 136119

Delhi Rd, Rohtak, Haryana 124001

University of, University of Jammu, Gujarbasti, Jammu,
Jammu and Kashmir 180006

Taleigao Plateau, Goa 403206
Vidyanagar, University Campus, Kolhapur, 416004

Srikakulam — 532410

Odisha
Maharashtra
Telangana
West Bengal
Tamil Nadu

Tamil Nadu

Punjab
Assam
Haryana
Haryana

Jammu and Kashmir

Goa
Mabharashtra

Andhra Pradesh
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and Technology (Charusat)

1 2 3 4

45. G Pullaiah College of Pasupula, Kurnool — 518452 Andhra Pradesh
Engineering and Technology

46.  Srinivasa Institute of Engineering  Krapa Chintalapudi, Cheyyeru, East Godavari — 533216 Andhra Pradesh
and Technology

47.  Annamacharya Institute of Tirupati — 517520 Andhra Pradesh
Technology and Sciences

48.  Vishnu Institute of Technology Bhimavaram, 534202 Andhra Pradesh

49.  Loyola Institute of Technology Dhulipalla, Satenapalle, Guntur — 522412 Andhra Pradesh
and Management

50.  Gandhi Institute of Technology (Deemed-to-be-University u/s 3 of the UGC Act 1956), Andhra Pradesh
and Management [Gitam] Rushikonda, Visakhapatnam — 530045

51 Maharaja Surajmal Institute of Delhi — 110058 Delhi
Technology

52. Institute of Science and Sardar Patel Centre for Science & Technology, Post Box Gujarat
Technology For Advanced No. 13, Vallabh Vidyanagar Dist. Anand 388120 Gujarat
Studies & Research (ISTAR)

53.  Charotar University of Science Anand — 388421 Gujarat
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55.

56.

57.

58.

59.

60.

61.

62.

63.

Shoolini University of
Biotechnology and
Management Sciences

Islamic University of Science
and Technology

Sahyadri College of Engineering
and Management

Brindavan College of Engineering
NMAM Institute of Technology

K. L. S. Gogte Institute of
Technology

S. C. M. S. Science of
Engineering and Technology

S. C. M. S. Science of
Engineering and
Technology

T. K. M. College of Engineering

SCMS School of Technology and
Management

Solan - 173229

Awantipora — 192122

Adyar, Mangalore — 575007

Yelahanka, Bengaluru — 560063
Nitte, Udupi Dist, 574110 Karnataka

Belgaum — 590008

Ernakulam — 683582

Ernakulam — 683582

Karicode, Kollam — 691005 (Re-Visit)

Cochin, 683106

Himachal Pradesh

Jammu and Kashmir

Karnataka

Karnataka

Karnataka

Karnataka

Kerala

Kerala

Kerala

Kerala
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1 2 3 4

64.  Federal Institute of Science Perumbavoor — 683577 Kerala
and Technology

65.  Jaypee University of Engineering  Guna — 473226 Madhya Pradesh
and Technology

66.  Amrutvahini College of Sangamner, Ahmednagar — 422608 Maharashtra
Engineering

67.  Ashokrao Mane Group of Dist. Kolhapur, 416112 Maharashtra
Institutions Faculty of
Engineering and Management
Studies

68.  Dr. D.Y. Patil Institute of Pune — 411018 Maharashtra
Engineering and Technology

69.  J. D. College of Engineering Nagpur — 440018 Maharashtra
and Management

70. Mit Academy of Engineering Alandi Pune 412105 Maharashtra Maharashtra

71.  College of Military Engineering Pune — 411031 Maharashtra

72.  KJ's Educational Institutes Pune — 411048 Maharashtra
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73.

74.

5.

76.

.

78.

79.

Trinity College of Engineering
and Research

KJ's Educational Institutes
Trinity Academy of
Engineering

SKN Sinhgad College of
Engineering, Korti

P. R. Pote (Patil) Education and
Welfare Trust's Group of
Institutions

Jaywaant Shikshan Prasarak
Mandal's Imperial College of
Engineering and Research

S.N.J.B.'s Late Sau. Kantabai
Bhavarlalji Jain College of
Engineering

St. John College of Engineering
and Management

JSPM's Rajarshi Shahu College
of Engineering

Pisoli, Yewalewadi, Haveli, Pune — 411048

Pandharpur, Solapur — 413304

College of Engineering and Management, Amravati — 444602

Wagholi, Pune — 412207

Neminagar, Chandwad, Nashik — 423101

Vevoor, Palghar — 401404

Tathawade, Pune — 411033

Maharashtra

Maharashtra

Maharashtra

Maharashtra

Maharashtra

Maharashtra

Maharashtra

0] SI9MSUY USNIIIM

[6T0Z “1eqwanoN 1]

suonsand) pateisun

6€¢



1 2 3 4

80.  College of Engineering And Babhulgaon, Akola — 444104 Maharashtra
Technology

8L K. K. Wagh Institute of Amrutdham, Panchavati, Nashik — 422003 (Re-visit, First Cycle) Maharashtra
Engineering Education and
Research

82.  Priyadarshini J. L. College of Nagpur — 440009 Maharashtra
Engineering

83.  Prof. Ram Meghe College of Badnera, Amravati — 444701 Maharashtra
Engineering and Management

84.  Zeal Education Society's Zeal Narhe, Pune — 411041 Maharashtra
College of Engineering and
Research

85. Dhole Patil College of PUNE, 1284, Ubale Nagar, Near Kharadi IT Park, Maharashtra
Engineering Wagholi, Pune, Pune, 412207

86.  Priyadarshini Indira Gandhi NAGPUR, Opposite Lata Mangeshkar Hospital, Digdoh Maharashtra
College of Engineering Hills, Hingna Road, Nagpur-440019, Nagpur, 440019

a7. Kasegaon Education Society'S Sangli — 415414 Maharashtra
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88.

89.

90.

9L

92.

93

Rajarambapu Institute of
Technology

Sinhgad Institute of Technology

Sinhgad Technical Education
Society's Sinhgad Institute of
Technology and Science

Maharashtra Institute of
Technology

Mahatma Gandhi Mission's,
Dr. G. Y. Pathrikar College of
Computer Science and
Information Technology

SKN Sinhgad Institute of
Technology and Science,
Lonavala

R. C. Patel Institute of
Technology

Mauli Group of Institution's
College of Engineering and
Technology

Lonavala — 410401

Pune — 411041 (First Cycle)

Aurangabad — 431010

Aurangabad — 431003

Maval, Pune — 410401

Shirpur-Warwade, Dhule — 425405

MGICOET, Shegaon, Khamgaon Road, Shegaon - 444203

Maharashtra

Maharashtra

Maharashtra

Maharashtra

Maharashtra

Maharashtra

Maharashtra
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Engineering College

1 2 3 4

95.  N. B. Navale Sinhgad College Gat. No. 38/1/B, Sinhgad Institutes, Kegaon, Solapur-Pune Maharashtra
of Engineering National Highway, Solapur - 413255

96.  Sandip Institute of Engineering Mahiravani, Trimbak Road, Nashik - 422213 Maharashtra
and Management

97.  Marathwada Mitra Mandal's Survey No. 35, Plot No. 5/6, Lohgaon , Pune - 411047 Maharashtra
Institute of Technology

98. TSSM's Padmabhooshan Sl. No. 33/22, off Pirangut road, Near Chandani Chowk, Maharashtra
Vasantdada Patil Institute opposite Athashree Project, Bavdhan (Khurd), Pune-411021
of Technology

99.  Sandip Institute of Technology Mahiravani, Trimbak Road, Nashik - 422213 Maharashtra
and Research Centre

100. Amritsar College of Engineering Amritsar — 143001 Punjab
and Technology

101. The LNM Institute of Information  u/s 3 of the UGC Act, 1956), Jaipur — 302031 Rajasthan
Technology

102.  Dhanalakshmi Srinivasan Perambalur, 621212 Tamil Nadu

0] SIBMSUY USNLIM 212

[VHEVS VACYY]

suonsand paJeisun



103.

104.

105.

106.

107.

108.

109.

110.

111.

112,

Jayaram College of Engineering
and Technology

K. Ramakrishnan College of
Engineering

Sengunthar Engineering College,
Namakkal District

Al-Ameen Engineering College,
Karundevanpalayam

P. R. Engineering College, Vallam

St. Peter'S College of Engineering
and Technology

Vidyaa Vikas College of
Engineering and Technology

Coimbatore Institute of
Management and Technology

Sri Shakthi Institute of
Engineering and Technology

Sri Sairam Institute of Technology

Thuraiyur (Tk), Trichy, 621014 Tamil Nadu

Tiruchirappalli — 621112

Tiruchengode — 637205

Nanjai Uthukkuli, Erode — 638104

Thanjavur — 613403

Chennai — 600054

Namakkal — 637214

Narasipuram Rd, Narasipuram, Tamil Nadu 641109

Sri Shakthi Nagar, L and T Bypass Road, Chinniyampalayam,

Coimbatore - 641062

Sai Leo Nagar, West Tambaram, Chennai - 600044

Tamil Nadu

Tamil Nadu

Tamil Nadu

Tamil Nadu

Tamil Nadu

Tamil Nadu

Tamil Nadu

Tamil Nadu

Tamil Nadu

Tamil Nadu
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and Technology

1 2 3 4

113.  CMR College of Engineering Kandlakoya (V), Medchal Road, Hyderabad, 501401 Telangana Telangana
and Technology

114.  Lords Institute of Engineering Hyderabad — 500091 Telangana
and Technology

115. Malla Reddy College of Kompally, Secunderabad, 500100 Telangana Telangana
Engineering and Technology

116. Malla Reddy Engineering College ~ Maisammaguda, Secunderabad, 500100 Telangana
(Autonomous)

117.  Malla Reddy Engineering College  Dhulapally, Kompally, Medchal (M) Secunderabad Telangana
For Women Maisammaguda 500014 Telangana

118.  Narsimha Reddy Engineering Secunderabad, 500014 Telangana
College

119. S.R. Engineering College Dist. Warangal, 506371 Telangana

120.  Ace Engineering College Ankushapur, Ghatkesar, RR District, Hyderabad — 501301 Telangana

121.  Geethanjali College of Cheeryal, Keesara, Rangareddy — 501301 Telangana
Engineering and Technology

122.  Nishitha College of Engineering Lemoor, Kandukur, Rangareddy — 501359 Telangana
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123.

124,

125,

126.

127.

128.

129,

130.

131.

132.

St. Peter's Engineering College

T K R College of Engineering
and Technology

Nalla Malla Reddy Engineering
College

Stanley College of Engineering
and Technology for Women

Teegala Krishna Reddy
Engineering College

Annamacharya Institute of
Technology and Science

Holy Mary Institute of
Technology and Science

Marri Laxman Reddy Institute
of Technology and Management

Chaitanya Bharathi Institute of
Technology

Mother Teresa Institute of
Science and Technology

Gundlapochampally, Medchal, Hyderabad -500100

Medbowli, Meerpet, Saroornagar, Rangareddy,
Hyderabad — 500097

Divyanagar, Kachivanisingaram, Ghatkesar, Medchal,
Hyderabad — 500088

Chapel Road, Abis, Hyderabad, Hyderabad, 500001

SURVEY NO-56, 57, MEDBOWLI, MEERPET, BALAPUR

(MANDAL), HYDERABAD, 500097

Ranga Reddy Dist, 501512

Ranga Reddy Dist, 501301

Dundigal, Hyderabad, 500043

Chaitanya Bharathi, Gandipet, Kokapet, Rajendranagar,

Ranga Reddy, Hyderabad — 500075

Kothuru, Sathupally, Khammam — 507303

Telangana

Telangana

Telangana

Telangana

Telangana

Telangana

Telangana

Telangana

Telangana

Telangana
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1 2 3 4
133.  Kommuri Pratap Reddy Institute Ghanapur, Ghatkesar, Rangareddy, Hyderabad — 500008 Telangana
of Technology
134.  Holy Mary Institute of Bogaram, Keesara, Hyderabad — 501301 (Re-Assessment) Telangana
Technology and Science
135.  Cmr Institute of Technology Kandlakoya Village, Medchal Road, Hyderabad, Telangana
Telangana 501401
136. Mahatma Gandhi Institute of Hyderabad, Kokapet (Village and Gram Panchayat), Chaitanya Telangana
Technology Bharathi (P.O), Gandipet (Mandal) Ranga Reddy (District),
Hyderabad - 500075
137.  International Institute of Hyderabad, Gachibowli, Hyderabad 500 032, Telangana Telangana
Information Technology
138.  Institute of Technology Mohan Nagar, Ghaziabad — 201007 Uttar Pradesh
and Science
139. Institute of Engineering Sector V, Salt Lake, Kolkata — 700091 West Bengal
and Management
140.  North Eastern Hill University, Umshing Mawkynroh Shillong 793022, Meghalaya Meghalaya
141.  Mizoram University Aizawl, Mizoram 796004 Mizoram
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142.

143.

144,

145,

146.

147.

148.

149.

150.

151.

Central University of Rajasthan,

University of Hyderabad

Maulana Azad National
Urdu University,

Aligarh Muslim University

Hemwati Nandan Bahuguna
Garhwal University

Gandhi Institute of Technology
and Management (GITAM)

CHRIST, University

Indian Institute of Science,
Bangalore

International Institute of
Information Technology

JAIN University

NH-8, Bandar Sindri, Distt- Ajmer-305817

P O, Central University, Gachibowli, Hyderabad,
Telangana 500046

Gachibowli, Hyderabad - 500 032

Aligarh - 202 002

Srinagar, Garhwal-246174,

Gandhi Nagar Campus, Rushikonda,

Hosur Main Road, Bhavani Nagar, S.G. Palya, Bengaluru,
Karnataka 560029

CV Raman Rd, Bengaluru, Karnataka 560012

26/C, Electronics City Phase 1, Hosur Road, Bengaluru
560100, Karnataka

#44/4, District Fund Road, Behind Big Bazaar, Jayanagara
9th Block, Bengaluru, Karnataka 560069

Rajasthan

Telangana

Telangana

Uttar Pradesh

Uttrakhand

Andhra Pradesh

Karnataka

Karnataka

Karnataka

Karnataka
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Vidyapeeth

1 2 3 4

152.  JSS Academy of Higher Bannimantap Road, Sri Shivarathreeshwara Nagara, Karnataka
Education and Research Bannimantap A Layout, Bannimantap, Mysuru,

Karnataka 570015

153. K.L.E. Academy of Higher J.N.Medical College Campus, Nehru Nagar Karnataka
Education and Research,

154.  Manipal Academy of Higher Madhav Nagar, Manipal - 576104, Karnataka Karnataka
Education

155.  Sri Siddhartha Academy of Agalakote BH Road Karnataka
Higher Education

156.  Swami Vivekananda Yoga No. 9, Appajappa Agrahara Karnataka
Anusandhana Samsthana

157. YENEPOYA, University University Road, Deralakatte, Mangalore Karnataka

158.  Indian Institute of Space Valiamala PO, Nedumangad Municipality, Kerala
Science and Technology Thiruvananthapuram, 695547, Kerala

159.  Lakshmibai National Institute Shakti Nagar, Madhya Pradesh
of Physical Education

160. Bharati Vidyapeeth, Bharati Kadam Plaza, Bharati Vidyapeeth Campus, Katraj, Maharashtra
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161.

162.

163.

164.

165.

166.

167.

168.

169.

170.

171

Datta Meghe Institute of
Medical Sciences

Dr. D.Y. Patil Vidyapeeth

Gokhale Institute of Politics
and Economics

Homi Bhabha National
Institute, HBNI

Institute of Chemical Technology

Narsee Monjee Institute of
Management Studies

Pravara Institute of Medical
Sciences

Symbiosis International

Tata Institute of Fundamental
Research

Tata Institute of Social Sciences

\ellore Institute of Technology

Atrey Layout, Pratap Nagar,

Sant Tukaram Nagar, Pimpri, Maharashtra

BMC College Road, Deccan Gymkhana

Regd. office: Knowledge Management Group, Bhabha Atomic
Research Centre, Central Complex

Nathalal Parekh Marg,

VL Mehta Road, Vile Parle West

P.O.-Loni BK-413 736

Gram: Lavale, Tal: Mulshi,

Homi Bhabha Road

VN Purav Marg, Deonar

Gorbachev Road

Maharashtra

Maharashtra

Mabharashtra

Maharashtra

Maharashtra

Mabharashtra

Maharashtra

Mabharashtra

Mabharashtra

Mabharashtra

Tamil Nadu
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1 2 3 4
172.  ICFAI Foundation For Higher Plot No. 52, 2nd Floor, Nagarjuna Hills Telangana
Education
173.  Graphic Era University 566/6, Bell Road, Society Area, Clement Town, Dehradun, Uttarakhand
Uttarakhand 248002
174.  Acharya N G Ranga Administrative Office, Amaravathi Road, Lam, Andhra Andhra Pradesh
Agricultural University Pradesh 522034
175.  Alliance University Chikkahagade Cross, Chandapura-, Anekal Main Road, Karnataka
Anekal, Bangalore, Karnataka 562106
176.  Amrita Vishwa Vidyapeetham Amrita Nagar Post, Ettimadai, Coimbatore, 641112, Tamil Nadu Tamil Nadu
177.  Anand Agricultural University, Anand, Khetiwadi, Taluka-Anand, Dist - Anand Pin - 38801 Gujarat
178.  Assam University Silchar, Assam 788011 Assam
179.  Banasthali Vidyapith Kalyan tent house, Vanasthali, Rajasthan 304022 Rajasthan
180. Bharath Institute of Higher 173, Agaram Road, Selaiyur, Chennai-600073. Tamil Nadu, Tamil Nadu
Education and Research
181. Bidhan Chandra Krishi District Nadia, Mohanpur, West Bengal 741252 West Bengal

Vishwavidyalaya

[VHEVS VACYY] 0] SJamsuy USHLIM  0GZ

suonsand paJeisun



182.

183.

184.

185.

186.

187.

188.

189.

190.

191.

192.

Birla Institute of
Technology and Science

Central Agricultural University
Central University of Haryana

Central University of Jammu
Rahya Suchani

Central University of Karnataka

Central University of Kashmir

Central University of Tamil Nadu
Chandigarh University

Chaudhary Sarwan Kumar
Himachal Pardesh Krishi
Vishvavidyalaya

Chitkara University

College of Engineering

Vidya Vihar, Pilani, Rajasthan 333031

Iroisemba, Imphal, Manipur 795004
Adalpur, Haryana 123029

Samba District, Bagla, Jammu and Kashmir 181143

Kadaganchi, Karnataka 585367

National High Way Srinagar, Tulmulla Road, Ganderbal,
Jammu and Kashmir 191201

Neelakudi, Kangalancherry, Thiruvarur-610005, Tamil Nadu
NH-95, Ludhiana - Chandigarh State Hwy, Punjab 140413

Palampur District Kangra (H.P) 176062

Chandigarh-Patiala National Highway (NH- 64), Village, Jansla,
Rajpura, Punjab 140401

Opp. CMR Central, Waltair, Visakhapatnam

Rajasthan

Manipur
Haryana

Jammu and Kashmir

Karnataka

Jammu and Kashmir

Tamil Nadu

Punjab

Himachal Pradesh

Punjab

Andhra Pradesh
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193.  College of Science and Andhra Pradesh
Technology

194.  Dayalbagh Educational Deemed University Dayalbagh Agra- 282005, Uttar Pradesh Uttar Pradesh
Institute

195. Dharmsinh Desai University College Road, Nr. Vania Vad Circle, Nadiad, 387001, Gujarat Gujarat

196. Dhirubhai Ambani Institute Near Reliance Chowkdi, DA 1ICT Road, Gandhinagar, Gujarat
of Information and Gujarat 382007
Communication Technology

197.  DIT University Mussoorie, Diversion Road, Makka Wala, Uttarakhand 248009 Uttarakhand

198.  Dr. Vishwanath Karad MIT S N 124, MIT Campus, Paud Road, Kothrud, Pune 411038 Maharashtra
World Peace University

199.  Faculty of Technology and The Maharaja Sayajirao University of Baroda Gujarat
Engineering

200. G. B. Pant Universtiy of District - Udham Singh Nagar, Pantnagar, Uttarakhand 263153 Uttarakhand
Agriculture and Technology

201.  Gujarat University Navrangpura, Ahmedabad - 380009, Gujarat Gujarat
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202.

203.

204.

205.

206.

207.

208.

209.

210.

Guru Angad Dev Veterinary and

Animal Sciences University

Guru Ghasidas Vishwavidyalaya

Guru Gobind Singh Indraprastha

University

Heritage Institute of Technology

Homi Bhabha National
Institute, HBNI

ICFAI Foundation for Higher
Education

Indian Agricultural Research
Institute

Indian Institute of Crop
Processing Technology

Indira Gandhi Delhi Technical
University for Women James
Church

20, Ludhiana Road, A Block, Aggar Nagar, Ludhiana,
Punjab 141012

C.G, Koni, Bilaspur, Chhattisgarh 495009

Sector 16 C, Dwarka, Delhi, 110078

994 Madurdaha, Chowbaga Road, Anandapur, P.O. - East
Kolkata Township, Kolkata-700107

Second Floor, Training School Complex, Anushaktinagar,
Mumbai 400 094
Dontanpally, Hyderabad, Telangana 501203

Pusa, New Delhi, Delhi 110012

Pudukkottai Road, Thanjavur, Tamil Nadu 613005

New Church Rd, Opp. St, Kashmere Gate, New Delhi- 110006

Punjab

Chhattisgarh

Delhi

West Bengal

Maharashtra

Telangana

Delhi

Tamil Nadu

Delhi
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Foundation University

Museum Road, Governorpet, Vijayawada. A.P-520 002.

1 2 3 4
211, Jamia Hamdard Mehrauli - Badarpur Rd, Near Batra Hospital, Block D, Delhi
Hamdard Nagar, Delhi 110062
212, Jamia Millia Islamia Maulana Mohammad Ali Jauhar Marg, Jamia Nagar, New Delhi, Delhi
Delhi 110025
213.  Jawaharlal Nehru Technological Kakinada- 533003, Andhra Pradesh Andhra Pradesh
University
214.  Jawaharlal Nehru Technological Sir Mokshagundam Vishveshwariah Road, Ananthapuramu, Andhra Pradesh
University Andhra Pradesh-515002
215.  Jawaharlal Nehru University New Mehrauli Road, Delhi 110067 Delhi
216.  JNTUA College of Engineering SIR MOKSHAGUNDA VISWESWARAIAH ROAD,JN T Andhra Pradesh
UNIVERSITY ROAD, ANANTHAPURAMU, 515002
217.  Junagadh Agricultural University Junagadh, Motibag, Junagadh-362001, Gujarat Gujarat
218. Karpagam Academy of Higher Pollachi Main Road, Eachanari Post, Coimbatore - 641021, Tamil Nadu
Education Tamil Nadu
219. KLE Technological University Vidya Nagar, Hubli, Karnataka 580031 Karnataka
220. Koneru Lakshmaiah Education (K L College of Engineering), Admin. Office, 29-36-38, Andhra Pradesh
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221.

222.

223.

224,

225.

226.

2217.

228.

229.

230.

231

Lakshmi Narain College of
Technology

Lovely Professional University

Manav Rachna International

Institute of Research and Studies

Manipal UniversityJaipur

Manipur University

Maulana Abul Kalam Azad
University of Technology

Medi-Caps University

Nagaland University
Narula Institute of Technology

National Institute of Food
Technology

National Institute of Industrial
Engineering

Kalchuri Nagar, Raisen Road, Post Klua, Bhopal-462021

Jalandhar - Delhi G.T. Road, Phagwara, Punjab 144411

Manav Rachna Campus Rd, Gadakhor Basti Village, Sector 43,
Faridabad, Haryana 121004

Ajmer Express Highway, Dehmi Kalan, Near GVK Toll Plaza,
Jaipur, Rajasthan 303007

Indo Myanmar Road, Canchipur, Imphal, Manipur 795003

BF 142 Sector 1, Bidhannagar Near to Bidhan Nagar Swimming
Association, Kolkata, West Bengal 700064

IndoreA.B. Road, Pigdamber, Rau, Indore, Madhya
Pradesh 453331

Meriema, Nagaland 797004
81, Nilgunj Road, Agarpara, Kolkata - 700109

Plot No. 97, Sector 56, HSIIDC, Industrial Estate, Kundli,
Sonipat, Haryana 131028

P.O. NITIE, Vihar Lake Road, Powai, Mumbai

Madhya Pradesh

Punjab

Haryana

Rajasthan

Manipur

West Bengal

Madhya Pradesh

Nagaland
West Bengal

Haryana

Maharashtra

0] SI9MSUY USNIIIM

[6T0Z “1eqwanoN 1]

suonsand) pateisun

GG¢



1 2 3 4
232.  Navsari Agricultural University Eru Char Rasta, Navsari-396450 (Gujarat) Gujarat
233.  New Horizon College of Ring Road, Near Marathalli, Kadubisnahalli, Bellandur, Karnataka
Engineering Post, Bangalore - 560103
234.  NITTE University 6th Floor, University Enclave, Medical Sciences Complex, Karnataka
Deralakatte, Mangaluru, Karnataka 575018
235, Noorul Islam Centre for Kanyakumari, Tamil Nadu Tamil Nadu
Higher Education
236. Padmashree Dr. D. Y. Patil D Y Patil University, Sec - 07, Nerul, Navi Mumbai - 4000706. Maharashtra
Vidyapeeth
237.  PES University Outer Ring Rd, Banashankari 3rd Stage, Banashankari, Karnataka
Bengaluru, Karnataka 560085
238. Professor Jayashankar Telangana  Acharya Ng Ranga Agricultural University, Rajendranagar Telangana
State Agricultural University mandal, Hyderabad, Telangana 500030
239.  Punjab Agricultural University Ludhiana, Punjab 141027 Punjab
240.  Punjab Technical University Jalandhar-Kapurthala, Highway, VPO, Ibban, Punjab 144603 Punjab
241. Rajasthan University University of Rajasthan, J.L.N. Marg, Jaipur, 302004 Rajasthan
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242.

243.

244,

245,

246.

247.

248.

249.

250.

251.

Rajiv Gandhi University

Sant Gadge Baba Amravati
University

Sardarkrushinagar Dantiwada
Agricultural University

Saveetha Institute of Medical
and Technical Sciences

Shiv Nadar University

Shri Mata Vaishno Devi
University

Sikkim Manipal University

Siksha 'O" Anusandhan
SOA University

Sri Krishnadevaraya University

Sri Sivasubramaniya Nadar
College of Engineering

4th T Block, 4th T Block East, Pattabhirama Nagar,
Jayanagar, Bengaluru, Karnataka 560041

Camp Area, Near Tapovan Gate, Amravati, Maharashtra 444602

NH 8, Sardarkrushinagar, Dantiwada Taluka, Banaskantha
District, Satsan, Gujarat 385506

162, Poonamallee High Road, Chennai 600077, Tamil Nadu

Village Chithera, Tehsil Dadri, Gautam Buddha Nagar-201314,
Uttar Pradesh

Sub-Post Office, Katra, Pin-182320, Katra, 182320

Sikkim Manipal Institute of Technology (Technical Campus)
Majitar, East Sikkim - 737136, Sikkim

Campus, Khandagiri Marg, 2, Sum Hospital Rd,
Bhubaneswar, Odisha 751030

Anantapur, Andhra Pradesh 515003

RAJIV GANDHI SALAI (OMR), KALAVAKKAM,
THIRUPORUR POST, CHENNAI, 603110

Arunachal Pradesh

Mabharashtra

Gujarat

Tamil Nadu

Uttar Pradesh

Jammu and Kashmir

Sikkim

Odisha

Andhra Pradesh

Tamil Nadu
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252, Sri Venkateswara University Tirupati, Andhra Pradesh-517 502 Andhra Pradesh
253.  SRM Institute of Science and SRM Nagar, Kancheepuram, District, Kattankulathur, Tamil Nadu
Technology Chennai, 603203, Tamil Nadu
254.  Tamil Nadu Agricultural University Lawley Road (Post) Coimbatore 641003, Tamil Nadu Tamil Nadu
255.  Tamil Nadu Veterinary and Animal ~ Madhavaram Milk Colony Chennai - 600 051, Tamil Nadu Tamil Nadu
Sciences University
256.  Teri University Plot No. 10, Vasant Kunj Institutional Area, Vasant Kunj, Delhi
Institutional Area, New Delhi, Delhi 110070
257.  The Northcap University The Northcap University, Huda Sector -23A, Gurgaon, 122017 Haryana
258.  Tripura University Suryamaninagar, Tripura(W)Pin: 799 022 Tripura
259.  University College of Engineering  University College of Engineering (Autonomous) Osmania Telangana
University Hyderabad-500007 Telangana State
260.  University College of Engingeering Pithapuram Road, INTUK, Kakinada, 533003 Andhra Pradesh
261.  University Institute of Engineering  University Institute of Engineering and Technology, Panjab Chandigarh
and Technology University South Campus, Sector-25, Chandigarh
262.  University of Agricultural Sciences Krishinagar, Dharwad-580005, Karnataka Karnataka
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263.  University of Petroleum and
Energy Studies

264. Vignan's Foundation for Science,
Technology and Research

"Energy Acres”, P.O. Bidholi Via Prem Nagar, Dehradun

Vadlamudi Guntur-522213, Andhra Pradesh

Uttarakhand

Andhra Pradesh

265.  Vinayaka Mission's Research Sankari Main Road (NH-47), Ariyanoor, Salem - 636308, Tamil Nadu
Foundation Salem, 636308
266.  Visveswaraiah Technological Jnana Sangama, Machhe, Belgaum, Karnataka 590018 Karnataka
University
Statement-11
List of Institutes of National Importance
Sr. No.Name of the Institute Address State

1 T Allahabad
2. ABV- I1ITM Gwalior

3. PDPM-1ITD&M Jabalpur

4, IITD&M Kancheepuram

Deoghat, Jhalwa, Allahabad -211 011.Uttar Pradesh
Morena Link Road, Gwalior-474 010

Dumna Airport Road, P.O.: Khamaria, Jabalpur - 482 005,
Madhya Pradesh

Melakotaiyur Village, Off Vandalur-Kelambakkam Raod,
Nellikupam Road, Chennai — 600127 Tamil Nadu

Uttar Pradesh
Madhya Pradesh

Madhya Pradesh

Tamil Nadu
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Sr. No. Name of the Institute

Address

State

10.

11.

12.

13.

14.

15.

16.

IHITD&M Kurnool

1T Sri City Chittoor

T Guwahati

1T Vadodara

T Kota
IIT Sonepat
T Una

T Kalyani

IIT Dharwad
1T Kottayam
1T Senapati

T Lucknow

Near Dinnidevarapadu Village, Jaganathagattu, Kurnool,
Andhra Pradesh — 518002

630 Gnan Marg, Sri City, Satyavedu Mandal, Chittoor
District - 517 646, Andhra Pradesh

Bongora, Guwahati 781015, Assam

Clo. Block No.9 Govt. Engineering College, Sector-28,
Gandhinagar, Gujarat-382028

Prabha Bhavan, MNIT Campus, JLN Marg, Jaipur — 302017.
NIT Kurukshetra, NIT, Mirzapur Part, Haryana 136119
NIT Hamirpur, Himachal Pradesh- 177005

Webel IT Park (Near Buddha Park), Kalyani — 741235 Nadia,
West Bengal

3rd floor IT Park, Opp. Glass House, Hubli- 580029
Building n0.340, Karoor Valavoor.P.O., Kottayam, Kerala 686635
Transit Campus, Mantripukhri Imphal 795002

11T Allahabad, Jhalwa, Allahabad - 211015

Andhra Pradesh

Andhra Pradesh

Assam

Gujarat

Rajasthan
Haryana
Himachal Pradesh

West Bengal

Karnataka
Kerala
Manipur

Uttar Pradesh
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17.

18.

19.

20.

21.

22.

23.

24,

25.

26.

27.

28.

29.

IIT Tiruchippalli
1T Nagpur

T Pune

IIT Ranchi

I1IT Bhopal

T Surat

11T Bhagalpur
1T Agartala
IISER, Pune

IISER, Kolkata

IISER, Mohali

IISER, Bhopal

IISER, Thiruvananthapuram

NIT Campus, Tiruchirappalli — 620015. Tamil Nadu

1st Floor, Old Library Building, VNIT Nagpur- 440010
Talegaon-Chakan Road, Sudumbre, Maharashtra 412109

NIT Jamshedpur Campus, Jamshedpur, Jharkhand, India-831014

Link Road Number 3, Near Kali Mata Mandir, Bhopal,
Madhya Pradesh-462003

No0.601, CRC Building, SVNIT Campus, Ichchhanath,
SURAT-395 007 Gujarat

BCE Campus, Bhagalpur-813210. Bihar
NIT Agartala, Barjala, Jirania, West Tripura, Pin-799046
900, NCL Innovation Park, Dr. Homi Bhabha Road, Pune-411008

IISER, Kolkata, Mohanpur Campus, Mohanpur-741246, Nadia
(West Bengal)

Sector 81, Knowledge City, SAS Nagar, P.O. Manauli-140306,
Mohali (Punjab).

Bhopal By-pass Road, Bhauri, Bhopal — 462066 (M.P.)

Near Jersey Farm, Maruthamala PO, Vithura-695551,
Thiruvananthapuram, Kerala

Tamil Nadu
Maharashtra
Maharashtra
Jharkhand

Madhya Pradesh

Gujarat

Bihar
West Tripura
Maharashtra

West Bengal

Punjab

Madhya Pradesh

Kerala

0] SI9MSUY USNIIIM

[6T0Z “1eqwanoN 1]

suonsand) pateisun

T9¢



Sr. No. Name of the Institute

Address

State

30.

3L

32

33.

35.

36.

3r.

IISER, Tirupati

IISER Berhampur

School of Planning and
Architecture, Delhi

School of Planning and
Architecture, Bhopal

School of Planning and
Architecture, Vijayawada
I T-Kharagpur

[1T-Bombay

I1T-Chennai (Madras)

Transit Campus: Sree Rama Engineering College, Rami Reddy
Nagar, Karakambadi Road, Mangalam (P.O.), Tirupati-517507

Transit Campus: Govt. Industrial Training Institute (1TI),
Engineering School Road, NH-59, Berhampur — 760 010,
District - Ganjam, Odisha

School of Planning and Architecture, Delhi 4, Block-B, I. P.
Estate, New Delhi — 110002.

School of Planning and Architecture, Bhopal Neelbad Road,
Bhauri, Bhopal — 462030

Beside ITI College, Opposite Ramesh Hospitals, ITI Road,
Vijayawada- 520008, Andhra Pradesh, India.

Indian Institute of Technology, Kharagpur, Kharagpur-721302,
West Bengal

Indian Institute of Technology, Bombay, Powai,
Mumbai — 400 076, Maharashtra.

Indian Institute of Technology, Madras, Sardar Patel Rd,
Opposite to C, L.R.I, Adyar, Chennai, Tamil Nadu 600036

Andhra Pradesh

Odisha

New Delhi

Madhya Pradesh

Andhra Pradesh

West Bengal

Maharashtra

Tamil Nadu
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38.

39.

41

42.

46.

Kanpur

Delhi

Guwahati

IIT-Roorkee

I T-Bhubaneswar

I1T-Gandhinagar

I1T-Hyderabad

11 T-Jodhpur

IIT-Patna

Indian Institute of Technology, Kanpur, Kalyanpur,
Kanpur — 208016, Uttar Pradesh

Indian Institute of Technology, Delhi, Hauz Khas,
New Delhi — 1100 16.

Indian Institute of Technology, Guwahati, Near Doul Gobinda
Road, Amingaon, North Guwahati, Guwahati — 781039, Assam

Indian Institute of Technology, Roorkee, Roorkee - Haridwar
Highway, Roorkee — 247667, Uttarakhand.

Indian Institute of Technology, Bhubaneswar, Samantapuri
(Near Rear Side of Hotel Swosti Plaza), Jaydev Vihar,
Bhubaneswar — 751013, Odisha

Indian Institute of Technology, Gandhinagar, Village Palaj,
Simkheda, Gandhinagar - 382355, Guijarat.

Indian Institute of Technology, Hyderabad, 1ITH Main Road,
Near NH-65, Sangareddy, Kandi, Telangana 502285

Indian Institute of Technology, Jodhpur, NH 65, Nagaur Road,
Dist Jodhpur, Karwar, Rajasthan 342037

Indian Institute of Technology, Patna, Bihta, Patna — 800013,
Bihar.

Uttar Pradesh

Delhi

Assam

Uttarakhand

Odisha

Gujarat

Andhra Pradesh

Rajasthan

Bihar
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Sr. No.Name of the Institute Address State

47. I1T-Ropar Indian Institute of Technology, Ropar, Nangal Road, Pubjab
Rupnagar, Ropar — 140001, Punjab.

48. I T-Indore Indian Institute of Technology, Indore, Khandwa Road, Simrol, Madhya Pradesh
Indore-453552, Madhya Pradesh

49. I1T-Mandi Indian Institute of Technology, Mandi, Parashar Road, Himachal Pradesh
Tehsil Sadar, Near Kataula, Kamand, Mandi-175005,
Himachal Pradesh.

50. I1T-Varanasi (BHU) Indian Institute of Technology, (Banaras Hindu University), Uttar Pradesh
Varanasi — 221005, U.P.

51 IIT-ISM Dhanbad Indian Institute of Technology-(Indian School of Mines), Jharkhand
Dhanbad, Police Line, Sardar Patel Nagar, Hirapur,
Dhanbad, Jharkhand 826004

52. 11 T-Palakkad Indian Institute of Technology Palakkad, Ahalia Integrated Kerala
Campus, Post Office - Kozhippara, Palakkad-678557, Kerala

53. IT-Tirupati Indian Institute of Technology, Tirupati, Tirupati — Renigunta Andhra Pradesh

Road, Post - Settipalli, District-Chittoor, Tirupati-5175086,
Andhra Pradesh.

[VHEVS VACYY] 0] SJamsuy USHLIM 92

suonsand paJeisun



55.

56.

S7.

58.

59.

60.

61.

62.

63.

65.

[IT-Bhilai

IIT-Dharwad

I1T-Goa

I1T-Jammu

M Ahmedabad
IIM Bangalore
1M Calcutta
1M Lucknow

IIM Indore

IIM Kozhikode
RGIIM Shillong

IIM Rohtak

Indian Institute of Technolocy, Bhilai, Old Dhamtari Rd,
Datrenga, Chhattisgarh 492015

IIT Dharwad (Karanataka), WALMI Campus, Belur Industrial
Area, Near High Court, PB Road, Dharwad, Karnataka-580011

Indian Institute of Technology, Goa, Near ITI College,
Farmagudi, Ponda, Goa 403401

T Jammu (Jammu and Kashmir), Jagti, NH44, Jammu-181221
Ahmedabad, Vastrapur, Ahmedabad — 380 015.

Bannerghatta Road, Bangalore — 560 076

P.O. Joka, Diamond, Harbour Road, Calcutta — 700 104.
Prabandh Nagar, Off Sitapur Road, Lucknow — 226 013 (U.P).

Prabandh Shikhar, Rau-Pithampur Road, Rau, Indore
District — 453 331 (MP).

Kunnamangalam P.O, Kozhikode — 673571, Kerala
Mayurbhanj Complex, Shillong (Meghalaya)- 793 022.

Management City NH-10 Southern Bypass, Sunaria,
Rohtak-124010 Haryana, India

Chhattisgarh

Karnataka

Goa

Jammu and Kashmir
Gujarat

Karnataka

West Bangal

Uttar Pradesh

Madhya Pradesh

Kerala
Meghalaya

Haryana
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Sr. No.Name of the Institute Address State

66. IIM Raipur Government Engineering College Campus, Old Dhamtari Chhattisgarh
Road, Sejbahar, Raipur — 492 015, India

67. IIM Ranchi Suchna Bhawan, Audrey House Campus, Meur's Road, Jharkhand
Ranchi — 834 008.

68. IIM Tiruchirappalli National Institute of Technology (NIT) Campus, Tamil Nadu
Tiruchirappalli — 620015. Tamil Nadu

609. IIM Udaipur Balicha, Udaipur — 313001 Rajasthan

70. IIM Kashipur Bazpur Road, Kashipur Udham Singh Nagar Uttarakhand 244713 Uttrakhand

71. IIM Amritsar Punjab Institute of Technology Building, Inside Government Punjab
Polytechnic Campus, Polytechnic Road, Amritsar, Punjab 143105

72. 1M Sirmaur Rampur Ghat - Engineering College Rd, Kunja Matralion, Himachal Pradesh
Himachal Pradesh 173025

73. IIM Bodh Gaya Turi Buzurg, Bihar 824234 Bihar

74. IIM Sambalpur Cl/o Silicon Institute of Technology Silicon West, P.O. Sason, Odisha
Sambalpur, Odisha 768200

75. IIM Nagpur VNIT Campus, S Ambazari Rd, Nagpur, Maharashtra 440022 Maharashtra
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76.

7.

78.

79.

80.

8L

82.

83.

IIM Visakhapatham

1M Jammu

NIT- Agartala

NIT- Allahabad

NIT- Bhopal

NIT- Calicut

NIT-Durgapur

NIT- Hamirpur

NIT- Jaipur

Andhra Bank School of Business Building, Andhra University
Campus, Visakhapatnam, Andhra Pradesh 530003

University Rd, University of Jammu, Old Heritage City,
Jammu, Jammu and Kashmir 180006

National Institute of Technology, Agartala P.O.: Former Tripura
Engineering College Barjala, Jirania, TRIPURA (W)Pin: 799046

National Institute of Technology — Allahabad Barrister Mullah
Colony, MNNIT Allahabad Campus, Teliarganj, Prayagraj,
Uttar Pradesh 211004

Maulana Azad National Institute of Technology Bhopal Kamla
Nagar, Main road Bhopal —Madhya Pradesh, India 462003

National Institute of Technology Calicut, NIT Campus
.0 673 601, Kozhikode, India

National Institute of Technology — Durgapur, Mahatma
Gandhi Rd, A-Zone, Durgapur, West Bengal- 713209

National Institute of Technology — Hamirpur-177005
(Himachal Pradesh)

Malaviya National Institute of Technology- Jaipur, Jawahar
Lal Nehru Marg, Jhalana Gram, Malviya Nagar, Jaipur,
Rajasthan 302017

Andhra Pradesh

Jammu and Kashmir

Tripura

Uttar Pradesh

Madhya Pradesh

Kerala

West Bengal

Himachal Pradesh

Rajasthan
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Sr. No.Name of the Institute Address State

85.  NIT- Jalandhar National Institute of Technology — Jalandhar, Grand Trunk Punjab
Road, Bye pass, Jalandhar, Punjab 144011

86.  NIT- Jamshedpur National Institute of Technology — Jamshedpur NIT, Jharkhand
Adityapur, Jamshedpur, Jharkhand 831014

87.  NIT-Kurukeshtra National Institute of Technology — Kurukshetra -136119 Haryana
(Haryana)

88.  NIT- Nagpur Visvesvaryaya National institute of Technology, south Maharashtra
Ambazari Road, Nagpur- 440011 (Maharashtra)

89.  NIT- Patna National Institute of Technology —PatnallEC Building, Cabin Bihar
no-02, 3rd Floor, Nit Patna Campus, Ashok Rajpath Rd, Patna,
Bihar 800005

90.  NIT- Raipur National Institute of Technology — Raipur Great Eastern Rd, Chhattisgarh
Amanaka, Raipur, Chhattisgarh 492010

91.  NIT-Rourkela National Institute of Technology Rourkela -769008 (Odisha) Odisha

92.  NIT-Silchar National Institute of Technology Silchar NIT Road, Fakiratilla, Assam
Silchar, Assam 788010

93.  NIT- Srinagar National Institute of Technology Srinagar.Hazratbal, Jammu and Kashmir

Kashmir-190006(Jammu and Kashmir)
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95.

96.

97.

98.

99.

100.

101.

NIT- Surat

NIT- Surathkal

NIT- Tiruchirappalli

NIT-Warangal

NIT- Arunachal Pradesh

NIT- Delhi

NIT-Goa

NIT-Manipur

Sardar Vallabhbhai National Institute of Technology
Ichchhanath Surat- Dumas Road, Keval Chowk, Surat,
Gujarat 395007

National Institute of Technology — Surathkal, Karnataka
NH 66, Srinivas Nagar, Surathkal, Mangaluru, Karnataka 575025

National Institute of Technology —Tiruchirappllii- Tanjore
Main Road, National Highway 67, Near BHEL Trichy,
Tiruchirappalli, Tamil Nadu 620015

National Institute of Technology —Warangal National Institute
of Technology Campus, Hanamkonda, Telangana 506004

National Institute of Technology —Arunachal Pradesh Yupia,
Papum Pare, Arunachal Pradesh 791112

National Institute of Technology- Delhi A-7 NIT Delhi road
Near Satyawadi Raja Harish Chandra Hospital, Janakpuri
Institutional Area, Narela, New Delhi, Delhi 110040

National Institute of Technology —Goa Near ITI College,
Farmagudi, Ponda, Goa 403401

National Institute of Technology Manipur, Langol,
Imphal-795004, Manipur

Gujarat

Karnataka

Tamil Nadu

Telangana

Arunachal Pradesh

Delhi

Goa

Manipur
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Sr. No.Name of the Institute Address State

102.  NIT-Meghalaya National Institute of Technology Meghalaya Bijni Complex, Meghalaya
Laitumkhrah Shillong-793003, Meghalaya,

103.  NIT- Mizoram National Institute of Technology —Mizoram Chaltlang, Mizoram
Aizawl-796012 Mizoram,

104.  NIT- Nagaland National Institute of Technology —Nagaland Chumukeidma, Nagaland
Dimapur, Nagaland 797103

105.  NIT-Puducherry National Institute of Technology —Puducherry, NH32, Karaikal, Puducherry
Puducherry 609609

106.  NIT- Sikkim National Institute of Technology — Sikkim, Barfung Block, Sikkim
Ravangla, Sikkim 737139

107.  NIT- Uttarakhand National Institute of Technology, Uttarakhand Temporary Uttrakhand
Campus, Government Polytechnic, Srinagar (Garhwal)-246174

108.  NIT- Andhra Pradesh National Institute of Technology Andhra Pradesh, Andhra Pradesh
Tadepalligudem, Andhra Pradesh — 534102

109. HEST Shibpur Indian Institute of Engineering Science and Technology, West Bengal

Shibpur P.O. - Botanic Garden, Howrah, West Bengal 711103
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Availability of adequate quality facilities in all higher
educational institutions

576. DR. AMEE YAJNIK: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the steps taken by Government to ensure availability of adequate quality
facilities in all higher educational institutions and capacity building at all levels of
employment in such institutions; and

(b) what steps Government is taking to provide incentives to encourage quality
facilities?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANKY): (a) and (b) Several steps have been taken by the Government
for ensuring availability of adequate quality facilities in all Higher Education
Institutions(HEIs) and capacity building at all levels of employment in such institutions.
The University Grants Commission (UGC) provides substantial support to some
Universities and colleges for promoting excellence in teaching and research through
various schemes like University with Potential for Excellence (UPE), Colleges with
Potential for Excellence (CPE), Centre with Potential for Excellence in Particular Area
(CPEPA). These schemes are aimed towards ensuring that these institutions reach
world class level and serve as benchmark for other institutions in the country.

In addition, the Ministry is implementing the Central Sector Scheme of Pandit
Madan Mohan Malviya National Mission on Teachers and Teaching (PMMMNMTT)
which aims at improving the quality of education at all levels by addressing
comprehensively all issues related to teachers, teaching, teacher preparation, professional
development, curriculum design, and developing assessment and evaluation
methodology, research in developing effective pedagogy. Under the scheme, 95 approved
institutions carry out various capacity building programmes and activities for improving
teaching, learning, innovative pedagogies, induction training, leadership development
and online refresher courses and research in education. Till date, around 2 lakh faculty
have benefited from the various training programmes conducted. This improves the
quality of teachers.

The Government is also implementing the Centrally Sponsored scheme of Rashtriya
Uchchatar Shiksha Abhiyan (RUSA) in the States/UTs to improve/reform the State
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Higher Education System. To improve and ensure the availability of adequate quality
facilities in the State HEIs, Central support is provided under the various components
of RUSA scheme like infrastructure grants to Universities/Colleges and enhancing
quality and excellence. Nearly 2906 institutions have been supported under this scheme.
The funding for RUSA is quality based.

State spending of funds allocated by the Central Government

577. LT.GEN. (DR.) D.P. VATS (RETD.): Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether any action has been taken by Government to prevent the States
from spending less funds on the education system than what is allotted to them by
the Central Government for this purpose; and

(b) whether Government is planning to create any monitoring system to prevent
and to check whether funds sanctioned by the Central Government for said purpose
are being utilised judicially by the State Governments?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?"): (a) and (b) Government of India is implementing a Centrally
Sponsored Scheme of Rashtriya Uchchatar Shiksha Abhiyan (RUSA) in the States/UTs
to improve/reform the State Higher Education system. The scheme aims to improve the
overall quality of existing State Higher Educational Institutions by ensuring their
conformity to prescribed norms and standards.

Under RUSA, Central-State funding is in the ratio of 90:10 for North-Eastern
States, Jammu and Kashmir, Himachal Pradesh and Uttarakhand; 60:40 for general
category States and UTs with Legislature; and 100:0 for UTs without Legislature. The
central assistance flows from Ministry of Human Resource Development (MHRD) to
institutions through the State Governments. The Central share is released to the State
in instalments. The State Higher Education Council is responsible for transfer of the
central share along with the matching State share to the approved institutions.

All the funding under RUSA is norm based and future grants are performance
based, outcome dependent and based on utilisation of previous releases.

RUSA incentivises and de-incentivises the State actions. Not only compliance to
rules, regulations and fulfilment of norms are supported by incentives; non-performance
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and non-fulfilment of prerequisites and norms invite reduced allocations for States and
institutions. The States and institutions are encouraged to compete with each other in
order to reap the benefits of performance based grants.

Under RUSA Scheme, there is a monitoring mechanism of Public Financial
Management System (PFMS) that monitors the performance of States and Institutions
against funds released. RUSA has been linked with the PFMS for better financial
transparency and monitoring of funds flow from Central Government to beneficiary

institutions via State Governments.
SC/ST faculty at 11Ms

578. SHRI PARTAP SINGH BAJWA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the total number of SC/ST faculty members at the twenty Indian Institutes
of Management (IIMs) in the country;

(b) an institute-wise list of the same; and
(c) if the details are not collected, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?": (a) to (c) As per the information provided by the Institutions,
there are 11 (eleven) SC/ST faculty members in the twenty Indian Institutes of
Management (IIMs). The Institute wise details are as under:

Sl Indian Institute of SC/ST faculty at
No. Management (I1IMs) 1IMs

1 2 3

1 1M, Ahmedabad 0

2. 1M, Calcutta 0

3. 1M, Bangalore 1

4, 1M, Lucknow 1

5. 1M, Indore 0

6. 1M, Kozhikode 2
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1 2 3
7. 1M, Shillong 2
8. 1M, Rohtak 1
9. 1M, Kashipur 0
10. 1M, Udaipur 1
11. 1M, Raipur 0
12, 1M, Tiruchirappalli 0
13. 1M, Ranchi 0
14. 1IM, Vishakhapatnam 0
15. 1M, Sambalpur 0
16. 1M, Sirmaur 1
17. IIM, Bodh Gaya 0
18. 1M, Nagpur 0
19. 1M, Amritsar 0
20. 1M, Jammu 2

TotaL n

Representation of SCs/STs in central universities

579. SHRI PARTAP SINGH BAJWA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government has the data of all SC/ST Ph.D scholars enrolled in the

central universities; and
(b) if so, university-wise break-up of the same and if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?): (a) Yes Sir.

(b) As per information provided by central universities under the administrative
control of Ministry of Human Resource Development, university-wise student enrolment
under SC/ST category in Ph.D discipline is given in the Statement.
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Statement

Student-wise university enrolment under SC/ST category in Ph.D.

As on 01.04.2019
Sl. Name of the Central No. of SC No. of ST
No. University Ph.D scholars  Ph.D scholars
enrolled enrolled
1 2 3 4
1 Maulana Azad National Urdu University 4 17
2. University of Hyderabad 281 136
3. The English & Foreign Languages University 3 a7
4. Guru Ghasidas Vishwavidyalaya 26 17
5. University of Delhi 432 158
6. Jamia Millia Islamia 0 0
7. Jawaharlal Nehru University 650 322
8. Dr. Hari singh Gour Vishwavidyalaya 83 12
9. Indira Gandhi National Tribal University 2 61
10. Mahatma Gandhi Antarrashtriya Hindi 58 12
Vishwavidyalaya
11.  Pondicherry University 124 37
12, H.N.B. Garhwal University 44 2
13.  Aligarh Muslim University 16 3
14.  Banaras Hindu University 555 124
15. Babasaheb Bhimrao Ambedkar University 168 2
16.  University of Allahabad 277 28
17.  Visva Bharati 207 105
18.  Central University of South Bihar 18 2

19.  Mahatma Gandhi Central University 0 0
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1 2 3 4
20. Central University of Gujarat % 26
21.  Central University of Haryana 19 2
22.  Central University of Himachal Pradesh 2 13
23.  Central University of Jammu 6 1
24.  Central University of Kashmir 2 3
25.  Central University of Jharkhand 2 17
26. Central University of Karnataka 2
27.  Central University of Kerala 2
28.  Central University of Odisha 7 2
29. Central University of Punjab 3 10
30. Central University of Rajasthan A 10
3L Central University of Tamil Nadu 24 2
32.  Assam University 102
33.  Tezpur University 5
34.  Rajiv Gandhi University 3 76
35, Manipur University 116 198
36. North Eastern Hill University 58 569
37. Mizoram University 16 586
38.  Nagaland University 5 297
39.  Sikkim University 71
40.  Tripura University 47
41. Indira Gandhi National Open University 157 56

(As on 18.11.2019)

TotaL 3924 3253
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Recommendations of educationists on higher education system

580. SHRI PARIMAL NATHWANI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether several renowned educationists have urged Government to re-
imagine and reconstruct the country's higher education system;

(b) if so, the details thereof;

(c) whether the universities in the country are facing various challenges like
inadequate funds, teacher's shortage and falling enrolment levels; and

(d) if so, the steps taken/proposed to be taken by Government to make the
universities capable to tap the potential of country's burgeoning young population?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANKY": (a) to (d) The Government is committed to improving the
quality of higher education which is an ongoing process. Currently, the Government
in the process of formulating a New Education Policy for meeting the changing dynamics
of the population’s requirement with regard to quality education, innovation and research,
aiming to make India a knowledge superpower. In this regard, detailed consultations
have been carried with various stakeholders and several renowned educationists and
eminent persons have sent their suggestions and inputs for reforming higher education.
The Committee for the Draft National Education Policy under the Chairmanship of Dr.
K. Kasturirangan has taken into consideration all these suggestions and it has submitted
its report to the Ministry on 31st May 2019. The process of finalizing the National
Education Policy is currently ongoing.

In higher education, various schemes, namely, Rashtriya Uchchatar Shiksha
Abhiyan (RUSA), Scheme for promotion of Academic and Research Collaboration
(SPARC), Global Initiative for Academics Network (GIAN), Impacting Research,
Innovation and Technology (IMPRINT), Technical Education Quality Improvement
Programme (TEQIP), Pandit Madan Mohan Malaviya National Mission on Teachers and
Teaching (PMMMNMTT), Annual Refresher Programme in Teaching (ARPIT), Leadership
for Academicians Programme(LEAP), Study Webs of Active-Learning for Young Aspiring
Minds (SWAYAM), National Digital Library, campus connect programme, Uchhatar
Avishkar Abhiyan, Unnat Bharat Abhiyan, Impactful Research in Social Sciences
(IMPRESS), Atal Ranking of Institutions on Innovation Achievements (ARIIA), National
Institutional Ranking Framework (NIRF) are being implemented to improve the quality
of higher education. A number of initiatives are also undertaken by UGC and AICTE
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for quality improvement in higher and technical education. There has been an increase
in the Gross Enrolment Ratio from 19.4 in 2010-11 to 26.3 in 2018-19. Further, In order
to increase the fund availability to universities, Higher Education Funding Agency
(HEFA) has been established and till October 2019, ¥ 5105 crore has been disbursed
by the Agency to fund infrastructure and other capital expenditure.

National Research Foundation

581. SHRI G.C. CHANDRASHEKHAR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government has set up National Research Foundation (NRF) to
increase research possibilities in country, as announced in 2019 budget;

(b) if so, the details thereof;

(c) whether the detailed project report for NRF has been recently circulated
among different Ministries related for their valuable inputs;

(d) if so, the details thereof;

(e) whether experts under the Education Quality Upgradation and Inclusion
Programme (EQUIP) have submitted their final report for setting up of NRF;

(H if so, details thereof; and

(g) other steps taken by Government for setting up of NRF for achieving
excellence in knowledge creation and research and innovation infrastructure in India?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?"): (a) to (g) In pursuance of Budget Announcement 2019,
Government is in process for setting up of National Research Foundation (NRF).
Modalities for formation of NRF including its funding strategy are presently being
deliberated at the level of the Principal Scientific Adviser to the Government of India
in consultation with NITI Aayog and other stakeholders.

Implementation of PMJVK by EdCIL

582. PROF. MANOJ KUMAR JHA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ name of States where PMJVK has been implemented by EdCIL - a Public
Sector Undertaking under the Ministry;



Written Answers to [21 November, 2019] Unstarred Questions 279
(b) the total number of units of smart classes installed, State Government
school-wise; and

(c) the rate per unit (smart class) per State mentioned above along with the list
of components as approved by the empowered Committee of Inter Ministerial Secretaries
under the PMJVK?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?): (a) Pradhan Mantri Jan Vikas Karyakram (PMJVK) is being
implemented in the States of Karnataka, Assam and Sikkim by EdCIL.

(b) The total number of units of smart classes being installed in the State
Government schools are 1073 for Karnataka, 1682 for Assam and 500 for Sikkim.

(c) The rates at which the smart class projects have been approved are ¥ 3.49
lakh per smart class for Karnataka, ¥ 2.42 lakh per smart class for Assam and ¥ 2.69
lakh per smart class for Sikkim. Components approved by the empowered Committee
of Inter Ministerial Secretaries under the PMJVK in respect of State of Karnataka,
Assam and Sikkim is under:

. Integrated Community Computer Solution - ICC

. Multimedia Contents as per State Board Syllabus.

. Multimedia Contents as per State Board Syllabus in Urdu.

. Multimedia Contents as per CBSE Board.

. Science Videos and Virtual Experiments including Digital Library.

. Built-in screen Interactivity.

. MS Windows OS Professional version.

. Strolley Bag All in one Remote.

. White Board [MATT Finish), One KVA UPS with 15-20 minutes backup.
Madhyamik and Uchchtar Shiksha Kosh

583. DR. BANDA PRAKASH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the present status of implementation of Madhyamik and Uchchtar Shiksha
Kosh Scheme in the country;
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(b) the amount of grants created and released so far by Government under a
single non-lapsable corpus fund under Madhyamik and Uchchtar Shiksha Kosh for
secondary and higher education from the proceeds of cess for secondary and higher
education;

(c) if so, the details thereof, State-wise; and
(d) the details of the schemes on which the said funds are likely to be spent?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?"): (a) The Cabinet in its meeting held on 16.08.2017 approved
the creation of Madhyamik and Uchchtar Shiksha Kosh(MUSK) in the public account,
into which all proceeds from Secondary and Higher Education Cess (SHEC) would be
credited.

(b) to (d) The allocation of funds through MUSK is done scheme-wise and not
state-wise. The funds allocated in various Schemes and Autonomous Bodies of D/o
Higher Education and D/o School Education and Literacy through MUSK since Financial
Year 2018-19 are as given below:

(% in crore)

SI. No.  Name of the Scheme BE RE/FG BE
2018-19 2018-19 2019-20

1 2 3 4 5

Department of Higher Education
1. Rashtriya Uchhatar Shiksha Abhiyan (RUSA) 1200.00  1298.00 1700.00

2. Interest Subsidy and Contribution for 212000 1670.00 1880.00
Guarantee Funds

3. Scholarship for College and University 300.00 30000  340.00
students
4. Pandit Madan Mohan Malviya National 100.00 10000  110.00

Mission on Teachers and Teaching
5. Support to Indian Institutes of Technology 850.00 850.00 1510.00

6. University Grants Commission (UGC) 170052  1877.75 1850.00
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1 2 3 4 5

7. All India Council for Technical Education 420.00 42000  400.00
(AICTE)

8. Grants to Central Universities (CUs) 900.00  1000.00 1000.00

9. Support to National Institutes of 100.00 680.09  609.03

Technology and IIEST

ToTtaL 769052 819584 9399.03

Department of School Education & Literacy

1 Rashtriya Madhyamik Shiksha Abhiyan 364805 3920.14

2. Samagra Shiksha* 4670.00

3. National Means-Cum-Merit Scholarship 266.00 32890  311.02
Scheme

4. National Scheme of Incentives to Girls for 227.00 164.10 80.00

Secondary Education

ToTaL 414105 441314 506102

GraND TotAaL (M/o Human Resource 1183157 12608.98 14460.05
Development)

* The erstwhile scheme of 'Rashtriya Madhyamik Shiksha Abhiyan' has been merged into the
scheme 'Samagra Shiksha' from FY 2019-20.

Infrastructure crunch in colleges of DU

584. SHRI SUSHIL KUMAR GUPTA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether the colleges under the University of Delhi have been facing acute
shortage of faculties, classrooms and hostels for the students coming from different
parts of the country;

(b) if so, the details thereof; and

(c) what steps Government is contemplating to increase the number of hostels/
construct new hostels for the students of University of Delhi?
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?: (a) to (c) No, Sir. University of Delhi has informed that there
are 12 University maintained Colleges, 24 trust maintained Colleges and 32 Delhi
Government maintained Colleges which are in constant endeavour of improving the
infrastructures and faculty positions. The Ministry has been issuing directions from
time to time to the University for advertising vacancy positions for recruitments of
faculties. Higher Education Financing Agency (HEFA), started by the Central Government,
provides finances for capital assets creation of educational infrastructure at very low

interest rates.
Changes in school curriculum and teaching methods

585. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@ whether Government has taken any decision to overhaul the school

curriculum;
(b) if so, the details thereof and if not, the reasons therefor;
(c) whether Government also proposes to make changes in teaching methods;
(d) if so, the details thereof and if not, the reasons therefor;

(e) whether the proposed changes will make the school curriculum contemporary

and up to date; and
(fH if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK"): (a) and (b) The National Council of Educational Research
and Training (NCERT) has been advised to take appropriate steps to review the
National Curriculum Framework (NCF) 2005. NCERT had accordingly held internal
discussion on curriculum issues for the next curriculum reform. Meanwhile, the draft
National Education Policy (NEP) 2019 has been received from the Committee constituted

for this purpose and the same has not been finalized till date.

(c) and (d) The focus has always been on the learner-friendly teaching -learning
methods. Recently, Integrated Teacher Training Programme under the National Initiatives
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of School Heads' and Teachers' Holistic Advancement (NISHTHA) has been launched
wherein teachers are trained on learner-centered pedagogy, which includes
activity based joyful teaching-learning methods focusing on enhancing learning

outcomes.

(e) and (f) The existing NCF has completed around fourteen years. During these
years, there have been many changes at the social, economic and educational fronts,
which need to be reflected in the school curriculum. The Government has, therefore,
decided to review the NCF with a view to updating it to provide the relevant education
to the children in the country. However, it would depend on the finalization and
approval of the New Education Policy.

Fast Track Courts for rape cases

1586. SHRI LAL SINH VADODIA: Will the Minister of LAW AND JUSTICE be
pleased to state:

(@ whether it is a fact that Government is considering to establish Fast Track
Courts to dispose of rape cases;

(b) if so, whether Government has taken any step in this direction so far; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD): (a)
Yes, Sir.

(b) and (c) In furtherance to The Criminal Law (Amendment) Act, 2018, Government
has finalized a scheme for Setting up of a total of 1023 Fast Track Special Courts
(FTSCs) across the country for expeditious trial and disposal of pending cases pertaining
to Rape and Prevention of Children from Sexual Offences (POCSO) Act, 2012, in a time-
bound manner under Centrally Sponsorred Scheme. State Governments/UT
Administration have been communicated and asked to furnish required details for
release of Central Share. After completion of requisite formalities, so far funds have
been released, to 10 States viz. Nagaland, Maharashtra, Jharkhand, Kerala, Madhya
Pradesh, Manipur, Odisha, Rajasthan, Tripura and Uttarakhand for setting up of 315
numbers of FTSCs/exclusive POCSO courts.

tOriginal notice of the question was received in Hindi.
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Special Courts under SCs/STs (Prevention of Atrocities) Act

587. SHRI RIPUN BORA: Will the Minister of LAW AND JUSTICE be pleased
to state:

(@ whether a Special Court has been set up to try cases under the SCs/STs
(Prevention of Atrocities) Act, 1989 in all the districts of the country as mandated under
Section 14 of the Act;

(b) if not, the reasons therefor along with the details of States/Districts where
it has not been set up; and

(c) the number of cases filed under the Act during the last three years and the
pendency of such cases thereof?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD): (a)
and (b) Section 14 of the Scheduled Cases and the Scheduled Tribes (Prevention of
Atrocities) (POA) Act, 1989, as amended by the Scheduled Castes and the Scheduled
Tribes (Prevention of Atrocities) Amendment Act, 2015 (No.I of 2016) specifies that for
the purpose of providing for speedy trial, the State Government shall, with the
concurrence of the Chief Justice of the High Court, establish an Exclusive Special Court
for one or more Districts, provided that in Districts where less number of cases under
this Act is recorded, the State Government shall, with the concurrence of the Chief
Justice of the High Court, specify for such Districts, the Court of Session to be a
Special Court to try the offences under the Act.

Accordingly as per available information, State Governments and Union Territory
Administrations of Andhra Pradesh, Assam, Bihar, Chhattisgarh, Goa, Gujarat, Haryana,
Himachal Pradesh, Jharkhand, Karnataka, Kerala, Madhya Pradesh, Maharashtra,
Meghalaya, Mizoram, Odisha, Punjab, Rajasthan, Sikkim, Tamil Nadu, Telangana, Tripura,
Uttar Pradesh, Uttarakhand, West Bengal, Andaman and Nicobar Islands, Chandigarh,
Dadra and Nagar Haveli, NCT of Delhi and Puducherry have designated District
Session Courts as Special Courts.

For ensuring speedy trial of cases under the PoA Act, 157 Exclusive Special
Courts have also been set up by twelve States i.e. Andhra Pradesh (01), Bihar (05),
Chhattisgarh (03), Gujarat (16), Jharkhand (04), Karnataka (08), Madhya Pradesh (43),
Maharashtra (03), Odisha (03), Rajasthan (25), Tamil Nadu (06) and Uttar Pradesh (40).
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'Police’ and 'Public Oder" are State subjects under the Seventh Schedule (List-I1)
to the Constitution of India and the State Governments and UT Administrations are
primarily responsible for prevention, detection, registration, investigation and prosecution
of all crimes within their jurisdiction including crimes against members of SCs and STs
and implementation of provisions of the PoA Act and the PoA Rules.

(c) The statistics related to cases under the PoA Act is provided by the
National Crime Records Bureau (NCRB), Ministry of Home Affairs. The available relevant
data from NCRB for the last three years is as under:

Year Number of ~ Number of ~ Number Number Total Number
cases in cases of cases  of cases number  of cases
Courts compounded ended in  ended in of cases pending
including or conviction acquittal disposed  with the
brought withdrawn of by the courts at
forward during trial Courts the end
from of the
previous year
year
2015 150687 584 4802 13784 18586 131517
2016 167660 550 4354 13095 17449 149661
2017 191709 164 5553 10583 16136 175409

Ongoing litigation cases in courts

588. SHRI AMAR PATNAIK: Will the Minister of LAW AND JUSTICE be pleased
to state:

(@ the number and percentage of ongoing litigation cases in courts where
Government is a party to the dispute;

(b) the percentage of such litigation that has been initiated by Government;

(c) the number and percentage of such litigation for an inter-se dispute between
Ministries/Departments of Government and PSUs; and

(d) whether the Legal Information Management and Briefing System (LIMBS)

platform comprehensively tracks all such litigations?
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THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD): (a)
to (c) Information is being collected and will be laid on the Table of the House.

(d) LIMBS platform tracks such litigation provided the user Ministries regularly
updates the requisite information on the platform.

National Litigation Policy

589. SHRI AMAR PATNAIK: Will the Minister of LAW AND JUSTICE be pleased

to state:

(@ whether Government is in the process of drafting the National Litigation
Policy (NLP), the details thereof;

(b) whether Government has held consultations with stakeholders while drafting
the NLP; and

(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD): (a)
to (c) Draft National Litigation Policy is under consideration of the Government.

e-Courts Mission Mode Project

590. SHRI TIRUCHI SIVA: Will the Minister of LAW AND JUSTICE be pleased

to state:

(@ the number of e-Courts that have been set up both at the district level as
well as in High Courts as of 2019 under the e-Courts Integrated Mission Mode Project;

and

(b) the names of districts where the e-Courts mission has been implemented and

the names of States where High Courts have e-Court chambers as of 2019?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD): (a)
The number of Court Complexes and Court Rooms, High Court-wise and State-wise,
that have been computerized at the District and Subordinate Court level is given in
Statement-1 (See below). The High Courts have been computerized by utilizing the
funds of respective State Governments. The e-Courts project has provided funds for

computerization of District and Subordinate Courts.
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(b) The names of districts where e-Courts Mission Mode Project has been

implemented is given in Statement-11 (See below). All High Courts have been computerized

using the funds provided by the respective State Governments.

Statement-1

Number of Court Complexes and Court Rooms, High Court-wise and State-wise,

that have been computerized at the District and Subordinate Court levels

Sl High Court State Number of Court Number of
No. Complexes Court Rooms
computerized  computerized

1 2 3 4 5

1 Allahabad Uttar Pradesh 173 2072

2. Bombay Dadra and Nagar Haveli 1 2079
Daman and Diu 2
Goa 17
Maharashtra 471

3 Calcutta Andaman and Nicobar Islands 5 14
West Bengal D0 797

4. Chhattisgarh Chhattisgarh D0 357

5. Delhi Delhi u 427

6. Gauhati Arunachal Pradesh 13 15
Assam 65 383
Mizoram 8 61
Nagaland n 37

7. Gujarat Gujarat 359 1108

8. Himachal Pradesh ~ Himachal Pradesh 43 119

9. Jammu and Kashmir Jammu and Kashmir 84 218

10.  Jharkhand Jharkhand 2 351

11.  Karnataka Karnataka 200 897
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1 2 3 4 5
12.  Kerala Kerala 170 486
13.  Madhya Pradesh ~ Madhya Pradesh 203 1293
14,  Madras Puducherry 4 24
Tamil Nadu 255 1008
15, Manipur Manipur 15 37
16. Meghalaya Meghalaya n 39
17.  Odisha Odisha 156 534
18. Patna Bihar 78 1025
19.  Punjab & Haryana Chandigarh 1 1018
Haryana 56
Punjab 65
20. Rajasthan Rajasthan 328 1094
21.  Sikkim Sikkim 10 19
22.  Telangana & Andhra Pradesh 191 1078
Andhra Pradesh
Telangana 105
23.  Tripura Tripura 15 69
24.  Uttarakhand Uttarakhand 53 186
TotaL 3388 16845
Statement-11
Names of Districts where the e-Courts Mission Mode Project has been
implemented
SI. No.  High Court State Judicial District
1 Allahabad High Court Uttar Pradesh Agra
2. Allahabad High Court Uttar Pradesh Aligarh
3 Allahabad High Court Uttar Pradesh Allahabad
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SI.No.  High Court

State

Judicial District

10.

11.

12,

13.

14.

15.

16.

17.

18.

19.

20.

21.

22,

23.

24,

25.

26.

27.

28.

Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court

Allahabad High Court

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Ambedkar Nagar
Amroha (J. P. Nagar)
Auraiya
Azamgarh
Baghpat
Bahraich

Ballia

Balrampur
Banda

Barabanki
Bareilly

Basti

Bhadohi At Gyanpur
Bijnor

Budaun
Bulandshahar
Chandauli
Chitrakoot
Deoria

Etah

Etawah

Faizabad
Farrukhabad
Fatehpur

Firozabad
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SI. No.  High Court

State

Judicial District

29.

30.

3L

32.

33.

34.

35.

36.

37.

38.

30.

40.

41.

42.

45.

47.

49.

50.

5L

52.

53.

Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court

Allahabad High Court

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Gautambudh Nagar

Ghaziabad
Ghazipur
Gonda
Gorakhpur
Hamirpur
Hapur

Hardoi
Hathras
Jalaun At Orai
Jaunpur
Jhansi
Kannauj
Kanpur Nagar
Kasganj
Kaushambi
Kushinagar
Lakhimpur Kheri
Lalitpur
Lucknow
Maharajganj
Mahoba
Mainpuri
Mathura

Mau
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SI.No.  High Court

State

Judicial District

54.

55.

56.

57.

58.

59.

60.

61.

62.

65.

66.

67.

69.

0.

71

72.

73.

74.

75.

76.

7.

78.

Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Allahabad High Court
Bombay

Bombay

Bombay

Bombay

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Mabharashtra

Mabharashtra

Mabharashtra

Mabharashtra

Meerut
Mirzapur
Moradabad
Muzaffarnagar
Pilibhit
Pratapgarh
Raebareli
Kanpur Dehat
Rampur
Saharanpur
Sambhal At Chandausi
Sant Kabir Nagar
Shahjahanpur
Shamli
Shrawasti
Siddarthnagar
Sitapur
Sonbhadra
Sultanpur
Unnao
Varanasi
Ahmednagar
Akola
Amravati

Aurangabad

291
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SI. No.  High Court State Judicial District
79.  Bombay Maharashtra Beed

80. Bombay Maharashtra Bhandara

8l.  Bombay Maharashtra Buldana

82. Bombay Maharashtra Chandrapur

83. Bombay Maharashtra Dhule

84.  Bombay Maharashtra Gadchiroli

85.  Bombay Maharashtra Gondia

86. Bombay Maharashtra Jalgaon

87.  Bombay Maharashtra Jalna

88. Bombay Maharashtra Kolhapur

89.  Bombay Maharashtra Latur

90. Bombay Maharashtra Mumbai

91. Bombay Mabharashtra Nagpur

92.  Bombay Maharashtra Nanded

93. Bombay Maharashtra Nandurbar

94.  Bombay Maharashtra Nashik

95.  Bombay Maharashtra Osmanabad

96. Bombay Maharashtra Parbhani

97.  Bombay Mabharashtra Pune

98. Bombay Mabharashtra Raigad — Alibag
99.  Bombay Maharashtra Ratnagiri

100. Bombay Maharashtra Sangli

101. Bombay Maharashtra Satara

102. Bombay Maharashtra Sindhudurg-Oros
103. Bombay Maharashtra Solapur




Written Answers to

[21 November, 2019]

Unstarred Questions

293

SI.No.  High Court State Judicial District
104. Bombay Maharashtra Thane
105. Bombay Maharashtra Wardha
106. Bombay Maharashtra Washim
107. Bombay Maharashtra Yavatmal
108. Bombay Goa North Goa
109. Bombay Goa South Goa
110. Bombay Daman and Diu Diu
111. Bombay Daman and Diu Moti Daman
112. Bombay Dadra and Nagar Silvassa
Haveli
113. Bombay Maharashtra North Goa
114. Bombay Maharashtra Panvel
115. Calcutta West Bengal Nadia
116. Calcutta West Bengal Birbhum
117. Calcutta West Bengal Kolkata
118. Calcutta West Bengal Darjeeling
119. Calcutta West Bengal Bankura
120. Calcutta West Bengal Hooghly
121.  Calcutta West Bengal Purba Medinipur
122, Calcutta West Bengal Dakshin Dinajpur
123.  Calcutta West Bengal Purulia
124.  Calcutta West Bengal Malda
125. Calcutta West Bengal Coochbehar
126. Calcutta West Bengal Uttar dinajpur
127. Calcutta West Bengal Jalpaiguri
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128. Calcutta West Bengal Burdwan

129. Calcutta West Bengal North 24 Parganas

130. Calcutta West Bengal South 24 Parganas

131. Calcutta West Bengal Murshidabad

132. Calcutta West Bengal Paschim Medinipur

133. Calcutta West Bengal Howrah

134. Calcutta Andaman and Andaman and Nicobar
Nicobar Islands Islands

135. Calcutta West Bengal Kalimpong

136. Calcutta West Bengal Gorubathan

137.  Delhi Delhi Central

138. Delhi Delhi West

139. Delhi Delhi New Delhi

140. Delhi Delhi South West

141.  Delhi Delhi North

142.  Delhi Delhi North West

143.  Delhi Delhi East

144.  Delhi Delhi North East

145.  Delhi Delhi Shahdara

146. Delhi Delhi South

147.  Delhi Delhi South East

148. Chhattisgarh Chhattisgarh Balod

149. Chhattisgarh Chhattisgarh Baloda Bazar

150. Chhattisgarh Chhattisgarh Balrampur At Ramanuj

Ganj
151  Chhattisgarh Chhattisgarh Bastar At Jagdalpur
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152. Chhattisgarh Chhattisgarh Bemetara

153. Chhattisgarh Chhattisgarh Bilaspur

154.  Chhattisgarh Chhattisgarh Dhamtari

155. Chhattisgarh Chhattisgarh Durg

156. Chhattisgarh Chhattisgarh Janjgir-Champa
157. Chhattisgarh Chhattisgarh Jashpur

158. Chhattisgarh Chhattisgarh Kabirdham-Kawardha
159. Chhattisgarh Chhattisgarh Kondagaon

160. Chhattisgarh Chhattisgarh Korba

161. Chhattisgarh Chhattisgarh Korea

162. Chhattisgarh Chhattisgarh Mahasamund

163. Chhattisgarh Chhattisgarh Mungeli

164. Chhattisgarh Chhattisgarh Norh Bastar-Kanker
165. Chhattisgarh Chhattisgarh Raigarh

166. Chhattisgarh Chhattisgarh Raipur

167. Chhattisgarh Chhattisgarh Rajnandgaon

168. Chhattisgarh Chhattisgarh South Bastar-Dantewada
169. Chhattisgarh Chhattisgarh Surajpur

170. Chhattisgarh Chhattisgarh Surguja

171.  Gauhati Arunachal Pradesh Papumpare

172.  Gauhati Arunachal Pradesh Lohit

173.  Gauhati Arunachal Pradesh West Siang

174.  Gauhati Arunachal Pradesh East Siang

175.  Gauhati Arunachal Pradesh West Kameng

176. Gauhati Arunachal Pradesh East Kameng
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177.  Gauhati Arunachal Pradesh Lower Subansiri
178. Gauhati Arunachal Pradesh Lower Dibang Valley
179. Gauhati Arunachal Pradesh Tawang

180. Gauhati Arunachal Pradesh Upper Siang
181. Gauhati Arunachal Pradesh Upper Subansiri
182. Gauhati Arunachal Pradesh Tirap

183. Gauhati Assam Baksa

184. Gauhati Assam Barpeta

185. Gauhati Assam Bongaigaon
186. Gauhati Assam Cachar

187. Gauhati Assam Chirang

188. Gauhati Assam Darrang

189. Gauhati Assam Dhemaji

190. Gauhati Assam Dhubri

191. Gauhati Assam Dibrugarh

192.  Gauhati Assam Dima Hasao
193.  Gauhati Assam Goalpara

194.  Gauhati Assam Golaghat

195.  Gauhati Assam Hailakandi

196. Gauhati Assam Jorhat

197.  Gauhati Assam Kamrup

198. Gauhati Assam Kamrup Metro
199. Gauhati Assam Karbi Anglong
200. Gauhati Assam Karimganj

201. Gauhati Assam Kokrajhar




Written Answers to

[21 November, 2019]

Unstarred Questions

297

SI.No.  High Court State Judicial District
202. Gauhati Assam Lakhimpur
203.  Gauhati Assam Morigaon
204. Gauhati Assam Nagaon

205. Gauhati Assam Nalbari

206. Gauhati Assam Sivasagar
207. Gauhati Assam Sonitpur

208. Gauhati Assam Tinsukia

209. Gauhati Assam Udalguri

210. Gauhati Mizoram Aizawl

211.  Gauhati Mizoram Lunglei

212.  Gauhati Nagaland Kohima

213.  Gauhati Nagaland Dimapur

214. Gauhati Nagaland Wokha

215.  Gauhati Nagaland Mokokchung
216. Gauhati Nagaland Longleng
217. Gauhati Nagaland Zunheboto
218. Gauhati Nagaland Tuensang
219. Gauhati Nagaland Mon

220. Gauhati Nagaland Phek

221.  Gauhati Nagaland Kiphire

222.  Gauhati Nagaland Peren

223. High Court of Gujarat Gujarat Ahmedabad
224. High Court of Gujarat Gujarat Amreli

225. High Court of Gujarat Gujarat Arvalli at Modasa
226. High Court of Gujarat Gujarat Anand
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227. High Court of Gujarat Gujarat Bharuch

228. High Court of Gujarat Gujarat Bhavnagar

229. High Court of Gujarat Gujarat Banaskantha at Palanpur

230. High Court of Gujarat Gujarat Chhota Udepur

231. High Court of Gujarat Gujarat Dahod

232.  High Court of Gujarat Gujarat Devbhumi-Dwarka

233. High Court of Gujarat Gujarat Gandhinagar

234. High Court of Gujarat Gujarat Gir-Somnath

235. High Court of Gujarat Gujarat Jamnagar

236. High Court of Gujarat Gujarat Junagadh

237. High Court of Gujarat Gujarat Kachchh at Bhuj

238. High Court of Gujarat Gujarat Kheda at Nadiad

239. High Court of Gujarat Gujarat Mahisaagar at Lunavada

240. High Court of Gujarat Gujarat Mehsana

241. High Court of Gujarat Gujarat Morbi

242. High Court of Gujarat Gujarat Narmada at Rajpipla

243. High Court of Gujarat Gujarat Navsari

244. High Court of Gujarat Gujarat Panchmahal at Godhra

245. High Court of Gujarat Gujarat Patan

246. High Court of Gujarat Gujarat Porbandar

247. High Court of Gujarat Gujarat Rajkot

248. High Court of Gujarat Gujarat Sabarkantha at
Himmatnagar

249. .High Court of Gujarat Gujarat Surat

250. .High Court of Gujarat Gujarat Surendranagar

251. .High Court of Gujarat Gujarat Tapi at Wyara
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252.  High Court of Gujarat Gujarat Vadodara

253. High Court of Gujarat Gujarat Valsad

254. High Court of Gujarat Gujarat Ahmedabad

255,  Himachal Pradesh Himachal Pradesh Bilaspur

256. Himachal Pradesh Himachal Pradesh Chamba

257. Himachal Pradesh Himachal Pradesh Hamirpur

258. Himachal Pradesh Himachal Pradesh Kangra At D'shala

259. Himachal Pradesh Himachal Pradesh Kinnaur At Rampur
Bushahr

260. Himachal Pradesh Himachal Pradesh Kullu

261. Himachal Pradesh Himachal Pradesh Mandi

262. Himachal Pradesh Himachal Pradesh Shimla

263. Himachal Pradesh Himachal Pradesh Sirmaur At Nahan

264. Himachal Pradesh Himachal Pradesh Solan

265. Himachal Pradesh Himachal Pradesh Una

266. Jharkhand Jharkhand Bokaro

267. Jharkhand Jharkhand Chatra

268. Jharkhand Jharkhand Deoghar

269. Jharkhand Jharkhand Dhanbad

270. Jharkhand Jharkhand Dumka

271.  Jharkhand Jharkhand East Singhbhum At
Jamshedpur

272.  Jharkhand Jharkhand Garhwa

273. Jharkhand Jharkhand Giridih

274.  Jharkhand Jharkhand Godda

275. Jharkhand Jharkhand Gumla
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276. Jharkhand Jharkhand Hazaribagh

277. Jharkhand Jharkhand Jamtara

278. Jharkhand Jharkhand Khunti

279. Jharkhand Jharkhand Koderma

280. Jharkhand Jharkhand Latehar

281. Jharkhand Jharkhand Lohardaga

282. Jharkhand Jharkhand Pakur

283. Jharkhand Jharkhand Palamu

284. Jharkhand Jharkhand Ramgarh

285. Jharkhand Jharkhand Ranchi

286. Jharkhand Jharkhand Sahibganj

287. Jharkhand Jharkhand Seraikella

288. Jharkhand Jharkhand Simdega

289. Jharkhand Jharkhand West Singhbhum At
Chaibasa

290. Jharkhand Jharkhand West Singhbhum At
Chaibasa (Porahat)

291. Jammu and Kashmir Jammu and Kashmir  Kishtwar

292.  Jammu and Kashmir Jammu and Kashmir ~ Jammu

293.  Jammu and Kashmir Jammu and Kashmir ~ Kathua

294.  Jammu and Kashmir Jammu and Kashmir ~ Ramban

295.  Jammu and Kashmir Jammu and Kashmir ~ Udhampur

296. Jammu and Kashmir Jammu and Kashmir ~ Doda

297.  Jammu and Kashmir Jammu and Kashmir  Reasi

298. Jammu and Kashmir Jammu and Kashmir ~ Samba

299. Jammu and Kashmir Jammu and Kashmir  Rajouri
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300. Jammu and Kashmir Jammu and Kashmir ~ Poonch

301. Jammu and Kashmir Jammu and Kashmir ~ Anantnag

302. Jammu and Kashmir Jammu and Kashmir ~ Bandipora

303.  Jammu and Kashmir Jammu and Kashmir ~ Ganderbal

304.  Jammu and Kashmir Jammu and Kashmir  Kargil

305. Jammu and Kashmir Jammu and Kashmir  Srinagar

306. Jammu and Kashmir Jammu and Kashmir ~ Baramulla

307. Jammu and Kashmir Jammu and Kashmir ~ Kulgam

308. Jammu and Kashmir Jammu and Kashmir ~ Leh

309. Jammu and Kashmir Jammu and Kashmir  Pulwama

310. Jammu and Kashmir Jammu and Kashmir  Shopian

311. Jammu and Kashmir Jammu and Kashmir ~ Budgam

312, Jammu and Kashmir Jammu and Kashmir ~ Kupwara

313. Karnataka Karnataka Bagalkot

314. Karnataka Karnataka Belagavi

315. Karnataka Karnataka Bellari

316. Karnataka Karnataka Bengaluru

317. Karnataka Karnataka Bengaluru Rural
318. Karnataka Karnataka Bidar

319. Karnataka Karnataka Chamrajnagar
320. Karnataka Karnataka Chikkaballapur
321. Karnataka Karnataka Chikkamagaluru
322. Karnataka Karnataka Chitradurga
323. Karnataka Karnataka Dakshina Kannada
324. Karnataka Karnataka Davangere
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325. Karnataka Karnataka Dharwad

326. Karnataka Karnataka Gadag

327. Karnataka Karnataka Hassan

328. Karnataka Karnataka Haveri

329. Karnataka Karnataka Kalaburagi

330. Karnataka Karnataka Kodagu

331. Karnataka Karnataka Kolar

332. Karnataka Karnataka Koppal

333. Karnataka Karnataka Mandya

334. Karnataka Karnataka Mysuru

335, Karnataka Karnataka Raichur

336. Karnataka Karnataka Ramanagaram
337. Karnataka Karnataka Shivamogga
338. Karnataka Karnataka Tumakuru

339. Karnataka Karnataka Udupi

340. Karnataka Karnataka Uttara Kannada
341, Karnataka Karnataka Vijayapura

342. Karnataka Karnataka Yadgir

343. Kerala Kerala Thiruvananthapuram
344, Kerala Kerala Kollam

345, Kerala Kerala Pathanamthitta
346. Kerala Kerala Alappuzha

347. Kerala Kerala Kottayam

348. Kerala Kerala Thodupuzha

349. Kerala Kerala Ernakulam
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350. Kerala Kerala Thrissur

351. Kerala Kerala Palakkad

352. Kerala Kerala Manjeri

353. Kerala Kerala Kozhikode
354. Kerala Kerala Kalpetta

355, Kerala Kerala Thalassery
356. Kerala Kerala Kasaragod
357. Madras Tamil Nadu Ariyalur

358. Madras Tamil Nadu Chennai

359. Madras Tamil Nadu Coimbatore
360. Madras Tamil Nadu Cuddalore
361. Madras Tamil Nadu Dharmapuri
362. Madras Tamil Nadu Dindigul

363. Madras Tamil Nadu Erode

364. Madras Tamil Nadu Kanchipuram
365. Madras Tamil Nadu Kanniyakumari
366. Madras Tamil Nadu Karur

367. Madras Tamil Nadu Krishnagiri
368. Madras Tamil Nadu Madurai

369. Madras Tamil Nadu Nagapattinam
370. Madras Tamil Nadu Namakkal

371. Madras Tamil Nadu Perambalur
372, Madras Puducherry Puducherry
373. Madras Tamil Nadu Pudukkottai
374, Madras Tamil Nadu Ramanathapuram
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375. Madras Tamil Nadu Salem

376. Madras Tamil Nadu Sivagangai

377. Madras Tamil Nadu Thanjavur

378. Madras Tamil Nadu The Nilgiris

379. Madras Tamil Nadu Theni

380. Madras Tamil Nadu Tiruchirappalli
381. Madras Tamil Nadu Tirunelveli

382. Madras Tamil Nadu Tiruppur

383. Madras Tamil Nadu Tiruvannamalai
384. Madras Tamil Nadu Tiruvarur

385. Madras Tamil Nadu Thoothukudi
386. Madras Tamil Nadu Tiruvallur

387. Madras Tamil Nadu Villupuram

388. Madras Tamil Nadu Virudhunagar
389. Madras Tamil Nadu \ellore

390. Meghalaya Meghalaya East Khasi Hills
391. Meghalaya Meghalaya

392. Meghalaya Meghalaya West Khasi Hills
393. Meghalaya Meghalaya

394. Meghalaya Meghalaya

395. Meghalaya Meghalaya South West Garo Hills
396. Meghalaya Meghalaya Ri Bhoi

397. Meghalaya Meghalaya West Garo Hills
398. Manipur Manipur

399. Manipur Manipur Chandel
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400. Manipur Manipur Churachandpur
401. Manipur Manipur Imphal East
402.  Manipur Manipur Imphal West
403. Manipur Manipur Senapati
404.  Manipur Manipur Thoubal
405.  Manipur Manipur Ukhrul

406. Madhya Pradesh Madhya Pradesh Alirajpur
407. Madhya Pradesh Madhya Pradesh Anuppur
408. Madhya Pradesh Madhya Pradesh Ashoknagar
409. Madhya Pradesh Madhya Pradesh Ashoknagar
410. Madhya Pradesh Madhya Pradesh Balaghat
411. Madhya Pradesh Madhya Pradesh Barwani

412. Madhya Pradesh Madhya Pradesh Betul

413. Madhya Pradesh Madhya Pradesh Bhind

414. Madhya Pradesh Madhya Pradesh Bhopal

415. Madhya Pradesh Madhya Pradesh Burhanpur
416. Madhya Pradesh Madhya Pradesh Chhatarpur
417. Madhya Pradesh Madhya Pradesh Chhindwara
418. Madhya Pradesh Madhya Pradesh Damoh

419. Madhya Pradesh Madhya Pradesh Datia

420. Madhya Pradesh Madhya Pradesh Dewas

421. Madhya Pradesh Madhya Pradesh Dhar

422. Madhya Pradesh Madhya Pradesh Dindori

423. Madhya Pradesh Madhya Pradesh Guna

424. Madhya Pradesh Madhya Pradesh Gwalior
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425. Madhya Pradesh Madhya Pradesh Harda

426. Madhya Pradesh Madhya Pradesh Hoshangabad
427. Madhya Pradesh Madhya Pradesh Indore

428. Madhya Pradesh Madhya Pradesh Jabalpur

429. Madhya Pradesh Madhya Pradesh Jhabua

430. Madhya Pradesh Madhya Pradesh Katni

431. Madhya Pradesh Madhya Pradesh Khandwa
432. Madhya Pradesh Madhya Pradesh Mandla

433. Madhya Pradesh Madhya Pradesh Mandleshwar
434. Madhya Pradesh Madhya Pradesh Mandsaur
435. Madhya Pradesh Madhya Pradesh Morena

436. Madhya Pradesh Madhya Pradesh Narsinghpur
437. Madhya Pradesh Madhya Pradesh Neemuch
438. Madhya Pradesh Madhya Pradesh Panna

439. Madhya Pradesh Madhya Pradesh Raisen

440. Madhya Pradesh Madhya Pradesh Rajgarh

441. Madhya Pradesh Madhya Pradesh Ratlam

442. Madhya Pradesh Madhya Pradesh Rewa

443. Madhya Pradesh Madhya Pradesh Sagar

444. Madhya Pradesh Madhya Pradesh Satna

445. Madhya Pradesh Madhya Pradesh Sehore

446. Madhya Pradesh Madhya Pradesh Seoni

447. Madhya Pradesh Madhya Pradesh Shahdol

448. Madhya Pradesh Madhya Pradesh Shajapur
449. Madhya Pradesh Madhya Pradesh Sheopur
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450. Madhya Pradesh Madhya Pradesh Shivpuri
451. Madhya Pradesh Madhya Pradesh Sidhi

452. Madhya Pradesh Madhya Pradesh Singrauli
453. Madhya Pradesh Madhya Pradesh Tikamgarh
454. Madhya Pradesh Madhya Pradesh Ujjain

455. Madhya Pradesh Madhya Pradesh Umaria

456. Madhya Pradesh Madhya Pradesh Vidisha
457. Orissa Odisha Anugul
458. Orissa Odisha Balangir
459. Orissa Odisha Balasore
460. Orissa Odisha Bargarh
461. Orissa Odisha Bhadrak
462. Orissa Odisha Boudh

463. Orissa Odisha Cuttack
464. Orissa Odisha Deogarh
465. Orissa Odisha Dhenkanal
466. Orissa Odisha Gajapati
467. Orissa Odisha Ganjam
468. Orissa Odisha Jagatsinghpur
469. Orissa Odisha Jajpur

470. Orissa Odisha Jharsuguda
471. Orissa Odisha Kalahandi
472.  Orissa Odisha Kandhamal
473. Orissa Odisha Kendrapada
474.  Orissa Odisha Keonjhar




308  Written Answers to [RAJYA SABHA] Unstarred Questions

SI. No.  High Court State Judicial District
475.  Orissa Odisha Khurda

476. Orissa Odisha Koraput

477.  Orissa Odisha Malkangiri
478.  Orissa Odisha Mayurbhanj
479. Orissa Odisha Nabarangpur
480. Orissa Odisha Nayagarh
481. Orissa Odisha Nuapada
482. Orissa Odisha Puri

483. Orissa Odisha Rayagada
484.  Orissa Odisha Sambalpur
485.  Orissa Odisha Sonepur

486. Orissa Odisha Sundargarh
487. Patna Bihar Araria

488. Patna Bihar Aurangabad
489. Patna Bihar Banka

490. Patna Bihar Begusarai
491. Patna Bihar Bettiah

492. Patna Bihar Bhabhua
493. Patna Bihar Bhagalpur
494. Patna Bihar Bhojpur

495. Patna Bihar Buxar

496. Patna Bihar Darbhanga
497. Patna Bihar East Champaran
498. Patna Bihar Gaya

499. Patna Bihar Gopalganj
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500. Patna Bihar Jamui

501. Patna Bihar Jehanabad

502. Patna Bihar Katihar

503. Patna Bihar Khagaria

504. Patna Bihar Kishanganj

505. Patna Bihar Lakhisarai

506. Patna Bihar Madhepura
507. Patna Bihar Madhubani
508. Patna Bihar Munger

509. Patna Bihar Muzaffarpur
510. Patna Bihar Nalanda

511. Patna Bihar Nawada

512. Patna Bihar Patna

513. Patna Bihar Purnea

514. Patna Bihar Rohtas Sasaram
515. Patna Bihar Saharsa

516. Patna Bihar Samastipur

517. Patna Bihar Saran At Chapra
518. Patna Bihar Sheikhpura

519. Patna Bihar Sheohar

520. Patna Bihar Sitamarhi

521. Patna Bihar Siwan

522. Patna Bihar Supaul

523. Patna Bihar Vaishali

524. Patna Bihar Begusarai
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525. Patna Bihar Sitamarhi

526. High Court of Punjab Punjab Amritsar
& Haryana

527. High Court of Punjab Punjab Barnala
& Haryana

528. High Court of Punjab
& Haryana Punjab Bathinda

529. High Court of Punjab & Punjab Faridkot
Haryana

530. High Court of Punjab & Punjab Fatehgarh Sahib
Haryana

531. High Court of Punjab & Punjab Ferozepur
Haryana

532. High Court of Punjab & Punjab Gurdaspur
Haryana

533. High Court of Punjab & Punjab Hoshiarpur
Haryana

534. High Court of Punjab & Punjab Jalandhar
Haryana

535. High Court of Punjab & Punjab Kapurthala
Haryana

536. High Court of Punjab & Punjab Ludhiana
Haryana

537. High Court of Punjab & Punjab Mansa
Haryana

538. High Court of Punjab & Punjab Moga
Haryana

539. High Court of Punjab & Punjab Pathankot

Haryana
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540. High Court of Punjab & Punjab Patiala
Haryana

541. High Court of Punjab & Punjab Rupnagar
Haryana

542.  High Court of Punjab & Punjab SAS Nagar
Haryana

543. High Court of Punjab & Punjab Sangrur
Haryana

544. High Court of Punjab & Punjab SBS Nagar
Haryana

545. High Court of Punjab & Punjab Sri Muktsar Sahib
Haryana

546. High Court of Punjab & Punjab Tarn Taran
Haryana

547. High Court of Punjab & Haryana Ambala
Haryana

548. High Court of Punjab & Haryana Bhiwani
Haryana

549. High Court of Punjab & Haryana Charkhi Dadri
Haryana

550. High Court of Punjab & Haryana Tosham
Haryana

551. High Court of Punjab & Haryana Loharu
Haryana

552.  High Court of Punjab & Haryana Siwani
Haryana

553.  High Court of Punjab & Haryana Fatehabad
Haryana

554. High Court of Punjab & Haryana Ratia

Haryana




312 Written Answers to [RAJYA SABHA] Unstarred Questions

SI. No.  High Court State Judicial District

555.  High Court of Punjab & Haryana Tohana
Haryana

556. High Court of Punjab & Haryana Faridabad
Haryana

557.  High Court of Punjab & Haryana Gurugram
Haryana

558. High Court of Punjab & Haryana Sohna
Haryana

559. High Court of Punjab & Haryana Pataudi
Haryana

560. High Court of Punjab & Haryana Hisar
Haryana

561. High Court of Punjab & Haryana Hansi
Haryana

562. High Court of Punjab & Haryana Jind
Haryana

563. High Court of Punjab & Haryana Narwana
Haryana

564. High Court of Punjab & Haryana Safidon
Haryana

565. High Court of Punjab & Haryana Jhajjar
Haryana

566. High Court of Punjab & Haryana Bahadurgarh
Haryana

567. High Court of Punjab & Haryana Kaithal
Haryana

568. High Court of Punjab & Haryana Guhla
Haryana

569. High Court of Punjab & Haryana Karnal

Haryana
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570. High Court of Punjab & Haryana Assandh
Haryana

571. High Court of Punjab & Haryana Indri
Haryana

572.  High Court of Punjab & Haryana Kurukshetra
Haryana

573. High Court of Punjab & Haryana Shahabad
Haryana

574. High Court of Punjab & Haryana Pehowa
Haryana

575. High Court of Punjab & Haryana Narnaul
Haryana

576. High Court of Punjab & Haryana Mohindergarh
Haryana

577. High Court of Punjab & Haryana Kanina
Haryana

578. High Court of Punjab & Haryana Mewat
Haryana

579. High Court of Punjab & Haryana Ferozepur Jhirka
Haryana

580. High Court of Punjab & Haryana Palwal
Haryana

581. High Court of Punjab & Haryana Hathin
Haryana

582. High Court of Punjab & Haryana Hodal
Haryana

583. High Court of Punjab & Haryana Panchkula
Haryana

584. High Court of Punjab & Haryana Kalka

Haryana
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585. High Court of Punjab & Haryana Panipat
Haryana

586. High Court of Punjab & Haryana Samalkha
Haryana

587. High Court of Punjab & Haryana Rewari
Haryana

588. High Court of Punjab & Haryana Kosli
Haryana

589. High Court of Punjab & Haryana Bawal
Haryana

590. High Court of Punjab & Haryana Rohtak
Haryana

591. High Court of Punjab & Haryana Meham
Haryana

592. High Court of Punjab & Haryana Sirsa
Haryana

593. High Court of Punjab & Haryana Dabwali
Haryana

594. High Court of Punjab & Haryana Ellenabad
Haryana

595. High Court of Punjab & Haryana Rania
Haryana

596. High Court of Punjab & Haryana Sonipat
Haryana

597. High Court of Punjab & Haryana Ganaur
Haryana

598. High Court of Punjab & Haryana Gohana
Haryana

599. High Court of Punjab & Haryana Kharkhoda

Haryana
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600. High Court of Punjab & Haryana Yamunanagar
Haryana

601. High Court of Punjab & Haryana Bilaspur
Haryana

602. High Court of Punjab & Chandigarh Chandigarh
Haryana

603. Rajasthan Rajasthan Ajmer

604. Rajasthan Rajasthan Alwar

605. Rajasthan Rajasthan Balotra

606. Rajasthan Rajasthan Banswara

607. Rajasthan Rajasthan Baran

608. Rajasthan Rajasthan Bharatpur

609. Rajasthan Rajasthan Bhilwara

610. Rajasthan Rajasthan Bikaner

611. Rajasthan Rajasthan Bundi

612. Rajasthan Rajasthan Chittorgarh

613. Rajasthan Rajasthan Churu

614. Rajasthan Rajasthan Dausa

615. Rajasthan Rajasthan Dholpur

616. Rajasthan Rajasthan Dungarpur

617. Rajasthan Rajasthan Hanumangarh

618. Rajasthan Rajasthan Jaipur District

619. Rajasthan Rajasthan Jaipur Metro

620. Rajasthan Rajasthan Jaisalmer

621. Rajasthan Rajasthan Jalore

622. Rajasthan Rajasthan Jhalawar
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SI. No.  High Court State Judicial District
623. Rajasthan Rajasthan Jhunjhunu
624. Rajasthan Rajasthan Jodhpur District
625. Rajasthan Rajasthan Jodhpur Metro
626. Rajasthan Rajasthan Karauli
627. Rajasthan Rajasthan Kota
628. Rajasthan Rajasthan Merta
629. Rajasthan Rajasthan Pali
630. Rajasthan Rajasthan Pratapgarh
631. Rajasthan Rajasthan Rajsamand
632. Rajasthan Rajasthan Sawai Madhopur
633. Rajasthan Rajasthan Sikar
634. Rajasthan Rajasthan Sirohi
635. Rajasthan Rajasthan Sri Ganganagar
636. Rajasthan Rajasthan Tonk
637. Rajasthan Rajasthan Udaipur
638. High Court of Sikkim Sikkim West District
639. High Court of Sikkim Sikkim North District
640. High Couurt of Sikkim Sikkim North District
641. High Court of Sikkim Sikkim East District
642. High Court of Sikkim Sikkim South District
643. High Court of Andhra Andhra Pradesh Ananthapuramu
Pradesh
644. High Court of Andhra Andhra Pradesh Chittoor
Pradesh
645. High Court of Andhra Andhra Pradesh East Godavari District

Pradesh
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SI. No.  High Court State Judicial District

646. High Court of Andhra Andhra Pradesh Guntur
Pradesh

647. High Court of Andhra Andhra Pradesh Kadapa
Pradesh

648. High Court of Andhra Andhra Pradesh Krishna
Pradesh

649. High Court of Andhra Andhra Pradesh Kurnool
Pradesh

650. High Court of Andhra Andhra Pradesh Prakasam
Pradesh

651. High Court of Andhra Andhra Pradesh S.PS.R. Nellore
Pradesh

652. High Court of Andhra Andhra Pradesh Srikakulam
Pradesh

653. High Court of Andhra Andhra Pradesh Visakhapatnam
Pradesh

654. High Court of Andhra Andhra Pradesh Vizianagaram
Pradesh

655. High Court of Andhra Andhra Pradesh West Godavari
Pradesh

656. High Court for the State Telangana Adilabad
of Telangana

657. High Court for the State Telangana Hyderabad - City Civil
of Telangana Court

658. High Court for the State Telangana Hyderabad - City Small
of Telangana Causes Court

659. High Court for the State Telangana Hyderabad-Metropolitan
of Telangana Sessions Court

660. High Court for the State Telangana Karimnagar

of Telangana
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SI. No.  High Court State Judicial District
661. High Court for the State Telangana Khammam
of Telangana
662. High Court for the State Telangana Mahabubnagar
of Telangana
663. High Court for the State Telangana Medak
of Telangana
664. High Court for the State Telangana Nalgonda
of Telangana
665. High Court for the State Telangana Nizamabad
of Telangana
666. High Court for the State Telangana Rangareddy
of Telangana
667. High Court for the State Telangana Warangal
of Telangana
668. High Court of Tripura Tripura West Tripura
669. High Court of Tripura Tripura Sepahijala Tripura
670. High Court of Tripura Tripura
671. High Court of Tripura Tripura Unakoti
672. High Court of Tripura Tripura Dhalai
673. High Court of Tripura Tripura Gomati
674. High Court of Tripura Tripura South Tripura
675. High Court of Tripura Tripura Nortth Tripura Judicial
District
676. Uttarakhand Uttarakhand Almora
677. Uttarakhand Uttarakhand Bageshwar
678. Uttarakhand Uttarakhand Chamoli
679. Uttarakhand Uttarakhand Champawat

680. Uttarakhand Uttarakhand Dehradun
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SI. No.  High Court State Judicial District
681. Uttarakhand Uttarakhand FTC-Dehradun

682. Uttarakhand Uttarakhand Haridwar

683. Uttarakhand Uttarakhand Nainital

684. Uttarakhand Uttarakhand Pauri Garhwal

685. Uttarakhand Uttarakhand Pithoragarh

686. Uttarakhand Uttarakhand Rudraprayag

687. Uttarakhand Uttarakhand Tehri Garhwal

688. Uttarakhand Uttarakhand Udham Singh Nagar
689. Uttarakhand Uttarakhand Uttarkashi

Special courts for sexual offences

591. SHRI S. MUTHUKARUPPAN: Will the Minister of LAW AND JUSTICE be
pleased to state:

(@ whether it is a fact that Government is considering to set up 1070 Special
courts all over the country for sexual offences against women and children;

(b) if so, the details thereof;

(c) whether it is also a fact that Government is considering to set up more
courts to deal with other issues to reduce the pendency of cases in various courts;
and

(d) if so, the details thereof?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD): (a)
and (b) In furtherance to The Criminal Law (Amendment) Act, 2018, Government has
finalized a Scheme for Setting up of a total of 1023 Fast Track Special Courts (FTSCs)
across the country for expeditious trial and disposal of pending cases pertaining to
Rape and Prevention of Children from Sexual Offences (POCSO) Act, 2012, in a time-
bound manner under Centrally Sponsored Scheme. The total cost of the project is
estimated to be 767.25 crore which has a Central Share of ¥474 crore. Funds have been
released, to 10 States viz. Nagaland, Maharashtra, Jharkhand, Kerala, Madhya Pradesh,
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Manipur, Odisha, Rajasthan, Tripura and Uttarakhand for setting up of 315 numbers of
FTSCs/exclusive POCSO courts.

(c) and (d) In accordance with the award given by the 14th Finance Commission,
State Governments were given responsibility for providing funds for creation of Judicial
Infrastructure including Setting up of 1800 Fast Track Courts (FTCs) during 2015-20 for
trial of specific natured cases pertaining to heinous crimes, cases related with women,
children, senior citizen and other marginalized sections of society etc. and civil cases
of land acquisition pending above 5 years. The Commission also urged the State
Governments to utilize enhanced fiscal space provided through tax devolution (32% to
42%) for the above. There are 704 numbers of such FTCs functioning in the country
(as on 30.09.2019) as per information received from various High Courts.

Increasing High Court Benches in the country

592. SHRI VIJAY PAL SINGH TOMAR: Will the Minister of LAW AND JUSTICE
be pleased to state:

(@ whether Government has made any proposal/plan to strengthen the legal
system in the country;

(b) if so, whether any proposal has been made by Government to increase the
Benches of various High Courts, particularly for those States having large population
and where people have to go far away for their legal issues pending in the concerned
High Court, such as Uttar Pradesh;

(c) whether Government has sanctioned any Bench of Allahabad High Court in
the Western UP; and

(d) if so, the action taken in the matter?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD): (a)
In order to strengthen the legal system, the National Mission for Justice Delivery and
Legal Reforms, established by the Union Government in 2011, has adopted many
strategic initiatives, including improving infrastructure [court halls and residential units]
for Judicial Officers of District and Subordinate Courts, leveraging Information and
Communication Technology (ICT) for better justice delivery, filling up of vacant positions
of Judges in High Courts and Supreme Court, reduction in pendency through follow
up by Arrears Committees at District, High Court and Supreme Court level, emphasis
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on Alternate Dispute Resolution (ADR) and initiatives to fast track special type of

cases. The major achievements during the last five years under various initiatives to

make the strengthen the legal system in the country are as follows:

0]

(i)

(i)

Improving infrastructure for Judicial Officers of District and Subordinate
Courts: As on date, ¥ 7, 453.10 crores has been released since the inception
of the Centrally Sponsored Scheme (CSS) for Development of Infrastructure
Facilities for Judiciary in 1993-94. Out of this, ¥4,008.80 crores (which is
53.79% of the total amount released till date) has been released to the States
and UTs since April, 2014. The number of court halls has increased from
15,818 as on 30.06.2014 to 19, 414 as on date and number of residential units
has increased from 10, 211 as on 30.06.2014 to 17,103 as on date under this
scheme. In addition, 2,822 court halls and 1,869 residential units are under

construction.

Leveraging Information and Communication Technology (ICT) for improved
justice delivery: Government has been implementing the e-Courts Mission
Mode Project throughout the country for Information and Communication
Technology enablement of district and subordinate courts. Number of
computerized District and Subordinate courts has increased from 13,672 to
16,845 registering an increase of 3,173 during 2014 till date. New and user-
friendly version of Case Information Software developed and deployed at
all the computerized District and Subordinate Courts. All stakeholders
including Judicial Officers can access information relating to judicial
proceedings/decisions of computerized District and Subordinate Courts and
High Courts on the National Judicial Data Grid (NJDG). Currently, case
status information in respect of over 12.23 crore pending and disposed
cases and more than 10.26 crore orders / judgments pertaining to these
computerized courts is available on NJDG. eCourts services such as details
of case registration, cause list, case status, daily orders and final judgments
are available to litigants and advocates through eCourts web portal, Judicial
Service Centres (JSC) in all computerized courts, eCourts Mobile App, email
service, SMS push and pull services.

Filling up of vacant positions in Supreme Court, High Courts and District
and Subordinate Courts: From 01.05.2014 to 14.11.2019, 35 Judges were
appointed in Supreme Court. 478 new Judges were appointed and 427
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Additional Judges were made permanent in the High Courts. Sanctioned
strength of Judges of High Courts has been increased from 906 in May, 2014
to 1079 currently. Sanctioned and working strength of Judicial Officers in
District and Subordinate Courts has been increased as follows:

As on Sanctioned Strength Working Strength
31.12.2013 19,518 15,115
14.11.2019 23,566 17,342

(iv) Reduction in Pendency through / follow up by Arrears Committees: In
pursuance of resolution passed in Chief Justices' Conference held in April,
2015, Arrears Committees have been set up in High Courts to clear cases
pending for more than five years. Arrears Committees have been set up
under District Judges too. Arrears Committee has been constituted in the
Supreme Court to formulate steps to reduce pendency of cases in High
Courts and District Courts.

(v) Emphasis on Alternate Dispute Resolution (ADR): Commercial Courts Act,
2015 (as amended on 20th August, 2018) stipulates mandatory pre-Institution
mediation and settlement of commercial disputes. Amendment to the
Avrbitration and Conciliation Act, 1996 has been made by the Arbitration and
Conciliation (Amendment) Act 2015 for expediting the speedy resolution of
disputes by prescribing timelines.

(vi) Initiatives to Fast Track Special Type of Cases: As on 30.09.2019, 704 Fast
Track Courts are functional for heinous crimes, crimes against women and
children, family and matrimonial disputes, etc. Further, Government has
approved a scheme for setting up 1023 Fast Track Special Courts across the
country for expeditious disposal of pending 166882 cases under Rape and
POCSO Act.

(b) Benches of High Courts are established in accordance with the
recommendations made by the Jaswant Singh Commission and judgment pronounced
by the Apex Court in W.P.(C) N0.379 of 2000 and after receipt and due consideration
of a complete proposal from the State Government, which incorporates readiness to
provide infrastructure and meet the related expenditure, along with the consent of the
Chief Justice of the concerned High Court who is responsible for day to day
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administration of the High Court and its Bench. The proposal should also have the
consent of the Governor of the concerned State. No proposal (complete in all respects)
has been received from / the any State Government including State Government of Uttar
Pradesh to establish a Bench.

() No, Sir.
(d) Does not arise.
Vacant posts of Judges

1593. SHRI MOTILAL VORA: Will the Minister of LAW AND JUSTICE be pleased
to state:

(@ whether Government is aware that 420 posts of judges are lying vacant in
the High Courts throughout the country and a large number of posts of judges are
vacant in the lower courts;

(b) if so, the steps taken by Government to fill-up these vacant posts with the
intention of providing timely justice to the people;

(c) whether Government has gathered information about the vacant posts of
judges in Session Courts and the courts lower to it; and

(d) if so, the details thereof and the time-line of filling up these posts?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD): (a)
Yes, Sir. As on 14.11, 2019, there are 420 vacancies out of sanctioned strength of 1079
Judges in High Courts, and 6224 vacancies out of sanctioned strength of 23566 Judicial
Officers in the District and Subordinate Courts in the country.

(b) Initiation of proposal for appointment of Judges in High Courts vests with
the Chief Justice of the High Court. Appointment of Judges in High Courts is a
continuous collaborative process between the Executive and the Judiciary, as it requires
consultation and approval from various Constitutional Authorities. While every effort
is made to fill up the existing vacancies keep on arising on account of retirement,
resignation or elevation of Judges. Due to combined efforts of Government and Judiciary,
126 Judges in 2016, 115 Judges in 2017, 108 Judges in 2018 and 55 Judges in 2019
(as on 14.11.2019) have been appointed in High Courts.

tOriginal notice of the question was received in Hindi.



324 Written Answers to [RAJYA SABHA] Unstarred Questions

As per the Constitutional framework, the selection and appointment of judges in
subordinate courts is the responsibility of the High Courts and State Governments
concerned. However, the Union Government, on its part, has been taking up the matter
of filling up of vacant positions in District and Subordinate Courts with the States and
High Courts. In August, 2018, Union Minister of Law and Justice has written to all Chief
Justices of High Courts to monitor status of vacancies regularly and to ensure proper
coordination with State Public Service Commission to fill up vacant posts stipulated by
Supreme Court in Malik Mazhar Sultan case. In addition, series of meetings were held
with Registrars General of all High Courts and Law Secretaries of all State Governments
/ UTs through Video Conferencing in January, 2018, July, 2018, November, 2018 and
September, 2019 to follow up on filling up posts of Judicial Officers in District and
Subordinate Courts. Department of Justice has hosted a MIS web-portal on its website
for reporting and monitoring of sanctioned and working strength, and vacancies of
Judicial Officers of District and Subordinate Courts on monthly basis. Sanctioned and
working strength of Judicial Officers in District and Subordinate Courts has been
increased as follows:

As on Sanctioned Strength Working Strength
31.12.2013 19,518 15,115
14.11.2019 23,566 17,342

() Yes,Sir.

(d) As per the information made available by High Courts on the MIS web-
portal of the Department of Justice, the number of vacant posts of judges in session
courts and courts lower to it, as on 14.11.2019, is given in the Statement (See below).
As per the Constitutional framework, the selection and appointment of judges in
subordinate courts is the responsibility of the High Courts and State Governments
concerned. The Supreme Court, through a judicial order in January 2007 in Malik
Mazhar Sultan case, stipulated that process for recruitment of judges in subordinate
courts would commence on 31st March of a calendar year and end by 31st October
of the same year. Again in 2018, in the said case, the Supreme Court, taking suo motu
cognisance of large number of judicial vacancies in lower courts, directed State
Governments/UTs and Registrars General of jurisdictional High Courts to inform the
position regarding filling up of judicial vacancies. The Supreme Court is monitoring the
filling up of vacancies under the said judicial order.
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Statement

Sanctioned Strength / Working Strength and vacancies in District & Subordinate
Courts as on 14.11.2019

Sl Name of State/UT Total Sanctioned  Total Working Total
No. Strength Strength Vacancy
1 2 3 4 5
1. Andaman and Nicobar Islands 0 2 -12
2. Andhra Pradesh 597 530 67
3. Arunachal Pradesh 41 27 14
4. Assam 441 388 53
5 Bihar 1847 361 1486
6.  Chandigarh 0 2 1
7. Chhattisgarh 468 3% T4
8. Dadra and Nagar Haveli 3 3 0
9.  Daman and Diu 4 4 0
10.  Delhi 799 680 119
11. Goa 50 43 7
12.  Gujarat 1506 1183 323
13.  Haryana 772 479 293
14.  Himachal Pradesh 174 153 21
15, Jammu and Kashmir 290 232 58
16.  Jharkhand 676 463 213
17. Karnataka 1345 1104 241
18. Kerala 536 461 I6)
19. Lakshadweep 3 3 0

20. Madhya Pradesh 2021 1505 516
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1 2 3 4 5
21. Maharashtra 2173 1937 236
22.  Manipur 55 KY) 16
23.  Meghalaya 97 49 48
24.  Mizoram &4 46 18
25.  Nagaland 33 27 6
26. Odisha 917 773 144
27.  Puducherry 26 n 15
28.  Punjab 675 582 R
29. Rajasthan 1425 1122 303
30.  Sikkim 25 19 6
3L Tamil Nadu 1216 1087 129
32.  Telangana 413 334 7
33, Tripura 120 % 25
34.  Uttar Pradesh 3416 2012 1404
35.  Uttarakhand 294 227 67
36.  West Bengal 1014 928 86
TotaL 23566 17342 6224

Promotion of Hindi language in legal system

594. SHRI HARNATH SINGH YADAV: Will the Minister of LAW AND JUSTICE
be pleased to state:

(@ whether any steps have been taken by Government to promote national
Hindi language in the legal system i.e. in higher judicial authorities like High Courts/
Supreme Court; and

(b) if so, the action taken by Government or advances made under this matter?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD): (a)
and (b) As per Article 343(1) of the Constitution, the Official Language of Union is
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Hindi in Devanagri script. It is also to be noted that there is no mention of National
Language in the Constitution of India.

Article 348(1)(a) of the Constitution states that proceedings in the Supreme Court
and in every High Court, shall be in English language. Clause (2) of the Article 348 of
the Constitution states that notwithstanding anything in sub-clause (a) of clause (1),
the Governor of a State may, with the previous consent of the President, authorize the
use of the Hindi Language, or any other language used for any official purposes of
the State, in proceedings in the High Court having its principal seat in that State.

The Cabinet Committee's decision dated 21.05.1965 has stipulated that consent of
the Hon'ble Chief Justice of India be obtained on any proposal relating to use of a
language other than English in the High Court.

The use of Hindi in proceedings in the High Court of Rajasthan was authorized
under clause (2) of Article 348 of the Constitution in 1950. After the Cabinet Committee's
decision dated 21.05.1965 as mentioned above, the use of Hindi was authorized in the
High Courts of Uttar Pradesh (1969), Madhya Pradesh (1971) and Bihar (1972) in
consultation with the Chief Justice of India.

The requests relating to use of Bengali, Tamil, Hindi, Gujarati and Kannada in the
High Courts of Calcutta, Madras, Chhattisgarh, Gujarat and Karnataka accordingly were
forwarded to the Hon'ble Chief Justice of India. Hon'ble Chief Justice of India on
18.01.2016 has conveyed that the Full Court, after extensive deliberation, disapproved
the proposals, reiterating the previous resolutions on the subject which had unanimously
resolved that the proposals could not be accepted.

Vacancies in High Courts

595. SHRI MANAS RANJAN BHUNIA: Will the Minister of LAW AND JUSTICE

be pleased to state:

(@ whether huge number of posts for the Judges in different High Courts are
lying vacant till date;

(b) if so, the number of posts of Judges lying vacant in the different High
Courts separately; and

(c) steps Government proposes to fill up the vacancies?
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THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD): (a)
and (b) Details of the vacancies of Judges of High Courts as on 18.11.2019 is given
in the Statement (See below).

(c) Initiation of proposal for appointment of Judges in the High Courts vests
with the Chief Justice of the High Court. As per the Memorandum of Procedure, the
Chief Justice of the High Court is required to initiate the proposals for filling up of
vacancies of Judges in the High Court six months prior to the occurrence of vacancies.

Appointment of Judges in the High Courts is a continuous collaborative process
between the Executive and the Judiciary, as it requires consultation and approval from
various Constitutional Authorities both at the State and Centre level. While every effort
is made to fill up the existing vacancies expeditiously, vacancies do keep on arising on
account of retirement, resignation or elevation of Judges and increase in Judge Strength.

Statement
Details of the vacancies of Judges of High Courts

(Ason 18.11.2019)

SI. No. Name of the High Court Vacancies
1 Allahabad 60
2. Andhra Pradesh 2
3 Bombay 2
4. Calcutta K7
5. Chhattisgarh 07
6. Delhi P&
7. Gauhati

8. Gujarat 24
9. Himachal Pradesh 03
10. High Court for Union territory of Jammu and (02)

Kashmir and Union territory of Ladakh

11. Jharkhand 06
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SI. No. Name of the High Court Vacancies
12. Karnataka P&
13. Kerala 15
14. Madhya Pradesh 2
15. Madras 2
16. Manipur 01
17. Meghalaya 01
18.  Orissa 13
19. Patna 2
20. Punjabi Haryana 36
21, Rajasthan )
22. Sikkim 0
23. Telangana u
24, Tripura 01
25. Uttarakhand 01
TotaL 421

Decision on recommendations of Collegium

1596. SHRIMATI CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:
CH. SUKHRAM SINGH YADAV:

Will the Minister of LAW AND JUSTICE be pleased to state:

(@ whether Government is considering to set a deadline for taking decision on
recommendations of Collegiums in matters of appointment, promotion and transfer of

Judges;

(b) whether it is a fact that Government is taking time to take decision on the
recommendations given by the Collegiums owing to which the number of pending
cases is increasing due to lack of timely appointment of Judges; and

tOriginal notice of the question was received in Hindi.
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(c) if so, the details thereof?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD): (a)
Timelines for processing of appointment of Judges of High Courts has been prescribed
in the Memorandum of Procedure prepared in 1998 pursuant to the Supreme Court
Judgement of October 6, 1993 (Second Judges case) read with their Advisory Opinion
of October 28,1998 (Third Judges case).

(b) and (c) The pendency of the cases is not only due to the vacant post of
Judges, but also due to the factors namely: (i) increasing number of State and central
legislation, (ii) accumulation of first appeals, (iii) continuation of ordinary civil jurisdiction
in some of the High Courts, (iv) Appeals against orders of quasi-judicial forums goings
to High Courts, (v) number of revision/appeals, (vi) frequent adjournments, (vii)
indiscriminate use of writ jurisdiction and (viii) lack of adequate arrangements to
monitor, track and bunch cases for hearing, and (ix) long duration of vacation period
of Court, (x) assigning work of administrative nature to the Judges, (xi) non-effective
implementation of the principle of res-judicata by the District Courts and High Courts
etc.

Arrears Committee for disposal of court cases

597. DR. AMEE YAJNIK: Will the Minister of LAW AND JUSTICE be pleased
to state:

(@ the total number of criminal and civil cases pending in the Supreme Court,
High Courts and Subordinate Courts in the country and the number of cases pending
for more than five years;

(b) the steps being taken by Government for speedy disposal of the cases in
various courts;

(c) the details of the States and Union Territories that have not constituted the
Arrears Committee for disposal of court cases pending for more than five years; and

(d) the details as by when they would be constituted?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD): (a)
Total number of cases pending in Supreme Court as on 01.11.2019 is 59,867. As per the
information available on the National Judicial Data Grid (NJDG), as on 17.11.2019, total
number of criminal and civil cases pending in High Courts and District and Subordinate
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Courts in the country and the number of cases pending for more than five years, is

as under:
Name Civil Criminal Writs Total Cases of
more than
5 years
High Courts 1900215 1268730 1309006 4477951  16,07,185
District & 8919298 22548495 - 31467793  66,32,686

Subordinate Courts

(b) The Government is committed to speedy disposal of cases and reduction in
pendency of cases to improve access to justice in line with the mandate under Article
39A of the Constitution. The Union Government has taken several initiatives to provide
an ecosystem for faster disposal of cases by the judiciary. The National Mission for
Justice Delivery and Legal Reforms, established in 2011 by the Government, has
adopted a coordinated approach to effect for phased liquidation of arrears and pendency
at various levels of judicial administration through many strategic initiatives, including
improving infrastructure [court halls and residential units] for Judicial Officers of District
and Subordinate Courts, leveraging Information and Communication Technology (ICT)
for better justice delivery, filling up of vacant positions of Judges in High Courts and
Supreme Court, reduction in pendency through follow up by Arrears Committees at
District, High Court and Supreme Court level, emphasis on Alternate Dispute Resolution
(ADR) and initiatives to fast track special type of cases. The number of District and
Subordinate Courts has increased from 19518 in 2014 to 23566 at present. As on
30.09.19, 704 Fast Track Courts are functional for heinous crimes, crimes against women
and children, family and matrimonial disputes, etc. Further, Government has approved
a scheme for setting up 1023 Fast Track Special Courts across the country for expeditious
disposal of pending 166882 cases under Rape and POCSO Act.

In addition, all stakeholders including Judicial Officers can access information
relating to judicial proceedings/decisions of computerized District and Subordinate
Courts and High Courts on the National Judicial Data Grid (NJDG). Currently litigants
can access case status information in respect of over 12.23 crore pending and disposed
cases and more than 10.26 crore orders / judgments pertaining to these computerized
courts from NJDG. Also, Pending cases are considered and disposed in Lok Adalats
conducted under National Legal Services Authority (NALSA). 172.60 lakh pending
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cases have been settled in National Lok Adalat from 2015 till date while 88.40 lakh
pending cases have been settled in Regular Lok Adalats during 2015-16 to
June, 20109.

(c) Pursuant to the Joint Conference of the Chief Ministers of the States and
Chief Justices of the High Courts in 2015 it was resolved that all High Courts would
constitute an Arrears Committee. The then Minister of Law and Justice had written to
the Chief Justices of High Courts requesting them to apprise the Government of the
steps being taken by them to address the issue of pendency especially regarding cases
pending for more than 5 years. As per available information, all the High Courts and
District and Subordinate Courts have established Arrears Committees. Arrears Committee
has also been established in the Supreme Court of India.

(d) Does not arise in view of (c) above.
Pendency of cases in District Courts

598. SHRI NEERAJ SHEKHAR: Will the Minister of LAW AND JUSTICE be

pleased to state:

(@ the details of the pending court cases in District Courts in the country, as

on date, State-wise;

(b) the details of the District Courts in the country which had zero pendency

during 2018 on any specific date, State-wise;

(c) the details of District Courts in UT of Delhi and Uttar Pradesh which had

zero pendency during 2019 on any specific date, court-wise; and
(d) the steps proposed to reduce pendency in District Courts?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD): (a)
As per data available on the National Judicial Data Grid (NJDG), details of cases
pending in the District and Subordinate Courts, State-wise, is given in the Statement

(See below).

(b) As per the available information that can be gathered from NJDG, it is
observed that there was no Court Establishment/District Court in the country which

had zero pendency during 2018.
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(€) As per the available information that can be gathered from NJDG, it is
observed that there was no Court Establishment/District Court in the UT of Delhi and
Uttar Pradesh which had zero pendency during 2019.

(d) Disposal of cases in courts is within the domain of judiciary. Timely disposal
of cases in courts depends on several factors which, inter-alia, include availability of
adequate number of judges, supporting court staff and physical infrastructure, complexity
of facts involved, nature of evidence, co-operation of stake holders viz. bar, investigation
agencies, witnesses and litigants and proper application of rules and procedures.

The Union Government is committed to speedy disposal of cases and reduction
in pendency of cases to improve access to justice in line with the mandate under Article
39A of the Constitution. The Union Government has taken several initiatives to provide
an ecosystem for faster disposal of cases by the judiciary. The National Mission for
Justice Delivery and Legal Reforms, established by the Union Government in 2011, has
adopted many strategic initiatives, including improving infrastructure [court halls and
residential units] for Judicial Officers of District and Subordinate Courts, leveraging
Information and Communication Technology (ICT) for better justice delivery, filling up
of vacant positions of Judges in High Courts and Supreme Court, reduction in pendency
through follow up by Arrears Committees at District, High Court and Supreme Court
level, emphasis on Alternate Dispute Resolution (ADR) and initiatives to fast track
special type of cases. The major achievements during the last five years under various
initiatives are as follows:

a.  Improving infrastructure for Judicial Officers of District and Subordinate
Courts: As on date, ¥ 7,453.10 crores has been released since the inception
of the Centrally Sponsored Scheme (CSS) for Development of Infrastructure
Facilities for Judiciary in 1993-94. Out of this, ¥4,008.80 crores (which is
53.79% of the total amount released till date) has been released to the States
and UTs since April, 2014. The number of court halls has increased from
15,818 as on 30.06.2014 to 19,414 as on date and number of residential units
has increased from 10, 211 as on 30.06.2014 to 17,103 as on date under this
scheme. In addition, 2,822 court halls and 1,869 residential units are under
construction.

b.  Leveraging Information and Communication Technology (ICT) for improved
justice delivery: Government has been implementing the e-Courts Mission
Mode Project throughout the country for Information and Communication
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Technology enablement of district and subordinate courts. Number of
computerized District and Subordinate courts has increased from 13,672 to
16,845 registering an increase of 3,173 during 2014 till date. New and user-
friendly version of Case Information Software developed and deployed at
all the computerized District and Subordinate Courts. All stakeholders
including Judicial Officers can access information relating to judicial
proceedings/decisions of computerized District and Subordinate Courts and
High Courts on the National Judicial Data Grid (NJDG). Currently, case
status information in respect of over 12.23 crore pending and disposed
cases and more than 10.26 crore orders / judgments pertaining to these
computerized courts is available on NJDG. eCourts services such as details
of case registration, cause list, case status, daily orders and final judgments
are available to litigants and advocates through eCourts web portal, Judicial
Service Centres (JSC) in all computerized courts, eCourts Mobile App, email
service, SMS push and pull services.

c.  Filling up of vacant positions in Supreme Court, High Courts and District
and Subordinate Courts: From 01.05.2014 to 14.11.2019, 35 Judges were
appointed in Supreme Court. 478 new Judges were appointed and 427
Additional Judges were made permanent in the High Courts. Sanctioned
strength of Judges of High Courts has been increased from 906 in May, 2014
to 1079 currently. Sanctioned and working strength of Judicial Officers in
District and Subordinate Courts has been increased as follows:

As on Sanctioned Strength Working Strength
31.12.2013 19,518 15,115
14.11.2019 23,566 17,342

d.  Reduction in Pendency through / follow up by Arrears Committees: In
pursuance of resolution passed in Chief Justices' Conference held in April,
2015, Arrears Committees have been set up in High Courts to clear cases
pending for more than five years. Arrears Committees have been set up
under District Judges too. Arrears Committee has been constituted in the
Supreme Court to formulate steps to reduce pendency of cases in High
Courts and District Courts.
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Emphasis on Alternate Dispute Resolution (ADR): Commercial Courts Act,
2015 (as amended on 20th August, 2018) stipulates mandatory pre-Institution
mediation and settlement of commercial disputes. Amendment to the
Avrbitration and Conciliation Act,1996 has been made by the Arbitration and
Conciliation (Amendment) Act 2015 for expediting the speedy resolution of
disputes by prescribing timelines.

Initiatives to Fast Track Special Type of Cases: As on 30.09.2019,704 Fast
Track Courts are functional for heinous crimes, crimes against women and
children, family and matrimonial disputes, etc. Further, Government has
approved a scheme for setting up 1023 Fast Track Special Courts across the
country for expeditious disposal of pending 166882 cases under Rape and
POCSO Act.

Lok Adalats: Pending cases are considered and disposed in Lok Adalats
conducted under National Legal Services Authority (NALSA). 172.60 lakh
pending cases have been settled in National Lok Adalat from 2015 till date
while 88.40 lakh pending cases have been settled in Regular Lok Adalats
during 2015-16 to June, 2019.

Statement

State-wise pending cases in District and Subordinate Courts

Sl Name of States/ Number of Cases pending in District

No. UTs and Subordinate Courts as on
14.11.2019

1 2 3

1 Andaman and Nicobar Islands -

2. Andhra Pradesh 558144

3 Telangana 553032

4. Arunachal Pradesh -

5. Assam 296205

6. Bihar 2839812

7. Chandigarh 47132
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1 2 3

8. Chhattisgarh 275552
9. Dadra and Nagar Haveli 3091
10.  Daman and Diu 2203
11.  Delhi 832229
12. Goa 46462
13, Gujarat 1604461
14, Haryana 852700
15, Himachal Pradesh 287555
16.  Jammu and Kashmir 174640
17.  Jharkhand 383212
18.  Karnataka 1546631
19.  Kerala 1275520
20.  Lakshadweep -
21.  Madhya Pradesh 1420511
22.  Maharashtra 3760171
23.  Manipur 9879
24.  Meghalaya 8851
25.  Mizoram 2560
26.  Nagaland -
27.  Odisha 1220696
28.  Punjab 631132
29.  Rajasthan 1654941
30. Sikkim 1180
31 Tamil Nadu 1158027
32.  Puducherry -
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1 2 3

33, Tripura 24190

34.  Uttar Pradesh 7504678

35, Uttarakhand 197858

36.  West Bengal 2275633
TortaL 3,14,48,888

Source: NJDG Web portal.
Note: Data on District and Subordinate Courts in the States of Arunachal Pradesh, Nagaland, and
Union Territories of Andaman and Nicobar Islands, Lakshadweep, and Puducherry are not available
on the web-portal of NJDG.

Vacant posts in Central Services

599. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the PRIME MINISTER
be pleased to state:

(@ whether it is a fact that various posts are lying vacant in the Central

Government Services;
(b) if so, the details thereof, categorywise;

(c) whether any measures have been taken by Government to fill up the vacant

posts in Government services in a timebound manner for various categories; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) and (b) The details of the
group-wise vacancies in the Central Government as on 01.03.2018, is as under:-

Vacancies Total
Groups 'A’ Group 'B' Group (non- Group'C
(Gazetted) Gazetted)
19896 29333 60305 574289 683823

(c) and (d) Based on the vacancies reported by user Departments, the Staff
Selection Commission (SSC) has started recruitment process to fill up 1,05,338 posts
during the year 2019 and 2020. During 2017-18, Centralized Employment Notifications
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(CENS) for 1,27,573 combined vacancies of various Group 'C and Level-1 posts were
notified by the Ministry of Railways/Railway Recruitment Boards (RRBs) - for new and
future vacancies to arise in two years time. Another five CENs covering 1,56,138
vacancies of various Group 'C and Level-1 posts were also issued in 2018-19. The
Department of Posts have also conducted examination/notified to fill up 19522 vacancies,
other than those to be filled up through SSC, in various grades. Thus, recruitment
process to fill up 4,08,591 vacancies by the SSC, RRBs and Department of Posts, is in
progress.

To reduce the recruitment cycle, recruiting agencies have switched over to computer
based on line test, interview for non-gazetted posts has been discontinued w.e.f.
01.01.2016 and provisional appointment is being made pending verification of antecedents
of the candidates.

Representation of minorities in higher post
600. SHRI HUSAIN DALWAI: Will the PRIME MINISTER be pleased to state:

(@ the percentage of representation of Dalits, Muslims, OBCs and Adivasis in
Government as Secretary, Joint Secretary, Additional Secretary and Deputy Secretary
as of today and their total force; and

(b) the number of Dalits, Muslims, OBCs and Adivasis in Government who have
been promoted during the last three years to senior positions, the details thereof, State/
UT-wise?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) and (b) The representation
based data is collected only at the time of initial recruitment. Appointment/promotion
to senior positions is not on representation basis and such data is accordingly not
maintained.

Special recruitment drive for SCs/STs

1601. SHRIMATI KANTA KARDAM: Will the PRIME MINISTER be pleased to
state:

(@) the details of the special recruitment drive for Scheduled Castes/Scheduled
Tribes in all Government Departments and Central Public Sector Undertakings during
the last three years;

tOriginal notice of the question was received in Hindi.
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(b) the total number of such vacancies in various departments for which
candidates are to be recruited under SCs/STs category; and

(c) the details of programmes run by Government for filling up all the existing
vacancies for SCs/STs?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) to (c) Department of
Personnel and Training (DoPT) has issued general instructions to all Ministries/
Departments to constitute an In-House Committee for identification of backlog reserved
vacancies, to study the root cause of such vacancies, to initiate measures to remove
the factors causing such vacancies and to fill them up through Special Recruitment
Drives. Details regarding such Drives conducted by each Ministry/Department are not
maintained by DoP&T. However, DoPT monitors the progress with regard to filling up
of backlog reserved vacancies for Scheduled Castes (SCs), Scheduled Tribes (STs) and
Other Backward Classes (OBCs) in ten Ministries/Departments, having more than 90
per cent of the employees of Central Government.

As per the data provided by six Ministries/Departments (which includes data
relating to Public Sector Banks, Financial Institutions, Central Public Sector Undertakings
etc.), as on 31.12.2017, out of 13968 backlog vacancies for SCs and 11040 backlog
vacancies for STs, 6186 backlog vacancies for SCs and 4137 backlog vacancies for STs
were filled up. As on 01.01.2018, 7782 backlog vacancies for SCs and 6903 backlog
vacancies for STs remained unfilled.

Besides the above six, three more Ministries/ Departments have informed that as
on 31.12.2018, out of 9624 backlog vacancies for SCs and 8659 backlog vacancies for
STs, 7911 backlog vacancies for SCs and 6129 backlog vacancies for STs were filled
up. As on 01.01.2019,1713 backlog vacancies for SCs and 2530 backlog vacancies for
STs remained unfilled.

Backlog vacancies for SCs/STs
1602. DR. KIRODI LAL MEENA: Will the PRIME MINISTER be pleased to state:

(@ the number of posts still lying vacant in various departments of the Central

Government, cadre-wise and category-wise;

tOriginal notice of the question was received in Hindi.
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(b) whether Government has any proposal for filling backlog vacancies of

Scheduled Castes/Scheduled Tribes and other reserved categories; and

(c) if so, the details thereof and the action being taken to fill up these

vacancies?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) to (c) The number of
vacant posts of Central Government Civilian Employees, as on March 1, 2018, in Group
A, Group B (Gazetted), Group B (Non-Gazetted) and Group C was 19896, 29333, 60305
and 574289, respectively.

Department of Personnel and Training (DOPT) has already issued instructions to
all Ministries/ Departments to constitute an In-house Committee for identification of
backlog reserved vacancies, to study the root cause of such vacancies, to initiate
measures to remove the factors causing such vacancies and to fill them up through

Special Recruitment Drives.

The DOPT monitors the progress in filling up of backlog reserved vacancies for
Scheduled Castes (SCs), Scheduled Tribes (STs) and Other Backward Classes (OBCs)
with ten Ministries/Departments, having more than 90 per cent of the employees in

Central Government.

Out of these ten Ministries/Departments, six Ministries/Departments have informed
that as on 31.12.2017, out of 13968 backlog vacancies for SCs, 11040 backlog vacancies
for STs and 20044 backlog vacancies for OBCs, 6186 backlog vacancies for SCs,4137
backlog vacancies for STs and 9185 backlog vacancies for OBCs were filled up. As on
01.01.2018, 7782 backlog vacancies for SCs, 6903 backlog vacancies for STs and 10859

backlog vacancies for OBCs remained unfilled.

Besides the above six, three more Ministries/Departments have informed that as
on 31.12.2018, out of 9624 backlog vacancies for SCs,8659 backlog vacancies for STs
and 7293 backlog vacancies for OBCs, 7911 backlog vacancies for SCs, 6129 backlog
vacancies for STs and 5520 backlog vacancies for OBCs were filled up. As on 01.01.2019,
1713 backlog vacancies for SCs, 2530 backlog vacancies for STs and 1773 backlog

vacancies for OBCs remained unfilled.



Written Answers to [21 November, 2019] Unstarred Questions 341

Giving statutory status to CBI

603. DR.T. SUBBARAMI REDDY:
SHRI VAIKO:

Will the PRIME MINISTER be pleased to state:

(@  whether the Chief Justice of India made a plain speaking at a CBI programme
pointing out that CBI had not been able to meet the standards of judicial scrutiny in
a number of high profile and politically sensitive cases;

(b) if so, the response of Government;

(c) total number of high profile and politically sensitive cases registered in
various CBI courts and their status, during the last three years;

(d) whether Government would make efforts to delink crucial aspects of CBI
from the overall administrative control of Government and giving CBI a statutory
status, through legislation; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) and (b) CBI has informed
that during the D.P. Kohli Memorial Lecture held on 13th August, 2019, at Vigyan
Bhawan, New Delhi, the then Chief Justice of India, Hon'ble Mr. Ranjan Gogoi delivered
a lecture on the topic "The Role of Police in Strengthening Justice Delivery", touching
on issues related to legal ambiguity which he felt had an impact on the working of the
agency. He also spoke about the current challenges and roadmap in the future for the
agency.

(c) CBI has registered a total of 160 cases (RC/PE) against the officers of Joint
Secretary and above level, Board level officers in Banks and PSUs and politicians
during the last three years i.e. 2016, 2017, 2018 and 2019 (upto 31.10.2019). The year-
wise break-up alongwith present status of these cases is given in the Statement-I, Il
and 111 respectively (See below).

(d) and (e) CBI derives its powers as Delhi Special Police for the investigation of
crimes under the Delhi Special Police Establishment Act, 1946. The Central Government
does not interfere in the investigation of cases carried out by CBI. The Director, CBI
has been vested with greater financial and administrative powers.
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Statement-1

Details of cases registered against joint secretary and above level officers during
the last three years i.e. 2016, 2017, 2018, 2019

(upto 31.10.2019)

Year No. of Present status
cases
registered ul PE converted UT RDA Closed
into RC

2016 10 5 1 1 - 3

2017 26 14 1 3 3 5

2018 14 12 1 - 1 -

2019 (upto 4 4 - - - -

31.10.2019)

ToTAL ! b 3 4 4 8
Statement-11

Details of cases registered against board level officers in banks and PSUs during
the last three years i.e. 2016, 2017, 2018, 2019 (Upto 31.10.2019)

Year No. of cases Present status
registered PE uT RDA Closed
converted
into RC

2016 12 3 1 2 1 5
2017 15 7 1 4 - 3
2018 16 12 1 1 - 2
2019 (upto 7 6 - 1 - -
31.10.2019)
ToTAL 50 28 3 8 1 10
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Statement-111

Details of cases registered against politicians during the last three years i.e.
2016, 2017, 2018, 2019 (Upto 31.10.2019)

Year No. of cases Present status
registered ul PE ut RDA Closed
converted
into RC

2016 1 4 2 4 - 1
2017 18 5 5 3 1 4
2018 13 6 4 2 - 1
2019 (upto 14 n - 2 - 1
31.10.2019)
ToTAL 56 26 1 n 1 7

Secretaries in Ministries/ Departments
604. SHRI K. SOMAPRASAD: Will the PRIME MINISTER be pleased to state:

(@ the number of Secretaries in various Ministries/Departments of Government;
and

(b) the number of Secretaries belonging to SCs/STs, Ministry/Department-wise?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) The number of Secretaries
in various Ministries/Departments of Government is 82.

(b) There is one Secretary each belonging to SCs/STs in Department of
Empowerment of Persons with Disabilities, Department of Land Resources, Department
of Pharmaceuticals and Ministry of Labour and Employment.

Complaints against board level officers of several PSUs, CPSEs and Banks

605. SHRI DHIRAJ PRASAD SAHU: Will the PRIME MINISTER be pleased to
state:

(@ whether Government has received any complaints against board level officers
of PSUs, CPSEs and Banks;
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(b) if so, the names of board level officers of PSUs, CPSEs and Banks against
whom complaints of currupt practices have been received, case-wise details
thereof;

(c) the details of complaints investigated and action taken against those guilty
officers, whether by CVVC or CBI, the details of last three years and the current year,
name and designation-wise; and

(d) whether many cases are still pending for investigation as on date, if so, the
details thereof and reaction of Government in these pending matters?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) to (d) The name-wise/case-
wise data, inter alia, for board level officers of PSUs, CPSEs and Banks is not
maintained by the Central Vigilance Commission (CVC).

Further, as per information provided by Central Bureau of Investigation (CBI), the
details of total number of cases registered in CBI against board level officers of several
PSUs, CPSEs and Banks/Financial Institutions during the last three years, i.e., 2016,
2017, 2018 and 2019 (upto 31.10.2019) and status thereof, is as under:—

Year Total Cases Cases Under  Cases Under Cases
cases Closed Investigation Trial Converted
to RC/PE
2016 16 (05} (05} (05} 01
2017 16 02 07 (05} (024
2018 16 02 0] (024 3
2019 (upto (0} 00 06 00 00
31.10.19)
ToTAL 53 (0] 20 12 06

Irregularities in fixation of seniority
606. DR. SANTANU SEN: Will the PRIME MINISTER be pleased to state:

(@  whether Government has received complaints regarding irregularities in fixation
of seniority in various Ministries or Department and if so, the details thereof;
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(b) the details of procedure followed in fixation of seniority; and
(c) the action taken by the Ministry in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) to (c) The Department of
Personnel and Training (DoP&T), being the nodal Department on policy relating to
seniority, has prescribed guidelines on determination of seniority in Central Civil Services
and Civil Posts, which are to be followed by the Administrative Ministries/Departments.

Whenever complaints regarding fixation of seniority are received, these references
are forwarded to the respective Cadre Controlling Authorities with whom the details of
the cases are available, for taking appropriate action. Details regarding action taken by
the Cadre Controlling Authorities on such references are, however, not maintained
centrally.

Wherever clarifications/interpretation of Rules/Instructions are sought by the
Cadre Controlling Authorities, DoP&T renders its advice in respect of such references.

Vacancies in administrative services
607. DR. VIKAS MAHATME: Will the PRIME MINISTER be pleased to state:

(@ whether Government has taken any steps to end the deficit of officers in

administrative services;
(b) if so, the details thereof, if not, the reasons therefor;

(c) whether Government is considering various options including increase in
intake of officers selected through civil services examinations and has expedited efforts
to fill up these posts;

(d) if so, the details thereof and the present status for each State and the basis
adopted for selection of posts in each State; and

(e) the steps taken by Government on the pending requests from each State in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) to (€) The occurrence of
vacancies and filling them is an ongoing process. To ensure optimal intake of directly



346  Written Answers to [RAJYA SABHA] Unstarred Questions

recruited (DR) Indian Administrative Service (IAS) Officers, Government has decided
to annually recruit 180 IAS DR Officers from Civil Services Examination (CSE)-2012 till
CSE-2020.

Further, induction of officers by promotion/selection to All India Services from
State Civil Services is also a continuous process. Based on the available year-wise
vacancies in each cadre and on the proposals of the State Governments concerned,
recruitments are done as per the recommendations of Selection Committee Meeting
convened by Union Public Service Commission(UPSC).

Statutory status to CBI
608. KUMARI SELJA: Will the PRIME MINISTER be pleased to state:

(@ whether Government is aware that Chief Justice of India had stated that the
Central Bureau of Investigation (CBI) be given a Statutory status;

(b) if so, the details thereof;

(c) the steps taken by Government to ensure that CBI functions as an effective
and impartial investigation agency;

(d) whether there are a large number of vacancies in ranks like the executive,
law officer and technical officer; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) and (b) CBI has informed
that during the D.P. Kohli Memorial Lecture held on 13th August, 2019, at Vigyan
Bhawan, New Delhi, the then Chief Justice of India, Hon'ble Mr. Ranjan Gogoi delivered
a lecture on the topic "The Role of Police in Strengthening Justice Delivery", touching
on issues related to legal ambiguity which he felt had an impact on the working of the
agency. He also spoke about the current challenges and roadmap in the future for the
agency.

(c) CBI derives its powers as Delhi Special Police for the investigation of crimes
under the Delhi Special Police Establishment Act, 1946. The Central Government does
not interfere in the investigation of cases carried out by CBI. The Director, CBI has
been vested with greater financial and administrative powers.

(d) and (e) The position in these designations in CBI as on 31.10.2019 is as under:-
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Designation Sanctioned Strength  Actual Strength Vacancy
Executive Ranks 5000 4140 860
Law Officers 370 2% T4
Technical Officers 162 67 9%

The CBI is taking active steps to fill up these vacancies.
Implementation and monitoring of Food Security Act

609. SHRI ANAND SHARMA: Will the Minister of PLANNING be pleased to
state:

(@ whether Government's attention has been drawn to India's rank falling to 102
out of 117 countries in the Global Hunger Index below Bangladesh, Nepal and Pakistan;

(b) if so, the details thereof and the reasons therefor;

(c) whether India has highest share of child wasting which rose from 15.5 per
cent to 20.8 per cent and child stunting at 30.9 per cent;

(d) steps proposed to address the challenge of undernourishment, starvation

and malnutrition among infants/children and caring mothers; and

(e) steps taken in coordination with States to implement and monitor the Food
Security Act to ensure distribution of essential commodities?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO INDERJIT
SINGH): (a) Yes, Sir.

(b)  As per the methodology cited in the Global Hunger Index, 2019, it is mentioned
that the Index has been calculated based on the following four indicators:—

() the percentage of population that is undernourished;
(i) the percentage of children under five years old who suffer from wasting;

(iii) the percentage of children under five years old who suffer from stunting;
and

(iv) child mortality.
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As per the last available National Family Health Survey (NFHS-4) conducted in
year 2015-16, the following data is available for two of the indicators used in the Index:—

. Prevalence of stunting- 38.4%
. Prevalence of wasting- 21.0%

(c) and (d) Yes, Sir. The Government of India (Ministry of Women and Child
Development and Ministry of Health and Family Welfare in convergence with other
Ministries/Departments) is committed towards tackling the mentioned challenges. Some
of the recent initiatives of various Ministries/Departments are: Swasthaya Bharat
Mission, Anaemia Mukt Bharat, POSHAN Abhiyaan, Pradhan Mantri Matru Vandana
Yojana, etc.

(e) Targeted Public Distribution System (TPDS) is now governed as per the
provisions of the National Food Security Act, 2013 (NFSA), which is operated under
the joint responsibility of the Central and State/Union Territory (UT) Governments.
Central Government is responsible for procurement, allocation and transportation of
foodgrains up to the designated depots of the Food Corporation of India. The operational
responsibilities for allocation of foodgrains within the States/UTs, identification of
eligible beneficiaries/ families, issuance of ration cards to them, distribution of foodgrains
to eligible beneficiaries under IPDS and supervision over and monitoring of functioning
of Fair Price Shops (FPSs) etc. rest with the concerned State/UT Government. At
present, the Act is being implemented in all the States/UTs and about 80 crore persons
are covered to get food grains at highly subsidized prices of ¥3/2/1 per kg. for rice/
wheat/coarse grains. There is regular monitoring and review to ensure seamless
implementation of the Act. Advisory is issued by the Ministry of Consumer Affairs,
Food and Public Distribution, Department of Food and Public Distribution from time to
time to all States and UTs to strengthen their grievance redressal machinery and ensure
the smooth functioning of the Act.

Backward districts of Konkan region

1610. SHRI NARAYAN RANE: Will the Minister of PLANNING be pleased to
state:

(@ whether it is a fact that some districts in Konkan region of Maharashtra have
been declared as backward districts;

tOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof; and

(c) the steps taken to redress the backwardness of Konkan region and to what
extent the desired success is achieved with these steps regarding backwardness of

Konkan region?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO INDERJIT
SINGH): (a) to (c) Though overall development of all regions of the State is primarily
the responsibility of the State Government, however, the Central Government
supplements in their efforts through implementing various Centrally Sponsored Schemes.
The Centrally Sponsored Scheme of "Backward Region Grant Fund (BRGF)-District
Component™" Scheme has been delinked from support of the Central Government since
2015-16. Following the acceptance of recommendations of Fourteenth Finance
Commission for increased devolution to the States, the States share in the net proceeds
of union taxes has been enhanced from 32% to 42% resulting in the increased fund
transfer to the State.

Further, NITI Aayog has identified 117 districts in 28 States as Aspirational
Districts with an aim to quickly and effectively transform these districts. This programme
focuses closely on improving people's ability to participate fully in the developing
economy. The core areas of focus are health and nutrition, education, agriculture and
water resources, financial inclusion and skill development and basic infrastructure. In
this programme, four districts of Maharashtra; Nandurbar, Gadchiroli, Osmanabad and
Washim are included.

Preparations for Chandrayaan-3 Mission
611. SHRI SASMIT PATRA: Will the PRIME MINISTER be pleased to state:

(@ whether the Department of Space is planning for Chandrayaan-3 (3rd Mission
to Moon);

(b) if so, by when Chandrayaan-3 would be commissioned; and

(¢) what has been learned from Chandrayaan-2 that could bring about the
success of Chandrayaan-3?

THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA
SINGH): (a) Yes, Sir.
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(b) ISRO has drawn out a roadmap of lunar exploration missions to master the
technologies required. This roadmap has been presented to the space commission.
Based on the final analysis and recommendations of the expert committee, work on

future lunar missions is progressing.

(c) The expert committee has analyzed the flight data and extensive simulations
were carried out to re-construct the flight behavior. The recommendations of the expert

committee will be implemented in future lunar missions.
Commercial exploitation of space research and development
612. SHRI MANISH GUPTA: Will the PRIME MINISTER be pleased to state:

(@ the name and objectives of the new company to commercially exploit the
research and development work carried out by the Indian Space Research Organisation
(ISRO) and its constituent units, the details thereof;

(b) whether private industry in the country would benefit from the initiatives
taken, if so, the details thereof;

(c) the details of spin-off technologies and products which can be marketed in
India and abroad; and

(d) whether Government could earn substantial foreign exchange through sale
of these products abroad, if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA
SINGH): (a) A new company by name, "New Space India Limited (NSIL)", has been
incorporated on 06th March 2019, as a wholly owned Government of India Undertaking/
Central Public Sector Enterprise (CPSE), under the administrative control of Department
of Space (DOS) to commercially exploit the research and development work of Indian
Space Research Organisation (ISRO).

Mandate of NSIL includes viz. (i) Small Satellite technology transfer to industry
wherein NSIL will obtain license from DOS/ISRO and sub-license it to industries; (ii)
Manufacture of Small Satellite Launch Vehicle (SSLV) in collaboration with Private
Sector; (iii) Productionisation of Polar Satellite Launch Vehicle (PSLV) through Indian
Industry; (iv) Productionisation and marketing of Space based services, including
launch and application; (v) Transfer of technology developed by ISRO Centres and
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constituent institutions of DOS; (vi) Marketing of spin-off technologies and products,
both in India and abroad; and (vii) Any other subject which Government of India deems
fit.

(b) Yes, Sir. With the activity plan and the mandate set for NSIL, Indian industries
are likely to see a major spur in their growth in the space sector. This initiative would
further enable scaling up the manufacturing and production base in Indian industries
towards meeting the growing needs of Indian space programme and exploiting the
opportunities available in the global space market.

() All the involved technologies related to ISRO's small satellite and its sub-
systems that could be transferred to Indian industries for productionisation which
eventually would cater to national demand as well as commercial needs of domestic and
global market. This activity is also likely to give rise to several spin-off technologies

that could be marketed nationally and globally.

(d) Yes, Sir. Through the sale of products related to small satellite, sub-system
technology and the spin-off products in domestic and global market, foreign exchange

revenue will be generated.
Technology transfer of Li-ion Cell developed by ISRO

613. SHRI SHAMBHAJI CHHATRAPATI: Will the PRIME MINISTER be pleased

to state:

(@ whether ISRO has developed an in-house Li-ion Cell Technology and had
invited domestic industries to establish production facilities within the country in June,
2018;

(b) if so, the details thereof;

(c) what has been the response of domestic industries on the offer of ISRO;

and

(d) how efficient is the ISRO technology in comparison to the best technology
available globally?

THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA
SINGH): (a) Yes, Sir.
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(b) and (c) As a response to ISRO's Request for Qualification (RFQ), 157 industries
responded, out of which 10 industries were selected through proper scrutiny by an
expert committee. Technology transfer agreement has been signed with 6 industries and
one week in-house technical training was also provided for the representatives from
these industries.

(d) ISRO's Lithium-lon battery technology is at par with similar technologies
available across the world.

Establishment of incubation centres by ISRO

614. SHRI R. VAITHILINGAM: Will the PRIME MINISTER be pleased to
state:

(@ whether it is a fact that ISRO is considering to establish six incubation
centres in various parts of the country;

(b) if so, the details thereof;

(c) whether it is also a fact that the students will be allowed to use these centres
for R&D purposes;

(d) whether it is also a fact that the ISRO will ask students to address problems
and buy solution from them; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA
SINGH): (a) Yes, Sir.

(b) The details of the six space technology incubation centres are as

below:—

SLLNo.  Region Institute, Location

1 North Eastern National Institute of Technology, Agartala, Tripura

2. Northern Dr. B.R. Ambedkar National Institute of Technology,

Jalandhar, Punjab

3 Southern National Institute of Technology, Tiruchirappalli, Tamil Nadu
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SI. No. Region Institute, Location

4. Western Visvesvaraya National Institute of Technology, Nagpur,
Maharashtra

5. Eastern National Institute of Technology, Rourkela, Odisha

6. Central Maulana Azad National Institute of Technology, Bhopal,

Madhya Pradesh

(c) and (d) Yes, Sir.

(e) Relevant issues faced in various ISRO Centres shall be provided to these
space technology incubation centres for developing solutions.

Target for GDP level

615. DR. SUBRAMANIAN SWAMY: Will the Minister of STATISTICS AND
PROGRAMME IMPLEMENTATION be pleased to state:

(@ the GDP in constant price, the rate of investment in percentage of GDP and
the household savings as a ratio of GDP, year-wise since 2013-14;

(b) whether Government has decided to target a GDP level of 5 trillion US
dollars by 2024; and

(c) whether this target is in constant prices or current prices?

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION (RAO INDERJIT SINGH): (a) The Gross Domestic
Product (GDP) at constant (2011-12) prices, the share of Gross Capital Formation (GCF)
and share of Household Savings to GDP at current prices during the period 2013-14
to 2017-18 is given below:

Item 2013-14 2014-15 2015-16 2016-17 2017-18
Gross Domestic 98,01,370 1,05,27,674 1,13,69,493 1,22,98,327 1,31,79,857
Product (GDP)

(X crore) at constant
(2011-12) Prices

Share of GCF to GDP 338 335 321 309 323
at current prices (in %)
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Item 2013-14 2014-15 2015-16 2016-17 2017-18

Share of Household 203 19.6 180 171 17.2
Saving to GDP at
current prices (in %)

(b) and (c) As per the Economic Survey 2018-19, Government has articulated the
vision of India becoming a USD 5 trillion economy by 2024-25 at current prices.

Details of CPI and IPI in last three years

1616. SHRI P. L. PUNIA: Will the Minister of STATISTICS AND PROGRAMME
IMPLEMENTATION be pleased to state:

(@) the details of Consumer Price Index during the last three years, year-wise;

(b) the details of Industrial Production Index during last three years, year-wise;
and

(c) efforts being made to stop fall in Consumer Price Index, the details thereof
for last three years?

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION (RAO INDERJIT SINGH): (a) to (c) The Ministry
of Statistics and Programme Implementation compiles monthly Consumer Price Index
(CPI1) and monthly Index of Industrial Production (11P). The annual CPIs/1IPs for the
year 2016-17, 2017-18 and 2018-19 are given below:

Description 2016-17 2017-18 2018-19
All India Annual CPI 130.3 135.0 139.6
All India Annual IIP 120.0 125.3 130.1

Note: Average of 12 months' CPIs/IIPs have been taken to arrive at annual CPIs/IIPs for the

respective financial year.

The CPI is based on prices of goods and services collected from rural and urban
markets. Government has taken several steps to improve the supply of goods to the
markets to stabilize prices like Minimum Support Price (MSP), Minimum Export Price
(MEP), National Food Security Mission (NFSM), Mission for Integrated Development
of Horticulture (MIDH) and Price Stabilization Fund (PSF).

tOriginal notice of the question was received in Hindi.
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Utilisation of MPLAD funds and its release to States

617. SHRI PARIMAL NATHWANI: Will the Minister of STATISTICS AND
PROGRAMME IMPLEMENTATION be pleased to state:

(@ whether impediments are coming in the way of full utilisation of MPLAD
funds due to non-submission of utilisation certificate and other reasons;

(b) if so, whether Government proposes to transfer MPLAD funds to the districts
on yearly basis and if so, the details thereof and if not, the reasons therefor;

(c) whether Government has received some suggestions in this regard,;
(d) if so, the details thereof and the action taken thereon; and

(e) the number of districts which have been provided entire funds for five years
i.e. 25 crore as on date, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION (RAO INDERJIT SINGH): (a) The release of funds
under Member of Parliament Local Area Development Scheme (MPLADS) is governed
by the scheme guidelines. It is seen that non-submission of requisite documents and
certificates timely by the State Nodal District Authorities, is the primary cause for delay
in disbursal of MPLADS funds. However, during the financial year 2018-19 out of the
total allocation of T 3950 crores of MPLAD funds, ¥ 3949.5 crores (i.e. 99.99%) was
released.

(b) to (d) The recommendation for releasing annual entitlement of ¥ 5 crore in one
installment has been received from Members of Parliament as well as the Rajya Sabha
Committee on MPLADS. The proposal was examined in the Government and it has been
decided to continue with the existing scheme of disbursal.

(e) The State-wise districts which have been provided entire fund for five years
i.e. ¥25 crore during the 16th Lok Sabha are as follows:—

SI. No. State No. of Districts received entire fund
of 5 years i.e. T 25 crores

1 2 3
1 Andaman and Nicobar Islands 1
2. Andhra Pradesh 3
3. Arunachal Pradesh 2
4, Assam 4
5. Bihar 18
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1 2 3
6. Chandigarh 1
7. Chhattisgarh 9
8. Gujarat 14
9. Haryana 6
10. Himachal Pradesh 4
11. Jammu and Kashmir 1
12. Jharkhand 2
13. Karnataka 6
14, Kerala 2
15. Madhya Pradesh 24
16. Maharashtra 5
17. Manipur 2
18. Mizoram 1
19. Nagaland 1
20. Odisha 7
21. Punjab n
22, Rajasthan 6
23. Tamil Nadu 19
24, Telangana 1
25. Uttar Pradesh 50
26. Uttarakhand 1
21. West Bengal 19

Development of Odisha’s textiles

618. SHRI SASMIT PATRA: Will the Minister of TEXTILES be pleased to state:

(@ the steps undertaken by Government to develop textiles in the State of

Odisha;

(b) the budgetary allocation and expenditure incurred towards development of

textiles in Odisha;

(c) the steps undertaken to improve the lives and livelihood of textile weavers

and workers in Odisha; and
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(d) the steps undertaken to encourage the growth of textiles in Odisha which
are facing competition from cheaper, machine-made textiles that are being imported?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) and (b)
In order to promote and develop various sectors/segments of the textiles and clothing
industry, the Government has been implementing various policy initiatives and schemes
which inter alia support/improve the lives and livelihoods of textile weavers through
employment generation and promotes production and export competitiveness of the
textile industry such as Amended Technology Upgradation Fund Scheme (A-TUFS),
Schemes for the development of the Powerloom Sector (Power-Tex), Schemes for Technical
Textiles, Scheme for Integrated Textile Parks (SITP), Scheme for Additional Grant for
Apparel Manufacturing Units under SITP (SAGAM), SAMARTH-The Scheme for
Capacity Building in Textile Sector (SCBTS), Jute (ICARE- Improved Cultivation and
Advanced Retting Exercise), Integrated Processing Development Scheme (IPDS),
National Handloom Development Progarmme, Comprehensive Handloom Cluster
Development Scheme (CHCDS), Silk Samagra, Integrated Wool Development Programme
(IWDP), North East Region Textiles Promotion Scheme (NERTPS), Rebate of State and
Central Taxes and Levies (ROSCTL) etc. The Government had also approved a special
package for textile sector with an outlay of ¥ 6000 crores to boost employment generation
and exports particularly in garmenting and made-ups. The above schemes are aimed at
promotion/upgradation of textile industries/units all over the country including Odisha.

Budgetary allocation of funds is not made State-wise. The funds are allocated
scheme-wise on pan India. However, indicative physical targets are allotted to States/
implementing agencies including in the State of Odisha and funds are released based
on viable proposals received and utilization of previous funds.

The details of the funds released under Central Sector Scheme "Silk Samagra" to
the Odisha State during last three years and current year is given below:—

Year Funds released (% In lakh)
2016-17 9.92
2017-18 11567
2018-19 21476
2019-20 113.06

(c) and (d) Government of India has implemented two special projects for
development of Tasar Silk in Mayurbhanj and Keonjhar Districts under Scheduled Cast
Sub Plan (SCSP) and Tribal Sub Plan (TSP) to support poor and socially backward
scheduled caste and tribal families through interventions in pre-cocoon, post cocoon
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and support service sectors for upliftment of their socio economic conditions. Besides,
under Multi-State tasar project, Mahila Kisan Sashktikaran Pariyojana (MKSP) is being
implemented in Odisha in the districts/areas to create sustainable livelihoods for the
marginalized households, especially women.

At present, one Powerloom service centre under Office of the Textile Commissioner,
Ministry of Textiles, Government of India is operating at Cuttack, Odisha to provide
various services viz. testing, training, consultancy and troubleshooting, design
development, conduction awareness programs and enrolling Powerloom weavers/workers
under Group Insurance Scheme.

Further, to develop Handloom Sector in the State of Odisha, the following steps
have been undertaken in the last three years and the current year:—

(i) 15 Block Level Clusters have been sanctioned and a sum of ¥ 9.09 crore has
been released involving 11016 beneficiaries.

(i) 20 Marketing Events have been sanctioned and a sum of ¥ 2.50 crore has
been released involving 37000 beneficiaries.

(iiiy Marketing incentives to the tune of ¥ 15.00 crore have been released involving
112768 beneficiaries.

(iv) In order to pervent imitation of handloom products by the others, following
products of Odisha have been registered under Geographical Indication (Gl)
products:-

*  Kotpad Handloom Fabric
*  Khandua Saree and Fabric
*  Sambalpuri Bandha Saree and Fabric
*  Bomkai Saree and Fabric
*  Odisha lkat
*  Behrampur Patta Saree and Jada
*  Habaspuri Saree and Fabric
*  Dhalapathar Parda and Fabric
*  Gopalpur Tussar Fabric
(v) 2876 beneficiaries have been disbursed loan worth 9.39 crore.

(vi) 41180 beneficiaries have been covered under Health Insurance Scheme,
24856 under Mahatma Gandhi Bunkar Bima Yojana (MGBBY), 9930 under
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Pradhan Mantri Jeevan Jyoti Bima Yojana (PMJJBY)/Pradhan Mantri Suraksha
Bima Yojana (PMSBY) and 3348 heneficiaries have been covered under
converged MGBBY.

(vii) 17.07 lakh kg. of yarn worth ¥ 138.42 crore has been supplied at mill Gate
Price and 12.56 lakh kg. og Yarn worth ¥ 107.21 crore has been supplied
under 10% subsidy component of Yarn Supply Scheme.

Promotion of handloom sector in Mahatma Gandhi's
150th Birth Anniversary

619. SHRI HARNATH SINGH YADAV:
SHRI VIJAY PAL SINGH TOMAR:

Will the Minister of TEXTILES be pleased to state:

(@ whether Government is making any plan to encourage handloom sector on
the occasion of 150th Birth Anniversary of Mahatma Gandhi;

(b) if so, the details thereof;

(c) whether Government would encourage people to use more handloom cloths,
if so, what measures have been taken by Government in this regard including other
programmes to be initiated by Government on the 150th Birth Anniversary of the Father
of the Nation; and

(d) if not, the reasons therefor, if so, details of the work done?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) and (b)
On the occasion of 150th Birth Anniversary of Mahatma Gandhi, the Government has
made plan to develop samples using Khadi yarn on handlooms, popularizing natural
and native grown fibres for clothing in handloom sector to create eco-friendly
environment, organizing camps in handloom concentrated areas for creating awareness
about the importance of wearing handloom cloths etc., for implementation through
Weavers' Service Centres (WSCs) spread across the country.

(c) and (d) Apart from the above plan, the Government of India, Ministry of
Textiles is implementing the following schemes for promotion and development of
handlooms and welfare of handloom weavers across the country:—

(1) National Handloom Development Programme (NHDP)

(20 Comprehensive Handloom Cluster Development Scheme (CHCDS)
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(3) Handloom Weavers' Comprehensive Welfare Scheme (HWCWS)
(4)  Yarn Supply Scheme (YSS)

Under the above schemes, financial assistance is provided for raw materials,
purchase of looms and accessories, design innovation, product diversification,
infrastructure development, skill upgradation, lighting units, marketing of handloom
products and loan at concessional rates.

A. National Handloom Development Programme (NHDP)

() Block Level Cluster: Introduced in 2015-16 as one of the components
of National Handloom Development Programme (NHDP). Financial
assistance upto ¥ 2.00 crore per BLC for various interventions such
as skill upgradation, Hathkargha Samvardhan Sahayata, product
development, construction of workshed, project management cost,
design development, setting up of common facility centre (CFC) etc.
is provided. Besides, financial assistance upto ¥ 50.00 lakh is also
available for setting up of one dye house at district level. The proposals
are recommended by the State Government.

(i) Handloom Marketing Assistance is one of the components of National
Handloom Development Programme. In order to provide marketing
platform to the handloom agencies/weavers to sell their products directly
to the consumers, financial assistance is provided to the States/eligible
handloom agencies for organising marketing events in domestic as
well as overseas markets.

(i) Weavers' Mudra Scheme: Under the Weavers' Mudra Scheme, credit
at concessional interest rate of 6% is provided to the handloom weavers.
Margin money assistance to a maximum of ¥ 10,000 per weaver and
credit guarantee for a period of three years is also provided. MUDRA
portal has been developed in association with Punjab National Bank
to cut down delay in disbursement of funds for margin money and
interest subvention.

(iv) Hathkargha Samvardhan Sahayata (HSS): Hathkargha Samvardhan
Sahayata (HSS) was introduced on 1st December, 2016 with an objective
to provide looms/accessories to the weavers to enhance their earnings
through improved productivity and quality of the handloom products.
Under the scheme, 90% of the cost of loom/accessory is borne by the
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V)

(vi)

(vii)

(viii)

Government of India while remaining 10% is borne by the beneficiary.
The Government of India's share is released directly in the bank account
of the beneficiary through designated agency.

Education of Handloom Weavers and their Children: Ministry of
Textiles has signed Memorandums of Understanding with Indira Gandhi
National Open University (IGNOU) and National Institute of Open
Schooling (NIOS) to secure educational facilities for the weavers and
their families. NIOS offers Secondary and Senior Secondary level
education with specialized subjects on design, marketing, business
development, etc. through distance learning mode for handloom
weavers, whereas IGNOU offers continuing education programs through
accessible and flexible learning opportunities relevant to the aspirations
of handloom weavers and their children for career progression.

Ministry of Textiles is providing reimbursement of 75% of the fee
towards admission to NIOS/IGNOU courses in case of SC, ST, BPL and
women learners belonging to handloom weavers' families.

"India Handloom™ Brand: During the celebration of 7th August. 2015
as National Handloom Day, 'India Handloom' Brand was launched by
Hon'ble Prime Minister for branding of high quality handloom products.
It promotes production of niche handloom products with high quality,
authentic traditional designs with zero defect and zero effect on
environment. Since its launch, 1232 registrations have been issued
under 122 product categories and sale of ¥ 722.57 crore has been
generated.

Initiatives with various leading brands has been undertaken to bring
out a separate range of handloom garments in their brand.

E-Commerce: In order to promote e-marketing of handloom products,
a policy frame work was designed and under which any willing
e-commerce platform with good track record can participate in online
marketing of handloom products. Accordingly, 23 e-commerce entities
have been engaged for on-line marketing of handloom products. A
total sales of ¥ 66.20 crore has been reported through the online portal.

Urban Haats are set up in the big towns/metropolitan cities to provide
adequate direct marketing facilities to the craft persons/weavers and



362  Written Answers to [RAJYA SABHA] Unstarred Questions

eliminate middle agencies. 38 such Urban Haats have been sanctioned
across the country so far.

B.  Comprehensive Handloom Cluster Development Scheme: The Comprehensive
Handloom Cluster Development Scheme (CHCDS) is implemented for
development of Mega Handloom Clusters covering atleast 15000 to 25,000
handlooms and financial assistance as Gol share from ¥ 40.00 to ¥70.00 crore
is in a period of five years. Eight mega handloom clusters taken up as
announced in the Budgets i.e. Varanasi, Sivasagar (2008-09), Virudhunagar,
Murshidabad (2009-10), Prakasam and Guntur districts and Godda&
neighbouring districts (2012-13), Bhagalpur and Trichy (2014-15).

Under the scheme, components like conducting Diagnostic Study, engaging
Designer, Product Development, Corpus for raw material, Construction of
Worksheds (for BPL/SC/ST/Women weavers), Skill up-gradation etc. are
fully funded by Government of India, while the components like Technology
up-gradation, lighting units funded 90% and other common infrastructural
projects like Design Studio, Marketing Complex, Value Addition Centres,
Publicity etc., are funded by the GOI to the extent of 80%.

C. Handloom Weavers' Comprehensive Welfare Scheme: Weavers
Comprehensive Welfare Scheme (HWCWS) is providing life, accidental and
disability insurance coverage under the components Pradhan Mantri Jivan
Jyoti Bima Yojana (PMJJBY), Pradhan Mantri Suraksha Bima Yojana (PMSBY)
and Converged Mahatma Gandhi Bunkar Bima Yojana (MGBBY).

D.  Yarn Supply Scheme: Yarn Supply Scheme is being implemented throughout
the country to make available all types of yarn at Mill Gate Price. The
scheme is being implemented through National Handloom Development
Corporation. Under the scheme freight is reimbursed and depot operating
charges @ 2% is given to depot operating agencies. A component of 10%
price subsidy also exists on hank yarn, which is applicable on cotton,
domestic silk, wool and linen yarn with quantity caps.

The Weavers' Service Centres (WSCs) have developed samples using Khadi yarn,
live demonstrations of handloom weaving activities have been organized, natural dyes
have been used in samples to create eco-friendly environment, exhibitions have been
organized displaying khadi handlooms and sale of handloom products, training/live
demo given to school children and youngsters for awareness about handloom fabrics/
cloths.
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Regulation/laws for social media

620. SHRI P. BHATTACHARYA: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@ whether it is a fact that Government is preparing the social media regulation/

laws to regulate social media; and
(b) if so, the details and salient/key features of these regulations?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI DHOTRE SANJAY SAMRAOQ): (a) and (b) Yes,
Sir. The social media platforms are intermediaries as defined in the Information Technology
(IT) Act, 2000. They have to follow certain due diligence as prescribed in the Information
Technology (Intermediaries Guidelines) Rules, 2011 notified under Section 79 of the IT
Act. Ministry of Electronics and Information Technology (MeitY) had proposed to
amend the said rules and the proposed amendments were published on MeitY website
on 24.12.2018 inviting public comments by 31.01.2019. The comments so received were
published on MeitY's website on 06.02.2019 inviting counter comments by 14.02.2019.
MeitY received 171 comments and 80 counter comments from individual, civil society,
industry associations and organisations. The comments so received have been analysed
and rules are being finalised. Key features of proposed amendments in the due diligence
to be followed by intermediaries are: (i) periodically informing the users for compliance
of rules and regulations, users agreement and privacy policy, (ii) traceability of the
originator of the information, (iii) significant intermediaries having more than 50 lakh
users to have an office in India and to appoint a nodal officer for liaisoning with law
enforcement agencies, (iv) removal of malicious content in 24 hours upon receiving a
court order or when notified by appropriate Government, (v) deployment of technology
based automated tools or appropriate mechanisms for proactively identifying and

removing or disabling public access to unlawful information or content, etc.
Allocation to textile industries under PMKVY
621. SHRI SANJAY SINGH: Will the Minister of TEXTILES be pleased to state:

(@ money allocated to textile industries under PMKVY for the past three years,

State-wise;
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(b) number of persons provided with skill training in spinning mills/garment

making units within textile industries, State-wise;

(€) number of PMKVY trainees appointed as regular workers in the industry,

State-wise for the past three years; and

(d) State-wise percentage of textile workers covered under EPF/ESI and other

statutory social welfare measures?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) There is

no industry-wise allocation of money under PMKVY 2.0.

(b) and (c) Under PMKVY Special Projects, National Skill Development Corporation
(NSDC) has collaborated with textile mills association namely Indian Texpreneurs
Federation, The Southern Mills Association and Tamil Nadu Mills Association for
skilling of candidates. Post certification, the successful candidates are employed in
partner mills of these associations. So far more than 9000 candidates have been trained

and 6000 have been provided placement. The details are as given below:-

PIA Name Enrolled Trained Assessed Certified Reported
Placed

Indian Texpreneurs Federation 7562 7562 6227 6141 5952

Tamil Nadu Spinning Mills 1485 854 325 322 184

Association

The Southern India Mills 1125 843 483 475 326

Association

GRAND ToTAL 10172 9259 7035 6938 6462

In addition to the above skill training conducted by Ministry of Skill Development
and Entrepreneurship, skill training has been conducted by Ministry of Textiles in
all value chains of textile sector, the State-wise details of which are given in

Statement-1 (See below).

(d) The details of State-wise textile workers covered under EPF are given in

Statement-II.
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Statement-1

Details of State-wise trained people under Integrated Skill
Development Scheme (I1SDS)

SlI. No. State Trained
1 Andhra Pradesh 96017
2. Assam 5593
3. Arunachal Pradesh 723
4. Bihar 28748
5. Chandigarh 131
6. Chhattisgarh 11741
7. Dadra and Nagar Haveli 174
8. Daman and Diu 585
9. Delhi 10477
10. Gujarat 111166
11. Haryana 53966
12, Himachal Pradesh 1660
13. Jammu and Kashmir 3625
14. Jharkhand 11543
15. Karnataka 127676
16. Kerala 7838
17. Madhya Pradesh 80015
18. Maharashtra 37017
19. Manipur 4268
20. Meghalaya 921
21. Mizoram SY)

22, Nagaland e
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SI. No. State Trained
23. Odisha 43085
24, Puducherry 989
25. Punjab 10837
26. Rajasthan 53170
27. Sikkim 526
28. Tamil Nadu 179350
29. Telangana 36404
30. Tripura 8627
3L Uttar Pradesh 116671
32. Uttarakhand 481
33 West Bengal 61383

TotaL 1114545

Statement-11

State-wise details of textile workers covered under EPF

Contributing Members in Textile Industries (Industry Codes = 6,70 and 73), Wage
month September, 2019

SI. No. State Establishments  Contributing % in Percentage
Members Textile  share of the
State of
Total Textile Textile
Workers
1 2 3 4 5 6 7
1.  Andaman and 363 14822 0 0.00 0.00
Nicobar Islands
2. Andhra Pradesh 16559 1108094 59852 540 257
3. Arunachal Pradesh 312 5535 0 0.00 0.00
4. Assam 5151 255630 1007 0.39 0.04
5. Bihar 5700 444460 1035 0.23 0.04
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1 2 3 4 5 6 7
6.  Chandigarh 5916 413146 14341 347 0.62
7. Chhattisgarh 7446 442501 1406 032 0.06
8  Delhi 26631 2839958 294838 104 127
9. Goa 2712 183682 187 0.10 0.01
10. Gujarat 44451 3138057 275994 8.80 11.85
11. Haryana 23038 2414602 186405 7.72 8.00
12, Himachal Pradesh 5691 320190 17111 5.34 0.73
13.  Jharkhand 8065 463855 8465 182 0.36
14.  Karnataka 43983 5525733 362969 6.57 1559
15.  Kerala 15466 1057707 33926 321 146
16. Madhya Pradesh 17672 1084438 51123 471 220
17.  Maharashtra 84720 9433986 164298 174 7.06
18.  Manipur 386 14205 3 0.23 0.00
19. Meghalaya 686 34382 78 023 0.00
20. Mizoram 104 3578 0 0.00 0.00
21.  Nagaland 229 8208 131 1.60 0.01
22.  Odisha 11813 722144 5265 0.73 0.23
23.  Punjab 15436 686797 114352 16.65 491
24.  Rajasthan 19786 1150298 117511 10.22 5.05
25.  Tamil Nadu 58187 5141278 667565 12.98 2867
26. Telangana 22593 2835955 16040 057 0.69
27.  Tripura 663 27265 236 087 001
28. Uttar Pradesh 33183 2118934 143864 6.79 6.18
29. Uttarakhand 5967 540340 7763 144 033
30. West Bengal 34411 2631192 48204 183 207
TotaL 517320 45060972 2328649 517  100.00
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Protection of local weavers

622. SHRI K. SOMAPRASAD: Will the Minister of TEXTILES be pleased to
state:

(@ whether there is any scheme of Government to reduce the plight of weavers
by protecting them from private players in India, abroad and duplicate products from
outside the State;

(b) whether Government has received any proposals for release of funds under
various schemes of the Ministry to the State of Kerala, if so, the details thereof; and

(c) whether any proposals are lying pending for release of funds under any
schemes, if so, the details thereof?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) The
Government is implementing following schemes to support handloom weavers across
the country and to protect them from private players in India, abroad and duplicate
products from outside the State;

() National Handloom Development Programme (NHDP)

(20 Comprehensive Handloom Cluster Development Scheme (CHCDS)
(3) Handloom Weavers' Comprehensive Welfare Scheme (HWCWS)
(4)  Yarn Supply Scheme (YSS)

To protect handloom weavers from private players in India, Handloom (Reservation
of Articles for Production), Act, 1985 was enacted which has reserved 11 articles for
exclusive production by handlooms. For enforcement of the Act, enforcement machineries
exist at Centre and at States/UTs level, which carry out regular inspections and take
action under the provisions of the Act.

Under the above 4 schemes, financial assistance is provided for raw materials,
purchase of looms and accessories, design innovation, product diversification,
infrastructure development, skill upgradation, lighting units, marketing of handloom
products and loan at concessional rates.

A. National Handloom Development Programme (NHDP)

(i) Block Level Cluster: Introduced in 2015-16 as one of the components of
National Handloom Development Programme (NHDP). Financial assistance
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(i)

(i)

(iv)

V)

upto T 2.00 crore per BLC for various interventions such as skill upgradation,
Hathkargha Samvardhan Sahayata, product development, construction of
workshed, project management cost, design development, setting up of
common facility centre (CFC) etc. is provided. Besides, financial assistance
upto T 50.00 lakh is also available for setting up of one dye house at district
level. The proposals are recommended by the State Government.

Handloom Marketing Assistance is one of the components of National
Handloom Development Programme. In order to provide marketing platform
to the handloom agencies/weavers to sell their products directly to the
consumers, financial assistance is provided to the States/eligible handloom
agencies for organising marketing events in domestic as well as overseas

markets.

Weavers' Mudra Scheme: Under the Weavers' Mudra Scheme, credit at
concessional interest rate of 6% is provided to the handloom weavers.
Margin money assistance to a maximum of ¥ 10,000 per weaver and credit
guarantee for a period of three years is also provided. MUDRA portal has
been developed in association with Punjab National Bank to cut down delay

in disbursement of funds for margin money and interest subvention.

Hathkargha Samvardhan Sahayata (HSS): Hathkargha Samvardhan Sahayata
(HSS) was introduced on 1st December, 2016 with an objective to provide
looms/accessories to the weavers to enhance their earnings through improved
productivity and quality of the handloom products. Under the scheme, 90%
of the cost of loom/accessory is borne by the Government of India while
remaining 10% is borne by the beneficiary. The Government of India's share
is released directly in the bank account of the beneficiary through designated
agency.

Education of Handloom Weavers and their Children: Ministry of Textiles
has signed Memorandums of Understanding with Indira Gandhi National
Open University (IGNOU) and National Institute of Open Schooling (N10OS)
to secure educational facilities for the weavers and their families. NIOS
offers Secondary and Senior Secondary level education with specialized
subjects on design, marketing, business development, etc. through distance
learning mode for handloom weavers, whereas IGNOU offers continuing
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(vi)

(vii)

(viii)

education programs through accessible and flexible learning opportunities
relevant to the aspirations of handloom weavers and their children for career
progression.

Ministry of Textiles is providing reimbursement of 75% of the fee towards
admission to NIOS/IGNOU courses in case of SC, ST, BPL, and Women
learners belonging to handloom weavers' families.

“India-Handloom” Brand : During the celebration of 7th August, 2015 as
National Handloom Day, 'India Handloom' Brand was launched by Hon'ble
Prime Minister for branding of high quality handloom products. It promotes
production of niche handloom products with high quality, authentic traditional
designs with zero defect and zero effect on environment. Since its launch,
1232 registrations have been issued under 122 product categories and sale
of ¥ 722.57 crore has been generated.

Initiatives with various leading brands has been undertaken to bring out a
separate range of handloom garments in their brand.

E-Commerce: In order to promote e-marketing of handloom products, a
policy frame work was designed and under which any willing e-commerce
platform with good track record can participate in online marketing of handloom
products. Accordingly, 23 e-commerce entities have been engaged for on-
line marketing of handloom products. A total sales of ¥ 66.20 crore has been
reported through the online portal.

Urban Haats are set up in the big towns/metropolitan cities to provide
adequate direct marketing facilities to the craft persons/weavers and eliminate
middle agencies. 38 such Urban Haats have been sanctioned across the
country so far.

Comprehensive Handloom Cluster Development Scheme: The Comprehensive
Handloom Cluster Development Scheme (CHCDS) is implemented for
development of Mega Handloom Clusters covering atleast 15000 to 25,000
handlooms and financial assistance as Gol share from ¥ 40.00 to ¥70.00 crore
is in a period of five years. Eight mega handloom clusters taken up as
announced in the Budgets i.e. Varanasi, Sivasagar (2008-09), Virudhunagar,
Murshidabad (2009-10), Prakasam and Guntur districts and Godda and
neighbouring districts (2012-13), Bhagalpur and Trichy (2014-15).
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Under the scheme, components like conducting diagnostic study, engaging
sesigner, product development, corpus for raw material, construction of
Worksheds (for BPL/SC/ST/Women weavers), skill up-gradation etc. are
fully funded by Government of India, while the components like technology
up-gradation, lighting units funded 90% and other common infrastructural
projects like Design Studio, Marketing Complex, Value Addition Centres,
Publicity etc., are funded by the GOI to the extent of 80%.

Handloom Weavers's Comprehensive Welfare Scheme: Weavers
Comprehensive Welfare Scheme (HWCWS) is providing life, accidental and
disability insurance coverage under the components Pradhan Mantri Jivan
Jyoti Bima Yojana (PMJJBY), Pradhan Mantri Suraksha Bima Yojana (PMSBY)
and Converged Mahatma Gandhi Bunkar Bima Yojana (MGBBY).

Yarn Supply Scheme: Yarn Supply Scheme is being implemented throughout
the country to make available all types of yarn at Mill Gate Price. The
scheme is being implemented through National Handloom Development
Corporation. Under the scheme freight is reimbursed and depot operating
charges @2% is given to depot operating agencies. A component of 10%
price subsidy also exists on hank yarn, which is applicable on cotton,
domestic silk, wool and linen yarn with quantity caps.

(b) and (c) The Government has received proposals from the State of Kerala

seeking funds under various schemes being implemented by the Office of the

Development Commissioner for Handlooms, Ministry of Textiles. The viable proposals

received under various schemes have been considered and the following activities have
been undertaken in the State of Kerala in the last three years (2016-17 to 2018-19):-

0]

(i)

(i)

(iv)

T 1.15 crore has been released for one block level cluster covering 710
beneficiaries.

T 0.42 crore has been released for five marketing events covering 13000
beneficiaries.

T 1.93 crore has been disbursed under Weavers' MUDRA Scheme covering
419 beneficiaries.

11180 beneficiaries have been enrolled under converged Mahatma Gandhi
Bunkar Bima Yojana and 3359 beneficiaries have been enrolled under Pradhan
Mantri Jivan Jyoti Bima Yojana/Pradhan Mantri Surakha Bima Yojana.
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V)

(vi)

(vii)

(viii)

®)

623.
state:

@)
(b)
©

effect?

1663 upgraded items (looms and accessories) have been distributed to 1663
beneficiaries under Hathkargha Samvardhan Sahayata Yojana.

790 beneficiaries have been imparted training for skill upgradation under
National Handloom Development Programme (NHDP).

339.456 lakh kg. of yarn worth ¥ 261.28 core has been supplied at mill gate
price and 3.518 lakh kg. of yarn worth ¥ 10.77 crore has been supplied to
the weavers of Kerala under 10% subsidy scheme of Yarn Supply Scheme

(YSS).

25 yarn depots are functioning in Kerala for supply of yarn at subsidized
rates.

To protect imitation of products by others, following handloom products of
Kerala have been registered under Geographical Indications Act:—

(@ Kothampally dhoties and set
(b) Balaramapuram saree and fine cotton fabrics
(c) Kasargod saree
(d) Kothampally saree
(e) Chendamangalam dhoti
(H Cannanore Home furnishing
Setting up of mega textiel parks near ports

SHRI D. KUPENDRA REDDY: Will the Minister of TEXTILES be pleased to

whether Government propose to set up mega textile parks near ports;
if so, the details thereof and the reasons therefor; and

the present status of this proposal and the time by when this will come into

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) to (c) The
concept of Mega Textile Parks by the Ministry of Textiles is at a stage of

discussion.
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Modernization of handlooms

624. SHRI M. SHANMUGAM: Will the Minister of TEXTILES be pleased to
state:

(@ quantity of cotton imported and exported every year reasons why spinning
mills are closed for want of cotton;

(b) details of import and export of yarn every year reasons for the handlooms
and powerlooms being shut down for want of sufficient quantity of yarn;

(c) efforts taken by Government to modernize the process of handloom weaving;

(d) details of measures taken to modernize handlooms in various States,
particularly in Tamil Nadu and the list of beneficiaries; and

(e) ways in which employees working in handlooms are provided social security,
details of schemes in various states by which employees of handlooms are covered to
provide social security?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) As per
Directorate General of Commercial Intelligence and Statistics (DGCIS), Kolkata, during
cotton season 2018-19, 29.93 lakh bales have been imported and 42.83 lakh bales have
been exported upto 31.01.2019. Cotton balance sheet including quantity of import and
export as finalized by the Cotton Advisory Board (CAB) for last three years are as
under:-

(Quantity in lakh bales of 170 kg.)

Crop Year ~ Opening Production Import Consumption Export Closing

stock stock
2016-17 3644 345.00 3094 31041 58.21 43.76
2017-18 43.76 370.00 15.80 3019.06 67.59 4291
2018-19 (P) 4291 337.00 22.00 31150 50.00 4041

Taking into account demand and supply situation in the country, as per above
statement, there is sufficient availability of cotton in the country.

(o) Government of India, Ministry of Textiles has been implementing - (i) Yarn
Supply Scheme throughout the country to make available all types of yarn at Mill Gate
Price to handloom weavers. The scheme is being implemented through National Handloom
Development Corporation. Under the scheme freight is reimbursed and depot operating
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charges @2% is given to depot operating agencies. For handlooms, a component of
10% price subsidy also exists on hank yarn, which is applicable on cotton, domestic
silk, wool and linen yarn with quantity caps, (ii) For Powerloom, Yarn Bank Scheme to
provide interest free corpus fund of up to ¥ 2.00 crores to Special Purpose Vehicle
(SPV)/Consortium of Powerloom weavers to enable them to purchase yarn at wholesale
rate and give the yarn at reasonable price to the small weavers. 89 yarn banks are in
operation on pan India basis involving interest free corpus fund of ¥ 26.17 crores of
Government of India.

No representation has been received on shut down handlooms and Powerlooms
for want of sufficient quantity of yarn. As such there is no scarcity of supply of yarn
to the powerloom weavers.

(c) and (d) The Government of India, Ministry of Textiles has been implementing
Block Level Cluster under National Handloom Development Programme (NHDP) and
Comprehensive Handloom Cluster Development Scheme (CHCDS) for providing skill
upgradation training in Weaving, Dyeing, Designing etc. disciplines and also provide
upgraded looms/accessories to handloom weavers to improve quality of fabric and
enhance productivity. Total 436 Block Level Clusters have been sanctioned from 2015-
16 to 2019-20 (till 18.11.2019) under NHDP/CHCDS covering 303366 beneficiaries across
the country out of this, 52 BLCs have been sanctioned to Tamil Nadu covering 58268
beneficiaries.

(e) For welfare of the handloom weavers, Life and accidental insurance coverage
is provided to handloom weavers/ workers enrolled under the Pradhan Mantri Jeevan
Jyoti Bima Yojana (PMJJBY), Pradhan Mantri Suraksha Bima Yojana (PMSBY) and
converged Mahatma Gandhi Bunkar Bima Yojana (MGBBY) across the country. The
details of benefits and total annual premium, share i.e. Government of India, LIC and
Weavers/ Workers under PMJJIBY/PMSBY and converged MGGBY under Handloom
weavers Comprehensive Welfare Scheme is as under:—

Scheme Age Insurance Benefits ~ Annual premium
components group coverage (in%)

1 2 3 4 5

Pradhan Mantri 18-50  Natural Death 200,000 330/

Jeevan Jyoti Bima  years  Accidental Death 200000  Gol share-3¥ 150/-
Yojana (PMJJBY) LIC share - ¥100/-

Weaver/worker-380/-
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1 2 3 4 5

Pradhan Mantri 18-50  Accidental Death 200,000 12/-

Suraksha Bima years  Total Disability 200,000 entirely borne by

Yojana (PMSBY) Partial Disability ~ 1,00000  Government of India
(Gol)

Mahatma Gandhi 51-59 Natural Death 60,000 3470/-

Bunkar Bima Yojana years  Accidental Death 150,000  Gol share - ¥290/-

(MGBBY) Total Disability 150,000  LIC share - ¥100/-
Partial Disability 75,000 Weaver/worker-380/-

Ministry of Textiles has signed Memorandums of Understanding with Indira
Gandhi National Open University (IGNOU) and National Institute of Open Schooling
(NIOS) to secure educational facilities for the weavers and their families. NIOS offers
Secondary and Senior Secondary level education with specialized subjects on design,
marketing, business development, etc. through distance learning mode for handloom
weavers, whereas IGNOU offers continuing education programs through accessible and
flexible learning opportunities relevant to the aspirations of handloom weavers and
their children for career progression. Ministry of Textiles is providing reimbursement
of 75% of the fee towards admission to NIOS/IGNOU courses in case of SC, ST, BPL

and women learners belonging to handloom weavers' families.
Implementation of Forest Rights Act

625. SHRI TIRUCHI SIVA: Will the Minister of TRIBAL AFFAIRS be pleased to
state:

(@ the number of States that are yet to implement the Forest Rights Act, 2006
in its entirety;

(b) the reasons for the delay in the implementation of the Act by the States;
and

(c) the manner in which the Ministry believes that the Forest Rights Act would
best protect the rights of the tribals?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRIMATI RENUKA SINGH SARUTA): (a) and (b) As per Forest Rights Act, 2006 and
the rules made thereunder, implementation of the Act is the responsibility of the State
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Governments. The implementation of the Act is, however, an ongoing process and State
Governments have been carrying out this process. Some of the North-Eastern States
have indicated non-applicability of the Act in their territory and have also reported to
have not received any claim under the Act. In Punjab and Haryana, it is reported to
have no Forest Dwelling Scheduled Tribes and Other Traditional Forest Dwellers.

(c) Forest Rights Act, 2006 is an act to recognize and vest the forest rights and
occupation in forest land in forest dwelling Scheduled Tribes and other traditional
forest dwellers who have been residing in such forests for generations but whose
rights could not be recorded; to provide for a framework for recording the forest rights
so vested and the nature of evidence required for such recognition and vesting in
respect of forest land. Proactive action towards effective implementation of the Act by
State Governments would best protect the rights of the tribals. This Ministry has been
writing to the State Governments from time to time in this regard.

Van Dhan Yojana for tribal entrepreneurs

1626. SHRI PRABHAT JHA: Will the Minister of TRIBAL AFFAIRS be pleased to
state:

(@ whether the branding, packaging and marketing activity of tribal products,
under the Van Dhan Yojana started by the Government, is playing a vital role in
producing the tribal entrepreneurs in the country;

(b) if so, the details thereof;

(c) whether the main objective of the said scheme is to increase the gross
enrolment ratio in higher education sector and to improve the quality of higher education
institutes; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRIMATI RENUKA SINGH SARUTA): (a) and (b) Van Dhan Yojana is primarily the
training and development of value chain/component under the scheme titled "Mechanism
for Marketing of Minor Forest Produce (MFP) through Minimum Support Price (MSP)
and Development of Value chain for MFP" and is an initiative targeting livelihood
generation for tribal population by harnessing the wealth of forest i.e. Van Dhan and

tOriginal notice of the question was received in Hindi.
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their traditional knowledge with modern technological upgradation. Activities like
branding, packaging etc. would be taken care of by State Governments with Ministry
of tribal Affairs' role being limited to providing funds for training, skill upgradation, tool
kits, etc.

(c) and (d) It is not the main objective of Van Dhan Yojana to increase the gross
enrolment ratio in higher education sector and to improve the quality of higher education
institutes. However, it is expected that the benefits of the scheme would lead to
enhancement in income of the beneficiaries resulting in their socio-economic upliftment
and thereby increasing the gross enrolment ratio in higher education sector.

Establishment of Centres of Excellence for research in tribal issues

627. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of TRIBAL AFFAIRS
be pleased to State:

(@ whether the special scheme introduced in 2017 for setting up Centres of
Excellence could give any push to research on tribal issues;

(b) if so, the details of Centres of Excellence set up in the country so far;

(c) the major areas of research identified so far by the newly established
Centres of Excellence; and

(d) funds released by Government to each one of these Centres during the last
three years?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRIMATI
RENUKA SINGH SARUTA): (a) and (b) With a view to fill the gap of research studies
on tribal issues, Ministry of Tribal Affairs, under the Scheme 'Tribal Festival, Research
Information and Mass Education' recognizes renowned NGOs, Research Institutes,
Universities where expertise exist and which have already made a mark by carrying out
pioneering research in the field of tribal cultures as Centres of Excellence (CoEs). It is
envisaged that CoEs should play an important role in building knowledge bank to
complement dedicated institutions i.e. Tribal Research Institutes in the States for
devising appropriate strategies for tribal development by the Government. List of CoEs
recognised by the Ministry so far is given in the Statement-I (See below).

(c) Areas of research work where financial assistance provided to the CoEs
during the last three years is given in Statement-11 (See below).
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Funds released by MoTA to CoEs during the last three years is given in

Statement-I1I.
Statement-1

List of centres of excellence
SI.No.  Names of the Centres of Excellence
1 Bhasha Research and Publication Centre, Gujarat
2. National Institute of Rural Development, Hyderabad*
3. BAIF Development Research Foundation, Pune, Maharashtra*
4, Visva Bharati Santiniketan
5. National Institute of Technology (NIT), Rourkela
6. Amrita Vishwa Vidvapeetham, Comibatore
7. Amrita Vishwa Vidvapeetham, Kerala
8. International Crops Research Institute for the Semi - Aird Tropics (ICRISAT),

Telangana
9. Indira Gandhi National Tribal University, Amarkantak.
10. Vanjeevan National Scheduled Tribe Finance and Development Corporation,
New Delhi.

11. Indian Institute of Public Administration, Delhi
12. Institute of Human Development, Delhi
13. Council of Analytical Tribal Studies (COATS), Odisha
14. Atal Bihari Vajpayee Institute of Good Governance, Bhopal
15. School of Planning and Architecture (SPA), Bhopal
16. Institute of Forest Genetics and Tree Breeding (IFGTB), Tamil Nadu
17. National Institute of Pharmaceutical Education and Research (NIPER), Guwahati
18. Indian Institute of Bio-Social Research and Development (IBRAD), Kolkata
19. The Energy and Resources Institute (TERI), New Delhi
20. FICCI Socio Economic and Development Foundation, New Delhi
21. CEDA, NICCSI, New Delhi
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Statement-11

List of centres of excellence along with major areas of research identified so far

1. Bhasha Research and Publication Centre, Gujarat

2017-18

2018-19

Research study of Life-Skills among Adivasi and Nomadic Communities
of Chhotaudepur and Mahisagar Districts in Gujarat

Preparation of Bibliography of Tribal Studies in Gujarat

Identification and Documentation of Threatened/Dying Languages in four
States of Western India

2. NIT, Rourkela

2016-17to
2017-18

Preparation of basic socio-demographic profile of Tribal of Odisha and
Jharkhand including the PVTGs

Research on inclusive Education for Tribal Children: A study on
overcoming the challenges (workshop, seminar, training programmes and
policy recommendations)

Study on causes and consequences of dropout in primary and secondary
education: A study of Scheduled Tribal Children in Sundargarh District
of Odisha.

Impact assessment of tribal sub-plan schemes on tribal communities of
Odisha

Research Study on non-timber forest products management and women
empowerment: A study on PVTGs in Odisha

3. International Crops Research Institute for the Semi - Aird Tropics (ICRISAT),

Telangana

2018-19

Baseline research study on the health status of the children studying in
the selected EMRS of Odisha

Research Study on appropriate dietary intervention targeted to children
attending the EMRS in selected districts of the Odisha state by introducing
an affordable "Nutri-Food Basket" and sensitizing the population on the
need to diversify their diets
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4. Indira Gandhi National Tribal University, Amarkantak.
2018-19 Research documentation of Ethnomedicine/Traditional medicine practices

5. Vanjeevan National Scheduled Tribe Finance and Development Corporation,
New Delhi.

2018-19 Action research on livelihood and skill development in collaboration with
SAIL and NSIC

7. Indian Institute of Public Administration, Delhi

2018-19 Promote research on various governmental problems of tribal development
in India
Qualitative, action-oriented and policy research on tribal communities

Training and capacity building of personnel engaged in tribal welfare

programmes
8. Institute of Human Development, Delhi

2018-19 Developing Tribal Human Development Report
9. Council of Analytical Tribal Studies (COATS), Odisha

2018-19 Research and documentation of (1) Tribal Cultures which includes dance,
music, songs, languages, dialects, tribal arts, traditional medicines and
sports, customary Laws and religions. (1) Primitive Tribal Groups (PTGs)
in respect of their population, customary laws and culture. (111) Tribal
Avrtefacts.

Research Study on Minor Forest produce under Forest Rights Act - 2006

Training and Awareness for Scheduled Tribes on various Acts and Rules

and about basic minimum needs.
10. Atal Bihari Vajpayee Institute of Good Governance, Bhopal

2018-19 Research on health needs of tribal women in different groups and to
identify the challenges faced by women in accessing health services, to
study the health facilities in tribal blocks with special reference to
infrastructure, services and human resources. To prepare the road map
for improving health status of tribal women.
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11. School of Planning and Architecture (SPA), Bhopal

2018-19 Developing strategic plan for sustainable tribal settlements and livelihoods
in India by way of a research project aimed at strengthening tribal
livelihoods, settlement building technology along with and its associative
cultural knowledge systems

12. IFGTB, Tamil Nadu

2018-19 Research on value addition on forest produces and its impact on tribal
livelihood

13. NIPER, Guwahati

2018-19 Research and documentation of traditional health care practices, traditional
medicines and to enable research

Research to validate the traditional medicinal knowledge used by tribal
population for treating cardio-metabolic diseases.

14. IBRAD, Kolkata

2018-19 Research study on Birhor PVTG of Jharkhand and Kamar PVTG of
Chhattisgarh including following activities:—

(i) Situation analysis of the causal effect of degradation of natural
resources and mapping of the landscapes through PRA.

(i) ldentify the options and conditionality of sustainable livelihood of
common interest group (CIG).

(iii) Enhance women empowerment to facilitate social change.
(iv) Conduct training, skill development of the women and youth.

(v) Develop tribal community resource persons (CRP) as proactive social
change agents.

(vi) Document the process and demonstrate the outcome of the capacity
building in terms of conservation and livelihood options.

(vii) Suggest ways, based on the experience, to improve community
engagement in effective integrated landscape management for
sustainable livelihood.
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15. TERI, New Delhi

2018-19 Research and development of Forest Governance Model in context of
Community Forest Resource Rights' covering 8 States having
Schedule V, Schedule VI and other tribal dominated areas including Assam
and Tripura having Schedule VI areas.

16. IJNU, New Delhi

2016-17to  Preparation of Panchayat-wise Tribal Development Plan for Ecological
2018-19 and Economic Transformation for Sustainable Livelihood in Narmada
District of Gujarat

Statement-111
List of centres of excellence and fund released during last three years

® in lakh)

SI. No.  Name of the Centres of Excellence Fund Released

2016-17 2017-18 2018-19

1 2 3 4 5

1. Bhasha Research and Publication Centre, Gujarat - 14.06 41.00

2. NIT, Rourkela - 54.94 3841

3. Amrita Vishwa Vidvapeetham, Kerala - - 20.00

4. International Crops Research Institute for the - - 20.10
Semi - Aird Tropics (ICRISAT), Telangana

5. Indira Gandhi National Tribal University, - - 1850
Amarkantak

6.  Vanjeevan National Scheduled Tribe Finance and - - 20.00
Development Corporation, New Delhi.

7. Indian Institute of Public Administration, Delhi - - 19.97

8. Institute of Human Development, Delhi - - 30.00

9. Council of Analytical Tribal Studies (COATS), - - 10.00

Odisha
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10. Atal Bihari Vajpayee Institute of Good - - 15.00
Governance, Bhopal

11.  School of Planning and Architecture (SPA), - - 25.00
Bhopal

12.  IFGTB, Tamil Nadu - - 2450

13.  NIPER, Guwahati - - 20.00

14.  JNU, New Delhi 29.28 -

Protection of small tribes

1628. SHRI RAKESH SINHA: Will the Minister of TRIBAL AFFAIRS be pleased
to state:

(@ the number of such tribal communities whose population is continuously
decreasing;

(b) the number of such sub-tribal communities with less than 1000 population;
and

(c) the efforts being made to preserve the existence of such communities?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRIMATI RENUKA SINGH SARUTA): (a)There are certain tribal communities who
have declining or stagnant population, low level of literacy, pre-agricultural level of
technology and are economically backward. These groups are among the most vulnerable
section of our society as they are few in numbers, have not attained any significant
level of social and economic development and generally inhabit remote localities having
poor infrastructure and administrative support. 75 such groups in 17 States and 1 Union
Territory have been identified and categorized as Particularly VVulnerable Tribal Groups.
As available from Census 2011, State/UT-wise list of these groups having population
less than 1000 is given in the Statement (See below).

() Ministry of Tribal Affairs is implementing a scheme, namely "Development
of Particularly Vulnerable Tribal Groups (PVTGs)" specifically for the PVTG population.
The scheme aims at planning their socio-economic development in a comprehensive
manner while retaining the culture and heritage of the community by adopting habitat

tOriginal notice of the question was received in Hindi.
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development approach and intervening in all spheres of their social and economic life,
so that a visible impact is made in improvement of the quality of life of PVTGs. Funds
under this scheme are made available to the States/UTs having PVTG population for
items/activities for the survival, protection and development of PVTGs which are not
specifically catered to by any other scheme of State or Central Government. This is a
demand driven scheme for which proposals are submitted by States/UTs as per needs.

Statement

State/UT-wise Particularly Vulnerable Tribal Groups (PVTGs) whose
population is less than 1000.

State/UT PVTG Group
Andaman and Nicobar Islands Jarawas
Onges
Sentinelese
Shorn Pens
Bihar Birhor
Birjia
Korwa
Parhaiya
Savar
Madhya Pradesh Kamar
Odisha Birhor
Tamil Nadu Kota (excluding Kanyakumari district and

Shenkottah Taluk of Tirunelveli district)

Uttarakhand Raji

Source: Census 2011, Registrar General of India.

Implementation of Van Dhan Yojana

629. SHRI MAHESH PODDAR: Will the Minister of TRIBAL AFFAIRS be pleased
to state:

(@ the details of the implementation of the Van Dhan Yojana for the tribals,
State-wise;
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(b) the steps taken for the implementation of the aforesaid Yojana in the State
of Jharkhand; and

(c) the outcome of the implementation of Van Dhan Yojana so far, State- wise
including Jharkhand?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
}HSHRIMATI RENUKA SINGH SARUTA): (a) Van Dhan Vikas Karyakram is primarily
the training and development of value chain component under the scheme titled
"Mechanism for Marketing of Minor Forest Produce (MFP) through Minimum Support
Price (MSP) and Development of Value Chain for MFP" and is an initiative targeting
livelihood generation for tribal population by harnessing the wealth of forest i.e. Van
Dhan and their traditional knowledge with modern technological upgradation. While
implementation of the Van Dhan Yojana is done on the basis of assessment done by
the State Governments who provide suitable building/land at a convenient location, the
full cost for setting up of Van Dhan Kendra is borne by the Ministry of Tribal Affairs
through the Tribal Cooperative Marketing Development Federation of India Limited
(TRIFED), including working capital, cost for tool kit, training etc.

(b) and (c) The State Government of Jharkhand has submitted a proposal of 39
Van Dhan Kendras which has been concurred to. The State-wise list of proposal
received and sanctioned is given in Statement (See below).

Statement

State-wise status of establishment of VDVKs under Van Dhan Program

States No. of VDVKs Fund approved/  Fund transferred
sanctioned sanctioned (X in lakhs)
(X in lakhs)
1 2 3 4
Andhra Pradesh 30 450.00 450.00

Arunachal Pradesh - -
Assam 16 240.00 45.00
Bihar 8 81.50 0

Chhattisgarh 136 2040.00 2040.00
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1 2 3 4
Goa - - -
Gujarat 17 254.45 -

Himachal Pradesh - - -

Jammu and Kashmir - - -

Jharkhand K} 569.70 569.70
Karnataka 19 285.00 285.00
Kerala - - -
Madhya Pradesh 20 300.00 0.00
Maharashtra &4 960.00 960.00
Manipur 6 90.00 90.00
Meghalaya - - -
Mizoram - - -
Nagaland 20 300.00 300.00
Odisha 156 225540 0
Rajasthan 5 37220 37220
Sikkim - - -
Tamil Nadu 7 105.00 105.00
Telangana - - -
Tripura - - -
Uttar Pradesh 5 59.55 59.55
Uttarakhand - - -
West Bengal - - -

TotAaL 568 8362.80 5276.45
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Economically viable use of bamboo

630. SHRI VAIKO:
DR. T. SUBBARAMI REDDY:

Will the Minister of TRIBAL AFFAIRS be pleased to state:

(@ whether Government has taken initiative to make economically viable use of

bamboo for the welfare of tribals;
(b) if so, the details thereof;

(c) the number of tribals expected to be empowered in the country and the time-

frame for the same;

(d) whether the Ministry would organize local festivals in tribal-dominated areas
to showcase different bamboo products for their sale in domestic markets and export;

and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRIMATI RENUKA SINGH SARUTA): (a) and (b) Tribal Co-operative Marketing
Development Federation of India Ltd. (TRIFED), an Apex organization under Ministry
of Tribal Affairs, in collaboration with Indian counterpart of GI1Z, Germany, organised
one National Level Conference on 8.8.2019 on Minor Forest Products, which included
bamboo as one of the items. As a follow up, TRIFED participated in the side event of
United Nations Convention to Combat Desertification (UNCCD) on 13.9.2019, in which

bamboo was the principal commodity.

During the National Workshop, the economic use of bamboo was envisaged by
means of its plantation, felling and value-addition into various products including

bamboo charcoal.

In the side event of the United Nations Convention (UNCCD), the use of bamboo
was discussed for creating bamboo-based enterprises hamely bamboo plastic, bamboo
wood structure, composite bamboo furniture (detachable) and other such bamboo
based construction for eco-tourism purposes. Besides, other uses of bamboo for

livelihood generation of tribals and utilisation of degraded land was also deliberated.
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(c) It is expected that around 2 lakh tribals shall be benefitted directly and
indirectly in a span of 5 years.

(d) and (e) TRIFED has been promoting and marketing all handicraft, handloom
and natural products, including various bamboo made items through the network of
Tribes India Outlets and National/State Events.

Identification of tribal areas in Andhra Pradesh

631. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of TRIBAL
AFFAIRS be pleased to state:

(@ whether Government has identified any tribal areas/districts in the State of
Andhra Pradesh to give special focus for over all development of these areas;

(b) if so, the details thereof; and
(c) if not, the reason therefor?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRIMATI RENUKA SINGH SARUTA): (a) to (c) Details of Scheduled Areas notified
in the State of Andhra Pradesh are given in the Statement-1 (See below).

Details of ITDP / ITDA declared in the State of Andhra Pradesh is given in the
Statement-11.

Statement-1
Details of Scheduled Areas in the State of Andhra Pradesh
Andhra Pradesh

(1) Visakhapatnam agency area ‘[excluding the areas comprised in the villages of
Agency Lakshmipuram, Chidikada, Konkasingi, Kumarapuram, Krishnadevipeta,
Pichigantikothagudem, Golugondapeta, Gunupudi, Gummudukonda,
Sarabhupalapatnam, Vadurupalli, Pedajaggampeta]? [Sarabhupathi Agraharam,
Ramachandrarajupeta Agraharam, and Kondavatipudi Agraharam in Visakhapatnam
district.]

(2 East Godwari agency area ?[excluding the area comprised in the village of
Ramachandrapuram including its hamlet Purushothapatnam in the East Godavari
district.]

(3) West Godawari agency area in West Godavari district.
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Statement-11

Details of ITDP/ITDA declared in the State of Andhra Pradesh

Sl. No. ITDP/ITDA District

A 1 Kotaramachandrapuram West Godavari (Eluru)
2. Paderu Visakhapatnam
3. Parvathipuram Vizianagaram
4. Rampachodavaram East Godavari (Kakinada)
5. Seethampeta Srikakulam

® 6. Chinthur East Godavari (Kakinada)
7. Nellore SPSR Nellore
8. Srisailam Kunool

Note: Against any State entry A and B indicates as under:
A- As per record of Ministry of Tribal Affairs (MoTA), B- Further as reported by State

Tackling the problem of malnutrition among children

632. DR. KANWAR DEEP SINGH: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ the details of the steps taken by Government to tackle the problem of

malnutrition among children;

(b) the details of financial assistance provided by Government in this regard
during the last three years, State-wise including Punjab, Haryana and West Bengal; and

(c) the steps taken by Government during the last three years to provide
nutritious diet to the children as per the international norms?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) Government has accorded high priority to the issue of malnutrition
and is implementing several schemes/programmes of different Ministries/Departments
through States/UTs to address various aspects related to nutrition. This Ministry is
implementing several schemes and programs like Anganwadi Services, Scheme for

Adolescent Girls and Pradhan Mantri Matru Vandana Yojana under the Umbrella
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Integrated Child Development Services Scheme as direct targeted interventions to
address the problem of malnutrition in the country. Government has also set up
POSHAN Abhiyaan, which aims to prevent and reduce prevalence of stunting,
underweight and anaemia among children (0-6 years) and reduction in prevalence of low
birth weight in the country in a time-bound manner.

(b) The details of financial assistance provided by Government during three
years, State-wise including Punjab, Haryana and West Bengal are as under:—

(i) Statement-I - Anganwadi Services,

(i)  Statement-II - POSHAN Abhiyan

(iii) Statement-IlI - Scheme for Adolescent Girls

(iv) Statement-1V - Pradhan Mantri Matru Vandana Yojana

(c) In order to bridge the gap in the intake of nutrients as recommended under
the Recommended Dietary Allowances prescribed by the Indian Council of Medical
Research and the Average Dietary Intake among the population based on the National
Surveys, Supplementary Nutrition is provided under the Anganwadi Services of the
Umbrella ICDS Scheme to children under 6 years of age as per the nutritional norms
prescribed in Schedule-Il of the National Food Security Act, 2013.

Statement-1

State/UT-wise fund released under the Anganwadi Services Scheme
during last three years

(X in lakhs)
Sl States/UTs Fund released Fund released Fund released
No. during 2016-17 during 2017-18 during 2018-19

SNP General SNP General SNP General

1 2 3 4 5 6 7 8

1. Andhra 3146753 14590.85 31596.87 24629.79 3735355 31895.05
Pradesh

2. Bihar 5252017 3282324 5374197 3585196 76987.83 35974.64

3. Chhattisgarh 2246193 1692147 257249 2834516 2427995 2873552

4. Goa 591.45 458.83 1011.2 585.64 859.5 778.06
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1 2 3 4 5 6 7 8
5 Gujarat 3616261 3178845 3849697 2158154 3205156  29206.4
6. Haryana 7131.04 1289384 394575 13601.08 730522  13276.2
7. Jharkhand 287231 1332575 2534742 1487945 2908325 1879743
8  Karnataka 3391494 1623533 5600924 3217798 4358897 43506.22
9. Kerala 830596 2485034 109766 20186.77 10785.38 17058
10. Madhya 55779.33 4312479 6677588 46683.69 64088.78 49633.10
Pradesh
11. Maharashtra 3205319 7139373 4144578 58469.85 10653522 55705.39
12.  Odisha 2551958 380858 4731624 3454396 4345056 33841.79
13.  Punjab 312457 1124652 528225 13998.21 37441 1341195
14. Rajasthan 3304565 2548648 34931.86 30339.08 34950.74 29085.81
15.  Tamil Nadu 260179 1573191  33186.7 1439425 3727135  264838.7
16. Telangana 1741886  9654.88 18130.74 18905.07 2204561 2125753
17.  Uttar Pradesh 16078424 9562723 12935352 80279.47 104579.08 84554.34
18. West Bengal 3046246 2780502 67697.94 2780504 68046.87 53839.34
19.  Delhi 7551.09  6560.79 405141 656053 347465  5457.19
20. Puducherry 1702.02 590.87 851.02 590.88 0 45211
21, Himachal 466206 18694.25 579563 1489851 697621 2411244
Pradesh
22, Jammu and 403518 2110503 403517 1438393 21285 3436146
Kashmir
23.  Uttarakhand 464944 1204325 1521213 1166646 1361257  18465.2
24. Andaman and 26268 934.06 284,57 974.13 369.94 883.04
Nicobar Islands
25.  Chandigarh 190.49 5717 592.09 471.88 769.72 634.14
26. Dadra and Nagar 2038 365.81 129.89 1829 168.86 354.23

Nagar Haveli
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27. Daman and Diu 17412 133.84 130.83 139.28 170.08 97.13

28. Lakshadweep 68.32 78.63 85.35 39.46 100.26 2452

29. Arunachal 4052.72 719913  4035.02 82184 44114 737584
Pradesh

30. Assam 17921.03 4442565 31554.71 3711573 3059701  49561.1

31.  Manipur 500 741265 52442 1028452 713408 889239

32.  Meghalaya 1118472  5370.85 1223889  5466.89 12364.04  4996.77

33.  Mizoram 2156.92 2172.8 153937 341645 184336 249346

34.  Nagaland 10611.05 446991 700008 681695 82312 3721

35 Sikkim 644.34 768.68 48121 142633 45066 1500.366

36. Tripura 401056 767145 645659 638142 77878  9406.72

ToTAL 680065.05 64261381 790689.99 646292.64 847591.84 760055.26
Statement-11

State/UT-wise details of funds released under POSHAN Abhiyaan

( in lakh)
Funds released
Sl. No. State/UT 2017-18 + Unspent Balance 2018-19
of ISSNIP

1 2 3 4

1 Andhra Pradesh 257241 8604.68
2. Bihar 7063.44 15001.67
3 Chhattisgarh 1668.12 9629.51
4. Delhi 945.95 2206.88
5. Goa 238.07 197.78
6. Gujarat 3036.66 11228.03

7. Haryana 40097 5992.46
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1 2 3 4
8. Jharkhand 2429.59 511045
9. Karnataka 3351.05 9870.89
10.  Kerala 1273.37 6491.91
11. Madhya Pradesh 4067.2 15894.17
12, Maharashtra 2572.31 20989.28
13.  Odisha 4600.46 10571.65
14, Puducherry 39.24 393.7
15.  Punjab 81951 6090.33
16.  Rajasthan 4216.26 9680.99
17.  Tamil Nadu 1340.51 12210.93
18.  Telangana 1736.94 8595.7
19.  Uttar Pradesh 8440.6 29582.87
20.  West Bengal 5545.27 19294.11
21.  Arunachal Pradesh 5293 2663.35
22.  Assam 2298.27 15492.36
23, Himachal Pradesh 1557.26 415315
24.  Jammu and Kashmir 388.59 8343.52
25.  Manipur 340.46 3865.37
26.  Meghalaya 462.98 1713.27
27.  Mizoram 119.38 957.65
28.  Nagaland 163.74 1251.97
29.  Sikkim 98.59 32847
30.  Tripura 27791 3695.72
31.  Uttarakhand 1866.25 4301.57
TotaL 63984.29 254404.39
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SI. No. UT without Legislature Funds released (% in lakh)
2017-18 2018-19
1 Andaman and Nicobar Islands 100.22 416.89
2 Chandigarh 158.88 306.82
3 Dadra and Nagar Haveli 108.83 129.32
4. Daman and Diu 42.06 197.66
5. Lakshadweep 60 1389
TotaL 469.99 1189.59

POSHAN Abhiyaan approved w.e.f. 18.12.2017
Statement-111

State/UT-wise fund released under scheme for adolescent
girls during last 3 years'

(% in lakh)
SI. No. States/UTs 2016-17 2017-18 2018-19
1 Andhra Pradesh 762.99 2259.52 1011.98
2. Arunachal Pradesh 126.25 87.96 0
3 Assam 1356.94 341.92 0
4. Bihar 2696.83 4003.74 2554
5. Chhattisgarh 1389.69 2792.61 724.75
6. Goa 1315 302.77 04
7. Gujarat 144318 2690.09 5092.44
8. Haryana 104.74 589.97 3741
9. Himachal Pradesh 72045 1129.42 0
10.  Jammu and Kashmir 194.63 255.91 560.39
11.  Jharkhand 14557 149555 0
12, Karnataka 740.73 2466.93 923.76

13.  Kerala 1057.73 692.91 289.74
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SI. No. States/UTs 2016-17 2017-18 2018-19
14.  Madhya Pradesh 5302.02 8641.18 54424
15.  Mabharashtra 5334.42 3995.68 3536.78
16.  Manipur 49.65 170.28 0
17.  Meghalaya 919.65 528.83 1255
18.  Mizoram 91.78 123.95 69.32
19. Nagaland 206.31 193.14 2143
20.  Odisha 2867.25 24426 866.77
21.  Punjab 0 40.6 263
22.  Rajasthan 0 39.38 0
23.  Sikkim 3254 1542 0
24.  Tamil Nadu 2655.26 3196.22 0
25.  Telangana 572.39 814 107.49
26.  Tripura 334.81 674.38 19.16
27.  Uttar Pradesh 10932.99 4486.13 1000.35
28.  Uttarakhand 4302 33 0
29.  West Bengal 4041 28247 101.85
30.  Andaman and Nicobar 107.05 51.35 318

Islands
31.  Chandigarh 1211 12.68 2.33
32.  Daman and Diu 14.14 14.14 453
33.  Dadra and Nagar Haveli 16.44 16.44 494
34.  Delhi 276.66 490.19 32048
35.  Lakshadweep 22 11.65 311
36.  Puducherry 17.72 881 163

ToTAL 47700.06 44629.53 20403.88

Note: The scheme has been implemented for out-of-school adolescent girls in the age group of
11-14 years w.e.f. 01.12.2017 and extended to all the districts w.e.f. 01.04.2018.

395
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State/UT-wise details of funds sanctioned/released during last two years and the

current under Pradhan Mantri Matru Vandana Yojana (PMMVY)

( in lakh)
SI. No. State/UT 2017-18 2018-19
1 Andamand and Nicobar Islands 163.08 4113
2. Andhra Pradesh 7022.36 14101.75
3 Arunachal Pradesh 912.83 36
4. Assam 10448.26 817
5. Bihar 17351.38 1253
6. Chandigarh 29041 248.08
7. Chhattisgarh 438258 2025.85
8. Dadra and Nagar Haveli 102.62 75.85
9. Daman and Diu (UT) 61.56 28.98
10. Goa 168.85 107.26
11. Gujarat 10186.87 5958.97
12, Haryana 4324.3 3674.84
13. Himachal Pradesh 1821.64 1793.84
14. Jammu and Kashmir 3137.84 828.42
15. Jharkhand 5622.7 1453.37
16. Karnataka 10248.81 6361.72
17. Kerala 5536.64 3514.27
18. Lakshadweep 21.82 444
19. Madhya Pradesh 12320.53 18581.47
20. Maharashtra 12821.1 11795.62
21. Manipur 1474.07 75
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SI. No. State/UT 2017-18 2018-19
22, Meghalaya 1110.83 102
23. Mizoram 710.78 294.7
24, Nagaland 1035.06 52
25. NCT of Delhi 2008.9 795.75
26. Odisha 714333 383
27. Puducherry 331.68 6353
28. Punjab 4648.73 1141.42
29. Rajasthan 11486.97 9605.43
30. Sikkim 354.33 21
3L Tamil Nadu 12087.85 658
32 Telangana 7196.4 385
33 Tripura 1845.49 %
34. Uttar Pradesh 33616.64 14216.71
35. Uttarakhand 2610.99 1425.66
36. West Bengal 10245.03 2938.72

ToTaL 204859.26 104955.77

Note: The PMMVY scheme (Pan India) has been implemented w.e.f. 01.01.2017.

Implementation of Bal Poshan Mission in Gujarat

1633. SHRI NARANBHAI J. RATHWA: Will the Minister of WOMEN AND CHILD

DEVELOPMENT be pleased to state:

(@ whether Bal Poshan Mission is being implemented in Gujrat;

(b) if so, the details thereof, district-wise;

(c) the funds allocated/released to Gujarat for this at the Central level;

(d) whether Government is aware of many shortcomings in implementing the

above scheme; and

tOriginal notice of the question was received in Hindi.
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(e) if so, the details thereof and the ways in which Government is removing
these shortcomings?

THE MINISTER OF WOMENT AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) As per the information received from State Government, no such
scheme is being implemented in Gujarat.

(b) to (e) Do not arise, in view of (a) above.
Implementation of Poshan Abhiyaan

634. DR. SASIKALA PUSHPA RAMASWAMY: Will the Minister of WOMEN
AND CHILD DEVELOPMENT be pleased to state:

(@) whether Government has taken any concrete steps on war footing so that
all Anganwadi workers may be trained in the use of smartphone and other tools in order
to provide real time information in the implementation of Poshan Abhiyaan;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) to (c) POSHAN Abhiyaan empowers the frontline functionaries i.e.
Anganwadi Workers and Lady Supervisors by providing them with smart phones.
ICDS-Common Application Software have been developed under POSHAN Abhiyaan
which enables data capture, ensures assigned service delivery and prompts for
interventions wherever required. The software allows capture of data from the field on
the mobile phone of the Anganwadi Worker. It enables collection of information on
ICDS service delivery interventions and its impact on nutrition outcomes in

beneficiaries.

This data/information is then available on web-based ICDS-CAS dashboard on a
near real time basis, for monitoring, to the supervisory staff at Block, District, State and
National level, for action and decision making at their end. The dashboard displays data
and provides reports on variousprogramme areas to the administrative officers to
interpret and use the information for improving service delivery. As on 31.10.2019, a
total number of 5.10 lakh Anganwadi Workers have been trained and are using the
ICDS-CAS Application across 26 States/UTs as per details given in Statement.
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Statement

State/UT-wise details of Aanganwadi workers using ICDS-CAS application

Sl. No. States/UTs Anganwadi Centre launched
ICDS-CAS Application

1 2 3

1 Andaman and Nicobar Islands 713
2. Andhra Pradesh 55582
3 Assam 681
4. Bihar 49168
5. Chandigarh 450
6. Chhattisgarh 10473
7. Dadra and Nagar Haveli 303
8. Daman and Diu 102
9. Delhi 4118
10.  Goa 770
11.  Guijarat 52801
12, Himachal Pradesh 18860
13.  Jharkhand 11090
14, Kerala 8614
15.  Madhya Pradesh 27810
16.  Maharashtra 109586
17.  Meghalaya 5776
18.  Mizoram 2244
19.  Nagaland 3595
20.  Puducherry 848

21.  Rajasthan 20559
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1 2 3
22. Sikkim 821
23.  Tamil Nadu 54397
24.  Telangana 11157
25.  Uttar Pradesh 51759
26.  Uttarakhand 8140
ToTAL 510,417

One Stop Centre for women in distress

635. SHRIMATI SHANTA CHHETRI: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether it is a fact that the Ministry has set up a Centrally Sponsored
Scheme namely One Stop Centre (OSC) for women in distress;

(b) whether the One Stop Centre for women is going to be set up in all the
States and its benefits, if any; and

(c) if so, the details thereof?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) to (c) The Government of India has approved One Stop Centre
scheme for setting up of One Stop Centres (OSCs) for violence affected women in all
the States/UTs. The scheme of One Stop Centre provides for a range of services for
violence affected women including police facilitation, legal counselling, psycho-social
counselling, medical aid and temporary shelter in an integrated manner under one roof.

Implementation of Centrally Sponsored Schemes by the Ministry

636. SARDAR BALWINDER SINGH BHUNDER: Will the Minister of WOMEN
AND CHILD DEVELOPMENT be pleased to state:

(@ the details of Centrally Sponsored Schemes (CSS), including flagship
programmes, being implemented at present by the Ministry; and

(b) the details of targets and allocations made, funds allocated, disbursed and
utilized in these schemes during the last three years, including the present year,
scheme-wise and State/UT-wise, particularly in the State of Punjab?
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THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) The Ministry of Women and Child Development is implementing

two Centrally Sponsored Umbrella schemes - Umbrella Integrated Child Development

Services (ICDS) and Mission for Empowerment and Protection for Women across the

country. The details of major schemes are as under:—

1.

0]

(i)

(i)

(iv)

V)

Umbrella ICDS:

The Anganwadi Services Scheme is a unique programme for early childhood
care and development. It offers a package of six services, viz. Supplementary
Nutrition, Pre-school Non-Formal Education, Nutrition and Health Education,
Immunization, Health Check-Up and Referral Services. The beneficiaries
under the Scheme are children in the age group of 0-6 years, pregnant

women and lactating mothers.

POSHAN Abhiyaan (National Nutrition Mission) targets to reduce the level
of stunting, under-nutrition, anemia and low birth weight babies by reducing
mal-nutrition/under nutrition, anemia among young children as also, focus

on adolescent girls, pregnant women and lactating mothers.

Pradhan Mantri Matru Vandana Yojana (PMMVY) scheme provides cash
incentive amounting to ¥5,000/- in three installments directly to the Bank/
Post Office Account of Pregnant Women and Lactating Mother (PW&LM)
in DBT Mode during pregnancy and lactation in response to individual

fulfilling specific conditions.

Scheme for Adolescent Girls aims at out of school girls in the age group
11-14, to empower and improve their social status through nutrition, life
skills and home skills. The scheme has nutritional and non-nutritional
components which include nutrition; iron and folic acid supplementation;
health check up and referral service; nutrition and health education;
mainstreaming out of school girls to join formal schooling bridge course/
skill training; life skill education, home management etc., counselling/ guidance

on accessing public services.

National Creche Scheme provides day care facilities to children of age group

of 6 months to 6 years of working women. The facilities are provided for
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(vi)

(vii)

(viii)

®)

®)

(xd)

seven and half hours a day for 26 days in a month. Children are provided
with supplementary nutrition, early childcare education, and health and
sleeping facilities.

Child Protection Services Scheme aims to contribute to the improvement and
well-being of children in difficult circumstances, as well as, reduction of
vulnerabilities to situation and actions that leads to abuse, neglect,
exploitation, abandonment and separation of children from parent. The
scheme aims to spread awareness regarding the ways and means to prevent

all children from child abuse of any kind including child sexual abuse.
Mission for Empowerment and Protection for WWomen

Mahila Shakti Kendra scheme empowers rural women through community
participation by involvement of student volunteers. The scheme is envisaged
to work at various levels and at the national and state level technical
support to the respective Government on issues related to women is
provided.

Swadhar Greh scheme targets women victims of unfortunate circumstances
who are in need of institutional support for rehabilitation so that they can

lead their life with dignity.

Ujjawala is a comprehensive scheme with the objective to prevent trafficking
of women and children for commercial sexual exploitation, to facilitate rescue
victims and placing them in safe custody, to provide rehabilitation services
by providing basic amenities/needs, to facilitate reintegration of victims into

the family and society, to facilitate repatriation of cross border victims.

Working Women Hostel aims at providing safe and affordable accommodation
to working women. These hostels have day care facility for the children of
inmates too. The Ministry provides financial support for establishing such

hostels by NGOs or State Governments.

Beti Bachao Beti Padhao (BBBP) scheme is a tri-ministerial initiative of
Ministries of Women and Child Development, Health and Family Welfare

and Human Resource Development with a focus on awareness and advocacy
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(i)

(i)

(xiv)

(b)

campaign for changing mindsets, multi-sectoral action in select districts,
enabling girls' education and effective enforcement of Pre-Conception and
Pre-Natal Diagnostic Techniques (PC&PNDT) Act. The specific objectives
of the scheme is to address declining Child Sex Ratio (CSR) by preventing
gender biased sex selective elimination; ensuring survival and protection of

the girl child and ensuring education and participation of the girl child.

One Stop Centre (OSC) facilitates access to an integrated range of services
including police, medical, legal, psychological support and temporary shelter
to women affected by violence. The scheme is funded through the Nirbhaya
Fund.

Women Helpline Scheme is being implemented since 1st April, 2015 to
provide 24 hours emergency and non-emergency response to women affected
by violence through referral and information about women related Government
schemes/programmes across the country through a single uniform number
(181).

Mahila Police Volunteers (MPVs) Scheme is being implemented by the
Ministry of Women and Child Development in collaboration with the Ministry
of Home Affairs. It envisages engagement of Mahila Police Volunteers in
States/UTs who act as a link between police and community and facilitates

women in distress.

The details of scheme-wise and State/UT-wise releases and utilization in

these schemes, including for the State of Punjab, during the last three years are given
in the Statement-1 to XIV.



Statement-|

State-wise and year-wise release and utilisation under Aanganwadi Services

(X in lakhs)
SI. No. States/UTs 2016-17 2017-18 2018-19 2019-20 (till 18.11.2019)
APIP Funds Funds APIP Funds Funds APIP Funds Funds APIP Funds Funds
Approved released  Utilized Approved released Utilized  Approved released Utilized  Approved released  Utilized
1 2 3 4 5 6 7 8 9 10 11 12 13 14
1. Andhra Pradesh 69520.8 56387.46  41773.75 64398.61 58474.18 51432.35 75366.38  70988.53 36412.22 81270.6  47562.59
2. Bihar 118385.96 98099.36 76018.9 103964.63 92217.01 84184.19 135147.85 115848.7 74301.2 144152.87 112822.17
3. Chhattisgarh 46771.53  41939.9 47251  48603.84 56762.73 51005.42  54633.59 54868.36 20252.58  67220.87  42551.62 Fund
4.  Goa 1425.11 1067.7 1049.11 1567.16 1649.6  1524.12 1717.49 1660.28 844.9 1909.88 1343.33 utilized
5. Gujarat 51689.62 69417.36 7368452 5689437  62275.13 57688.15 6173048 63148.37 23392.34 7165267 4451868 “Will De
6. Haryana 22681.84 20871.79 16779 22888.16 20914.78 14253.51 21468.83  21131.73 4195.22  26545.95  18010.87 z::::lltﬁ;t;dl
7. Jharkhand 47432.16 48163.54 36734.13  47463.03  42081.45 33505.34  49428.29  51573.37 N/A  58230.22 36392.48 releases
8.  Karnataka 78333.43 53686.59 69674.17  80138.54 92834.76 88029.57  82557.01 91901.57 38759.92 98521.79 6404537 and after
9. Kerala 28537 34357.05  35080.15 31102.77 32460.32 29080.98 28524.51  31092.42 13006.73  36521.12  28691.31 LrJecCse/i;/(i)rIIEgs
10. Madhya Pradesh 105073.351 10506 46 108089.5 108682.66 116645.68 108667.43  119933.6 116552.92  65209.8 144676.41 103277.98 ¢
11. Maharashtra 94520.98 105660.17  72186.84 107846.37 102957.15 110698.86 114213.97 171214.38 76557.08 129779.45 104953.6 States/UTs
12. Odisha 81747.78 72497.49 ' 70335.92  75830.98 95323.96 71863.83  92335.94  79544.95 44825.99 1048759  72836.09
13. Punjab 22837.84 169825  13155.32 21770.3 20168.46  9624.74 21314.06  17631.87 5327.15  45564.48  18883.59
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14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

24.

25.

26.

27.

28.

29.

30.

31

32.

Rajasthan

Tamil Nadu
Telangana

Uttar Pradesh

West Bengal

Delhi

Puducherry

Himachal Pradesh
Jammu and Kashmir
Uttarakhand

Andaman and Nicobar
Chandigarh

Dadra and Nagar Haveli
Daman and Diu
Lakshadweep
Arunachal Pradesh
Assam

Manipur

Meghalaya

57743.95

60456.95

41030.95

277798.87

103688.65

18197.26

4645.78

22491.38

36514.2

30913.66

825.36

920.84

569.61

343.96

550.49

12974.07

89401.7

13260.73

15540.06

62397.7  62912.66
47085.82  37076.77
29877.27  26940.62

278089.75  252708.9

66563.3  38450.25

14168 4910.82

2299.22 2292.89
23696.07  22245.62
26732.11  13407.66
21399.62  17218.14

1207.51 1196.74

762.19 762.19
569.61 569.61
307.96 307.96
146.95 146.95
11346.05 9402.49
64397.66  47795.05

9998.54 4450.7

19135.66  17778.99

63808.73

54744.86

39125.41

262774.97

106518.5

14740.81

1109.89

22501.73

32248.75

27809.95

1317.81

1231.31

467.45

284.53

218.02

14504.77

87694.68

15309.71

15403.48

67542.98

49336.98

38468.27

215246.75

99426.41

10868.44

1455.4

21612.57

19328.24

27990.11

1295.81

1077.47

323.11

279.45

165.31

14588.5

70237.54

17647.46

19864.97

58185.76

47550.75

37836.89

118694.15

69041.2

-16.9

1441.9

21044.72

11346.35

26928.46

1258.7

1063.97

312.79

270.11

124.81

10782.76

40611.6

8777.72

16432.76

63876.3

62209.34

41826.08

251519.4

118801

12383.39

460.01

25892.82

35706.96

31939.85

1213.36

1339.87

499.15

250.87

273.7

13034.35

98448.16

16170.53

16869.34

66618.8

65197.17

44681.12

202972.91

124775.06

9096.33

472.38

31881.17

37406.56

32798.93

1291.31

1416.88

534.55

272.33

348.31

12389.79

83867.16

16856.6

17661.64

29599.82

N/A

21398.84

150232.24

67871.56

5609.01

N/A

6957.88

N/A

15423.98

298.46

N/A

N/A

N/A

N/A

4470.65

34050.78

N/A

N/A

74974.65

74671.97

50590.23

282896.18

138042.9

18911.3

691.13

30734.1

43489.22

38000.14

1565.88

1614.73

643.6

314.54

206.06

15021.41

117340.25

26595.9

20349.6

52017.55

47032.05

36882.85

210447.07

113606.56

12586.77

485.42

21340.88

31931.62

30221.13

992.3

1017.93

385.01

195.24

132.51

10255.49

75941.44

16049.65

11208.54
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1 2 3 4 5 6 7 8 9 10 11 12 13 14

33 Mizoram 5571.52  4666.49 3891.96 5762.56 6174.29  4267.61 4876.9 4465.18 1817.23 6298.44 4151.25

34 Nagaland 7471.13 15149.57  15480.86 13622.54 16652.36 12551.64 13086.36  12138.78 N/A  14649.56 8975.83

35  Sikkim 2530.41 1625.01 1065.8 2118.29 1983.22  1306.64 2213.12 2003.53 484.4 2777.88 2009.66

36 Tripura 14719.09 11710.57 9883.89 15331.18 13101.1 12490.87 16915.67 18714.14 7781.78  21465.73  16549.89
TotaL 1587118.02 1442970 1252709.83 1569801.35 1509431.95 1213863.8 1688178.53 1675018.08 749081.76 1992767.61 1400306.32

APIP- Annual Programme Implementation Plan, SNP- Supplementary Nutrition Programme N/A- Not Available (UCs/SoEs are awaited from States/UTs)

Note: (1) Funds are released out of approved allocation after adjusting unspent balances/excess expenditure incurred by the States/UTs in the previous year.

(2) The negative fund utilized indicates unspent balance available with the State/UT.
(3) Fund utilized are more than the funds released/approved allocation due to availability of unspent balance of previous year.
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Unstarred Questions 407

State-wise and year-wise release and utilisation under POSHAN Abhiyan

(Amount in lakh)

Sl. State/UT 2017-18 & 2018-19 2019-20
No. Central funds Released Central ~ Central Central
share funds  share
2017-18 + 2018-19 Total utilization released utilization
Unspent during  during during
Balance 2018-19  2019-20 2019-20
of ISSNIP as on
31.10.2019
1 2 3 4 5 6 7 8
1 Andhra Pradesh 257241  8604.68 11177.09 301116 558252 4340.34
2. Bihar 706344 15001.67 22065.11 5380.00 10000.00 12309.59
3. Chhattisgarh 166812 962951 11297.63 1550.93 000 134101
4. Delhi 94595 220688 315283  164.80 000 95854
5 Goa 238.07 197.78 435.85 0.00 0.00 9258
6.  Gujarat 303666 1122803 14264.69 2606.06 753100 6444.74
7. Haryana 40097 599246 639343 31011 0.00 1086.18
8 Jharkhand 242959 511045 754004 30519 000 746.14
9. Karnataka 335105 987089 13221.94 0.00 0.00 97.62
10. Kerala 127337 649191 776528  109.64 000 57019
11. Madhya Pradesh 406720 15894.17 1996137 5516.17 1788300 4628.88
12. Maharashtra 257231 20989.28 2356159 1155719 3306147 1148254
13.  Odisha 460046 1057165 1517211 0.00 0.00 0.00
14.  Puducherry 39.24 393.70 43294  104.33 49700  116.37
15.  Punjab 81951 609033  6909.84  30.88 0.00 0.00
16. Rajasthan 421626 968099 13897.25 3144.67 0.00 2200.78
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1 2 3 4 5 6 7 8
17. Tamil Nadu 134051 1221093 1355144 2692.37 000 1904.02
18. Telangana 173694 859570 1033264 289782 7003.00 1650.97

19. Uttar Pradesh 844060 2958287 3802347 5986.37 000 8157.38

20. West Bengal 554527 1929411 24839.38 0.00 0.00 0.00

21.  Arunachal 5293 266335 271628  368.30 0.00 0.00
Pradesh

22.  Assam 229827 1549236 17790.63 78558 1417100 6569.98

23. Himachal 1557.26 415315 571041 128888 248000 307546
Pradesh

24, Jammu and 38859 834352 873211 1417.25 0.00 9.89
Kashmir

25.  Manipur 34046 386537 420583 123324 0.00 0.00

26. Meghalaya 46298 171327 217625 153618 170680  342.19

27.  Mizoram 119.38 95765 107703 1077.03 90200  211.77

28.  Nagaland 16374 125197 141571 81107 144517  567.33

29.  Sikkim 9859 32847 42706 15716 54400 18098

30. Tripura 27791 369572 397363  606.01 000 20474

31. Uttarakhand 1866.25 430157  6167.82 103043 369600 238343
ToTAL 63984.29 254404.39 318388.68 55678.82 10650296 71673.64

Sl UT without 2017-18 & 2018-19 2019-20

No. Legislature

Funds sanctioned Utilization Funds  Utilization
during sanctioned during
2018-19 during  2019-20

2017-18 2018-19 Total 2019-20 as on
31.10.2019
1 2 3 4 5 6 7 8

1. Andaman and 100.22 41689 517.11 109.27 307.62 63.77
Nicobar Islands
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1 2 3 4 5 6 7 8

2. Chandigarh 158.88 30682 465.70 13321 526.97 95.67

3. Dadra and Nagar 108.83 12932 23815 123.98 431.16 114.16
Haveli

4. Daman and Diu 42.06 19766 239.72 65.68 446.98 131.98

5. Lakshadweep 60.00 13890 198.90 7215 126.75 126.75
ToTaL 469.99 118959 1659.58 50429  1839.48 532.33

Note: Though funds were released to States/UTs during 2017-18, no States/UTs except Mizoram

and Chandigarh could utilize funds. Only Mizoram utilized ¥119.38 lakh and UT of Chandigarh
%36,000/-

Statement-111

State-wise and year-wise release and utilisation under Pradhan Mantri Matru
Vandana Yojana (PMMVY)

(X In Lakh)
Sl. State/UT 2017-18 2018-19 2019-20 (As on
No. 14.11.2019)
Sanctioned/ Utilised* Sanctioned/ Utilised* Sanctioned/ Utilised*
Released Released Released
1 2 3 4 5 6 7 8
1. Andaman and 163.08 43.16 41.13 117.63 127.03 43.90
Nicobar Islands
2. Andhra Pradesh 7022.36  4210.48 14101.75 17579.80 10728.53 9551.30
3. Arunachal Pradesh 912.83 0.95 36.00 265.75 0.00  162.04
4. Assam 10448.26 418.96 817.00 3750.34 4496.79 9238.64
5. Bihar 17351.38 575.70 1253.00 6228.22 0.00 14178.46
6.  Chandigarh 290.41 110.95 248.08  306.34 286.68 16454.00
7.  Chhattisgarh 4382.58 768.94  2025.85 4996.29 2454.09 4090.91
8.  Dadra and Nagar 102.62 8.44 75.85  100.67 55.05 55.59
Haveli
9.  Daman and Diu 61.56 0.05 28.98 56.11 51.96 27.86

(UT)
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1 2 3 4 5 6 7 8

10. Goa 168.85 62.83 107.26  274.05 140.13  111.18
11. Gujarat 10186.87  2535.60  5958.97 12910.20 6397.04 8553.65
12. Haryana 432430 132551  3674.84 8218.84 3300.00 4281.53

13.  Himachal Pradesh  1821.64 44195 1793.84 2754.96 1672.96 1645.59

14.  Jammu and 3137.84 110.92 82842 2591.31 1807.26 1088.84
Kashmir

15.  Jharkhand 5622.70 700.93  1453.37 5969.64 3169.11 3899.28

16. Karnataka 10248.81  2240.83  6361.72 13229.37 6083.52 10444.88

17. Kerala 5536.64  1597.17  3514.27 7597.69  3209.28 5559.28

18. Lakshadweep 27.82 0.00 4.44 23.32 14.48 7.32

19. Madhya Pradesh 12320.53  5762.48 18581.47 33785.11 13377.81 18359.64

20. Maharashtra 12821.10  3886.76 11795.62 22028.56 14394.16 21370.22
21.  Manipur 1474.07 65.81 75.00 274.23 41151 706.71
22. Meghalaya 1110.83 69.29 102.00  183.25 278.95  433.46
23.  Mizoram 710.78 233.33 29470  665.52 403.56 195.24
24.  Nagaland 1035.06 0.00 52.00 101.44 171.81  433.84
25.  NCT of Delhi 2008.90 407.75 795.75 254292 1612.77 1679.90
26. Odisha 7143.33 0.03 383.00 0.20 0.00 0.00
27.  Puducherry 331.68 13.67 63.53  315.60 119.88 185.96
28.  Punjab 4648.73 786.32  1141.42 5977.32 2665.26 2701.74
29. Rajasthan 11486.97 788.35  9605.43 22409.80  7456.60 10447.55
30.  Sikkim 354.33 11.38 21.00  215.02 87.99 76.23
31. Tamil Nadu 12087.85 0.00 658.00 4158.83 0.00 7583.55
32. Telangana 7196.40 0.00 385.00 0.00 0.00 0.00
33.  Tripura 1845.49 16.57 96.00 578.32 529.44 1021.44

34. Uttar Pradesh 33616.64 4778.15 14216.71 41414.50 20660.31 33930.76

35. Uttarakhand 2610.99 640.06 1425.66  2158.77 1797.04 1627.30
36. West Bengal 10245.03 14439  2938.72 12465.83 8768.76 7655.97
TotaL 204859.26 32757.71 104955.77 236245.76 116729.76 197803.76

* Utilised amounts include both Centre and State Share.
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State-wise and year-wise release and utilisation under Scheme for
Adolescent Girls
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( in lakh)
SI. No. States/UTs 2016-17 2017-18 2018-19 2019-20
Released Utilised Released Utilised Released Utilised Released Utilised

1 2 3 4 5 6 7 8 9 10

1 Andhra Pradesh 762.99 1710.10 225952 2050.18 1011.98 13957 127.39 26.10
2. Arunachal Pradesh 126.25 8349 87.96 42.76 0.00 1844 32.34 NR
3 Assam 1356.94 149.18 341.92 0.00 0.00 77451 38.73

4. Bihar 2696.83 231555 4003.74 2742.76 2554 686.12 46392

5. Chhattisgarh 1389.69 2777250 2792.61 1795.87 724.75 61.70 4840

6. Goa 13150 259.21 302.77 345.84 040 0.20 4299 0.03
7. Gujarat 1443.18 6323.17 2690.09 4989.00 509244 1206.18 1937.79

8. Haryana 104.74 573.65 589.97 363.75 3741 44.71 18.96 0.15
0. Himachal Pradesh 72045 1349.14 1129.42 37218 0.00 171 -
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1 2 3 4 5 6 7 8 9 10
10.  Jammu and Kashmir 194.63 184.69 25591 26.67 560.39 0.00 46.53

11.  Jharkhand 14557 1465.35 149555 15454 0.00 0.00 254.39

12.  Karnataka 740.73 2642.58 2466.93 1819.93 923.76 880.33 125333

13.  Kerala 1057.73 893.89 692.91 996.27 289.74 0.00 108

14.  Madhya Pradesh 5302.02 8466.04 8641.18 7125.70 544240 281048 817.27 365.61
15.  Maharashtra 5334.42 3541.02 3995.68 3530.70 3536.78 2715.98 925.32

16.  Manipur 49.65 161.87 170.28 62.34 0.00 3421 1261

17. Meghalaya 919.65 919.65 528.83 540.36 1255 2375 25.86 14.85
18.  Mizoram 91.78 103.40 123.95 12315 69.32 69.32 1356

19.  Nagaland 206.31 206.31 19314 191.61 214.30 139.36 66.74

20. Odisha 2867.25 344378 2442.60 234540 866.77 0.00 72.60

21.  Punjab 0 44877 40.60 31399 26.30 4313 -

22.  Rajasthan 0 2249 39.38 0.00 0.00 59.39 - 17.97
23.  Sikkim 3254 16.19 1542 2745 0.00 0.00 -

24.  Tamil Nadu 2655.26 3076.85 3196.22 1945.25 0.00 32.28 95.48
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25.  Telangana 572.39 0 8140 765.58 107.49 0.00 15154
26.  Tripura 33481 819.62 674.38 210.06 19.16 103.19 20.65
27.  Uttar Pradesh 10932.99 7631.00 4486.13 5681.34 1000.35 0.00 1827.57 24323
28.  Uttarakhand 4302 377 330 0.00 0.00 0.00 -
29.  West Bengal 4041 340.08 28247 992.63 101.85 0.00 126.72
30. Andaman and Nicobar 107.05 50.65 51.35 1552 318 0.19 1.02
Islands
31. Chandigarh 1211 7.84 1268 581 233 166 246 029
32.  Daman and Diu 1414 1594 14.14 14.07 453 453 -
33. Dadra and Nagar Haveli 16.44 16.44 16.44 12.64 494 0.00 042
34.  Delhi 276.66 687.49 490.19 570.32 32048 1829 12.84
35.  Lakshadweep 220 1.8C 11.65 282 311 0.12 0.07
36.  Puducherry 17.72 18.67 881 4.74 1.63 0.04 -
ToTAL 47700.06 50722.88 44629.53 40181.3 20403.88 9869.39 843858 668.23
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Statement-V

State-wise and year-wise release and utilisation under Child Protection Scheme

( in lakh)

SI. No. State 2016-17 2017-18 2018-19 2019-20

Amount Amount Amount Amount Amount Amount Amount

released Utilized released Utilized released Utilized released
1 2 3 4 5 6 7 8 9
1 Andhra Pradesh 110.74 586.32 1469.88 153711 1870.01 147711 137353
2. Arunachal Pradesh 52.29 17954 643.71 180.00 3763 526.03 117411
3 Assam 41364 1112.98 2932.68 1608.78 3379.63 2015.65 214553
4 Bihar 278792 1923.33 541.56 1609.84 2621.87 1619.23 1297.02
5. Chhattisgarh 527.77 1683.25 3181.97 1701.20 2151.01 2179.68 1550.06
6. Goa 36.83 98.27 72853 54.44 16.03 80.17 19.63
7. Gujarat 769.95 1526.53 590.11 1767.24 225155 1790.09 1392.81
8. Haryana 0.00 1224.85 1858.22 2500.00 1387.60 1693.65 2217.99
9. Himachal Pradesh 234548 2390.26 1835.01 183311 134264 1349.88 1607.40
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10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

24,

25.

Jammu and Kashmir
Jharkhand
Karnataka

Kerala

Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland

Odisha

Punjab
Rajasthan

Sikkim

Tamil Nadu

Telangana

4312

840.11

3720.80

260.50

2503.88

2272.33

241.34

2060.33

194955

1350.37

1089.22

581.67

0.00

601.18

13039.37

195.64

11471

842.14

3709.53

216.96

2535.83

1569.37

70947

2060.33

194955

144750

2580.78

71831

2267.52

365.87

3648.55

1823.98

807.48

171457

327245

1849.45

3262.77

608.15

1886.33

1846.60

191751

1457.45

2599.30

143.24

4752.30

662.76

2013.12

894.82

807.48

1641.76

1364.04

1275.72

2582.87

608.15

2103.00

1846.60

191751

1457.45

278253

87543

2995.81

12543

551250

633.08

2106.94

1480.26

4022.56

1263.77

2959.23

3156.52

3866.99

225451

2042.28

1787.12

4352.44

1244.17

3584.72

379.25

7895.14

1329.23

1189.53

1570.69

3098.95

1289.64

3070.18

1922.01

3660.70

900:80

2042.28

1779.05

3398.22

535.83

3584.72

512.55

8622.16

1647.72

1225.16

1099.05

329045

786.54

214846

2449.63

1341.69

1201.38

1005.66

2085.95

1999.00

722.00

2052.61

466.91

11414.36

1726.38
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1 2 3 4 5 6 7 8 9
26. Tripura 676.04 415.30 446.81 499.00 885.77 84154 610.71
27. Uttar Pradesh 3207.19 3109.82 1830.67 4222.98 7834.39 5347.81 4277.72
28. Uttarakhand 1554 18754 907.57 73140 1344.40 405.84 91858
29.  West Bengal 6763.87 3522.60 5073.56 423267 237213 3391.03 2815.10
30.  Andaman and Nicobar 36.88 36.76 31.66 93.36 218.85 201.17 39212
Islands
3L Chandigarh 24544 27853 194.32 236.17 57758 259.27 415.09
32. Dadra and Nagar Haveli 177.59 59.11 24.82 69.90 1124 90.74 137.23
33. Daman and Diu 126.42 80.33 21.89 83.00 1842 67.77 141.79
34.  Delhi 978.64 1024.94 354.33 907.88 1007.39 849.99 74855
35.  Lakshadweep 0.00 0.00 0.00 0.00 0.00 0.00 0.00
36.  Puducherry 826.33 768.69 114.35 426.20 39843 - 501.96
ToTAL 50847.97 46769.35 52469.95 5282364 73451.70 63011.68 58752.16
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Statement-V1
State-wise and year-wise release and utilisation under National Creche Scheme

® in lakh)

Sl. States/UT 2016-17 (w.ef. 2017-18  2018-19  2019-20
No. 1.1.2017)

Amount  Amount Amount  Amount Total
released  released released released Amount

Utilized
1 2 3 4 5 6 7
1. Andhra Pradesh 207.30 22125 0.00 0.00 0
2. Andaman and Nicobar 1204 12.85 0.00 0.00 0
3. Bihar 51.94 55.43 0.00 0.00 0
4. Chandigarh 10.70 0.00 0.00 0.00 0
5. Chhattisgarh 25544 27263 0.00 0.00 0
6. Dadra and Nagar 9.03 9.63 0.00 0.00 0
Haveli
7. Daman and Diu 0.00 0.00 0.00 0.00 0
8  Delhi 0.00 11543 62.22 000 6168
9. Goa 713 761 0.00 0.00 0
10. Gujarat 24764 264.31 0.00 000  79.06
11. Haryana 103.20 31.64 8227 4700 107.96
12, Himachal Pradesh 142.36 151.94 74.96 1419 33284
13.  Jammu and Kashmir 209.23 22331 41165 000 51470
14.  Jharkhand 165.61 176.76 0.00 0.00 0
15. Karnataka 193.70 206.74 480.71 27233 32537

16. Kerala 170.96 182.47 0.00 000 15759




418 Written Answers to

[RAJYA SABHA]

Unstarred Questions

1 2 3 4 5 6 7
17.  Lakshadweep 401 4.28 0.00 0.00 0
18. Madhya Pradesh 316.52 0.00 0.00 000 7640
19. Maharashtra 407.02 43441 0.00 0.00 0
20. Odisha 142.66 152.26 0.00 0.00 0
21.  Puducherry 0.00 77.69 36.88 26494 11165
22.  Punjab 48.15 51.39 0.00 0.00 0
23.  Rajasthan 121.26 12942 0.00 000 121.00
24.  Tamil Nadu 223.79 264.91 657.48 000 33364
25.  Telangana 207.07 22101 0.00 0.00 0
26. Uttar Pradesh 384.28 410.14 0.00 0.00 0
27.  Uttarakhand 156.92 167.48 0.00 0.00 0
28.  West Bengal 259.23 276.68 0.00 0.00 0

North Eastern States
29. Assam 204.48 218.23 0.00 73888 38540
30. Arunachal Pradesh 56.17 59.95 0.00 000 109.62
31.  Manipur 158.41 169.07 0.00 0.00 0
32. Meghalaya 3150 3362 39.00 94.60 60.12
33.  Mizoram 77.87 12042 601.72 31775  800.01
34.  Nagaland 36.56 39.02 0.00 0.00 7557
35.  Tripura 60.63 64.71 302.86 000 12244
36.  Sikkim 0.00 65.74 55.79 10.78 62.41

ToTAL 468281 489243 280554 176047 3837.46
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Statement-VII

State-wise and Year-wise Funds released under Mahila Shakti Kendra Scheme

(% in lakh)
Sl. State/UT's 2017-18 2018-19 2019-20
No.
1 2 3 4 5
1 Andaman and Nicobar 109 0 20.58
2. Andhra Pradesh 7.39 271.2 8.58
3 Arunachal Pradesh 0 151.35 3861
4, Assam 980 0 8151
5. Bihar 1022.2 2583 4862
6. Chandigarh 109 3344 0
7. Chhattisgarh 863.19 7.28 3541
8. Dadra and Nagar Haveli 109 0 1048
9. Daman and Diu 109 6.15 16.14
10.  Delhi (UT) 0 0 0
11.  Goa 0 0 2.86
12.  Gujarat 491 21464 17.16
13.  Haryana 0 6.91 0
14.  Himachal Pradesh 0 137.45 12.87
15, Jammu and Kashmir 225 24171 13.71
16.  Jharkhand 1776.36 0 1144
17.  Karnataka 108 169.83 62.92
18.  Kerala 0 74.26 34.32

19.  Lakshadweep 109 0 0
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1 2 3 4 5

20. Madhya Pradesh 0 479.02 3146
21.  Maharashtra 0 144.63 22.88
22. Manipur 137.34 3321 429
23.  Meghalaya 61.31 158.85 25.74
24. Mizoram 117.82 166.77 17.16
25.  Nagaland 95.13 22157 24.33
26.  Odisha 0 737.95 37.18
27.  Puducherry 54.06 9.18 143
28.  Punjab 0 875 73
29. Rajasthan 749 278.24 25.14
30.  Sikkim 0 99.85 429
31.  Tamil Nadu 36.18 227.86 63.75
32.  Telangana 132 288.62 11.26
33.  Tripura 199 1255 0
34.  Uttar Pradesh 0 362.13 17.16
35. Uttarakhand 18.89 226.14 3121

36.  West Bengal 24.37 45362 3146




Statement-V111

State-wise and year-wise release and utilisation under Swadhar Greh Scheme

 in lakh)
SI. No. States/UTs Amount Amount Amount Amount Amount Amount Amount Amount
Released/  Utilized by  Released/ Utilized by  Released/ Utilized by Released/ Utilized by
Sanctioned State Govt. Sanctioned State Govt. Sanctioned the State  Sanctioned the State
during during to State during to State Govt. to State Govt.
year year Govt. year Govt. during Govt. during
2016-17 2016-17 during 2017-18 during year during year
year year 2018-19 year 2019-20
2017-18 2018-19 2019-20
1 2 3 4 5 6 7 8 9 10
1 Andhra Pradesh 11341 87.35 140.63 126.46 - - 190.93 -
2. Assam 157.03 157.03 194.71 194.71 152.60 - 104.68 -
3 Andaman and Nicobar 44 2.39 9.01 7.76 727 - 727 -
Islands
4. Arunachal Pradesh 6.54 6.54 811 811 18.05 18.05 9.70 -
5. Bihar 69.79 0 86.54 0 0 - 0 -
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1 2 3 4 5 6 7 8 9 10
6. Chandigarh 1727 724 9.01 7.70 6.64 - 7.99 -
7. Chhattisgarh 1744 1744 16.22 16.22 30.25 30.25 22.95 -
8. Dadra and Nagar Haveli 0 0 0 0 -
9. Daman and Diu 0 0 0 0 -
10.  Delhi 14.00 1381 18.02 1581 16.10 - 18.38 -
11.  Gujarat 3053 0 37.86 37.86 0 - 1831 -
12.  Goa 436 - 540 - 0 - 0 -
13. Haryana 436 436 9.77 9.77 3.39 - 0 -
14, Himachal Pradesh 0 0 0 545 -
15.  Jharkhand 13.08 6.54 16.22 0 0 - 18.17 -
16.  Jammu and Kashmir 2617 2617 3245 3245 36.20 36.20 38.87
17.  Karnataka 266.08 266.08 505.99 505.99 274.35 - 22167
18.  Kerala 34.89 34.89 4327 4327 69.59 - 3226
19.  Lakshadweep 0 0 0 0
20. Madhya Pradesh 26.17 20.87 3245 25.79 46.09 - 151.64
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21.
22.
23.
24,
25.
26.
27.
28.
29.
30.
3L
32.
33
34.
35.
36.

Maharashtra
Mizoram
Manipur
Meghalaya
Nagaland
Odisha
Punjab
Puducherry
Rajasthan
Sikkim

Tamil Nadu
Telangana
Tripura

Uttar Pradesh
Uttarakhand

West Bengal

33151
13.08
15049

6.54
408.36
8.72
727
61.07
6.54
17448
104.69
26.17
314.06
58.89
0

13.08
15049

6.54
356.66

727
26.09
492
151.11
88.50

26.17

411.07
16.22
186.61
8.72
811
463.24
10.82
9.01
75.73
8.11
216.36
124.40
3245
430.60
7302
430.29

16.22
186.61

811
395.21
2.34
9.01
1444
811
196.05
87.24

3245

27.00

81.09
424.30

2569
456.79
8.00
20.06
0

6.72
409.75
116.09
46.23
0

0

0

6.72

116.09

7197

150.48

13.08
286.73
9.58
7.99
2746
10.64
160.12
13.08

26.17

Note: No funds have been released/disbursed to the Union Territory of Ladakh in the financial year 2019-20.
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Statement-1X
State-wise and year-wise release and utilisation under Ujjawala Scheme

(% in Lakhs)

SI. No. States Financial Year- 2016-17 Financial Year- 2017-18 Financial Year- 2018-19 Financial Year- 2019-20

Disbursed/ Utilized Disbursed/ Utilized Disbursed/ Utilized Disbursed/  Utilized

Released amount Released amount Released amount Released amount

amount amount amount amount
1 2 3 4 5 6 7 8 9 10
1 Andhra Pradesh 140.01 5344 14.07 Nil Nil - - -
2. Assam 259.53 259.53 321.82 19542 Nil - 19256 -
3. Bihar 2338 - 28.99 - - - - -
4. Chhattisgarh 31.25 253 3875 3174 9.67 34.36 34.36 -
5. Gujarat 47.87 - 59.36 - 25.01 - - -
6. Haryana 794 - - - - - - -
7. Karnataka 21794 17374 27024 - - - - -
8. Kerala 2421 1343 30.02 14.18 - - 2797 -
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10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

Madhya Pradesh
Maharashtra
Manipur
Mizoram
Nagaland
Odisha
Rajasthan
Sikkim

Tamil Nadu
Telangana
Uttarakhand

Uttar Pradesh

8.54

208.35

221.96

2167

20.37

14211

90.37

11.08

62.42

57.17

5356

83.01

221.96

1951

17.52

150.14

11.08

62.42

57.17

10.59

258.36

221.96

1312

20.37

176.22

112.06

13.74

52.96

70.70

66.41

102.93

221.96

1312

15.67

104.8

8.67

52.96

70.70

110.98

1171

1044

20.06

Nil

Nil

3199

3745

Nil

Nil

110.98

1171

Nil

3199

2719

9.98

1945

8343

1045

52.06

3746

21.09

*The funds under Ujjawala scheme are disbursed in above 20 States only since last 3 years including current year. No funds have not been disbursed/utilized under
Ujjawala Scheme in Punjab State or as no Ujjawala project is functioning in the State. No funds have been released/disbursed to either Jammu and Kashmir

UT or the Union Territory (UT) of Ladakh in the last three years including financial year 2019-20.
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Statement-X

State-wise and year-wise release and utilisation under Working

Women Hostel Scheme

(X in lakhs)
Sl States/UTs 2017-18 2018-19 2019-20 (upto
No. 18.11.2019)
Funds Funds Funds Funds Funds Funds
Sanctioned/ Utilized Sanctioned/ Utilized Sanctioned/ Utilized
allocated/ allocated/ allocated/
released released released
1 2 3 4 5 6 7 8
1. Andhra - - 476.93 344.14 4854 4854
Pradesh
2. Arunachal 193.47 19347 116.76 56.76 - -
Pradesh
3. Assam 8.83 7.37 1.77 - - -
4, Bihar - - - - - -
5. Chhattisgarh - - - - - -
6. Goa - - - - - -
7. Gujarat 183.76 - - - - -
8. Haryana - - - - - -
9. Himachal 265.83 139.83 - - - -
Pradesh
10. Jammu and - - - - - -
Kashmir
11. Jharkhand - - - - - -
12.  Karnataka 973.66 584.19 - - 482.50 15.15
13. Kerala - - 252.56 - - -
14.  Madhya Pradesh - - 244.03 - - -
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1 2 3 4 5 6 7 8
15.  Maharashtra - - 161.43 - - -
16. Meghalaya - - - - - -
17.  Mizoram - - 170.62 - - -
18.  Manipur 462.27 27319 91551 - - -
19.  Nagaland 600.56 29743 41958 41958  217.35 -
20. Odisha - - - - - -
21.  Punjab - - - - - -
22.  Rajasthan - - - - - -
23, Sikkim - - - - - -
24.  Tamil Nadu - - - - - -
25. Telangana - - 26891 74.70 692.62 4762
26. Tripura - - - - - -
27.  Uttarakhand - - - - - -
28.  Uttar - - - - - -
29.  West Bengal - - - - - -
30. Chandigarh - - - - - -
31.  Delhi - - - - - -
32.  Puducherry - - - - - -
ToTAL 268838 149548 303410 89518 1441.01* 11131

* An amount to the tune of ¥ 179.58 lakhs (1st instalment) released to National Building

Construction Company Ltd. (NBCC) for renovations of hostel at Jasola has not been included.



Statement-XI

State/UT-wise status of funds released and utilized under the BBBP Scheme during the last three year (2016-17, 2017-18 and
2018-19) including present year (2019-20)

0] SIBMSUY USNIIM  82F

SI. No.  State/UT 2016-17 2017-18 2018-19 2019-20
Funds Utilised(#) Funds Utilised Funds Utilised Funds
Released Released Released Released
1 2 3 4 5 6 7 8 9
1 Andaman and Nicobar 16.25 543 21.66 2403 16.54 20.64 20.64
Islands
2. Andhra Pradesh - 784 25.71 17.87 181.86 94.73 98.23
3 Arunachal Pradesh - 0.00 3251 27.05 165.42 103.34 105.77
4. Assam - 2.78 2.78 20.24 12.73 11.37 61.37
5. Bihar - 17.99 20.71 10.02 395,51 720 10.70
6. Chhattisgarh - 0.00 36.91 34.03 36.54 14.67 1517
7. Chandigarh - 0.00 1953 0.00 0.65 0.00 0.00
8. Dadar and Nagar Haveli - 19.87 16.36 16.11 0.00 0.00 0.00
9. Daman and Diu - 372 11.90 1243 25.00 14.65 25,59
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10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

24,

25.

Delhi

Goa

Gujarat

Haryana
Himachal Pradesh
Jammu and Kashmir
Jharkhand
Karnataka

Kerala
Lakshadweep
Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram

Nagaland

126.58

1562

16.23

24.05

23.65

0.00

38.39

16.43

6.89

54.82

0.00

0.00

2391

0.00

44.02

95.07

15.13

0.85

0.00

2330

97.86

112.93

381.74

89.72

262.91

3251

6.11

27.56

101.30

295.39

44.95

17.13

3250

2330

78.92

2049

8131

20543

6.13

230.02

0.00

3251

481

24.89

8447

107.23

44.95

23.78

3251

3251

11915

0.00

389.55

179.91

161.21

405.17

313.37

140.78

14.56

2133

955.93

514.00

26945

1597

100.00

295,52

100.73

0.00

156.45

173.37

190.64

204.39

5459

79.39

2.83

2.65

338.07

239.18

241.94

2453

75.00

228.36

70.99

21.38

126.84

13557

138.05

217.95

40.18

63.61

433

3.65

33949

184.18

22249

49.83

25.00

130.19
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1 2 3 4 5 6 7 8 9
26.  Odisha - 2133 31.80 1519 102.31 329 8.66
27.  Puducherry - 10.20 2811 30.01 25.00 25.00 25.00
28.  Punjab - 312.37 510.99 482.39 43649 360.55 289.19
29.  Rajasthan 36.09 90.26 245.70 117.13 553.22 144.16 112.95
30.  Sikkim 3251 25.84 42.09 4876 50.00 4750 2250
31.  Tamil Nadu - 0.00 30.88 13.70 429.60 306.57 134.10
32.  Telangana - 6.72 11.32 7.18 192.88 143,67 126.47
33.  Tripura - 0.00 - 0.00 25.00 0.00 0.00
34.  Uttar Pradesh - 0.00 601.76 99.95 124315 364.56 299.76
35.  Uttarakhand - 16.67 101.82 126.11 281.62 207.32 206.22
ToTAL 290.07 88347 331842 211214 8069.40 398133 3336.04*

# Utilization included saving of previous year.
* As on 18.11.2019.

(-) Funds were not released to States/UTs in 2016-17 due to saving of previous year.
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Statement-XI1

State-wise and year-wise release and utilisation under Womens Helpline

(Amount in )

SI. No. State 2016-17 2017-18 2018-19 2019-20
Released Utilised Released Utilised Released Utilised Released Utilised
1 2 3 4 5 6 7 8 9 10
1. Andaman and Nicobar 0 0 0 0 50,94,565 0 34,08,000 0
Islands

2. Andhra Pradesh 0 0 0 0 60,60,357  54,92,357 34,08,000 0
3. Arunachal Pradesh 0 0 59,50,000 59,50,000 81,35911 5863911 34,08,000 0
4. Assam 0 0 0 0 16,12,058  16,12,058 61,96,756  27,88,756
5  Bihar 0 0 38,07,000 38,07,000 54,904,258  32,59,258 46,50,000 0
6.  Chandigarh 0 0 89,15,814 89,15,814 58,092,584  26,64,584 34,08,000 0
7. Chattishgarh 37,91,155 37,91,155 63,64,000 63,64,000 8535423  51,27,423 34,08,000 0
8. Dadra and Nagra 0 0 0 0 0 0 0 0

Haveli
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1 2 5 6 7 8 9 10
9. Daman and Diu 0 34,08,000 3,63,630 0 0 34,08,000 0
10.  Delhi 0 0 0 0 0 0 0
11.  Goa 0 0 0 0 0 0 0
12, Gujarat 0 1,7880,000 1,78,80,000 89,40,000 0 46,50,000 0
13.  Haryana 0 0 0 0 0 0 0
14, Himachal Pradesh 0 0 0 0 0 0 0
15, Jammu and Kashmir 0 0 0 33,82,501 0 34,08,000 0
16.  Jharkhand 0 0 0 0 0 0 .0
17.  Karnataka 0 0 0 0 0 0 0
18.  Kerala 0 21,64,000 21,64,000 67,65,000 33,57,000 34,08,000 0
19.  Lakshdweep 0 0 0 0 0 0 0
20. Madhya Pradesh 0 0 0 0 0 0 0
21.  Maharashtra 0 0 0 0 0 0 0
22.  Manipur 0 0 0 0 0 0 0
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23.

24,

25.

26.

21.

28.

29.

30.

3L

32.

33

35.

36.

Meghalaya
Mizoram
Nagaland
Odisha
Puducherry
Punjab
Rajasthan
Sikkim

Tamil Nadu
Telangana
Tripura
Uttar Pradesh
Uttarakhand

West Bengal

0
0
29,11,529
0

0

0
0
29,11,529
0

0

0
85,20,000
76,33,204
30,16,793

0

0

0
40,11,000
46,79,000

0

0
85,20,000
76,33,204
30,16,793

0

0

0
40,11,000
46,79,000

0

32,70,000
85,20,000
68,16,000
98,65,173
51,08,000
27,19,498

0
33,80,782
46,50,000

0

0
88,54,892
57,61,087

0

0
51,12,000
34,08,000
81,61,173

0

0

0
43,84,892
49,85,234

0

34,08,000
34,08,000
34,08,000
34,08,000
0
34,08,000
46,50,000
34,08,000
46,50,000
1,28,39,001
0
46,50,000
60,40,147

0

0
0
94,31,001
0

0
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Statement-XI11

State-wise and year-wise release and utilisation under One Stop Centre

(Amount in )

Sl. No. State 2016-17 2017-18 2018-19 2019-20
Released Utilised Released Utilised Released Utilised Released

1 2 3 4 5 6 7 8 9

1 Andaman and Nicobar 0 0 3120663 2575854 3687641 0 1500450

Islands

2 Andhra Pradesh 26897400 26897400 33013744 0 39063148 15589046 16504950
3 Arunachal Pradesh 2841450 2841450 5319517 3819067 78202084 1457450 10503150
4. Assam 7565800 6877167 0 0 78695087 4582873 50678310
5. Bihar 19890150 0 0 0 30832455 0 66748224
6. Chandigarh 0 0 0 0 930799 0 1500450
7. Chattishgarh 73427815 73427815 16704440 14608116 66244372 0 40512150
8. Dadra and Nagar Haveli 0 0 4341482 3522362 50000 0 0
9. Daman and Diu 0 0 0 0 0 0 4330349
10.  Delhi 0 0 0 0 0 0 20118072
11.  Goa 1941450 0 1084917 392000 492000 0 1500450

[VHEVS VACYY] 0] SJamsuy USHLM  vEY
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1 2 3 4 5 6 7 8 9

30.  Sikkim 0 0 3071148 3071148 3923225 0 1624058
31, Tamil Nadu 0 0 3882900 0 113995447 0 44797550
32.  Telangana 15531600 13806508 30172230 0 58948915 0 30450244
33, Tripura 0 0 0 0 26901349 0 6001800
34.  Uttar Pradesh 45463200 29733851 26622936 194774838 222830497 3971867 109334658
35.  Uttarakhand 5824350 4155614 13886307 10956058 27225409 0 8414114
36.  West Bengal 0 0 0 0 0 0 0

Statement-X1V
State-wise and year-wise release and utilisation under Maila Police Volunteer

(Amount in )

SI. No. State 2016-17 2017-18 2018-19 2019-20
Released Utilised Released Utilised Released Utilised Released Utilised
1 2 3 4 5 6 7 8 9 10
1 Andaman and Nicobar 0 0 0 0 0 0 0 0
Islands
2. Andhra Pradesh 75,81,600 75,81,600 0 0  4/4557,200 0 0 0
3 Arunachal Pradesh 0 0 0 0 0 0 0 0
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11.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.

Assam

Bihar
Chandigarh
Chhattishgarh

Dadra and Nagra Haveli

Daman and Diu
Delhi

Goa

Gujarat

Haryana
Himachal Pradesh
Jammu and Kashmir
Jharkhand
Karnataka

Kerala
Lakshadweep
Madhya Pradesh

Maharashtra

O O O o o o o o o

77,51,520

O O O o o o o o

O O O o o o o o o

88,45,000

O O O o o o o o

7,15,55,040
0

0

0

0
76,20,120
0

0

0

0
56,13,120
0

0
30,17,880
0

1,52,78,388
0

0

0

0
41,65/418

o O O O o o o o o

O O O O O o o o o o o o

2,64,000

o o o o

O O O O O O O O O O O o o o o o o o

O O O O O O O O O O O o o o o o o o

O O O O O O O O O O O o o o o o o o
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1 2 5 9 10
22.  Manipur 0 0 0 0 0 0 0 0
23.  Meghalaya 0 0 0 0 0 0 0 0
24.  Mizoram 0 0 35,84,820 0 0 0 0 0
25.  Nagaland 0 0 0 0 0 0 9,39,600 0
26. Odisha 0 0 0 0 0 0 0 0
27.  Puducherry 0 0 0 0 0 0 0 0
28.  Punjab 0 0 0 0 0 0 0 0
29. Rajasthan 0 0 0 0 0 0 0 0
30.  Sikkim 0 0 0 0 0 0 0 0
31, Tamil Nadu 0 0 0 0 0 0 0 0
32. Telangana 0 0 0 0 0 0 0 0
33, Tripura 0 0 0 0 0 0 30,16,440 0
34.  Uttar Pradesh 0 0 0 0 0 0 0 0
35, Uttarakhand 0 0 0 0 0 0 68,81,760 0
36.  West Bengal 0 0 0 0 0 0 0 0
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Child deaths due to malnutrition

637. SHRI NARAIN DASS GUPTA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether the Ministry is aware that as per India State-Level Disease Burden
Initiative's Report,68 per cent of child deaths in India are due to malnutrition;

(b) whether according to researchers from International Food Policy Research
Institute (IFPRI), women with low education and the poorest households are relatively
more excluded from accessing benefits of Integrated Child Development Services (ICDS);
and

(c) if so, what steps has the Ministry taken to specifically target the weakest
sections of the society, the findings and results thereof?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) Malnutrition is not a direct cause of death among children under
five years of age. It can increase morbidity and mortality by reducing resistance to
infections. Malnourished children are more vulnerable to any infection than normal
children. The overall under five child mortality rate has reduced from 74.3 (NFHS-3) to
49.7 (NFHS-4) deaths per thousand live births.

(b) and (c) Anganwadi Services under the Umbrella Integrated Child Development
Services (ICDS) Scheme, aims to improve the nutritional and health status of children
in the age-group of 0-6 years, pregnant women and lactating mothers and reduce the
incidence of mortality, morbidity and malnutrition. Under the scheme, a package of six
services is provided through a network of 13.77 lakh Anganwadi centres in the country.
These services include Supplementary Nutrition, Pre-school non-formal education,
Nutrition and Health Education, Immunization, Health check-up and Referral Services.
While opening the AWCs, States/UTs are advised to open these centres in the areas
inhabited by SC, ST and weaker sections of the society. The scheme is universal, open
to all the covered beneficiaries but is self selecting. There is no economic, social,
educational or any other condition attached to the scheme. The services are provided
to those covered beneficiaries who access the same.

Vegetable cultivation in Anganwadi centres

638. SHRI T. G. VENKATESH: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether the Government is also planning to introduce vegetable cultivation
in Anganwadi centres with an aim to provide healthy food for children; and
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(b) if so, the details thereof?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) and (b) States/UTs are encouraged by the Government of India to
develop kitchen gardens at the Anganwadi Centre premises to provide healthy food for
children.

Draft National Policy for Women

639. SHRI SANJAY SINGH: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether it is a fact that the Draft National Policy for Women sent by the
Ministry was received by the Prime Minister;

(b) if so, the details thereof and the date of receipt of the Draft National Policy
for Women;

(c) the details of the progress that has been made by the PMO on this draft
policy; and

(d) if no progress has been made, the reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) to (d) Cabinet Note on Draft National Policy for Women which was
sent to Cabinet Secretariat earlier, has since been returned with directions that Ministry
may if considered necessary, forward an updated/revised note. In the National Conference
of State Secretaries, held recently on 13th and 14th November,2019, various important
issues relating to women were also deliberated. Consultations with States/UTs and
other stakeholders are underway.

Increase in salary of workers and helpers

640. SHRI MANAS RANJAN BHUNIA: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@ whether Government propose to increase the salary of the workers and
helpers of Anganwadi Centres (ICDS) in different States;

(b) if so, the details of the plan to increase the salary;
(c) the number of Anganwadi Centres in the country; and

(d) the number of workers, helpers in the Anganwadi Centres in States, State-
wise?
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THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) and (b) The Anganwadi Workers and Helpers are honorary workers
and they are paid monthly honorarium. The Government of India has recently enhanced
the honorarium of Anganwadi Workers (AWWSs) at main-Anganwadi Centres (AWCs)
from ¥ 3,000/- to ¥ 4,500/- per month; AWWSs at mini-AWCs from ¥ 2,250/- to
T 3,500/- per month; Anganwadi Helpers (AWHSs) from % 1,500/- to ¥ 2,250/-per month;
and introduced performance linked incentive of ¥ 250/- per month to AWHS, effective
from 1st October, 2018. AWWs are paid ¥ 500/- per month under POSHAN Abhiyaan
for using ICDS-CAS. There is no proposal under consideration present for further
increase in monthly honorarium.

(c) There are 14.00 lakh sanctioned Anganwadi Centres in the country out of
which 13.77 lakh Anganwadi Centres are operational.

(d) The State-wise details of number of Anganwadi Workers and Helpers
sanctioned and in-position are given in Statement.

Statement

State-wise details of numbers of Anganwadi Workers and Helpers
Sanctional and in position

Sl. No. State/UT No. of Anganwadi No. of Anganwadi
Workers Helpers

Sanctioned  In-position  Sanctioned In-position

1 2 3 4 5 6

1. Andhra Pradesh 55607 54101 48768 45650
2. Telangana 35700 34051 31711 29401
3. Arunachal Pradesh 6225 6225 6225 6225
4. Assam 62153 61038 56728 55949
5 Bihar 115009 98569 107894 88981
6.  Chhattisgarh 52474 50094 46660 43767
7. Goa 1262 1209 1262 1219
8  Gujarat 53029 51859 51229 48945
9. Haryana 25962 25150 25450 24600
10. Himachal Pradesh 18925 18761 18386 18164




442  Written Answers to

[RAJYA SABHA]

Unstarred Questions

1 2 3 4 5 6
11 Jammu and Kashmir 31938 29599 31938 29599
12.  Jharkhand 38432 37678 35881 35023
13. Karnataka 65911 64686 62580 60058
14. Kerala 33318 33115 33189 32986
15. Madhya Pradesh 97135 96015 84465 83244
16. Maharashtra 110486 105739 97475 90047
17.  Manipur 11510 11510 9958 9958
18. Meghalaya 5896 5896 4630 4629
19.  Mizoram 2244 2244 2244 2157
20. Nagaland 3980 3980 3980 3980
21.  Odisha 74154 71424 63738 61623
22.  Punjab 27314 26695 26074 23789
23.  Rajasthan 62010 59451 55806 53243
24.  Sikkim 1308 1308 1308 1308
25.  Tamil Nadu 54439 49631 49499 44070
26. Tripura 10145 9911 10145 9911
27.  Uttar Pradesh 190145 171910 167855 145454
28.  Uttrakhand 20067 19498 14947 14306
29.  West Bengal 119481 107582 119481 100759
30. Andaman and Nicobar 720 719 689 689
Islands
31.  Chandigarh** 450 447 450 449
32.  Delhi* 10897 9397 10897 10732
33. Dadra and Nagar Haveli 302 302 247 233
34. Daman and Diu 107 102 107 102
35.  Lakshadweep 107 107 % %
36. Puducherry 855 855 855 855
TotaL 1399697 1320858 1282847 1182201

*253 AWCs are surrendered by NCT of Delhi.
** 50 AWCs are surrendered by Chandigarh.
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MR. CHAIRMAN: Question Hour is over.

We will be taking up the Calling Attention on air pollution in the country. I would
request all the Members to be present in the House. You have seen the adverse

publicity that you people were getting on account of absence.
The House stands adjourned till 2.00 p.m.

The House then adjourned for lunch at one of the clock.

The House reassembled after lunch at two of the clock,

MR. DEPUTY CHAIRMAN in the Chair
CALLINGATTENTION TO MATTER OF URGENT PUBLIC IMPORTANCE

Situation arising out of dangerous levels of air pollution in the country,
particularly in Delhi

MR. DEPUTY CHAIRMAN: Now, we shall take up the Calling Attention on
situation arising out of the dangerous levels of air pollution in the country, particularly
in Delhi. Shri R.K. Sinha. Not present. Shri Vijay Goel. Not present. Shri K.J. Alphons.

Not present. Kumari Selja.

KUMARI SELJA (Haryana): Mr. Deputy Chairman, Sir, I call the attention of the
hon. Minister of Environment, Forest and Climate Change to the situation arising out

of the dangerous levels of air pollution in the country, particularly in Delhi.

THE MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE AND
THE MINISTER OF INFORMATION AND BROADCASTING (SHRI PRAKASH
JAVADEKAR): Mr. Deputy Chairman, Sir, air quality regulation and actions for abatement
of air pollution are undertaken under various provisions of the Air (Prevention and
Control of Pollution) Act,1981 and the Environment (Protection) Act,1986 which prescribe
the mechanism and authorities for handling the issue. There is a peculiar situation in
Delhi and NCR.

In order to abate and control air pollution in Delhi and NCR, the Ministry of
Environment, Forest and Climate Change has undertaken several initiatives, besides
strengthening the ongoing national-level as well as city-specific activities on abatement

of air pollution.
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A High Level Task Force was constituted under the Chairmanship of the Principal
Secretary to the Prime Minister for management of air pollution in Delhi and NCR in
November, 2017. The High Level Task Force closely monitors implementation of measures
related to management of air pollution in Delhi and NCR. Further, regular review
meetings have been held with all concerned Central Government Ministries and State
Governments under my Chairmanship. I have conducted meetings and Dr. Harsh Vardhanji
conducted earlier meetings as well as Secretary, EF&CC to ensure that various measures
for prevention, control and abatement of air pollution in Delhi NCR are taken in a

coordinated and effective manner.

A Comprehensive Air Plan for Delhi NCR has been developed identifying timelines
and implementing agencies for actions delineated. The Central Government has notified
a Graded Response Action Plan for Delhi and NCR for different levels of pollution. The
nature, scope and rigor of measures to be taken is linked to levels of pollution, namely,
severe+ or emergency, severe, very poor, moderate to poor and moderate, after due
consideration by authorities concerned. The actions are to be implemented in the entire

NCR throughout the year.

For management of air pollution in Delhi and NCR, source-based approach has
been adopted by the government to control air pollution which gets aggravated during
winter months. Major sources contributing to air pollution are industrial emissions,
vehicular emissions, road and soil dust, construction and demolition activities, biomass
and garbage burning, etc. As per Continuous Ambient Air Quality Monitoring Stations
data, there is general improvement in the air quality of Delhi in the last three years. The
number of 'Good', 'Satisfactory', and 'Moderate' days, which were 106 in 2016, have
improved to 152 in 2017 and 159 in 2018. I am happy to tell that out of 324 days of
this year, 175 days are in this category. And, the number of 'bad' air days has reduced
to 206, as compared to 213 in 2017, and 246 in 2016; and, this year, to 190 days, out
of 324 days. So, this is very important.

The Ministry of Environment, Forest and Climate Change has launched the
National Clean Air Programme (NCAP), in January 2019 to tackle the problem of air
pollution in a comprehensive manner, with targets to achieve 20 to 30 per cent reduction

in PM, and PM, , concentrations by 2024, keeping 2017 as base year. The plan includes
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102 non-attainment cities, across 23 States and Union Territories, on the basis of their
ambient air quality data between 2011 and 2015.. Non-attainment cities are those which
have been consistently showing poorer air quality (PM, > 60 pg/m3) than, the National
Ambient Air Quality Standards.

Various Committees have been constituted at Centre viz., Steering Committee
headed by Secretary, MOEF&CC, a Monitoring Committee headed by Joint Secretary
(CP, MoEFcS.CC) and Implementation Committee under Member Secretary (CPCB). The

States have been further directed to constitute these Committees at State level.

To help the States/UTs implement the action plans, this Ministry is collaborating
under the National Clean Air Programme with State Pollution Control Boards and
leading academic institutions in the States for which MoUs have been signed. The
Ministry has designated IIT Kanpur as the nodal academic institution to coordinate

with all other IITs and other leading Universities.

The Ministry has allocated ¥ 10 crores for 28 cities, that is, ¥ 280 crores, with
million plus population for public awareness, capacity building activities, source
apportionment study, mechanical street sweepers, water sprinklers, Mobile Enforcement
Units this is important because acknowledging the problem is the beginning of solution
of the problem —tree plantation, greening activities and many other activities, like,
construction and demolition waste management facility with the State and city funds
also. For the remaining non-attainment cities, funding of ¥ 10 lakh per city, for cities
with population less than 5 lakh and ¥ 20 lakh per city with a population of 5 to 10

lakh have also been given. So, that is ¥ 172 crores.

A number of initiatives have been taken. The first thing is the vehicular pollution.
We are now migrating to BS-VI. This will reduce the vehicular pollution by 80 per cent.
The BS-VI migration has already happened for fuel in Delhi. But, vehicles will also be
BS-VI compliant from April, 2020. Then, the Eastern and the Western Peripheral
Expressways have been operationalized. In Delhi, there used to 60,000 trucks every day,
polluting the Delhi city, though they had no work in Delhi. But, now, they do not enter
into Delhi because these two bypass expressways are ready and are being used. So,
that has reduced the pollution to a great extent. Cleaner alternate fuels, like, gasoline
fuels, like, the CNG, the LPG etc., and ethanol blending in petrol have also been
introduced. As you know, we have also flown a flight with ethanol. In Delhi, about 500

new CNG stations have been established. Use of RFID tag has also helped. The
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network of metro has expanded in Delhi NCR with total length of 377 km. and 274
stations, commuting 5 million passengers every day. That is a huge public transport
that is environment-friendly. To promote electric vehicles, we are giving subsidies. We
have also sanctioned 300 new buses for Delhi and 100 buses for the DMRC. Permit
requirement for electrical vehicles has been done away with. There has been promotion
of public transport system and improvement in roads. You are now seeing lakhs of

e-rickshaws.

Now, I come to industrial emissions. This is very important. Stringent emission
norms for Coal-based Thermal Power Plants have reduced the coal power thermal
pollution. The Badarpur Thermal Power Station has been closed. Pet coke and furnace
oil have been banned. Out of 4,700 industrial units in Delhi, 2,600 units have shifted
to PNG. New units will be allowed to shift to LPG. As regards installation of online
continuous monitoring system for polluting industries, we are controlling that every
minute. Revision of emission standards of SOx and NOx for boilers have been introduced.
About 2,800 brick kilns have been converted to zig-zag technology. It is very important;

that has reduced the pollution to a great extent.

Now, I come to crop residue management. This is an important issue of stubble
burning. The biomass burning in the city is also an issue. In order to prevent stubble
burning, a new Central Sector Scheme on 'Promotion of Agricultural Mechanisation for
in-situ Management of Crop Residue in the States of Punjab, Haryana, Uttar Pradesh
and NCT of Delhi for the period from 2018-19 to 2019-20 is being implemented by the
Ministry of Agriculture and Farmers' Welfare. About I 1,150.80 crores have been
sanctioned. More than 50,000 machines have already been given. Under this Scheme,
Hydraulically Reversible MP Plough, paddy Straw Chopper, Mulcher, Rotary Slasher,
Zero Till Seed Drill and Rotavators are promoted with 50 per cent subsidy to the
individual farmers and 80 per cent subsidy to Custom Hiring Centres ot these machines.
More than 56,920 machines to the individual farmers and also the Custom Hiring
Centres have already been given. During 2019-20, we are going to supply more than

46,578 new machines.

With the efforts of the Government, overall, about 15 to 41 per cent reduction in
burning events were observed in 2018 as compared to that in 2017 and 2016 respectively.
During 2019-20 season, the total burning events recorded in the three States are 19.2

per cent less than in 2018 till 18th November. Uttar Pradesh has recorded 36.8 per cent
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reduction, Haryana recorded 25.1 per cent reduction and Punjab recorded 16.8 per cent
reduction respectively in the current season than in 2018. This is not switch on or

switch off job. So, it takes time. But we are progressing.

Now, I come to solid waste. Notifications of six waste management rules covering
solid waste, plastic waste, e-waste, bio-medical waste, construction and demolition
waste and hazardous waste have been issued and now Extended Producer Responsibility
is also being implemented. Ban on burning of biomass and garbage has been imposed.
Three Waste-to-Energy (W-t-E) plants are currently operational in Delhi with a total
capacity of 5100 Tonnes Per Day (TPD) producing 52 megawatts of electricity per day.
It is an important development. A 200 TPD Waste Compost Plant is also operational
in Delhi. Bioremediation and biomining of landfill sites in Ghazipur and others is also
progressing now. The number of mechanised road sweeping machines has been increased
significantly and presently 60 machines are deployed for cleaning of roads in Delhi. As
regards the SOPs, notification regarding dust mitigation measures for construction and
demolition activities, and construction and demolition waste, first time, we made the
rules for construction and demolition waste. I am happy to report that three C&D waste
processing plants with 2,650 tonnes per day capacity are operational in Delhi. About
two lakh tonnes of end products, that is, tiles, dividers and paver blocks, have been

produced in these factories.

Now, I come to monitoring. Regarding notification of National Ambient Air Quality
Standards, as I said, recognition of the problem is the start of solution of the problem.
Therefore, in 2015, the Prime Minister launched Air Quality Index. Now, we are monitoring
793 locations in 344 cities. Therefore, we know what the pollution level in each city
every minute is. Then, implementation of Air Quality Early Warning System in Delhi in
October, 2018, in association with the Ministry of Earth Sciences (MoES) is already in
place. Then, there are technical interventions. Pilot projects were deployed in Delhi for
evaluation of air pollution mitigation technologies. Ambient air purification through
Wind Augmentation and Purification Units (WAYUs) for pollution abatement at traffic
intersections like at ITO and other intersections was done. Pariyayantra filtration units
on 30 buses were also evaluated. It is a mix result, but everything needs to be tried

and pilot project needs to be done.

Application of dust suppressant - the effectiveness of the dust suppressant
lasted up to 6 hours after which it had to be reapplied. About 30 per cent reduction
in dust concentrations was observed up to 6 hours. Advisory has been issued to State

Boards to use dust suppressant. It is a chemical.
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Sir, the last two points are:

Research projects are being carried out by CPCB in collaboration with premier

institutions like IIT, NEERI, etc., under Environment Protection Charge funds.

Lack of certification system of ambient air quality monitoring instruments in India
was identified and now that a certification scheme has been established in collaboration

with National Physical Laboratory.

Regular engagements with technical bodies and experts have been undertaken for

knowledge-sharing.

But as I say, despite everything, still, there is problem because it had started
twenty years ago. It became severe every year, and I appeal to everybody to give his
cooperation. We need cooperation of everybody and also suggestions from this House.

Thank you.

2 SUFUTART : AT HAERAUT 37 31U U clarifications I8 &1 Hibl &
e FART Yo S S I8 WA qa P18, aue U e e €1 ugd o
clarifications Jf&U|

KUMARI SELJA Sir, air pollution refers to the release of pollutants into the air

that are detrimental to human health and planet as a whole. ...(Interruptions)...

St faoTr TRrer (RToR): ¥R, I8 UG ol BRI 1 ...(GE)... URArd al gd
AN &1 21 .(Taem). .

st SuwTafer: 3MU ET A | . (EET)... MUBT AR YHRT AT AT| . (FGETH)...
S d1¢ DI W IR o7 | .. (TaE)...

KUMARI SELJA: Sir, it is a result of combustion of fossil fuels; and according
to WHO reports, air pollution kills about six lakh children under the age of 15 every
year. ...(Interruptions)...

it SywuTafcr: HuT wifa I | L (gE). .

KUMARI SELJA: Sir, in India, air pollution is responsible for 30 per cent premature
deaths, cancer and mental diseases, and, Sir, it shortens the average life expectancy of

Indians by four years.
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W, AT HA S T ARl i e ofW T WeHe Ugd} Al SR SEw Udl
T B, O 39 WRGR P I I8 @™ @F 3med ® fF 'All is well.'! I8 IRAR
e I8 R € f we g8 3% €, 99 g dIF I @l 7, e W 99§
3 81 T, W HB G Al T | AU <@ 2 ¢ [F S ERT H, T A, 79 I8
3 BT 2 o fecel-umiiemy & fohdm air pollution g, in fact, in whole of Northern
India. IR 9RA # air pollution &1 T & & 3R SHD! quality B AT 3R I
TATET severe BIAT S RE! & R, B9 UP dgd ordl-drel A fHell €1 399 d8a-
A At €1 F A HH S A P Fare g8 gedn argi, I8 G e arR @ th
supplementary question ¥ 8T o f& 5@ gRAN # air quality s+ g1 2, @1 g8l
Eﬁ’s; monitoring station R 8T 87 89 9Hg ﬂ’ﬁ ggd K Bodl-thotl STdTd forem o
fr orR 7@l €, d1 euds oIy 3wt &) & fo R # 981 8, 9@ ddde R
# pollution & & | = VAT &1 {B S el You may please correct me. 34 Rare
faar |ad 21 oifbd ¥ 91 I8 81§, Ig N # Ie oo @) 0| Sefd ad
Jg & fF ome 89R Q¥ #, AR R SO WRA # UGVl §gd SAT&T dedl of &l
| 3P 3MHI HRUI AT I § 3R 3Hdh! RN & Y AT giad FeR TR Hal
STTar & f5 I S crop residue burn fIT ST 8, stubble burning & Sl €, S
A QMO ST AT H WRTell ST dlerd €1 R, # grat ardt 7 TE S, i
9T B9 21 W), # sRAmn § ol g, sy sRAMT & IR # ST 9t SRew
FEAT A AR A A ST BT & AP AT AR | W, b Ig a1
I 8 TS 2 P B9 sd foTT oruw fhamt B gew SATeT <) SExT °d & | U,
BRI & fHam B &9 I S8%T <d ® B a8 3 d RO g1 SHBT A
Y feIr S B 39F T SHPI sA91 SAIET S AET AT 8 R SHPT STRIE db
1 fean @ 21 S99 oy 98 @' T € fe U feue & f9eg oa e foy
SME, ST SO WRTel STerd € |

TR, T Ig 741 ® 6 9 e § U holistic approach 8 AT | 3R fram
g I BT §, IUd U PIg Caldioll 3s &, ol b WeR 1 a1 & & Iqd!
9 U Bl 7! et &, a1 98 9 $1 Wl $Ra1 &, IqP 96 IqH IFD! g,
B gaNg PIAT 21 S UNT Sl RIS delddd 8, Sl SHIaioll I9d U del =
BEN WHR A ATS &, SHS Agd A 98 99 DI fawsl § 99 2 SZRA By
B T HAF & U SIar 2, oifeT SHel I 39y Siolr T Usdr §, wife S9d
U S9d A1 d FUIfeT Salarol idoidel el 81 el & a7 S¥d! e A
RISl ST &b 3fTal Plg 3R RN ToR el A1 R8T & | Ay #3ll Sff iR Q)T
EISH I8 A b 89N <% # SRR {BAM Hoia 81 gdb & | Most of the farmers
are debt-ridden. I8 BB SITTM? SHBT 3T A g6 b [T 39 IR b i
A BRI ..(F9 &Y ©eY)... W), 9 99 a1 fee fll, Sud arg # Sl 9 I

Cagi-uil
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MR. DEPUTY CHAIRMAN: There is a time-limit. You know that. ...(Interruptions)...

FANY Srerem: W7, § sRAOT & fEEE Y R W 7w we A’ F oMy Haw
fpam @1 Tt 79 SERI8U, dIfc SHB!I Saldol SINY, SHPT T 39 dRg W J&H
DINY fF 98 WRTelt 7 STall A | D! WTell 7 STa™ & oIy 8179 2,500 $Ud, 3,000
T &1 s¥fed SR

Y STQUIART: MTHBT die B Tgd TH 8 1T 2

FARY e W, I A dqD! 2
MR. DEPUTY CHAIRMAN: There is a time-limit. You know that. ...(Interruptions)...

FARY ST IR, UH-Udh ols H | 3T SHH] /R & AP SISy, dIfcp Sl
stubble Y& SICI &, DI 8 "W & d8d Bl b | AR d1d, BRAOM H 371
& &7 oMy WRY SSHIT W I8 Hedy il oW ol 8 & b J ufeqes a1 av
e 21 # guT drEd g f5 U 9RT 9 F@ FRd 87 TAeiel R’ BRI §, R/t
TEl DI MR &AM A7 M & a7 U a1 o & ua! Sigwdt @ik Alcdd! &
ZA AR ¥, SS9 TR ¥ AU draEel Y w1 7 g, e 9 S e g

...(TTE)...

MR. DEPUTY CHAIRMAN: Kumari Seljaji, please conclude. I am calling the next

speaker now, Shri Vijay Goel. ...(Interruptions)...
FARY oot g=are, IR |
it I e gt (SR TR WX, HH A afU| (). .

MR. DEPUTY CHAIRMAN: He was the mover of the motion. The next speaker

would be called after him. ...(Interruptions)...
it faor Maer: oMy arg # oMU A # U A ATl . (GH)...
st SURHTURT: MY dlel | M TR Bl TSN BN | . (FGeTH)...

# o e (oRM): W), S TSV W Tl gafag B W € fe o
RIS feeedl # &9 ved €, @ €, UId €, 98 ga-il ugiid B g © b Swer s
P QIR ifele] SSaT 370 8, Sl {6 BMPRS &1 UgH 2.5 -330 2 3R UwH 10
- 359 & HA St 7 ¥El T At I, S g WWHR A fean ghm, faeg fieedt aver
5 TP &Y W T R 93 €, § IS SMHBRI ATUD] A1 A6 8| ... (TIEH)...
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ot Suwwmfe: <Rag, I8 ggaT W AW 9 WERE §, 8 99 9 WEfd g
..(FE)...

3t dor Rig RIS JToigr &7 el W), @3l Sff 9 ge 9dnn {6 w1 gur
A T ..(aE)... J I HA St F & gF of | ...(caEm)...

it SuwmUfer: ST SN, please take your seat. ...(Interruptions)...
it faorr e gAY, . (@@em).. W, 98 Tdd 91d 21 . (aE)...

it SuHTafey: AT st S, (T T WE oM €, I8 |ddT qgal
21 ..(JAUH)... I8 FGP] 88l & | ..(FAUM)... I8 R < B &l 2| ...(FaeH)...
3T W IOET | SR ISP 989 DI | . (@FEH)... M0 R Eg & U2
..(TTEH)... DI AT 910 RpIS W &l SN | .. (@), BIs IR a1d Rbis W)
el St (). ..

2 faor Eer: IR, o A1 H drer T g Al T8 AT §1 L (@Ee)... 3 ueivd
R 8N I B2 ..(FIYH)... I, Global Liveability Index @ R & 3R, et
112 I & 1183 WM W Ugd T8 & | 1 IW Efued @ Rad wedt € f& Lungs
cancer patients @I TRT # 10 IAT IGRT Bl T8 & | UST BISSIA B RUE dHaall
T & oredl a1 & % 3R fo= 91 99 2017 ® 10,000 ¥ SAET ART AN DI SHART

AW B (... Y FaRT R IQ? (). S F a1 TQ? (). .

it SURTHTUfer: JMUhT HIBT MY, T SMY SIFAT | . (RAFEMH)... TS TSI BT
QT 7El, I€ B WP YGal T ...(hIE)...

it faoT et - ot W o 25 RERE 09 & aR1ER ®1 A1 § 1 S A g
a7 g1 8, S9dT 31U fha-l Sievlell 9 < Y8 & STBI 3MUd! 3igrol -8l 2
SUqYTfe Sfl, féeelt o ol 5 Wil & 97 8, ¥ 98 gar =edr gl faoell § w1
fer v 21 50 G ARG dichy AR B QI AT TH SMeHl 9l ARG oY
8Y el frerm, fog el & aRe 9 S e M 21 ..(aem)...

it dorg Rig: ¥), 3 W 98 9 dad | (ae)..

N fasrr TiRrer: #Eled, 8% STl B UGuUL..(GEM)... STl UGyl $a SAT&l §
5 omst digat @1 Ul W9 U @I B (9.

MR. DEPUTY CHAIRMAN: Record will be examined. ...(Interruptions)... AT1T
fasr Sft, 98 <91 @1 qga1 21 9% {5l WReR &1 qear T8 2 . (TGHH)... 37T
HHI RT B AT T

*Expunged as ordered by the Chair.
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2 fosrr ger: W), I8 TR YRBRR Tl
#Y Suwafcr: A ST SR, ue wWa qRT 8 T B

=} foora Maer: WX, I fasmug RIv sRgaR ¥, Pxist o9 & fasmue feu v
gl

off Iumafer oMy A <ot B o goad |

o} fooTa M W, MUaT I SfadoT W+ g |

it Suuafe: A s e St e A diet SEl e ddd | L ().
MY 3T I TG BHITY | ..(FE)... 3T AT §1d WH PIT | DIy T T
Refe w =& o & 2l

A frsrr Maer: Heled, § I8 bel dredl g & Uond F T uRiell Sfefl X8 €l
(). .

it STwf: 313 T a1 Rafs # 98t o1 @) T . (@FEM)... JEE AeRT
3y w9 I8 SVl I8 UH IR AET 21 I R < BT Y&l 8, & FIHT qaal
Tl ...(aeM)... IS M S, 3MMUeT did- & 99T G 81 T 8

2 fasra Maer: weley, fiedll ARPR 1 3@ Tb UGUU Bl BH B H [0 BIg
T el fhar 2

2 Suumfer: § o/ gER WeR B WRMATE <l g1 AUB qHY GH gaAT |
...(CTTE)... JATIPT THY TH g |

st o/ MIer: STUTUfT Sft, BXede™ S TR & BRAT o1, S84 Ud M
(). 58 SSREIA UIeged W B $HAT o, S/ el [Hal| ..(TFem)...

3t IUFUART, U1 FEIST {AR S| 3@ AUHT 9T QRT g1 UL FAST FAR
S B 91 Reple W S |...(FGE)... IIHT GHI QT 81 11, 379 3MTD! Pls d1d
Rl w &t el | . (caum)... a5 Taa S, emuet 9 Refre o= 981 o <&@
2 TS 3 SN, ST if| . (@@au)... fasra S, srudt a1d Refe iR T8t SR8
=l

o} fasTa Maer: *

*Not recorded.
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st STl Udt BIg 91 R W et o B T .. (9. e i
Sil, PUAT AT I8 ST ...(FIM)... 7T AUHT T T &1 I &, (G AU DIy
d Rafd w98t Sl . (@aem)...

1. WIS FAR 7 ([FER): SUAHTURT Helqd, # 3MUdT g=yare BR1 dredl g 3R
H&T BT W g=IaIE HRAT AR g b 7S A Aedqul vy W g WM AnT Ud
| eHY g9l B I B (aET)...

MR. DEPUTY CHAIRMAN: It is not going on record. ...(Interruptions)... Nothing
is going on record. ...(Interruptions)... 34 el |

. 7T AR $T: SUGHIT Held, [T &l J1aT dR-AR 8l I8! ¢ | ...(Taem)...

MR. DEPUTY CHAIRMAN: You have not taken permission to show it.
..(Interruptions)... T Moa S, MU 39 @Re fevel 98 & d&d | . (aem)...
fasr e S, o 39 @RE Sl T8 &) Add | . (@), Vijay Goelji, this is
not becoming of a Meember. ...(Interruptions)... I8 aid 9ol g1 3MY =1 =R @t
WRERE & F Aol $9 S8« & Fad &2 I8 |8l T8 ol .. (@aEH)... Wl J4e
AR 1, Y qled |

facrer are™ # oy #AY; SR AWHET SR HAEd 7 I w3 (st A qRefeRE):
SUFHIIT #Eled, § aUd "erd A qR |ed A g8 AUl HRAl AR b U TR
fovg W . (=aum)... 3 SfSUl . (aem)...

MR. DEPUTY CHAIRMAN: Mr. Vijay Goel, please do not do this. 31T gr=9 #
e B Aot 7d IGECIEI I .(ATE)... No, this is not correct. W Aot BT St B
correct &l ©|...(AIUM)... I8 A $¥Y ©| ..(FGUM).. H W B 3 ¢
...(FTET)...

2 Y. PReNeRT: TR, # AU AL F R FET A ! [GTHA & A e HRAT
G| ...(FEEH)... W TR v & R d wifd 9 F@l w0 L (@EEE).. (Y A))
T GAT (TG, AT IMOAT [T W SR 4l @ w82 L (aem).

it SUFATURT: @IS ...(AFEH)... No, PIs WiST ATt 3ffex el | ..(aem)... Y&
ST, MY 98 Sy ..(aem ). sRUHE Sft, 39 i 45 S8y ...(ae)... & S,
AT I8 MY ...(AFF)... AT HAT S 91T @ g

A N ReAERT: W, WHR =Eal & b 39 vy w iRar 4 ==l 8|
(e, 9 9ewT 39 9l # 9N of | . (@FEH)... oifdh 3T @R |l & ard
g & oy & RU | . (@@e™)... 9 AUST FHI e, 99 AU Ul SaE
AT PR felt & 919 W Uy 8, d Wige 3ih 3ffex SoTsy|
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it IUFHTTRE: O1. 791 AR ST ST | . (aeT)... @S, 39 @il . (Sae)...
PUAT Hie | 8 T diet |...(aem)... Epl e W 8@} running commentary T
P | (TAE)...

Goht Qe A7 (@RTH d e @5 SN, o9 SRR A w9 fear §, L (caem)..

1. FHIST FAR AT A SUGT JEIGd, § 30 THE TRl Bl 2509 A
B QT WA ol gl 89 e aRkH @t el gg oft, afy @ aRer ufafed
IR-AR ENM, 1 =18 250a1 WA & AT 350 i WA Bl, SU DI B el Usdl © |
..(TTET). .

it faor Maer: 7 emue 99 fom &4 ot 98t diem faan onl . (aem) .
W, 7T AR S Ao S, # T8 o1l L (auE)..

oft STafer e Sft, ey SiIfeTT | (@), B8 ft 91 Rers & T8t o
& €| AFAR UAS Ul IU¥ IMIE © ...(AHM).. Udh fAFe #Ho S Si |

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, I have a point of order.
MR. DEPUTY CHAIRMAN: Point of order under which rule?

SHRI SUKHENDU SEKHAR (West Bengal): Sir, I have a point of order under Rule
235(ii). It states, "Whilst the Council is sitting, a Member - (ii) shall not interrupt any
Member while speaking by disorderly expression or noises or in any other disorderly

manner." Sir, | am inviting your attention to this rule. ...(Interruptions)...

it STFHRY: &S 3T Aie W 98H} 7 dlel | Sukhendu Sekhar Rayji, I hope

all of us will follow this. Now, Prof. Manoj Kumar Jha.

1. IS FAR AT YEHAT, SUGHRT Heled | ART 9o J9: Y HRardl ]|
..(FAIM)... AT g, dI § I3 S gl

it SUTHURY: 3T SeR WY 910 1 H9 | You are supposed to address the Chair.
AT AT AER F RIY € [P WSl d8@% comment T BV |

1. IS HAR ST SUGATRT HBIGd, S AT UK Pl <l 1 & & Calling
Attentionﬁﬂ—s’ﬁ'ﬂ'ﬂ%\r,S@Wﬁﬁ“ﬁﬁﬁiﬂﬁw%wwwﬁ
I IE T IR MR Fat w) W T W), T 9 Af@iE At AR gatr 4R @
g T g Rl R HEdl g9e Wred q vl
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exg dr feor f& i & Sear g,
J gafl |1 ®el 4 Ioar 21"

3R 3TTST B YoTferai dll, dl Wa Ugel URTell S el Udhs fav <d fo
g3Tl d8] ¥ IS 8l & AN gaa {1 qrod] Wied A ysl B qrofar Asg 99 WRIel]

BT fha AR 82 ST H8T {5 WIS &9 a5 60 ATl ¥ Sfall X8 € | 89 I8 3 d
®Bl F AR Bl Y7 W, JA H [Sapd R 82 AT H31 Sif #9 air pollutions
P AP THH TSl <@, BH SMMYBT HIM U PIs P el 8, MU Jawerali v
PIE AP Tl &, P 9D TA9E PR KO T8l 8 Ul &l &, d 39l dded ©
& ..(@aar).. HEl Pl 9P 8l el &

3t SuwHfer: HuAr G F Ul He W dedH] T diel |

1. TS HAR ST AR, F TE WHS U1 jET § B Uguul ORI ee WX EAR IR
S gadl SMG f &9RY ¥RdT ga1 & HIYR 81 &1 &, Ig 9 Ugell dIsl el ared
gl {ﬂﬁ A1, S g9 mafAdanstt § pollutants &1 {56 &xd €, 89 9 T 9890
HId €1 WX, estrangement of labour and nature alienation &1 S <dl &1 & real
estate TR I o1& & Frme ot 8T STad €2 ifF real estate AR Uiferfcma
TTSH B backbone & 3R B X W 1 WX, industrial pollution 31X toxins ¥t

$Ad BRI | AP facar, TaR, QR I HEMT Tl €, YRT UoTd, gRAT
%1 frdM TTETR A1fad 8ia1 81 98 31U Wd ¥ W1 89N pollution & foy ReTar
SEXIIT ST &, Sidih T I PIs AT eI 8! AT 8, S AIfed &y T sRamom,
USTE 3R Ui¥gdl STR U¥ & A AR €1 § g8 |qHe § b g &Sl
o 9 @ SRd 71 # Ud iR A A A@E "] | ®EA aedn o & 2050
T& capitalism politically-sustainable & AT 7T ', ecologically sustainable &} Y& |

Ecologically unsustainability of capitalism should give us some idea where we wish to

move our priorities, our macro economic interventions. ...(¥HT P TIY)... I, ﬂ’ﬁ

@ et BT ¥, Afhd faRly &1 ¥R v # dedldl g 9, 99 g@ gl 8, e
fore ot g1 € oiR s forr Y Biar 8, sfore e aRTe} |

R, § U M fewolt &1 =redr g1 sdcay, TawR, fTqmR & g &
q1e, U IR AE-IT H31 7eley o {7+ ofis fav €, i eR <1fYr 3mdes & Wrgel
AT B MG, 1 I8 HoR 8, ofeed Rielt et 721 8t 21 facell § embassies
@ Rve &=+ $1 919 8 B 8, MNCs & 41 Rioe a1 $! ad 8l Bl €1 I8
AR U opferaven &1 WY Wade IO M| M S @ 5047 SRic ad #
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[S1. ST G 1

JMaTIHT & f Let us revisit the idea of global capitalism. It is not good as it appears
in the newspapers. Thank you. #31 a1d ¥ &=l &I &< g3 &, d # AMGI A&l

gl

SR HEHe WA ([F8R): UGN HEIed, d8d-d8d Yhal | & UH dgd &
TR 49y & 3R 39 WX B9 |4l BI AT B, dfd GAERUl § IR & BRI
Bl 3TST 9gd ARI W1 I 81 I8! & | STedry uRads W 9 89 Q4 &l JiRar
{ e AT 78] Al SHET 9gd ISl WMHATS 8 AU DI YA TSI | HETCAT et
St 9 @el b A9ET gARI SRR @RI PR Wehdl §, BN dAlerd dl el | elfd
3ITST B9 AU ATeTd b PRI FRATST I I8 €, 39 IR A1 89 9gd Are Bl STevd
g |

"glqy, § gl =Edl g b [ER AReR 1 &% Wil eR gl faqw w9
BT BASAT q 2011 ¥ T o7 | T bR A SR Hifer § SR T AT BT AR 21,
ST ARE A gl e #, qAleRer B GRET B [ER WReR | Wehew o g1 gl
ST e gedl SR giaRol WX & JARIR 2| SHioy WRY 3R JRIEM iR
& AT Ry AE A BT Bod T AL €

HEIed, [MBR SRR 1 < S gRATAT TS U AT Sl /A Bl 8 |
P IqaTY YT P ARET0T H, ST AWl Ud SR A STefarg uRad d Ica=
RIS ¥ o e €1 [MER ISR A S S sRAer A & d8d did
aul # 24 BOR BRIS BUY BT AR A 11 AT BRIDH BT [HEArS § P Bl GAT
foar 21 39 I & d8d 9 91 Ua dxie 9 SAET UiY oy ST g6 & SiR
S HRIS U g9 AT ATt § g e |

HEIqd, Ugd [IER 3R IIRYES Y9 U@ I | I9d 9% o9 R iR sIREe
ST BY, I 99 2005 # S W PR TRAT o1, 98 [98R H 9 ufwma a1l a1 <iel
Siia gRarelr fired, S 99 2012 9 9o @1 © iR frad 19 wRe ulg ey Y
g, S9d RV BAR W9 Hax YRAT &7 ufoerd ggax 15 Ufaerd 81 7§ iR S9
g9 17 Ufaerd d& gge |

TEIGd, ST g1 ses Udh Uul Uiel €, Foa uafer &1 qd 8U Us o T
& I B FEIdl I W Sirer, S9H W aE wd v ¥ fa o o gy aret
BT IS g9, 98 HH F HH Tb UET SIoX 0T | 9 UhR W 899 gafdRor &l
UQuUl | A B HE AT g
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Hqeled, ¥ b WRBR P gAY YEHAT 3T BT aTEd! g (P [{BR AR
F a ey FRIGH F AT BY TR WA $T Al IR B 'Y fq5relt @1 drdwH
AT, e ARPR 1 Al I JUART €| § 39 ARPR A H{ AT A8l g (P el
Stia gRATelr IR, S fIER SRR Il X8 €, 89 $s SRR T ueT | 5o
IR BRAN & &g # Sfiad €1 99 &9 o iR sRATel & wEl &, ot gERT
Siige |el Red| o § @Edl g b R S Sffeq sRArelr & AfEE @ [d8R
IRGR IO & &, S 3T WY (U | oId o7, Sfia1 3R eRarel I8+, au &aR

Sfieq # gRreTell e, ggd-agd iha|
O S S G Sz B e O L Gy QLSS i

ray S Ol e sk wSgn B lingur S g o o) ) iy
5 bl o G s 0y o ) g ol il p e cp gl
& 25 e S o g2 0Jaed 130 o S G 5 ¢ s lip g o U ppa
O S S s uiogoa sl oaluis S LS I s aal Ll
Aoy Bee bl eay S agl oK o S o
o QoI S S S o
e Ugd o W e 5 S el WS g s Bl (e o 20

o358 a9 8 g 'S Culll sk g LU e 2011 Dl s €

Gl 5 g b st LIS g (S 0 sh e 0 G360 e gk ol (g

g gl o ase (2 003k 03l Gty S8) Sl g o U
= 6 WS (S b e nglua g Uy S ()5l 0 € s

S e pf S bl S A8 Gl o da 2 S s

sy ds o 08 oa g Blga da e oS i S ¢ dalla S

oy s B 2 B e o Bl gl 08 g

g o B S ) (S gy 598 U oo Ot 0t (o i S g

fTransliteration in Urdu script.
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[Tt B ® e URdI]

Sl sl € S gl o o W e 3K (e S50 (3e S5 S S
& o Usts 0 O g S5 S mgll pg) o S e B aagyeay o 58

09 s S o S ) Bl ) e i oy
A8 2 g gt Jlog lei Ll 8 oK 5n 0se 2006 Jlus 5 ¢ S p S SigSlea
5308 ol e o gl = by da e 2012 J g e 'l 0 da' )
sy S 3 aad S 58 (R o e o nay S ol iow B K oy
0 ks Uyl S0 o i gy ol g 31 3 2

269 S 0k 2o 2 G el S (Blig) o s s
G o WS o S B ok 0 (2 W Ol U ga g
o o gk ol & By gy S oS s S g (8 s € )
oSS e dg S 05k S

Kl S gy iba BpS Il S Gl 1SS pur 08 (e 03 9
S 't 568 ol i da 8 e a8 S8 el el
U S Bile S oo gl e - W)l (g 5 S e S ks S S
g Sl ¢ ) da Sl s ) ' o D' S U Gs
e Sy o dsmes oo oy S odds W e
da' o S g Gl om s A B ) e O Dl 8 S 0xS)
s ey e ol o o) W S e S S o
o o o S o S ) i e O ey ot 4R ) G !

it W Rig RTER IS &7, faeell): AIER, A 31 59 Hecayul 99y W
U AT B Bl AAAR (AT, gD [ § UST g=yare odl g1 UGyl S TR
fovy ) 39 ¥ed # g9i 81 B € HEA beeig HAT S A Sfel S Ruie IEt ®
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3R S RUIE AT 9wt @1 &1 T8 8, § I g=ydre <A1 d18dl g & ' o
& AN 99 Y@ 99 I8 @l © {6 A @ S A W@ g Wier e g e
foeell # uguur & oAt @) d=m § F o g, oY SR HAfexe faAt @ A A
gfg g8 € iR AF-E #A St A S Rl |eq #§ @ g, 98 Ruie . (c@aem)...

st ot Maer: AFFI STAYURT JEIey, . (TaE)...

st Suwrufer & faog e Sft, guan v 9fey| st dIg 9 Rals )
TRl S @ B (aT)...

# AT WG b AT WA bRl g b 9 PpuAn A Ao WA it bl
[T 3R S 39 USR A Aed & SRAE] ¥ AN R A A | ..(TEEH)...
s fosm e S, oMY FHUAT 98 SV efuat @ig ad Rard # =&t o <@ 2
..(TEE)...

it wor g Rig: 7y, waiaRer & A9y # #@3 Sf @F RUIE ¥ °@ Iw g ®
T & 6 ool # gyl &9 g3 T ...(FEUF)... B AN BT 6 el & ofew
TS TM W ...(aeM)... faeel & ey ARt e faoiel @ Iweg o .. (aa)... ool
P 3fex W R 12 W IR T . (@FaH)... fdeel & 3ieR 39R T 4
3ife-3a9 UM AGdgdd il TAT| .. (TEe)...

o} faorg Mger: *

At SuRruTafer: A fasra Maer Sfl, # ugel € b gbl g b sl by a1d Raprd
R FEl S REl €1 ART UM YA SMUE © P PUAT MU YUl WA WU BN |

..(STTE)...

it <ot Rig: 7815y, ol & 3iey e ficel @ WRaR 7 iR Roell TR
F TN B gEIAd & o Ul Wie g BRIV Y| . (@FHH)... ool & 3R
PR AT5eH WR P AR, [doell § UGV HH PR BT YRT U borRiare
S BT WRPR AR [HA1 TAT | ..(aEH)... § g1 f[qsargde d== @301 S 3 que
e E...(qET)...

o} faorT Mgt *

2 IuTafer A o e Sff, § SRy Wil o] el § 6 oy g
JUAT I TV B | AMTH Pl g9 Reble U F&l o &l &1 ...(de)...

it wor Rig: 7=y, # A 53 St 9 geen arean g f S el % 56,000
T WIelt Fred & forg feamt @1 & 1E, dfeT @i e d A A=, S S

*Not recorded.
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[t <o i)

eI Ud fBa1 1 2, 98 ST WelAl &b aN § §{O M dedl © | SAleY § Uy
RAEIBROT ARl §, Hifd T b8 I € b gol 20,000 HLH Uore, g™ SR
SR Uaw bl & T I g R # pE @ ¥ b 56 gWR W @,
AR, 36 9R AN B8l 157 ...(QeH)... fhAET & WRTell Bles & 7 Bl
el L7 . (FFF)... F I§ A HA SN A gen dredl g . (aE)... doRiard
STt @l el <4 21 .(FEE)... 3WR UGN $H H] Aahd &, dl § AHET B
& fa1a Soriare it a1 miert SRTY, # Smue ifees Bl | ...(SEaEH)... 3
TAY Aeq H BoREI & R Bl bR Folld SSMT, H WAl HRaT § ...(FFem)...
WTSTAT & AExT B TR T V8, IIAX 3] odl SH < | ..(FAEM)... 3T Horiared
St @ dERT @1 HolP S9l R 8 |

AR, 3fe-399 & Ry & A= 9o fad 9 &1 9gaR, |/ I 9ide
g, 91 effe-3a9 @l faRg &~ I 87 &9 focel # Uery 78l ™ & fog g=ai &
URT P T T, AU TS T €, el ardl Bl UGyl H Se ® $H bR 2
(T B ESY)... IR, 39 ARG U OIE M B

off IuAUTafT: 3T W B |

it WorT RiE: SR 31U 9 APl | UguYT ¥ a1, a1 fdoell & sl & A
= el R Ui, Qoo gl b WY [ A8 BRI |

AR, IR EIfde] sSRd &1 d1d hel TS |
3 Iy A9 g |

it o Rig: 99 391 FEHR AT 91 TFH HON| TR FEIfIS! gSad
(). ¥ I WERT BT 910 B BT & | MOEE H 353, U AST H 338,
HYR ¥ 335, UFIT # 331 ...(FGEH)... )3 H 330, IR # 328, ERAM. ..(HGE)...
T TR H 324, AGST H 318, AIGTEE H 306, MHaTS! H 302 &1 Aidbel 21 ST g9
TRl @I S gl €, S fo